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ACTIVITY REPORT
AN APPEAL FOR WASTE SEGREGATION
WARD - 18(INDRACOLONY)
FROM 01% JULY — 4% JULY,2024

SEGREGATION OF WASTE
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An appeal to residents of Ward 18(Indracolony) on Segregating their waste

Ward name & no. Indracolony,i8
Tatal households 506
Locked/Closed houses 16
D2D covered households 347
D2D coverage (%) 1%
Private vehicle covered households 104
Private vehicle coverage (%) 21%
Segregation in households 236
| Segregation in households(%) 48%
Home Composting 44
Home Composting (%) 9%
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73D, Chukkuwala, Dehradun, Uttarakhand 248001, India

Latitude Longitude
30.33267301° 78.0397777°

Local 09:00:48 AM Altitude 676 meters
GMT 03:30:48 AM Monday, 01.07.2024

A e, et e




Latitude Local :
30.33158508° GMT

Longitude Altitude
78.03881168° Date

‘0" GPS Map
09:30:41 AM
04:00:41 AM
675 meters
Mon, 01 Jul 2024

71/49, Chukkuwala, Dehradun, Uttarakhand 248001, India

Calbh1T
Lerxmna « Aldtitucle
783 .0239531.33" Date

s 3/ Neshwvilla Rad, Chuklcuwala, [Dehracdur

28001, India

1. Uttarakhanc

K




P ¢ GRS MO
-“"\ | Comera Lite |

1/2 indra colony, Bhatt cable network, Neshvilla Rd, C hukkuwala, Dehradun,
Iittarnkbhand 249400017, India

‘@ GPS Map

} 7 : >
f\., | Camera Lite |

Shop No. 63, 1, Neshvilla Rd, Dobhalwala, Chukkuwala, Dehradun, Uttarakhand
248001, India

Latitude Longitude

30.333552500000003° 78.04102265°

Local 08:10:40 AM Altitude 682 meters
GMT 02:40:40 AM Monday, 01.07.2024
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202/1, Chukkuwala, Dehradun, Uttarakhand 248001, India

Latitude

30.333167800000002°

Local 08:45:10 AM
GMT 03:15:10 AM

Latitude

30.33116143°

Longitude

78.03892015°

Longitude

78.04062136666667°

Altitude 682 meters
Monday, 01.07.2024

Local
GMT
Altitude
Date

_ '8 GPS Map
|
09:40:14 AM
04:10:14 AM
675 meters
Mon, 01 Jul 2024

82)Q+CGQ, Neshvilla Rd, Chukkuwala, Dehradun, Uttarakhand 248001,

India




il e

- K‘_E B etags €

Dehnradunmn, UT  _ India

B |

oA

Chulicwua v
Lot

Q7F/07./,2021

ot es Cap

vl bluavara las,

383666666627

SR A RA
S5 Ak

Leav e

| PR

SO.3I3I 3771, 1
23 ANV GRAT
1 by GPS Map Carnmara

Ooy:

Dehraaciviny,

Aadtitiscion

msctuany,

238007,

ong 78 . 03565 1

Pt

DA

earedinng,

D5

*A 2000,

2 B
(8 s BN & b

s Lurres
s el

L

=0

fraciia

L="1 =1

Mo

Tivediaa

rlee666 7"




Latitude Local
30.33092578° GMT
Longitude Altitude
78.03828245° Date
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Local 10:28:17 AM
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Convent Of Jesus And Mary, Saint Agnes Inter College, 718,
Chukkuwala, Dehradun, Uttarakhand 248001, India

Latitude

30.33230528°
Longitude
78.04013324°

Local

GMT 03:40:17 AM
Altitude 680 meters
Date Tue, 02 Jul 2024

76-B, Chukkuwala, Dehradun, Uttarakhand 248001, India
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73/B, Chukkuwala, Dehradun, Uttarakhand 248001, India

Latitude Longitude
30.33271612° 78.03938521°

Local 07:57:41 AM Altitude 676 m
GMT 02:27:41 AM Thursday, 04.07.2024

(Vote : CAPTURED BY BHANDARI PAWAN
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ACTIVITY REPORT
AN APPEAL FOR WASTE SEGREGATION
WARD - 16(BAKRALWALA)
FROM 20 JUNE - 24" JUNE,2024

SEGREGATION OF WASTE

Submitted by
BASIX MUNICIPAL WASTE VENTURES LTD./Y
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An appeal to residents of Ward 16(Bakraiwala) on Segregating their waste

Ward name & no. Bakralwala,16
Total households 1346
Locked/Closed houses 52
D2D covered households 734
D2D coverage (%) 57%
Private vehicle covered households 339
Private vehicle coverage (%) 26%
| Segregation in households 482
Segregation in househaolds(%) 37%
Home Composting 49
Home Composting (%) 4%
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AN APPEAL FOR WASTE SEGREGATION
WARD - 9(ARYA NAGAR)
FROM 12T JUNE - 13% JUNE,2024

Submitted by
BASIX MUNICIPAL WASTE VENTURES LTD. /‘3{
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An appeal to residents of Ward 9(Arya Nagar) on Segregating their waste

Ward name & no. Arya Nagar,9
Total households 1057
Locked/Closed houses 24
D2D covered households 719
D2D coverage (%) 69%
Private vehicle covered households 242
Private vehicle coverage (%) 23%
| Segregation in households 666
| Segregation in households(%) 64%
Home Composting 73
Home Composting (%) 7%
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ﬁ‘;is agrapment is made on the 1* Day of May, 2023 between Nagar Nigam Dehradun

(here-in after known as the FIRST PARTY) and Wastec Warriors Soclety, having its registered

office at 24 Pritam Road, Dalanwala, Dehradun - 248001 (here-in after known as SECOND

PARTY). Both the terms unless repugnant to the context be also deemed to include their

. . .respective heirs, successors, legal representatives and assigns;

Whereas,the First Party, is the sole proprietor of and is in possession of the property detailed in
- Schedule A and confirms that the property is free from all charges, lien and encumbrances.

:The First Party has accepted the Second Party as implementing partner for Project Swachhta
Kendra at Ha_rrawa}a. The First Party hereby does explicitly authorize the Second Party to use
‘the property listed in Schedule A, for implementing Project Swachhta Kendra at Harrawala in

. Dehradun for a period of 3 Years (1st April 2023 to 31st March 2026). An NOC has been

- granted to the Second Party, considering this is in support of a public service being offered by
" the First Party.

This agreement is hereby entered into in good faith and on behalf of each party, by the following

" respective authorized signatories and shall survive either or both of them in their roles of

" The First Party is represented by: Mr./MsT D 'hn.:\\.\a.ag\ \'CLm.hv-q

representing the respective parties. This agreement shall be deemed naturally and

" automatically transferred to the Officer taking up the respective position for each Party, in the

event they exit from the below mentioned roles within the respective Party.

, S/o

- operating in the position of ‘Chﬁ% e 080 o) @ﬁg ) ﬁt%g,; NW for the First Party.

Tﬁe Second Party is re'.presént'ed by: Mr./kits. ‘( ~\/"$ Hm—— K UM“’& ]

--cpgrating in the position of LD for the Second

© Party

VAN
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Ry AGREEMENT

This Agreement is made on the 1st day of May 2023 belween Nagar Nigam, Dehradun and
Waste Warriors Society for a period uf 38 years and will explre on 31st March, 2026

WHEREAS the First Party is exclusive owner of Khasra Plot No. 831 measuring 1394 Sq Mts.
situated at Mauza Harrawala, Pargana Parwa Doon, District Dehradun.

AND WHEREAS the First Party has an obligation for implementing a project Swachhta Kendra
Harrawala for Solid Waste Management with the intention to minimize negative impacts and
risks to environment and to human health by enhancing sustainable Plastic Management

Practices, has mutually agreed with the Second Party to support the implementation of the said
project/mission, to the extent possible.

AND WHEREAS the SECOND PARTY vide its letter dated had ’
shown their interest to collaborate with the First Party to help manage and operate the Material
Recovery Facility (MRF) that has been set up at the property at the above address in Harrawala
and detailed in Schedule A, on behalf of the FIRST PARTY, for collection and processing of
segregated dry waste from various Wards in the city, and further dispatching it for recycling and
| different uses, thereby diverting it from going to the landfill.

AND WHEREAS, the FIRST PARTY has voluntarily agreed to provide NOC and right to use the
MRF to the Second Party for a period of three years [3 Years].

AND WHEREAS both the parties are mutually agreeing to the following terms and conditions:

1.That the SECOND PARTY has shown interest to collaborate and enter into 'a formal
agreement for management and operation of Material Recovery Facility at Harrawala and for
that purpose the FIRST PARTY has agreed to provide access to the MRF in the property as
noted In Schedule A hereunile

2. That the SECOND PARTY has been provided three vehicles i.e. auto-tipper by THE FIRST
llection of segregated dry waste within the municipal limit on the basis of request
the citizens of Ward 97, additional wards that may be located closer to the
ste Generators that operate within the jurisdiction of Nagar Nigam Dehradun.

af 1he $ECCJ D PARTY will ensure the upkeep, safety and bear the operational cost of all
@ the relavant n'!sichi es such as bailers, shredders and in-vessel composting machine.
) WA . .,..
B f
"-\ - A That the SE"Q ND PARTY will ensure assets operations and malntenance insurance in the
\{uw e ’,e;thnd' oBserve all other legal requirements including the provisions of Industrial Disputes
£z ud,J_-a‘b/Dur Laws as well as EPF etc. )

B 5,

CHRT oS
40 Pl

e a—;g{ﬁ. [
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: 5. That the SECOND PARTY shall be responsible for door-to-door awareness and rollection of
e segregated waste in the Harrawala, Ward 97 and shall process the recovered segregated waste
inn the sald racillty,

, 8. That the SECOND PARTY shall he responsible for storage of cegrogated dry waste, lianded
over by the FIRST PARTY or its other contractors at Swachha Kendra, for its processing and
. recycling.

PR That the_SECOND PARTY will be responsible for day to day operation at Swachhta Kendra,
. Institutionalization of the waste pickers in the Swachhta Kendra, data management and meeting
‘the deliverables of the project. - -

8. That the SECOND PARTY will designate a contact person to exchange information of the
project activities and who will be responsible for reporting his/her higher authorities; a deputy
will also be assigned. :

‘9. That the SECOND: PARTY is responsible for the sustainable operations and maintenance of
the .material recovery center. This will ensure collection, segregation of dry waste and
', transportation to recyclers.

£

' 10 That the SECOND PARTY- will ensure mass media activities and the design and publication
of the brochures, posters, slogans, jingles and films etc. both on the social media and the press.

11. That the SECOND PARTY will create special capacity building programs or training for
sanitation workers informal and formal both, on Solid Waste Management.

12. That the SECOND PARTY along with determining the selling prices, enter into contracts for
the different grades of plastic with back end recyclers, transport of plastic waste to backend
recyclers and establish linkages with cement plants for non-recyclable waste. Necessary
permissions shall be obtained for trans-boundary movement by the project.

13. That the SECOND PARTY will ensure that a maximum quantity of 05 tons per day of dry
‘waste is segregated, baled and transported to the back and recycler and the wet waste will be
ing compost at the Material Recovery Facility.

HO

t team of SECOND PARTY shall also buy or source waste from waste
nherators in the area through a fair pricing mechanism.

TS N
'} 18- That the!SECON

ey B RIS 03
o .k.eponﬁqgﬁﬁa\?'t e:,a_s;l

PARTY will set up the reporting systems and send regular monitoring
ies undertaken on quarterly basis.

10 SWETIYT @
e TT TaTey ailet
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£39

15717, That the SECOND PARTY will develo
'ﬂ\. terms of quantity and quality aspects.

p the baselines on the waste characterization, both in

L9118, To enable the SECOND PARTY to meet clauses 3 to 17,

- . ’objection for the SECOND PARTY to use its vehicles at its ow
- accepting segregated waste from Citizens and/or Bulk Waste Gen
Ward 97 of Nagar Nigam Dehradun, over and above its collecti
Clause 2, to enable it to help meet optimal capacity of the MRF.

the FIRST PARTY has no
n cost for collecting and/or
erators that operate outside
on from the area defined in

19. That the SECOND PARTY undertakes and assures to make every earnest effort to observe

the purpose of the project and the terms and conditions as set out hereinabove as well as per its
letter/proposal dated

20. That in case of failure to meet the objectives of the project due to reasons that are within the

control ‘of the SECOND PARTY, the FIRST PARTY will have the right to terminate this

4 X agreement and take hold the entire scheduled property and the plant machinery and equipment

' . . existing thereon as well as the existing constructions, after providing sufficient and reasonable
.+ opportunities for rectification, to the SECOND PARTY.

i _
i 21. That the SECOND PARTY will furnish Project operating logs, records, and reports that
I{ document the operation and maintenance of the Project.

| : ; .

il " . .

i 22. That the SECOND PARTY will not do anything, which would b? against the ln‘terest of the
H. v FIRST PARTY or the State of Uttarakhand. The Second Party will not indulge in any other
ll commercial activity or business promotion at the scheduled property against the purpose of the
]i project.

|

. Th in case 'of any dispute, legal matter or any causality related to the center at the

20y g:he-;ula;d r:aroperty or otzerwige will be the sole responsibility of the SECOND PARTY al:'ld the

f FIRST PARTY or the State Government shall not be made liable w.r.t. any such matter, in any
I - manner whatsoever and in case due to any act or omissio_n' on the part of the SECOND PARTY,
suffered by the FIRST PARTY, the same would be indemnified by the SECOND

SN
\h’.'é . S ND PARTY shall incur all the cost for keeping the MRF operational. All the
22t Ve & incorte tHiough sale of segregated dry waste is being utilised for the operational
{ expensedBfHe MRI by the SECOND PARTY.
C)-\ hey oAU TPRNVES &

2, o5, Hthe FIRSA PARTY may ask the SECOND PARTY to operate the MRF in certain ways
\‘w’\.‘}" ‘opum‘ 'af;'éi mprove its capacity to meet its obligations without imposing any financial
- ( e

COND PARTY.

AR o sifomTe T
el syt st e SRR
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ﬁlzs. The MRF operated by the SECOND PARTY has 2 machines installed at present, which

include a Baler, a Shredder and a Compost Machine. The FIRST PARTY
fer, ¢ . or SECOND PA
may add additional machinery for proper operation of the MRF, e

THIS M URTHER ESSES DER:

1.That in consideration of the FIRST PARTY establishing of a Material Recovery Centre for
collection and processing of dry waste in the MRF hereby provided and other covenants on the
part of the Parties to be performed and observed, as herein contained, the FIRST PARTY
‘hereby exclusively demises by way of deed unto the SECOND PARTY the Demised Premises
for the term hereby fixed together with all easements, rights and advantages appurtenant
thereof, free from any interference, encumbrances and disturbance whatscever, as per the

terms and conditions mentioned for use of the Demised Premises by the SECOND PARTY for a
period of 3 years. :

2. That the FIRST PARTY has handed over the possession of the demised premises to the

SECOND PARTY for the term of the MOU in the said property to the SECOND PARTY without
any charge basis. ;

ST

3. That the FIRST PARTY collectively has removed themselves from the said property and
henceforth the SECOND PARTY shall be in possesslon of lhe said property on the torme and

conditions to this deed for the term of the deed envisaged above, subject to due to fulfillment of
1 the abligation of the terms and conditions stipulated. § S :

DAy,
i Y X

4, That the SLCOND PARTY shall be antitlad to run the Material Recovery Facility under its own
| management and without any interference in operation by the FIRST PARTY but the FIRST

PARTY. and persons under it will be at liberty to make inspections and invigilation at the site as
per their choice.

expiry of this MOU the SEC_CIJND PARTY may get it renewed for a further period
on the terms and concllitilpi_-i's as may be mutually agreed upon between the
26 _‘. g 5, N2 21 ". - L T
/6. That o ltje expirylof the period of this deed, in case the period is not extended, the SECOND
'ty BT _'EARIITY_ shall.:,ha'n'_c_i,c'x ifer the possession of the premises to the FIRST PARTY alang with the
(=, ._construgtions thereon and Plant and Machinery installed therein and the SECOND PARTY shall
R\ “'}"‘C‘?aye no rigbt-ér‘,l’:}g‘ on the said constructions and plant and machinery. .
g e e ;

[ \
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A 7. In addition to its rights set forth, subject to the terms of Agreements, NN reserves the right to
{!'.h terminate this Agreement with cause upon 90 days written notice to WWS and same is aplicable
- with WWS. :

S8CHEDULE A

All that property forming part of Khasra Plot No. 831 measuring 1394 Sq. Mts. situated at

‘Mauza Harrawala, Pargana Paw:on, istrict Dehradun.bounded and butted as under :-
East ! ‘J'L\\}i , oL e\ o\ ; 214

(\ -
West © 207, «~5e VaSo, ARG
North : g Lo = :
South : oAV, =12 AR

= = s o =
W\l , sz \niim éc.'..n a
Finger Prints in Compliance of Section 32A of The Registration Act 1908. NAME AND
ADDRESS OF THE FIRST PARTY

The First Party is represented by: Mr./Ms. S)m Qg “a;_\_z Eg:g L aAe ‘
S/o & Dove Nornaren 500 }(_:{:amm ;
operating in the position of f&g‘!‘&' Lo, sfdn e%‘uw- > for the First Party.

‘"FINGERP AND

=
*

FINGER MID:EJ.___I’_iEgFINGER

THUMB INDEX

FINGERPRINTS OF THE RIGHT HAND

M i
THE SECOND PARTY LESSEE. WASTE WARRIORS SOCIETY (SECOND PARTY), as an
implementing partner for management and operation of Material Recovery Facility having its

. b
SIEPACUIE
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sented by: Mr.ave: K V1wt X uMBR .
LAURR 22U Slo M-\ DML ISUMAR ;
) i AL S ® | i for the First{art
ARG TR T f S : g s 4 ;

e

L A T

\E LEFT HAND
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NACOF INDIA LTD. 1495

Date From: 25-Jun-2024 To: 25-Jun-2024; Material: SOLID WASTE;

Lromesure R4(2)

Total Records:
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WASTE
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WASTE
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WASTE
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WASTE
WASTE
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WASTE
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WASTE
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WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE

Printed on: 29/07/2024 12:55PM Page 1 of 2 ::
S.No |vehicle Mo |Gross w |Tare w |Net w |Gross Date|Tare Date |G Time |T Time |[Party
177459 |a/F - 40067 | 2230| 1430 800|25/06/2024|25/706/2024|07:16 |07:22 |NP SELAQUI
177460 |Uk07 CB 9090| 33000] 11830] 21270]25/06/2024|25/06,/2024|07:17 |08:26 |WESPL
177462 |uk07 B8R 6261 49201 3050 1870]25/06/2024|25/06/2024[07:32 |07:40 |[NP SELAQUI
177463 |A/F - 24599 | 25001 13701 1230|25/06/2024|25/06,/2024|07:38 |07:44 |NP SELAQUI
177464 |A/F - 18903 | 2410 1410] 1000|25/06/2024|25/06/2024|07:38 [07:43 |NP SELAQUT
177466 | HP68 6435 I 11230] 91001 2130|25/06/2024|25/06,/2024]|07:53 |08:27 |NND

177467 |uk07 BR 6261| 6980 31101 3870|25/06/2024|25/06/2024|08:01 |0B:14 |NP SELAQUI
177468 |A/F - 40074 | 2180/ 1390| 790[25/06/2024|25/06/2024|08:15 |08:23 |NP SELAQUI
177469 |HP68 6431 | 11200! 9100 2100|25/06/2024|25/06,/2024|08:25 |08:39 |NND
177470|A/F - 32453 | 2410 1440 970|25/06/2024|25/06/2024|08:34 |08:50 |NP SELAQUI
177471|A/F - 40067 | 2150 1410| 740|25/06/2024|25/06/2024]108:46 |08:57 |NP SELAQUI
177472 |uk07 BR 6261| 7290 3110] 4180|25/06/2024[25/06/2024|08:47 |08:58 |[NP SELAQUI
177473 |uk07 cD 2248| 20340 10340| 10000|25/06/2024125/06/2024|08:48 |08:58 |wESPL
177474 uk07 ca 1933] 22400 8890] 13510|25/06/2024125/06,/2024|08:51 |09:17 |wESPL
177475|uk07 CB 3004| 18700 8310] 10390|25/06/2024|25/06/2024|08:51 |09:16 |SUNLIGHT
177476 |uk08 cB 3277| 29610 12570] 17040]25/06/2024|25/06,/2024|09:03 |09:23  |SUNLIGHT
177477 |uk07 cp 2252| 19000 9650 9350|25/06/2024|25/06,/2024109:07 |09:21 |WESPL
177478 |uk07 ca 4939 25240 10070] 15170|25/06/2024|25/06/2024|09:22 |09:46 |WESPL
177479 |Uk07 CA 4492] 26050 10840| 15210]25/06/2024|25/06,/2024|09:54 |10:08 |wESPL
177480|A/F - 32517 | 2270 1410| 860|25/06/2024|25/06/2024]110:02 |10:08 |NP SELAQUI
177481 |A/F - 24599 | 2640 1380 1260|25/06/2024|25/06/2024|10:06 |10:14 |NP SELAQUI
177482 |A/F - 18903 | 2000 1250] 750125/06/2024|25/06/2024110:07 [10:15 |NP SELAQUI
177483 |a/F - 40074 | 1870 1380] 490|25/06/2024|25/06/2024|10:09 |10:15 |NP SELAQUI
177484 |ukD7 co 15561 30150 12520] 17630125/06/2024|25/06/2024110:16 [10:30 |SUNLIGHT
177485 A/F - 40067 | 1700 1480| 220|25/06/2024|25/06/2024]10:17 |10:21 |NP SELAQUI
177486 |A/F - 32453 | 2350 1420| 930|25/06/2024|25/06/2024|10:20 [10:26 |NP SELAQUI
177488 UK07 ECC 051] 15590 9540 | 6050]25/06/2024|25/06/2024[10:26 |10:31 |EWMSPL
177489 |A/F - 32517 | 1850 1460 390(25/06/2024|25/06/2024]11:03  |11:13 (NP SELAQUI
177490|0K07 CB 9090 33640 11880 21760|25/06/2024(25/06/2024|11:05 [11:28 [WESPL
177491 |uk07 cB 5089] 33620 14230| 19390(25/06/2024(25/06/2024|11:07 [11:40 |SUNLIGHT
177493 |HP68 8635 | 12880 9130] 3750125/06/2024|25/06/2024|111:20 |11:32 |NND

177495 |uk07 ca 2251 169101 101301 6780|25/06/2024|25/06/2024|13:43 |13:49 |weESPL
177496 |uk07 CD 2248| 204501 10490 | 9960(25/06/2024|25/06/2024|13:43 [13:53 |weSPL
177497 |uk07 BR 6261] 57801 3170 2610|25/06/2024|25/06/2024]13:51  |13:59 |NP SELAQUI
177498 |uk07 ce 9090] 33560 11860 21700125/06/2024125/06/2024|14:05 [15:33 |wESPL
177499 |uk07 cp 22511 185201 10070 | 8450(25/06/2024|25/06/2024|18:23 |18:33 |wesPL
177500|Uk07 ca 4492 26560 10300 | 15660|25/06/2024|25/06/2024|18:25 [18:52 |wesPL
177501 |uk07 cp 2252] 207201 9950 10770|25/06/202425/06,/2024118:26 [18:41 |wesPL

|soLID

WASTE

su3



NACOF INDIA LTD.

Date From: 25-Jun-2024 To: 25-Jun-2D24; Material: SOLID WASTE;
Printed on: 29/07/2024 12:55PM

S.No |vehicle No |Gross w

1496

Page 2 of 2 ::

Total Records:

47

177502 |uk07 EcC 052|
177503 |uk07 ca 4939|
177504 |uk07 T 9355 |
177505 |uk08 cB 3277]
177506 |uk07 ¢p 1556]
177507 |uk07 cB 5089
177508 |uk07 ca 3468|
177509 uk07 ca 1933
177510|UK07 ECC 051]

6740|25/06/2024125/06/2024|18:
15230|25/06/2024|25/06/2024|18:
11600 25/06/2024|25/06/2024|18:
18850|25/06/2024|25/06/2024]18:
11940| 25/06/2024|25/06/2024|18:
15120|25/06/2024[25/06/2024|18:
11250|25/06/2024|25/06/2024 |18:
12610]25/06/2024|25/06/2024|18:
8890|25/06/2024]25/06/2024|18:

| EWMSPL
|WESPL

| SUNLIGHT
| SUNLIGHT
| SUNLIGHT
| SUNLIGHT
| SUNLIGHT
|WESPL

| EWMSPL

|soLID
|soLID
|soL1p
|soLio
|soLID
|soLID
|soLID
|soLID
|soLID

WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE
WASTE

|Tare &
16240] 9300
25360] 10130|
18910 7310
31470]| 12520
24490 12550]
293801 14260|
20050] 8300]|
21510 8300
18380] 9390 |
738690 345630|
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Govt. of Usaraichand

Name of Legal Metrology Officer Shri Praveen Negi

I hereby certify that | have this day 19-12-2023 verified and stamped the under mentioned weights, measures, etc, Belonging to M/S NACOF INDIA LTD.

1497

Schedule - VIII

[See Rule 16(3)]

GOVERNMENT OF UTTARAKHAND
Office of the Contreller, Legal Metrology

Certificate of Verification

Locality Shisham Bada Near Himgiri Univerity Dehradun ,Dehradun,Dehradun

Sus”

%h-eﬁ-@r? R'Q/ 22'_/; |

NO. 88028

Quantity Denomination Weighing [nstruments Measuring Verification fee Carriage
Instruments conveyance
adjusting
Weights Measares Capacity Class Manufacturer Type charges etc.
Category Subcatego Denomina Serial No.of Number E-value MMQ/MIN. Class Make Verify No. Action Remarks
Iy tion/Capa Numher Nozal Of Nozal
city
Non Electronic 60 M.TON 171108 5/10 KG 200 KG 1l L.E\O 1 Approved Verified
automatic :
iohi
mstrument
Weight Iron S0KG Please INDIA 19 Approved Verified
hexagonal Select
Weight Iron 20KG Please INDIA 2 Approved Verified
hexagonal Select
Weight Iron 10 KG Please INDIA 1 Approved Verified
hexagonal Select
Alap 2

Printed On: 19-12-2023 12:26

Printed by: Shri Praveen Negi

1




Shé

1498 F
* Category Subcatego Denomina Serial No. of Number E-value MMQ/MIN. Class Make Verify No. Action Remarks
: ¥y ton/Capa : Number Nozal Of Nozal
cty
Hh Qiew SOLIT/PER | 2408576 NTI 1 :
Meters meters MINT :::: JKRA Approved Verified

" Next Verification due on

. CAfee:1500 + Add A fee:#additional_fee# + VF fee:4805 +
~ Repaired by/Used by Qe#

lBIlzfzezq

Ouo.-; l@l 7-—|'an§'

Legal Metrology.

late fee: #late_fee# = Total Rs. 6305 deposited dated 19-12-2023 With Tpgnsacﬁo_n ID:382181‘7_92_968$_(_17

cer,Dehradun

5 _ ke
fateres |
3-A, FIMEAT TSR AS

eI

Page: 2 of 2

Panted On: 19-12-2023 1226

Printed by: Shri Praveen Negi
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MSW Secondary Transportation (Kargi to Sheeshambada SWM Plant)
Vehicle Properly Covered photo

[ oPS Map Camera

Central Hope Town, Uttarakhand, India
Bayankhala, Central Hope Town, Uttarakhand 248011, India
Lat 30.349816"°
w Y o Long 77.868348"
~Google 26/10/24 12:36 PM GMT +06:30

e -~—.—~.. i _._—1. —:::m_rl — ___.i.'? ===
) 1 v ¥ "‘.‘.‘1] ¥ i il

N Y
1] B S

e

W 9472+r6p, nifdz RAER, sMramr, 2gUA, IATAiE 248013,
R

Lat 30.364884° Long 78.098883°
23/10/24 12:35 PM GMT +05:30

Page 1
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|Cdl GPS Map Camera

Central Hope Town, Uttarakhand, India

BVVC+F6V, Central Hope Town, Uttarakhand 248007, India
Lat 30.34413°

Long 77.870977°

23/10/24 10:06 AM GMT +05:30

[} GPS Map Camera
wRzR smauE, FReEgR, 3|, Saads 248171, WA
Lat 30.288923° Long 78.016562°
22/10/24 03:10 PM GMT +05:30

Page 2
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tt‘M'TBD , ﬁ 2 6

c - CONTRACT BON e
|8E0 BIGNATOR e
C.B. No. ceccrenenes w4 /S.E.-9" Dated ..[5..[..2% /2024
Name of Contractor :- M/s Alfa Therm Ltd., s;-—,
431 Udyog Vihar Phase-3,
Sec-20 Gurugram Haryana.
2. Name of Work :- Under the Municipal Solid Waste Management of

Municipal Corporation Dehradun, the work of purchasing and
installing 75 mm trommel, 30 TPH ballistic separator and 25 TPH
shredder to increase the capacity of Shishambara Processing
Plant.

3. Estimated Cost Rs.:- 3,51,00,000.00+ (18 % GST 63,18,000.00)= 4,14,18,000.00

4. Tendered Cost Rs. :- 3,50,10,000.00+ (18% GST 63,01,800.00)= 4,13,11,800.00
5. Stamp Duty Rs. 100.00

6. Date of Start- 1S=eF 2244
7. Date of Completion - |4 =l10-2024-

8. Amount of Earnest Money Rs. 17,55,000.00 Vide BG No. :- HDFC Bank
(Performance+Additional Performace Security)

() BG No. 191GT01241860002 dt 04-07-2024
Rs 17,55,000.00

PROGRESS CHART

SL Financial Progress Time Allowed (From Date of Start) Grace Period
No.

I- 1/3rd (15%) the cost of total work done. 1/3rd (15%) of Bonded Period
G Month)

2- | 2/3" (50%) the cost of total work done. 2/3™ (50%) of Bonded Period - 1
Civnie Month) '

3- | Full/(100%) the cost of total work done. Full (100%) of Bonded Period -

(-« Month) |

As per recommandation Tender Advisory Commitee the above agreement
checked from page .Ql..... to §3. and found to be corpect in respect.

h .
(e
TS OFFICER
SI. | M.B.No Gross 2% 8D GST 1% | RoyiMy|[ Stock | By Cheque
No. & Date Amount LT 5%-:‘- (1
D e 7
2 v 4 * -
ATORY A \
ana A :




cf MO @sE-9[1028-23"

cIsoF-24 &’:
C‘(iiﬁ%toew LIZITEEWQNTB_ALCT BOND M
of' Work ;-

Under the Municipal Solid Waste Management of Municipal

AUTHORISED SIGNATORY

'- -‘r504)n1&_£;9’ < s

Corporation Dehradun, the work of purchasing and installing 75

mm trommel, 30 TPH ballistic separator and 25 TPH shredder to
increase the capacity of Shishambara Processing Plant.

Estimated Cost Rs.:- 3,51,00,000.00+ (18 % GST 63,18,000.00)= 4,14,18,000.00

Tendered Cost Rs. :- 3,50,10,000.00+ (18% GST 63,01,800.00)= 4,13,11,800.00

Date of Start \sse 2024
Date of Completion (4-- |0 - 2024
S.N. Particulars Page No. of Bond
1 | Index sheet ' o
01
2 | Contract agreement RV T 62- o}
3 Letter of acceptance 05~ 19
4 Letter of technical bid a0 - Lo
5 | Letter of price bid Y1 - Lg
| 6 | Perticular conditions of contract. 50- 58
7 | General conditions of contract 59 -0
i 8 | Specification g1 o2
| 9 | Drawings. Su- 6%
10 | Completed schedule. _
-

TR T,

v AUTHORISED SIGNATORY

l Contractor

for ALFA THERM LIMITED %

W . sk ‘W

Assis! roject Manager
radun Smart City(P.1.U)
P.W.D. Dehradun



| Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

T

——

1302

AL

W

KA1BSR1AN2TAA04W

INDIA NON JUDICIAL

e-Stamp

|
|

. IN-UK31858140274444W
T 12-Jul-2024 10:47 AM

. NONACC (SV)/ uk1299004/ DEHRADUN/ UK-DH
. SUBIN-UKUK129800470200875407135W

. ALFA THERM LIMITED
. Article Miscellaneous

. NA

0

(Zero)

. ALFA THERM LIMITED
. NA

. ALFA THERM: L'!Ml’{
D00 il

(One Hundred only)’

Government of Uttarakhand

')"!:

\_.'. -/

—————
-

cS3

Shali aril
Stai ndor

Court Road .0 hmadun

Contract Agreement

THIS AGREEMENT.made m,., A2 day.of . J
Chief Project Manager/S
the Employer (hereinafter “the Employer”), of the one part, and M/s Alfa Therm
Limited, 431 17 Floor Udyog Vihar Phase-3 Sector-20 Gurugram Harryana name of the
Contractor (hereinafier “the Contractor”), of the other part:

WHEREAS the Employer desires that the works known as Under the Municipal
Solid Waste Management of Municipal Corporation Dehie
and installing 75 mm trommel, 30 TPH ballistic sepayat
increase the capacity of Shishambara Processing Ple
Contractor, and has accepted a Bid by the Contractor for
these Works and the remedying of any defects therein.
agree as follows:

Sl.‘i&w\ " !

. iContractor. P

rintendi

9th Circle, P,

should

o 02Y, L berween

Dehradun name of

un, the work of purchasing
and 25 TPH shredder to

be executed bv the

b execution and completion of
Employer and the Contractor



’},__ga,i‘fﬁ!—(‘—“—i - 1508 nnyg " E

Contractor
gSU

I. In this Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Contract documents referred to.

2. The following documents shall be deemed to form and be read and construed as part
of this Agreement. This Agreement shall prevail over all other Contract documents.
- the Letter of Acceptance

- the Letters of Technical Bid and Price Bid

- the AddendaNos..... insert addenda numbers if any. . . . .
- the Particular Conditions

- the General Conditions;

- the Specification

- the Drawings, and

- the completed Schedules,

3. In consideration of the payments to be made by the Employer to the Contractor as
indicated in this Agreement, the Contractor hereby covenants with the Employer to
execute the Works and to remedy defects Yheréininqnformity in all respects with the
provisions of the Contract.

4. The Employer hereby covenants to pay the Contractor in consideration of the
execution and completion of the Works and the remedying of defects therein, the
Contract Price or such other sum as may become payable under the provisions of the
Contract at the times and in the manner prescribed by the Contract.

Witness, Name, Signature, Address, Date

e Y0

Contractor i '

Mo ieaial



TR e e

Chief Project Manager, Smart City

9™ Circle,P.W.D.,Yamuna Colony,Dehradun,Uttarakhand

Phone/ Fax:- 0135-2531152 E-mail:- sepwdddun@rediffmail.com
Woeb-http:/pwd.uk.gov.in

Letter No. 3933 /685 (1)Yata-9/2024 Date &2 /07/2024
LETTER OF ACCEPTANCE
To, =
M/s Alfa Therm Ltd,

431 Udyog Vihar Phase-3,
Sec-20 Gurugram Haryana.

Subject - Under the municipal solid waste management of Municipal corporation
Dchradun the work of purchasing and installing 75 mm Trommel,30 TPH
ballistic seperator and 25 TPH shredder to increase the capacity of
Shishambara Processing Plant.

Dear Sir,

This is to notify you that your bid, Dated 3-6-2024 consisting of the Technical and

Price Bids for execution of “Under the municipal solid waste management of Municipal

corporation Dehradun the work of purchasing and installing 75 mm Trommel,30 TPH ballistic

seperator and 25 TPH shredder to increase the capacny of Shishambara Processing Plant” and

Tender ID: 2024 _pwd_71783_1 for the™. hﬁ cd 'C_bntract Amount of the eqmvalent

of ¥ 3,50,10,000.00 + 18% G.S.T. X 6301 860.00 (3,50,10,000.00 + 63,01,800.00) =

4,13,11,800.00 (Rupees four Crore thirteen Lakh Eleven Thousand Eight Hundred only) as
corrected and modified in accordance with the instructions to bidders is hereby accepted by our
agency on behalf of the Governor of Uttarakhand.

You are requested to furnish Performance Secunty ¥ 17,55,000.00 (Rupees

Seventeen Lakh Fifty Five Thousand) only as per Section Two Bid data sheet ITB 33.5 of

Standard Bidding Document in favour of the Chief Project Manager/Supcrintending Engineer,9"

Circle, P.W.D.,Dehradun within 07 days in accordance with the Conditions of Contract, using for

that purpose of the Performance Security Form included in Section 8(Contract Forms) of the

Bidding Document.
Yours Faithfully

(Anil Pangty)
Superintending Engineer/
Chief Project Manager, Smart City,
9th Circle,P.W.D.,Dehradun.

Copy to Municipal Commissioner, Nagar Nigam, Dehradun.

Smart City (PIU) P.W.D., Dehradun for th

mfonnat:on and neccssary action.,

Copy to Project Manager, Dehra '
|
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e-Stamp
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T NONACC (SV)/ uk1299004/ PEHRADUN/ UK-DH
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ALFA THERM LIMITED

Article 12(A) Bank Gl.narantee

NA

0
(Zero)

ALFA THERM LIMITED
NA
ALFA THERM LIMITED
8,765
(Eight Thousand Seven Hundred And Sixty Five only) -
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HDFC BANK LTD
Enkay Towers B1
Vanijya Kunj Phasev
Gurgaon 122001
GSTN Of Consignes : {
o5 -c7- 2624 0BAAACH2702H1Z4

Serial No. GTEE/ 811281

To,

CHIEF PROJECT MANAGER
SUPERINTENDING ENGINEER OTH

@ CIRCLE PWD DEHRADUN OFFICE OF THE
i SUPERINTENDING ENGINEER CHIEF

8 PROJECT MANAGER SMART CITY

OUR REFERENCE ¢ 191GT01241860002
& DATE OF ISSUE : 04-JUL-2024

@ APPLICANT : ALFA THERM LIMITED
i} GUARANTEE AMOUNT : INR17,55,000.00

M ANOUNT IN WORDS : RUPEES SEVENTEEN LAKH FIFTY FIVE THOUSAND ONLY
| EXPIRY DATE :  31-DEC-2024

| EXPIRY PLACE : gurgaon

CIATM bm : 31-nzc 2024

DEAR. SYR_
n.ﬂs: ASE FIND ENCLOSED THE

mrcm:
THE DATE IT
HAS BEEN ISS

WE CONFIRM THAT THE SIGNATORIES WHO HAVE SIGNED TEE SUBJECT
GUARANTEE / EXTENSION AS STATED BELOW HAVE THE REQUISITE POWERS TO SIGN
OF BEHALF OF THE BANK.

1. ‘E.Im. A hrla*‘ _MR“ 2. Mr./Ms. 8
Designation AR AT Designation
P.A NO. g O3 e P.A NO. 51 0 Y
y ST

I FURTHER CONFIRMATION OF THIS GUARANTEE IF DESIRED
+SBHOULD BE SOUGHT
BY SENDING EMAIL TO BGCONFIRMATIONAHDFPCBANK.COM
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© Certficate No. . IN-DLS5903445404566W

; Certificate Issuad Date i 30-May-2024 04:13 PM

. Account Relerence  IMPACC (IV)/ di1074808/ DELHV/ DL-DLH

. Unique Doc. Reference . SUBIN-DLDL107480348548181888480W

Purchased by . HDFC BANK LIMITED

; Description of Document ' Article Others

E Property Description »  Not Applicable S,

§ Consideration Price (Rs.) : 0

;; : (Zero)

- First Party . HDFC BANK LIMITED i

: Second Party _' . Not Applicable e

{ Stamp Duty Paid By . HDFC BANK LIMITED .

f Stamp Duty Amount(Rs.) - . 100 -

3 (One Hundred only)
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BG NO:191GT0124.060002 DATED: 04-JUL-2024 AMOUNT: INR 1,755,000 -

Perforimance Security

HDFC Bank Limited having our registered office at HDFC Bank House, Senapati Bapat Marg,
Lower Parel West, Mumbai-400013 and one of its branches at HDFC' Bank Ltd. Enkay
Towers,B1,Vanijya Kunj, Udyog Vihar Phase-V,Gurgaon-122001

Beneficiary: Chief Project Manager / Superintending Engineer, 9th Circle, P.W.D., Dehradun.
Address: Office of the Superintending Engineer /Chief Project Manager, Smart C'ity. 9th Circle.
P.W.D.. Yamuna Colony. Dehradun, Uttarakhand

Date:04-JUL-2024

Performance Guarantee No.: 191GT0124 1860002

We have been informed that Alfa Therm Ltd (hereinafter called "the Contractor") has entered into

Contract No. Letter of Acceptance: Letter No. 3933 /685 (1) Yata-9/2024 dated 02/07/ 2024 with

you, for the execution of Purchasing and Installing 75 MM Trommel. 30 TPH ballistic separator and

25 TPH Shredder (hereinafier called "the Contract”).

Furthermore, we understand that. according to the conditions of the Contract. a performance

guarantee 1s required.

At the request of the Contractor, we HDFC Bank Limited, hereby irrevocably undertake to pay you

any sum or sums not exceeding in total an amount of Rs. [7.55,000/- (Rupees Seventeen Lacs Fifty

Five Thousand Only ) such sum being payable in the types and proportions of currencies in which

the Contract Price is payable ie INR, upon receipt by us of your first demand in writing

;fcompanied by a written statement stating that the Contragtor is in breach of its obligation(s) under
e Contract, without your needing to prove qr to ghaw grtninds for your demand or the sum

specified therein. o % V'ql?‘:‘: m .

The guarantor may agrees to one time extension of this guarantee for period not to exceed six

months, in response to the employer’s written request for such extension, such request to be

presented to us, the guarantor, before the expiry of this guarantee.

This guarantee shall expire. no later than the31-DEC-2024, and any demand for payment under it

must be received by us at this office on or before that date.

“Notwithstanding anything to the contrary contained herein -

i) Our liability under this Guarantee shall not exceed Rs. 17.55.000/- (Rupees Seventecn Lacs Fifty

Five Thousand Only ) .

ii) This Bank Guarantee shall be valid upto 31-DEC-2024

iii) We are liable to pay the Guarantee Amount or any part thercof only and only if you serve upon

us a written claim or demand before Maturity/Expiry Date of the Bank Guarantee OR on or betore

_31-DEC-2024 i.e.date falling less than | (One) year from Maturity/Expiry Date of the Bank

Guarantee> (being Claim Date of the Bank Guarantee), falling which we shall stand released and

discharged from making payment under this Guarantee, irrespective of whether you have returned

the orignal Bank Guarantee or not.

iv) Further, unless a suit/action to enforce your right under this Guarantee is filed against us before

the Competent Court in India (in case of any dispute arising out of this Guarantee in relation to vour

tlaim/demand), within a period of (1) one year from the Claim Date (being the “specified period™).

all your rights under this Guarantee shall be extinguished and we shall stand released and

discharged permanently from all liabilities whatsoever under this Guay upon the expiry ot the

Specified Period.”

All Claims under this Guarantee shall be payable atHDFC Bank Ltd.

Kunj, Udyog Vihar Phase-V,Gurgaon-122001

This BG confirmation NO GTEE/ is an integral part

JUL-2024

by Towers,B1,Vanijya

T01241860002 Darted U4
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Classification - Public

Classification - Public

Dear Sir,

Piease finc below confirmation : - i ﬂu“‘f 3

To,

{HIEF PROJECT MANAGER
SJPERINTENDING ENGINEER OFFICE OF
THE SUPERINTENDING ENGINEER 9TH
CIRCLE PWD DEHRADUN CITY

PN CODE 248001

OUR REFEREMCE ; 190GTUL241860002

TSSUE DATE 1 04-JUL-2024

GUARANTEE AMOUNT : 1R 1,755,000

AMOUNT i WORDS : Rupees Seventaen lakh Afty five thousand only
EXPirY DATE : 81-DEC-2024

EXRY PLACE | GURUGRAM

CLARA DATE : 31-DEC-2004

DEar sims,

PLEASE D ENCLOSED THE CAPTIONED GUARANTEE DULY ISSUED BY US.

1

-
t

Project Meneger <pl

nk Guarantes no 1910T01241860002 Dats 04-07-2024 Rs 17,55.000.00

T f) e m g

CLo

Fa Jd 12 2036 o &30 PV

SHALL BE DEEMED TO BE AUTOMATICALLY CANCELLED.

THE GUARANTEE ATTACHED 15 TO 8 RETURNED TO US WITHIN 15 DAYS FROM THE DATE IT CEASES YO B2 IN FORCE.IF THE GUARANTEE 1§ NOF
AFOREMENTIONED IT

BECHVED BACK 8Y US WITHIM THE DATE

THE LETTER FORMS Ad INTEGRAL PART OF THE GUARANTES.
L0 /g SATPREET 2.0 /3. VARUSN CHAUDKARY / -
hnn-um Demgnatien PR AUTRORTER
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Rais 11 /07/2024

Branch Manager,
HDFC Bank Ltd.,
Vanijya Kunj Phase-V
Gurgaon.
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W Alfa-Therm Gb? s

ALFA—THERM LIMITED

431, 1st Floor, Udyog Vihar Phase-3, Sector-20, Gurugram,Haryana-122018 (INDIA)
Phone : 0124-4003444 4219444
E-mall : Info@alfatherm.in Web Site : www.alfathermitd.com
CIN No. : UT4899DL1994PLCO56781

ATL/MSW/2024/156 July 05, 2024

To:

Office of the The Superintending Engineer/
Chief project Manager, Smart City

9th Circle, P.W.D., Yamuna Colony
Dehradun- 248001

Uttarakhand.

Tender Ref No.: 2824/1C-9/2024, dt.13.5.2024
Tender ID: 2024 PWD 71783 1
Work: Under the municipal solid waste management of Municipal corporation
Dehradun the work of purchasing and installing 75 mm Trommel, 30 TPH

ballistic seperator and 25 TPH shredder to Increase the capacity of
Shishambara Processing Plant

Sub: Submission of PBG of Rs.17,55,000/~
Dear Sir, Mﬂ*‘ﬂ/;"‘\.j::l
Reference Letter of Acceptance: No.3933/685(1)Yata-9/2024 dt.02.07.2024

As per conditions of the tender, we are attaching herewith Performance bank Guarantee
No.191GT01241860002 dt.4.7.2024 of Rg.17,55,000/- issued by HDFC Bank Ltd fur
your records and needful.

You are requested to kindly acknowledge the same,

Thanking you,

Yogita Shar
Authorized Si

U AIR HEATERS O SHREDDERS QO COMPOSTING
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Office of the Superintending Engineer, % Cirele PD, Dehradun Untarakhand

Website- http://pwd.uk.gov.in E-mall: sepwdddun@redifimail.com
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Office of the Superintending Engineer, 9 Circle PWD, Dehradun Utturakhand

Website- hitp:/ rp\nd.l.n_k__lnv,i. E-mail: sepwdddunt¥a@ gmail.com
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Office Of The S i
g Bt uperintending Engineer
&D Circle Public Work Department Dehradun/Chief Project Manager

Dehradun Smart City (PIU)
Website httpeupes o (ke Superintending Engineer, 9* Circle f'Pwn. Dehradun Unarakhand
P://pwd.uk.gov.in E-mail: sepwdddun09@gmail.com

Letter Nmn C -9/24 Dated : /3 /052024

NATIONAL COMPETITIVE BIDDING
< ) : Short term e-tender Notice 2

The S“pe':“'t‘“di"g Engineer 9* Circle, Public Works Department, Dehradun/Chief Project Manager,
Dehradun Smart City, PIU on behalf of “Govemor of Uttarakhand” invites short term tender in two bid system for

the following work. Information regarding tender shall be available on https:/www.uktenders.gov.in from date
17-05-2024,
Sl Name of Work Eamest_ V:Ediul Cost of Period of Contractor
No. Money [N bf 3 Tender Supply & Category of
(Rs.in | Tender | Document Installaition Registration
Lacs) | (Indsys) | (InRs) | (in Month)
1 2 3 4 5 6 7
l. | Under the Municipal Solid Waste OEM/Authorized
Management of Municipal Corporation seller/Expreince
Dehradun, the work of purchasing and Firm
installing 75 mm trommel, 30 TPH | g2g 60 5000.00 + 03
ballistic separator and 25 TPH 18 % GST
shredder to increase the capacity of
Shishambara Processing Plant. ( \
(Item Rate)
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Office of the Superintending Engineer, 9" Circle PWD, Dehradun Uttarakhand
Website- http 1ipwd uk.qov.in E-mail: sepwdddun09@gmail com
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ontractor

ReuTelnl cho

Alfa-Therm 18O 90017015
ALFA-THERM LIMITED M.M

431, 1st Floor, Udyog Whgh:::.oa, m& Gurugram,Haryana-122018 (INDIA)
$ , 4219444
E-mall : info@alfatherm.in Web Site : www.alfathermitd.com
CIN No.: U74899DL1994PLC056781

Letter of Technical Bid

Date: 31.05.2024

Invitation for Bid No.: 2824/1C-9/2024, dt.13.5.2024
To:

The Superintending Engineer,

g™ Circle, PWD, Yamuna Colony
Dehradun.

We, the undersigned, declare that:

(a) We have examined and have no reservations to the Bidding Documents, includingAddenda Issued in
accordance with Instructions to Bidders (ITB) 8:

(b) We offer to execute works in conformity with the Bidding Documents.

(€) Our Bid consisting of the Technical Bid and the Price Bid shall be valid for a period of 80 days from
the date fixed for the bid submission deadline in accordance with the Bidding Documents, and it shall
remain binding upon us and may be accepted at any timebefore the expiration of that period;

(d) Our firm, including any subcontractors or suppliers for any part of the Contract, has nationality of India.

(e) We, including any subcontractors or suppllerq.for_gnx pagt of the contract, do not have anyconflict of
interest in accordance with ITB 4.3; e fEn 2

() We are not participating, as a Bidder or as a subcontractor, in more than one bid in this bidding process
in accordance with ITB 4.3,

(@ Our firm, its affillates or subsidiaries, including any Subcontractors or Suppliers for any part of the
contract, has not been declared ineligible by Government of Uttarakhand and under India's laws or
official regulations;

(h) We are not a government owned entity / We are a government owned entity but meet the requirements
of [TB4.5; *

()  We agree to permit Government of Uttarakhand or its representative to inspect our accounts and records
and other documents relating to the bid submission and to have them audited by auditors appointed by
Government of Uttarakhand or Government of India.

)  Our registration id on the Employer's Government e-Procurement portal https://www.uktenders.gov.in

is info@alfatherm.in.
(k) We have not been declared ineligible under the provisions of ITB 18.2 (Bid Securing Declaration)

Name: Yogita Sharma In the capacity of Asst. Sales Manager g
Signed:
Dty authorized to sign the Bid for and on behaif of Alfa Therm Limited

for-ALEA THERM-LIMI

Date 31.05.2024
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Alfa-Therm

ALFA-THERM LIMITED

431, 1st Floor, Udyog Vihar Phase-3 Phase-3, Sector-20, G ram Haryana-<122016 (INDIA
Phone : 0124-4003444, 4‘;'1“ i o

- E-mail : lnfo%hmnn.ln Web Site : www.alfathermitd.com ;
."i-‘,_ No.: WMDL"“PLGGH‘!N '
o= {
™ 4
-fﬁ Form EL! - 1: Bidder's Information Sheet !
w |
Bldder's lagal name ALFA THERM LIMITED

In case of JV, legal name of

i
cach partner INOT APPLICABLE ‘|
bl
Bidder's country of g

constitution = INDIA |
|
Biddor's year of |

conatitution 1994

2KM STONE, HSIIDC INDUSTRIAL AREA, KUNDLI SONIPAT, HARYANA-

Blddor's legal address in

country of constitution ﬂ 31028

Bidders suthorizad OGITA SHARMA

nnnn.nuﬂn 1, INYOG VIHAR, PHASE =111

. address, tlelephona ECTOR-20, GURUGRAM-122016, HARYANA
humbers,fax numbors, e-mail [MOB.9958693947
address) MAIL : yogitasharma@alfatherm.in

Attached are coples of the following uriginal documsnts.

O 1. inocsseafsingie ontity, srioles of incorparition or constitution of the legal entity nemad above, In accondance with ITB
41and 4.2

O 2 Authorization to represant the firm or JV named in above. In accordance with ITB 20.2.

O 3. incaseocfJV, letier ofintant to form JV or JV agraement, in accordance with ITB 4.1.

O 4 incassof a govemment-owned entiy, any sdditional documents not oovered under 1 above requaed o comply with 178 ‘
" 48,

ALFATHERM LI)AITED
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INDIA NON JUDICIAL
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. Government of National Capital Territory of Delhi :
3
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BHEL VDL BHCHL e &
e-Stamp P
Certiicate No. ! IN-DLS5904504372407W
Certificate Issued Date . 30-May-2024 04:14 PM
Account Reference ¢ IMPACC (IV)/ di1 074803/ DELHV/ DL-DLH
Unique Doc. Reference ! SUBIN-DLDL107480348546351333827W
purchased by . ALFA THERM LIMITED.
Description of Document . Aicle Others 'Y
Property Description +  Not Applicable
Consideration Price (Rs.) * 0
(Zero)
First Party .  ALFA THERM LIMITED
Second Party +  Not Applicable
Stamp Duty Paid By . ALFA THERM LIMITED
Stamp Duty Amount(Rs.) ; ;100 v L biY
(One Hundred only)

please write or type below this line

To:
The Superintending Engineer,
o™ Circle, PWD, Yamuna Colony
Dehradun.
Tender Ref No.: 2824/1C-9/2024, dt.13.5.2024
Tender I1D: 2024_PWD_71783_1

ot CITE A BE 1A LT ALCA THEE IO LA LT AuFA THACTIM LIMITLD AUFA THAZHRA LIMITED ALEA THEFRM LUIRUTED ALFA THERM LOWTED ALFA ThEfad LARTED ALFA Tnzial el

FA e

Work: Under the municipal solid waste management of Municipal corporation Dehradun the work of

purchasing and installing 76 mm Trommel, 30 TPH ballistic seperator and 2§ TPH shredder to

increase the capacity of Shishambara Proctulng_PlanI
te

ARTE
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pr ALFA THERM LAMITED
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- 53 |

Government of National Capital Territory of Delhi

YA 19

Certifioate No. ¢ IN-DLOSD05R0T088082W *
Cortihcate lasued Dato ' 30-May-2024 04:18 PM _
Acoount Roterence : IMPACC (IV)/ d11074803/ DELHY BL-DLH g
Unique Do, Roterence ! SUBIN-DLDL10748034 8844 101834727W __:
Puichased by ! ALFA THERM LIMITED =
Dascrption of Document  Awticlo 4 Aftidavi iy
Propuity Dascriplion . Not Applicablo g
Consideration Price (Rs,) 0
(Zaro) |
Fust Party  ALFA THERM LIMITED
£ Socond Party . Not Applicablo

Stmp Duty Paid By . ALFA THERM LIMITED
Stamp Duly Amouni(Rs.) + 100

|

i

|

%
(One Hundred only) ' a
- |
;

!

§

S

:

|
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To
The Superintending Engineer,
8" Circle, PWD, Yamuna Colony

Dehradun.
- Tender Ref No.: 2824/1C-0/2024, dt.13.6.2024

Tender ID; 2024_PWO_71783_1

Work. Under the municipal solid waste management of Municipal corporation Dehradun the work of
Purchltlngul'nd Tnol:llingp'?o mm Trommel, 30 TPH ballistic seperator and 25 TPH shredder to increase

the capacity of Shishambara Processing Plant

for ALFA THERM LIMITED

o

"1 ! cortic W
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The onus ol checking the on the users
3. In case of any wmhm
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INDIA NON JUDICIAL

Unique Doc. Reference

-/ S
Government of National Capital Territory of Delhi
“@-Stamp
Certificato No. IN-DLB5905427204004W
Certificate Issued Date 30-May-2024 04:15 PM
Account Reference

IMPACC (IV)/ di1074803/ DELHY/ DL-DLH
SUBIN-DLDL107480348545435644003W

Purchased by . 'ALFA THERM LIMITED
Description of Document Article 4 Affidavit
Property Description Not Applicable
Consideration Price (Rs.) 0

(Zero)
First Party ALFA THERM LIMITED
Second Party Naot Applicable
Stamp Duty Paid By ALFA THERM LIMITED
Stamp Duty Amount(Rs.) 1(%2‘9 Mundred oy

L THE M LARTED AT A TNERM LA
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ANTED ALF 3 Toal

EPALAMILO ALEA TAEFDALIARTL O ALFA FHE PN L

BATUL ALFA et

ALTA Tollhind |
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o

i sssisesssessnsssne Please write o type below this line

Affidavit for correctness of bid

To:

The Superiniending Engineer,
g™ Circle, PWD, Yamuna Colony
Dehradun.

Tender Ref No.: 2824/1C-8/2024,
Tender ID: 2024_PWD_T1

| solid waste management of Municlpal ¢
l;:&:lr.:r;:grr;unr:c:l:;.ls“ng 75 mm Trommel, 30 TPH ballistic erator and 25 TPH shredder to

increase the capacity of Shishapqara rocessing Plant

L]
(e P ‘M‘\"
/
. AUTHORISED BIGNATORY

" cortficate should ba verified 81 Www. cony o Lsing &-Stamp Mo App of Stock Holding
1 e ety O Cetata on s Comiicais and a6 avasbie 01 the S Hhoske ApS renders t wvase ¥
2. The onus of checking the legiimacy is on the users of Ine certificate.
3. in case of any discrepancy please Inform the Compatant Authority.

AANRIT I AN AT
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- 1526

AFFIDAVIT
(For correctness of bid)

&35

o lh'c undersigned, do hereby certify that all statements made in the
required attachmentsare true and correet,

2. The undersigned also hereby certifies that neither our firm M/s_Alfa
Therm Limited have abandoned any work of PWD nor any contract
awarded to us for such works have been rescinded, during last five years
prior to the date of this bid.

3. The undersigned hereby authorize (s) and request (s) any bank, person firm
or corporation to furnish pertinent information deemed necessary and
requested by the Department to verify this statement of regarding my (our)
competence and general reputation.

4. The undersigned understand and agrees that further qualifying information
may be requested, and agrees to furnish any such information at the request
of the Department.

5. The decision of The Technical Bid Evaluation Committee will be final and
will be binding upon us/me. Our/my any claim in this regard shall not be
entertained at any level, if our/my bid is fpun_d“obe Non responsive.

Signed by an Authori ffic

Title of Officer-Asst, Sales Man

Name of Firm- : Alfa Therm Limited

DATE: 31.05.2024

,P—a, JePH e,

.

f the Fi

for ALFA THERM LIMITED

AUTHORISED SIGNATORY
.
WOTARR
Dh': ginqh lNagnr =
vocnle e ng il i
R to-16726 X ARTESTED
- HMew Delh|
v Dale
31-1-2025 o\‘" NOTARY PUBLIC
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RN . IN-DLS7115623357655W. 2
Certificate Issued Date £ 01-Jun-2024 04:15 PM
FamenEnee =8 'MPACC (V) diidrasoy DELH DL-DLH &
Brgmbee iscme. e 2 suam DLDL1 074803508449338210037\1 -
Purchased by T EFATHERM LMITED | S

Description of Document . Aricle Others
Property Description : : Not Applicable
Consideration Price (Rs.) * . )
. | (Zero) | |
First Party e ! ALFATHERM LiMITED
Second Party R : Not/Applicable

Stamp Duty Paid By | ALFA THERM LIMITED ’.']‘ﬁ
Stamp Duty Amount(Rs.) '+ - 2 190t \ -ni ;

(One. Hundred only

DALFA THETA LPNTED ALFA THEFM LIMITED ALFA THERM LIMITED ALFA THENMLIMITED ALTA THERM LIMITED ALFA THERM LIAMNTED ALFA THET LiMTED ALFA THERM LANTED ALFA

2100

Pl Wrie BE PR BRIGWENENRI-  LR
Declaration for Non-Blackisting

To:
The Superintending Engineer,
9" Circle, PWD, Yamuna Colony

Dehradun.
Tender Ref No.: 2824/1C-0/2024, dt.13.5.2024
Tender ID: 2024_PWD_71783_1

ration Dehradun the work of

Work: Under the municipal solld waste management of Munlicipal ¢
25 TPH shredder to increase

purchasing and Installing 76 mm Trommel, 30 TPH ballistic seperato
the capacity of Shishambaera Processing Plant

not declared ineligible for
Central Government/ PSU.

ATTESTED
N

We confirm that M/s Alfs Therm Limited ls not blacklisted a
reaso or than and fraudulent practices by any

LFA THERM | IMITE

ALFA THEFM LRl TS ALFA Tr s LANTED ALFA THETON LMITED ALS & 1o Taa Lt rE

17

Alert:
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2. The onus of checking the I8 on the users of ELHI
anmammemwm 01 .J “ 202‘ D
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A INDIA NON JUDICIAL
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'E wernment of National Capital Territory of Delhi £
O e L
E | 100§
¥ . . - MR il o e L, BT S0 T L
~. " oS a 4 ﬂ;gi1 o> F .'.: 5 - ...; a“‘r}, .‘ a-i%%.\.'&:: g
. . g |
E } Owtian o IN-DLS6004415323565W =
E L Centificate Issued Date I 30-May-2024 04:14PM - ~ :
: Ac?ount Reference + 7 IMPACC (Vy/dit 074803/ DELHY/ DL-DLH g g
i § Uniausioc Raference * SUBIN- n:.m.1omoa43547015372474w =
E Description of Document . Arucie 48(c) Power of attomey GPA € g
‘ Property Description _ ¢ Not Applicable ey g E
? Consideration Price (Rs.) 0 i &
& i (Zero) §
-a § FrsiPary ! ALFATHERM LIMITED e g
R § Socond Pary s : Not Applicable o 3
Stamp Duty Paid By S ! ALFATHERM LIMITED ) g
Stamp Duty Amount(Rs.) =~ . 100 {?.‘ o g
b H (One Hundrod only} ,B rtizaf 8
; : 5t ety g
{ 3 :
i = 2 g
g /1 Please write or type below this fine: ML as8 00 1532 A5G 5 VY §
3
g s ‘ - ORNEY g
! THE SUPERINTENDING ENGINEER i
' 9" CIRCLE, PWD, YAMUNA COLONY, DEHRADUN 3
g N . .
g I Tender [D No. 2024 PWD 71783 |
E ger the municipal solid waste management of Municipal corporution Dehradun
I gﬂalh 5 mm Trommel, 30 TPH ballistic seperator and®s TPU shred
' i Ishambgg Processing Plant

For ALFA

Statutory Alert:

1 m;:ubqﬁmwty o:‘lhdmmnkﬂo should uwlﬂdclmummm&huﬂ

2. The onys of checking the legitimacy is on the users of the cartificals.
3. In cans of any discrapancy plessa inform the Compelant Authority.
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Contragtor =~ 198
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"Resolved that this power of attorney

: Sales Manager of the company 1o ay
: connection with the tender mentioned

ne

il

is executed on 3om May, 2024 in favour of Yogita Sharma, Asst.

ithorize her to sign and to exccute all papers & documents m
above,

- Her signatures. actions. deeds and statements shall be binding on the company.

"Resolved further lha-t the said power ol altorney shall remain in full force until and unless
' notice of its cancellation is giv

_:_ 1 en to the Department in writing."
. For Alfa Thefm(Iimited
s

n

1%
i !
e *

* Inderpal Singh Chatha
. (Director) : for ALFA THERM LIMITED

©  The Specimen signatures of Yogita Sharma

AuThOgHeD RERAIpRY

Date: 30.05.2024

ARTESTED
-

NOTARY PUBLIC
DELHI
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INDIA NON JUDICIAL I3
grasss Government
. — of National Capital Territory of Delhi
dcaHd J94 G P y
FAa 00
e-Stamp e
Pt
Certificate No. ©IN-DLOS905067597750W =
Certificate Issued Date :  30-May-2024 0 4,15' PM Ad
Account Reference + IMPACC (Iv)/ dI1074803/ DELHU DL-DLH g
i £ L .d h : - o
Unique Doc. Reference + SUBIN-DLDL107480348545686686551W -
purchased by : 'ALFA THERM LIMITED . ~ =
Description of Document : Article 4 Affidavit =
- o
Property Description ' Not Applicable <
Consideration Price (Rs,) R
(Zero) !
First Party . ALFA THERM LIMITED
Second Party NS . Not Applicable
Stamp Duty Paid By . ALFA THERM LIMITED ||
Stamp Duty Amount(Rs.) - —e : 100 v ¢! --li;

s (One Hundred énl-y} i

0-16726. %

o
a gy Doy

ﬁ - '.‘-"’.I'-'_ )

- | Please write or type below this |ine

FORM: LIT - Pending Litigation
To:
The Superintending Engineer,
9" Circle, PWD, Yamuna Colony
Dehradun.

Tender Ref No.: 2824/1C-8/2024, dt.13,8)2024
Tonder ID: 2024_PWD_7178

Und | solid waste management of Municipal cor tion Dehradun the work of
purc;::tn'}:gmaunndiﬁ?:ul'l ng 76 mm Trom?ml. 30 TPH ballistic sepegator and 28 TPH shredder to

increase thgact azhnmga rocessing Pll ‘ ‘, ALFA xHERM LIMITED
¥y Contractor ¢

' \UTHORISED SIGNATORY
?‘:‘mq e { this S certificate be veuified 8l Www m‘wuﬁﬂmmmum Holding
A:;s&:‘;;ﬁ?ﬁnm:Mmuhc and as & on the 1 Mabile Apd rendars It invaid,

2. The dmwwummmuwmu.
S‘uw:‘-u:tmwmmﬂthwMM»
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Contractor - nal %

Form LIT - Pending Litigation
Each Bidder or member of a JV must fill In this form

O No
pending litigation In accordence with Criteria 2.2 of Section 3 (Evaluation and Qualification Crliteria)

Q Pending itigation in accordance with Criterla 2.2 of Section 3 (Evaluation and Qualification Criteria)

] Value of
Value of Pending
Year Matter In Dispute Pending Claim as a

Claim in INR Percentage of
Net Worth

/

|

No pending litigation in accordance with Criteria 2.2 of Section 3 (Evaluation and Qualification
Criteria)

for ALFA THERM LIMITED

Dha;‘;s\'ngh Nagar ’ \

* vocate _ \,o e

R. No.-16728 * ﬁ‘
Dwarka, New Delhi AUTHORISED SIGNATORY

G).  Lapiry Date
Ob 31-1-2025 08.

Z o_F’\y
ATTESTED 0y SO 1L

g DE LIC

Contallor PM. ! A.P.M
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padaly.  Government of National Capital Territory of Delhi

7100
e-Stamp... - "
Certificate No. | IN-DLOE00B370272324W &
Certificate Issued Date . 30-May-2024 04:16 PM o !‘
Account Reference : IMPACC (IV d11074803/ DELHI/ DL-DLH 3 8.
Unique Doc. Reference . SUBIN-DLDL107480348543764457922W 5
purchased by . 'ALFA THERM LIMITED o
Description of Document . Afticle 4 Affidavit = &3
Property Dascription Not Applicable o
Consideration Price (Rs.) 0
(Zero)
First Party ALFA THERM LIMITED
Second Party Not Applicable | . * :
Stamp Duty Paid By ALFA THERM LIMITED # L ¢
Stamp Duty Amount(Rs.) 1(%'1:' & Hiotked ot Il

& b

T:e Superintending Engineer,
9" Circle, PWD, Yamuna Colony

Dehradun_
Tender Ref No,: 2824/1C-9/2024, d1.13.5.2024
Tender ID: 2024_PWD_71783_1

Work: Under the municipal solid waste management of Municipal corparation Dehradun the work of
Purchasing ang i.-..t.mngpn mm Trommel, 30 TPH ballistic separator and 25 TPH shredder to increase
" capacity of Shishambara Processing Plant

LFA THERM LIMITED

L3
P s

N

3 = THERS UMITED ALFA THERM LIMITED ALFA THERMUMITED AtFA THERMUM. ~ |
“mmwiﬁurlfwmm”&Thsn-{..IH'EDAI.FAl)ﬂhlllRI’tDAIJA“ﬂ!WﬂAWMTEDMAmLﬂmMAmM@A’LH‘HEmhLmALFA AF : ; i . X
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INDIA NON JUDICIAL ¢ 8 Z

:
(g 52 Al el " ;
Government of National Capital Territory of Delhi

2

e-Stamp :

: Certificate No. « IN-DL959056415684017W
R Cerificate Issued Date © 30-May-2024 04:15 PM 2
. 4

R * IMPACC (IV)/ di1074803/ DELHI/ DL-DLH :
[§ uniaue Doc. Reference .  SUBIN-DLDL107480348544737399495W
§ Purchased by . 'ALFA THERM LIMITED
5 " .

§ Description of Document . Article 4 Affidavit 3
Property Description . Not Applicable 3
I} Consideration Price (Rs.) © 0
i ' (Zero) :
§ Fist Party :  ALFA THERM LIMITED
Sacond Party % : Not Applicable 3

§ stamp Duty Paid By : ALFA THERM LIMITED,  *
4 Stamp Duty Amount(Rs. . 100 : N o 2
i g 4 (Rs.) (One Hundred only) %
oeseseessessese o Please write or type below this line  wees o

The Superintending Engineer,

9" Circle, PWD, Yamuna Colony :
Dehradun. :
Tender Ref No.: 2824/1C-9/2024, dt 43:§.2024

Tender ID: 2024_PWD_71 783 !

Under the nagement of Municipal co tion Dehradun the work of
rurch"|"ﬂmuunn:.‘!cllr?:t|alulfl‘:? -}?::1 ml’?om?nel. 30 TPH blII‘hlIc sdpeyator and 25 TPH shredder to 5

Ncre Plan 3

ase the nacﬂ%yg”f HaoeRsiy or ALFA THERM LIMITED ;

' e Y 3

By Convscor Py, —

L. Staung Alert: .

© ‘-“ﬂm':mwﬁumhs cartificate should be verified 8l Www shclles :;mvﬂﬂhfm'mmusm Hokding.
\i 2 7Y discrepancy in the de o this Certificats and as avalisble on the Mobde App rende!

Bl 3 Tho onus of ehecking the legitimacy is on the users of the cartificala

\n cang of wny discrepancy plaase inform he Compatent Authedty,
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AFFIDAVIT
Q’/"jJ./— (For Environment Social Management) 53 3

This is in lieu of the Tender Bid Dated 17 May 2024. It shall be undertaken by the Contractor that the Construction work
shall be carried out in accordance with and in conformity to the Central Public Works Department (CPWD) and

Management systems as amended from time to time. The Contractor hersin comes under the category C of Low Risk

Category Project. In furtherance the Contractor undertakes to comply with and adhere to all applicable Indian statutory
Laws, requirements and local regulations for safeguard and protection of the Environment among other statutory

requirement and conditions as provided by the Government of India under State and Central Laws. The contractor
undertakes to comply with all environmental safeguard compliance as elaborated herein below-

Water Pollution (Water Prevention and Control of Pollution, Act 1974)

®  That the Contractor are bound to abide by the rules and regulations of State/National.

® All Sources of water consumption including pipeline, bore well, tanker, canal etc. and total water being used from

ail such sources shali be intormed to UEPPCB immediately.
v Cont olluti 19

That the contractor shall Take every precaution to reduce the level of dust from contractor s establishment sites

and/or operational vunstruction sites involving earthwork by sprinkling of water and suppression of dust.

@  The dust levels during collection and loading operations of construction debris shall be controlled through periodical
sprinkling of water through mobile water tankers of adequate capacity fitted with pressurized fine spraywith hose
reels and stationed at excavation areas,

® The Contractor shall procure the construction plants and machinery, which shall conform to the pollution control
norms specified by the MoEF &CC/CPCB/UEPPCR.

Central Motor Vehi ent les 19

®  That the contractor shall ensure that:-All vehicles, equipment and machinery used for construction are regularly
Vehicles Rules.

The Contractor shall submit PUC certificates for all vehicles/ equipment/ machinery used for the Project.
Environmental monitoring of all construction operational sites and contractor s establishment sites shall be
conducted in frequency mentioned in Environmental Monitoring Plan of ESMP and agreed/ approved C-ESMP.

S Hithics r shall ensure that: Construction waste generated during construction of bollards and minor up
gradation of existing structures for that & site will be identified for debris disposal and NOC will be procured.

®  Labour camps (if required) will be constructed with toilets and sowerage will bo taken care by the contractor.

SIGNATORY
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Contractor / :
L]
®  That the contractor shall ensure that all road construction activities shall be restricted to existing right of way "
forest area shall NOT be disturbed/trespassed for whatsoever reasons

® NO trees within forest areas shall be disturbed, felled and/or lopped for movement of construction Machiner,.
cstablishing working area within the right of way y
NO dumping of construction debris shall be done in forest area

NO borrowing of earth shall be carried out from forests areas
® Al road construction work along the forest stretches shall be supervised so that NO workforce shall do any Kind

damage to forests areas.
® NO workforce shall enter the forests areas, for whatsoever reason
® All work forces shall be strictly instructed to not to harm any wild animals, In case of sighting of any king 4,/
animals. Workforce shall be strictly instructed NOT to panic and walk away from the scene without disturbing i,

wild animals
®  All types of road construction work along forest stretches shall be limited to day light hours only and NO workfore

shall remain in forests stretches after daylight hours.

®  Workforce shall be strictly barred from lighting of fire for whatsoever reason and use or carry inflammable materii
along forest stretches.

®  The Contractor shall clear all temporary structures; dispose all garbage, night soils and POL (Petroleum. Oil anf
Lubricants) wastes as per Comprehensive Waste Management Plan and as approved by CSC,

ntract Labour (Regul nd 1i 1970 al ith rul 71

@  That the contractor shall Employ a few numbers of work-force during the Construction Phase.

® The Act applies to the Principal Employer of an Establishment and the Contractor where in 20 or more workmet
are employed or were employed even for one day during preceding 12 months as Contract Labour.

Environmen tection Act- 1

®  That the contractor shall ensure theprotection and improvement of overall environment.
azardous and Other Wastes (Management, & Trans-boundary Movement) Ru D16 and amended thereof

® That the contractor shall Ensure theProtection to the general public against improper handling and disposdl o
hazardous wastes.

®  The contractor shall collect and store hazardous waste generated at camp sites in HDPE/steel drums and stored 4

segregated roofed area and periodically disposed at approved waste disposal facilitates by UEPPCB

Information Signage and Hoardings
®  That thecontractor shall provide, erect and maintain informatory /safety signs, hoardjngs written in En
local language (Hindi), wherever required or suggested by CSC.

glish aw

. ,hﬂ
t used in construction
d m\l';

®  The contractor shall confirm to the following: All Construction plants and equi

strictly conf to” the MoEF&CC/CPCB/UEPPCB rgquirements with respect to emissions &
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Contractor

587

Servicing/routine maintenance of vehicles, equipment and machinery shall be regular and up to the satisfaction of
the CSC to keep emissions and noise levels as per norms/minimum.

At the construction sites within 150 m of the nearest habitation, noisy construction works such as crushing, operation
of DG sets, use of high noise generation equipment shall be stopped during the night-time between 10.00pm to 6.00
am,

In addition, a road safety awareness campaign including sensitization about traffic noise levels shall be conducted
by CSC at all the schools located along the project road. Such campaign shall be conducted first prior to
commencement of road construction works at such specific stretches and/or after the installation of proposed noise
barriers, as warranted.

Ensure no conflicting situation develop/arise with the stakeholders along project road and local community
including School authorities during the entire road construction phase through a responsive communication channels
and resolve any grievances through a responsive GRM and conflict management initiatives.

Occupational Health & Safety Plan

That the contractor shall ensure that-Alllabour shall be provided with safety instructions daily, depending upon the
work, for which they are likely to be deployed for the day/shift. Labour shall be provided with PPEs at no cost and
ensure that same is always being used by work force, while at work. In case of the damaged or lost PPEs, same shall
be replaced without any cost to labour.

All labour shall be instructed and encouraged to report, irrespective of small or major or fatal injury to the
supervisory staff and all such incidents shall be documented, and ensure such incidents are not repeated by taking
adequate precautions. All Supervisory staff shall be provided with mobile phones for better communication across
all operational areas, in case of emergency or otherwise

The contractor shall make available a standby vehicle for emergency purpose for transportation in case of accident
with serious injuries at site. Any accident with fatalities shall be reported promptly to CSC and shall take measures

10 compengate the affected person in accordance with evisting regulation.
First aid facilities and free emergency care shall be provided to all workforce, irrespective of their rank/level and no
cost shall be recovered from them on this account.

Further, no wages shall be cut for period of absence as a result of injury The contractor shall mandatory have
Contractor All Risk (CAR) policy to cover workers of main contractor and as well as all sub-contractors and third
party.

All work site(s) shall have first aid kits and details of major/nearby hospitals displayed prominently in local
language, in case of emergency and/fatalities to work force and/or public, as a consequence of operations, The
supervisory staff shall be provided with wircless communication system (mobile telephones for better

communication at operational area and also with other operational area, in case of emergency or otherwise.

WakNor aLFa THERM LIMITED
Negls

AUTHORISED SiGNATORY

/
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Contractor

Public Liability and Insurance Act 1991

®  That Contractor shall ensure the Protection from hazardous materials and accidents

! -ANE solservice) Act, 1996
®  That contractor shall ensure that few construction workers will be employed temporarily during Constructiop i

NMT infrastructure.

(Signed by an Authorised Officer of the Firm)

Title of Officer- Asst. Sales Manager

Name of Firm- Alfa Therm Limited
DATE-31.05.2024

for ALFA THERM LIMITED
\Mr -

AUTHORIBED BIGNATORY
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{ Certificate No.
i ! Certificale Issued Date
1 Account Reterence
1§ Unique Doc. Reference
| ! Purchased by

E Description of Document
d Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

-"-15ﬁ§8 |

INDIA NON JUDICIAL

¥

13

=rhment of National Capital Territory of Delhi

©  IN-DL95908748580253W

© 30-May-2024 04:16 PM

IMPACC (IV)/ d11074808/ DELHI/ DL-DLH
SUBIN-DLDL107480348543051437277W
ALFA THERM LIMITED

. Article 4 Affidavit

Not Applicable

0
(Zero)

ALFA THERM LIMITED
Not Applicable

ALFA THERM LIMITED

0 ..,
(One Hundred oniy)

004 &

03 Q0L 20
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Dhay Singh Na
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£ 'Y Datg aihi

Te:

Circle, PWD, Y
[ €hradun,

& & Tnn Superintending Bhgineer,
na Colony

3151020, ’5
Please write or type below this line - A&7 ). “..\@

Affidavit for Integration of equipment

MCFed L1 0 A TR {'nmn.un:nu.n VAL LVATED ALTA THEAM LIUTED ALFA THEAM LIMITED AFA THEFL! LAGTED ALFA THEAL LBATED ALFA m;uwugmxummm‘-m_ A

Tender Ref No.: 2824/1C-8/2024, dt.13.5.2024
Tender ID: 2024_PWD_71783_1

“;""‘: Under the municipal solid waste management of Municipal corporation Dehradun the work
? Purchasing and Installing 76 mm Trommel, 30 TPH ballistic seperator and 25 TPH shredder to
"GTease the capacity of Shishambara Processing Plant

for ALFA THERM LIMITE

B4 SN ol
Pl Tl R e T ORISED SINATORY
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Contractor ‘ ‘

Alfa-Therm

ALFA-THERM LIMITED 4

431, 1st Floor, Udyog Vihar Phase-3, Sector-20, Gurugram,Haryana-122016 (INDIA)
E-mall Infognm‘t,l:': sy y SETvoN
: rmuin - Web Site : www.alfather om
CIN No.: U74899DL1904PLCOSRTS

Jtem of Equipment
As per tender BOQ

Equipment | Name of manufacturer

Model and power rating
Information ALFA THERM LIMITED As per specifications attached in your tender

Capacity Year of manufacture
As per Tender Ew New Manufactured as per tender
Y |cations
Current Current location
Status 32 KM stone, NH-1, Kundii Sonlpat - 131 028

Detalls of current commitments : In case we swarded the work, the manufacturing, supply, instaliation of
the equipmant will be done within time

Source Indicate sgurce of the equipment

Owned [ Rented 0O Leased O specially manufactured

We have the capability to meet the requirements for the key equipment listed in the Section -3.

We are the largest manufactures of the Waste processing equipment and confirm to manufacture the
equipment immediately after award of contract and signing of agreement as per the specifications
Mentioned in the tender documents.

for ALFA THERM LIMITE
Hjogil..
A SIGNATORY

| ?“"}E’cﬁ W ‘. f/
. Contractbr nﬁ&*
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Contractor K - 040

‘ &
Alfa-Therm

ALFA-THERM LIMITED

431, 1t Floor, Udyog Vihar Phase-3, Sector-20, Gurugram,Haryana-122016 (INDIA)
Phone : 01244003444, 4218444
E-mall : info@alfatherm.in Web Site : www.alfathermitd.com
CIN No. : U74898DL1994PLC0SS781

Personnel

Bidders should provide the names of sultably qualified personnel to meet the requirements specifiedin Section 3
(Eulullll::'?d and Qualification Criteria). The data on their experience should be suppliedusing the Form below for
each candidate.

Form PER - 1: Proposed Personnel

St No. Title of position* Name* Experience
« a | Total Number of yearsof
; perience experience at relevant
position

| ect Engineer MK Singh 20 20

2 rlqiwl Engineer Deobasis Goswami 20 20

3 Engineer Ramandecp Singh 18 17

4 uction manager Mr Anil Kumar 13 7

5 [Electrical engineer Anand Kumar Mishra 14 12

6

7

8

9

In PER-2 highlight the minimum quslification and experience data submitted inlast two columas
“As listed In Section 3 (Evaluation and Qualification Criteria).

?M—Fjwit‘: Q¥ ]bMLMTHERMI:IM}]‘ED
Contractor x o \,Aoabw\a

B Office : B-119, Ground Floor, Mayapuri Phase-, Industrial Area, New Delhi-110064
TORS QAIR HEATERS O SHREDDERS Q COMPOSTING Q MSW EQPTS.




ALFA-

431, 1st Floor, U
dyog “hgh:l;?‘.:l'zmm.m' Gurugram,Haryana-122016 (INDIA)
Bt Pty 4-4003444, 4219444

m.in Web Site : www.a
CIN No. : ur«aoumncmmh'mnd.eom

Letter of Price Bid

Date: 31.05.2024
invitation for Bid No.: 2824/1C-9/2024, dt.13.5.2024

e ———— -

| To:

1] The Superintending Engineer,
g™ Circle, PWD, Yamuna Colony
Dehradun.

Wa, the undersigned, declare that:

() We have examined and have no reservations to the Bidding Documents, includingAddenda issued in

’ accordance with Instructions to Bidders (ITB) 8;

’. () We offer to execute works in conformity with the Bidding Documents;

(6  The total price of our Bid, excluding any discounts offered in item (d) below Is:

(4 The discounts offered and the methodology for their application are:

(&) Our Bid shall be valid for a period of 60 days from the date fixed for the bid submission deadline in
accordance with the Bidding Documents, and it shall remain binding upon usand may be accepted at any
time before the expiration of that period;

(N  If our Bid Is accepted, we commit to obtain a performance security in accordance with theBidding
Documents; "

@ We understand that this bid, together with your written acceptance thereof included in your notification of
award, shall constitute a binding contract between us, until a formal contract Is prepared and executed. and

(h)  We understand that you are nct bound to accept the lowest evaluated bid or any other bidthat you may
receive,

()  We agree to permit Government of Uttarakhand or its representative to inspect our accounts and records
and o?ther dogu.ments relating to the bid submission and to have them audited by auditors appointed by
Government of Uttarakhand or Government of India.

()  1f awarded the contract, the person named below shall act as Contractor's Representative.

Name: Yogita Sharma In the capacily of Asstt. Sales Manager
Signed
Duly authorized 1o sign the Bid for and un behatf of : Alfa Therm Limited
. Date: 31.05.2024
rALFATHERMUMITED  SUE/IX

3 _ o
9 \ g| p A’&rq‘q ' 0
w T . %3‘ \
4 ~
| - 01 Jun 202 v
&.2'ce : B-119, Ground Floor, Mayapuri Phase-l, Industrial Area, New Delhi-110064
TORS QAIRHEATERS 0O SHREDDERS O COMPOSTING Q MSW EQPTS

T




biognuoo

d

e, v inviting Authority: Chief Project Manager/S.E.,0th Circle, PWD, Yamuna Colory Déhida
wm'ummnmmmummmumm
;t

2842MMC-9/2024, Dated 13.05.2024
PRICE SCHEDULE
BOQ template must not be modified/replaced by the bidder and the same should be uploaded after filling the relevent columns, else the bidder is liable to be rejected for this
Bidders are aflowed to enter the Bidder Name and Values only )
BASIC RATE In |TOTAL AMOUNT TOTAL AMOUNT L4
in Words A

F

Name of Work: Under the municipal solid waste management of Municipal corporation Dehradun the work of purchasing and Installing 7S mm T

Quantity Units
Figures (Excluding
e GST) To be entered
by the Bidder
Rs. P
1530000.00{INR Fifteen Lakh Thaty Thausand Only

-\: Weom Deecription
L
: otk ot per direction by s 3 No. [ $10000.00

Hﬂﬁ@nﬂm(&mﬂmm

. Tail pulley dia 280 mm/6/8 mm
LConveyor Belt - 10 mm thick 830/ 4 grade M-24 IN 3 PLY
mwm ISMC-100X50 ISA- 50 X5 , HR Sheet- 2

£82000.00

o R

INR Eight Lakh Eighty Two Thousand _Only

Conveyor Belt - 10 mm thick 830/ 4 grade M-24 IN 3 PLY
5. Struciure 4SMC- 75X40, [SMC-100X50 1SA- 50 X5 , HR Sheet- 2
mm { make- MC/TATA/Equi) 5.
Structure ISMC-75X40, IBMC-100X50 ISA-50X5 HR SHEET-2MM (
_—!—
P

£v0




3 1 No. 2400000.00 2400000.00[INR Twenty Four Lakh Only
. 4%z Motor - 10 HP Each ( Make- ABB/CGL/BBL/NGIEqui)
‘ PBGL/ Premium/Equi) -}
- Mske SIF/FKDFIVEqQuI 4. Chain
4 Spoksts- Standard 5. Structure -
150 x 150 % S , ISMIC-150 , HR PLATE -10 MM, Mesh - High
Swmel

Base heigh of trommai is 4 meter

. BAFFLES-7 Nos 7
Trommel Tyres Material is Polyurothene for Long life.

( Dia 2.5 mater x § meter )

L -

3 No. 550000.00 41650000.00|INR Sixteen Lakh Fifty Thousand Only

9 >
> 2
1 No. 1050000.00| 1050000.00{INR Ten Lakh Fifty Thousand Only
r

MM&MMM(MWW)

. Tail puliey dis 280 mm/G/8 mm

.Conveyor Bell - 10 mm thick 630/ 4 grade M-24 IN 3 PLY

5. Struciure -ISMC- 75X40, ISMC-100X50 ISA- 50 X5 , HR Shest- 2
: (*WATW}MMdWszSM




- 1544

- 533

4 Conveyor Bell - 10 mm thick grade M-24 IN 3 PLY

5. Structure ISMIC- 75X40, ISMC-100X50 ISA- 50 XS , HR Shest- 2

( make- MC/TATA/Equi) Loading 4 meter and discharge at2.5
)

1290000 Tweive Lakh Ninety Thousand

Jojoely

(4]

No. 75000.00 376000,00|INR_Eixght Lakh Seventy Five Thousand Only
2. Hesd pully dia -280 mm 8 mm ( dimond groove rubberfined)
3. Tal pulley dia 280 rnm 8 mm
Bakt - 0 mm thick 53044 grade M-24 1IN 3 PLY

Siructure -SSMC- 75X40, ISMC-100X50 ISA- S0 X5 , HR Sheest- 2

{ maice- MC/TATA/Equ) Height of

ing and discharge & 2 meter )
m-nwmmw

> 2
1. No. 1“’ 00

Structhure -ISMC- 75440, ISMC-100X50 ISA- 50 X5 , HR Sheet- 2
mm ( make- MC/TATA/Equ) Loading at 1.5 meter dischamge a26.5

ol

1080000.00JINR Ten Lakh Exghty Thousand  Only




30 TPH SEPARATOR with Base Structure|

Bulk Density- tm3 -0.6-0.7 Type - single Deck MOC of Shaft - EN 19,
= |Support of Baaring- Nos 8,Type of Bearing - Spherical Rofler, Camr
Bearing - Nos 24 Type of Bearing -Ball Bearing, total Bearing Nos -32
Paddie with SS lining - Nos 6 MOC- MS2082 E250 Thickness- MM 5 (
3 mm SS Clading) Deck inclination - Degree 09-19 Mesh/Sleve ( 60 x
60 MM) - Nos 6 Thickness -10 mm Sg Bar MOC- MS IS 2082 Ballistic
Motor Rating -15 Kw Motor Make- SEW GERMAN  Gear Box Type-
Halical Service factor of GB -1.55 Gear Box Make-SEW ( GERMAN)
VFD- Suitsble %0 15 Kw VFD Make- YASKAWA/ DANFOSS
Bearing Make- SKF/FAG Overall dimensions - 6180 x 2340 x 3000 mm
Body MOC - MS IS 2082 E250 Thickness -6 mm, Blower 2 HP
including elecirical panel and VFD
-

-

10 CCEPT CONVEYOR

3300000.00(INR Thicty Three Lakh _ Only

J0JoBJUQ

W

Bearing -UCP-211UCT-211( Make-FK/FKD/Equi)
2. Head pully dia -280 mmi6/ 8 mm ( dimond groove rubberfined)
3. Tail pulley dia- 280 mm/S/ B mm
Conveyor Belt - 10 mm THICK 630/ Grade M 24 IN 3 PLY
5. Stucture -ISMC- 75)40, ISMC-100X50 ISA- 50 X5 , HR Sheet- 2
imm ( make- MC/TATA/Equi) Loading height of conveyoris 1 meter
loading and discharge height 3.5 meter )
B Motor -5 HP Make- ABB/CGL/BBL/NGVY Equi
Mox mmequ
-, g -Half Geared/Pin Bush/ Chain Coupling ( Size- 10
1*1

1=

No.

INR Six Lakh Only

Bearnng -UCP-212/UCT-212( Make-FiK/FKD/Equi)

Head pully dia -280 mm 8 mm ( dimond groove rubberiined)

3. Tail puliey dis- 280 mam 8 mm

Conveyor Balt - 10 mm THICK Grade M 24 IN 3 PLY

5. Structune -ISMC- 76X40, ISMC-100X50 1SA- 50 X5 , HR Sheet- 2

M(!‘“-MATWJ Loading 4 meter loading and discharge
uunﬁ')

B Motor -5 HP Make- ABB/CGL/BBL/NGY Equi

Coupling -Half Geared/Pin Bush/ Chain Coupling ( Size- 10

’
s -
“‘

K

800000.00|INR Six Lakh Only

Equi
f x>
o

\

E
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I 243 [SRREDOEN FEEDIG BELT CONVEYOR WITH STATIC MAGNE T

95

: 'Eﬂmm'm'w“lﬂ.m,m_'m“
B Height AT + 1000 MM
=3{RIB. SPEED OF CONVA ype CHE Discharge
e . .
WAY ( sl et

e —

1

- Eaght Lakh Fifasen 11

g

Joyenu
%3

4 Diocharge Dotsi

@ X W X Hymm2e00 X 1000, Hopper § MOCMS-S

Duéadin

Capaclty TPH 25 . Totsl waight of sach machine MT 20
sian of ROF mun -50-70 , Cutling Table Detals

bl length man 2400, Cuiling table widh mm 1200
boght rm 900, Custior (T st bl

¥3000000 SO[INR O Crore Thity L Oy

L0

[
- 916000.00|
- 13000000.00
if..
g
No. i

750000.00

PRER B Lk Py Thouimc o




b e Re P
| _
[P [FEED CONVEYOR WITH HOPPER For 28mm & 4 mm Trommel F) No. 1280000.00|
D) |1 BEARING-UCP-2120UCT-212 (MAKE-FIUFKD/EQUI.)
N = HEAD PULLY DIA-280MM /8/8MM (DIMOND GROOVE
A € |RUBBERLINED)
3 |3 TAIL PULLEY DIA-280MM/S/83M.
A% |4 CONVEYOR BELT -10MM THICK 630/4 GRADE-M-24 IN 3 PLY,
S. STRUCTURE- ISMC-75X40, ISMC-100X50 1SA-50X5 HR SHEET-
MBAMAKE MC/TATAVEQUIVALENT)
Loading at 1 Meter discharge at 5 Meters
' 5. MOTOR -7.5 HP MAKE-ABB/CGLBBUNGY EQU.
7. GEARBOX-PBGLPREMIUMWEQUIVALENT VI ey,
s COUPLING - HALF GEARED/PIN BUSHICHAIN ™ """ *[1 . - pgy
- COUF G {3 e, b 203
CIKED MAGNET — 500 mm x 900 mm (size20 Moter x 1 Motsf) -7 |, &3 paw
COMNVEYOR For 25mm & 4 mwm Trommel o No. 1 Seventsen Lakh Ordy
A BEARING-UCP-212/UCT-212 (MAKE-FIVFKIVEQUI.)
A HEAD PULLY DIA-280MM BMM (DIMOND GROOVE
. mmm
. CONVEYOR BELT -10MM THICK GRADE-M-24 IN 3 PLY "
; ISMC-75X40, ISMC-100X50 ISA-50X5 HR SHEET-
RS E(RARIC B =
f‘ =
ALENT o =
~ HALF GEARED/PIN BUSH/CHAIN *a-
.TOR — 10 HP Blower with Nozzie — 1 Nos
PANEL WITH WIRINGE VFD & ACCESSORIES for all 1 No. 98800000 INR Nane Lakh Esghty Exgit Thousand  Onvy
-~ and yommel except Balistic Machine and Shredder Machine
35010000.00|'NR Thwee Crore Ffty Lakh Ten Thousand
Only
INR Three Crore Fifty Lakh Ten Thousand Only *
ecommanded for m}bnu.b-o'g.
lncesf yarfes X D)3,11800.0 Cwfh Gav) of Jesder ,
;q{qv"‘ -ﬁommﬂdﬂk’ X by '
|
]‘-g\c iect Manage incﬁr adv{to-f mﬂ'ﬁﬂ w \
7 , HenppaT

Cry (PIV)
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' Contractor

Section 7 - Particular Conditions of Contract sqg

The following Particutar Coni
nditions of C : .
the provisions herein shall prevail over gﬂmmﬂ ‘;ggplmont the GCC. Whenever thera is a conflict,

A. General
GCC 1.1 (g) The Employer is. -

A Public Works Department,Govemment of Uttarakhand, Dehradun

Through
(Office of The Superintending Engineer, 9" Circle, P.W.D. Dehradun.)
GCC1.1(u) | The Intended Completion Date for the whole of the Works shall be (03) month from the
start date with the following milestones.
L Milestons Financial target® of Period from the date of start of work
.E works to be
complated
' Milestone 1 15% 1/3 ofintended completion period
Milestone 2 50%._ v . 2/3% ofintended completion period**
1 £ - ‘ 4 .
Milestone 3 1 w~ ‘.= Full iIntended completion period**

*Financial progress shali be assessed as per the latest interim payment certificate (IPC)
duly verified by ENGINEER, Financial Targets are exclusive of mobilization advance
payment.

** |ntended compistion period shall be the period between the Start Date and Intended
C Date.

GCCs 1.4 (aa) | The Engineer is: (Project Manager, Smart City PIU, PWD, Dehradun)

&41

: QCC 1.1 (cc) Under the municipal solid waste management of Municipal corporation Dehradun

the work of purchasing and installing 75 mm Trommel, 30 TPH ballistic seperator
and 25 TPH shredder to increase the capacity of Shishambara Processing Plant

GeC1.1(M The Start Date shall be 21 days from the date of issue of the notice to proceed with the
work. The notice to proceed shall be issuad within 21 days of signing of agreement.

GCC 1.1 0D 75 mm Trommel, 30 TPH ballistic seperator and 25 TPH shredder
E GCcC 2.2 Sectional Completions are: (NA)
i ace .31 (Engineer Staff Certificate and Machine Registration Certificate)
: GCC 31 The language of the contract is English
: The law that applies to the Contract is the law of India
| acce 8.4 Schedule of cther contractors: will be informed if required
t acc 13.4 The minimum Insurance amounts and deductibles shall be:

ocost
ont / repair cost
Plant, Materials, and Equipment) in

(s) for the Works, Plant and Materisls: Full
{(b) For loss or damage to Equipment: Full
(c) for loss or damage to property (except
connection with Contract: Full rep

AT

! (
F—et/ (
Pon I3




Contractor
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1550
o T"v“‘ " Ofﬂsz

(@) for personal injury or death,

ot g‘i of the Contractor's employees / other paople:
minimum insurance cover for Third P. Liability Insurance Injury is Rs. 1.00 lakh and
death is Rs. 5.00 lakh per occurrence wu:ln, the nu:-lhybor of occurrences limited to four. After

each occurrence, Contractor will pay additional premium necessary to make insurance valid
for four occurrences always.

GCC 14.1

Site Investigation Reports are: A/A

GCC 171

The following shall be designed by the Contractor: AVA

GCC 18.1

The Contractor shall:

8) Comply with all applicable safety regulations;

b) Take care for the safety of all persons entitled to be on the Site;

€) Use reasonable efforts to keep Site and Works clear of unnecessary obstructions
S0 @s to avoid danger to these persaons;

d) Provide fencing, lighting, guarding and watching of the works until completion and
taking over and

e) Provide any Temporary Works (including roadways, footpaths, guards and fences),
which may be necessary, because of the execution of the Works, for the use and
protection of the public and owners and ocouplers of adjacent land.

The Contractor shall at all times all reasonabie precautions to maintain the health and
safety of Contractor's Persannel, | with local health authorities, the
Contractor shall ensure availability ities, medical staff, sick bay and all
necessary welfare and hygiene requirements and for the prevention of epidemics to
include: (i) provision for a sufficient supply of suitable food, (ii) adequate supply of drinking
water and other water for the use of the Contractor's Personnel, and (iii) protection from
Insect and pest nuisance.

The Contractor shall conduct health and safety programs for workers employed for the
project, and shall include information on the risks of sexually transmitted diseases, including
HIV/AIDs in such programs.

GCC 201

The Site Possession Date(s) shall be: The Start Date

acc 231

The Appointing Authority shall be: The Executive Committee of the Indian Road Congress
(IRC)

GCC 24.3

The Adjudicator shall be paid the dally allowance of Rs. 5000 (Rs. Five Thousand only) per
day of visitmeeting together with reimbursement of expenditure on travel as per actual.

GCC 224

Arbitration shall be camied out in accerdancs with the following procedures,
Contracts with domestic coniractors:

The Arbitration proceedings shall ba in accordance Arbitration and Conclllation Act. 19986,
Arbitral Tribunal consisting of 3 Arbitrators one each to be appointed by the Employer and
the Contractor and the third Arbitrator to be chosen by the two Arbitrators so appointed by
the Parties to act as Presiding arbitrator, shall be considered. In case of failure of the two
Arbitrators appointed by the parties to reach upon a consensus within a period of 30 days
from the appointment of the Arbitrator appointed subsequently, the Presiding Arbitrator shall
be appointed by the Executive Council, Indian Roads Congress.

a) Arbitration proceadings shall be heid at Dehradun, India, and the language of th
- arbitration procesdings snd that of all documents mdmmunicaﬁonlgbu:tgwnnm:

parties shall be English.

(b) The decision of the majority of arbitrators shall be final and binding upon both parties.
mmmmmdmmwumnmwwm

arbitral tribunal. However, the expenses incurred by in connection with the
preparation, presentation, etc. of its proceedings as fees and expenses paid to
&mwmewmh be bome by each

88
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(¢) Performance under the coniract shall caniinue during iha arbiiralion procasdings and
Payments due to the CMWWWEEBMWQWWW%W! thay ara

the subject matter of the arbitration proceedings.

8, Tims Control

GCC 25.1

;':t: c?n“mr shall submit for approval a Program for the Works within 16 days from the
of the Letter of Acceptance and the Program shall ba s part of the contract.

QCC 28.3

The period between Program updates is 30days.

The amount to be withhald for late submission of an updated Program is Rs. 2.00 Lakhs.

C. Quality Control

GCC 31

Thel Defects Liabillty Period with maintenance s 02 years after complation of construction

GCC 40.1

The rate of interest for commercial borrowing is of 8% per annum.

D. Cost Control

GCC 43.1

The currency of the employer's country Is: Ipdian Rupees. All psyments to the contractors
shall be in Indian Rupees i R } P?

GCC 44.1

Deleted e

GCC 48.1

The proportion of payments retained Is 6% from each bill, subject to @ maximum of 5% of
the final contract price.

GCC 48.1

The liquidated damages for the whole of the Works are (1/2000)™ of the Initial contract

price, rounded off to the nearest thousand, per day.
The maximum amount of liquidated damages for the whole of the works is 10% of tha Initial

Contract Price.

GCC 47.1

The Bonus for the whole of the Works is Rs. 1000 per day. The maximum amount of Bonus
for the whole of the Works ia 0.10 % of the final Contract Price.

GCC 49.1

5% of the Contract Price or Estimated Cost of Works whichever is higher
(the Employer, at lts discretion, may Increase the Performance Security to a level
sufficient to protect it against financial loss, If it determines that the lowest evaluated

bid price Is serlously unbalanced or front loaded)
If the bidder chooses to submit an unconditional bank guarantee as

performance security, the bidder shall ensure that the bank guarantee is issued on
the SFMS platform using the message type *IFN 760" and this message has been
sent to the advising bank through SFMS to establish the authenticity of the issued
bank guarantee, The issued bank guarantee must mention the advising bank ‘s details
as ICICI Bank IFSC-ICIC0006954, Branch-Haridwar-Road, Dehradun,

E. Finishing the Contract

GCC 881

The date by which "as built” drawings (and maintenance manuals) are required - within 56
days of issue of completion

accee2

The amount to be withheld for falling to produce "sa built® drawings by the date required in
GCC 865.1 is Re. 20 lakh (INR)

GCC 88.2 (g)

The maximum number of days is: 200 Days /7

- A

| Ruipdd 9 Q%? ~
. Contractor ;
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GCC 828 Labour

The Contractor shall, unless otherwise provided In the Contract, make his own
arrangements for the engagement of all staff end labour, local or other, and for their
payment, housing, feeding and transport. The unskilied and semiskilled labour of the
Uttarakhand State shall be given preference for deployment on projects. The  Contractor
shall, if required by the Engineer, deliver to the Engineer a retum In detail, in such form and
at such intervals as the Engineer may prescribe, showing the staff and the numbers of.the

several classes of labour from time to time employed by the Contractor on the Site and
such other information as the Engineer may raquire.

Compilance with Labour Regulations

During continuance of the contract, the Contractor and his sub Contractors shall abide at all
times by all existing labour enactments and rules made there under, regulations,
notifications and bye laws of the State or Central Government or local authority and any
other labour law (including rules), regulations, bye laws that may be passed or notification
that may be issued under any labour law In future either by the State or the Central
Government or the local authority. Salient features of some of the major labour laws that
are applicable to construction industry are given below. The Contractor shall keep the
Employer indemnified in case any action is taken against the Employer by the competent
authority on account of contravention of any of the provisions of any Act or rules made
there under, regulations or notifications including amendments. If the Employer is caused to
pay or reimburse, such amounts as may be necessary to cause or observe, or for non-
observance of the provisions lt!qur’:d |nthe notifications/bye laws/Acts/Rules/regulations
including amendments, if any, ‘on'tHe part of the Contractor, the Engineer/Employer shall
have the right to deduct any money due to the Contractor including his amount of
performance security. The Employer/Engineer shall also have right to recover from the
Contractor any sum required or estimated to be required for making good the loss or
damage suffered by the Employer. The employees of the Contractor and the Sub-
Contractor in no case shall be treated as the employeas of the Employer at any point of
time.

Sallent Features of Some Major Labour Laws Applicable to Establishments
Engaged In Bullding and Other Construction Work.

a) Workmen Compensation Act 1923: The Act provides for compensation in case of

injury by accident arising out of and during the course of employment.

b) Payment of Gratuity Act 1872: Gratuity is payable to an employee under the Act on
satisfaction of certain conditions on separation if an employee has completed 5 years
service or more or on death the rate of 15 days wages for every compleied year of
service. The Act is applicable to all establishments employing 10 or more employees.

c) Employees P.F. and Miscellaneous Provision Act 1852: The Act Provides for
monthly contributions by the employer plus workers @ 10% or 8.33%. The benefits
payable under the Act are :

(i) Pension or family pension on retirement or death, as the case may be.
(H) Deposit linked insurance on the death in hamess of the worker.
(W) Payment of P.F, accumulation on retirement/death etc.

d) Matermnity Benefit Act 1981: The Act provides for lsave and some other benafits to
women employees In case of confinement or miscarriage etc.

¢) Contract Labour (Regulation & Abolitlon) Act 1870: The Act provides for certain
wmmwhwwwwhﬁmmbwmgrmm"wmmm
Contractor provide, the same are req provided, by the Principal
wwm‘mHnMWhu«mhmcmb‘dmmﬂ
wummnmundbmmu&mh ated Officer. The Act is
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m)

0)

Minimum Wages Act 1948: The Employer is supposed to pay not less than the
Minimum Wages fixed by appropriate Government as per provisions of the Act if the
employment is a scheduied employment. Construction of Buildings, Roads, Runways
are scheduled employments,

Payment of Wages Act 1936: It lays down as to by what date the wages are to be
Dsirt'.’li when it will be paid and what deductions can be made from the wages of the
workers.

Equal Remuneration Act 1979: The Act provides for payment of equal wages for work
of equal nature to Male and Femala workars and for not making discrimination against
Female employees in the matters of transfers, training and promations etc.

Payment of Bonus Act 1968: The Act is applicable to all establishments employing 20
or more employees. The Act provides for payments of annual bonus subject to a
minimum of 8.33% of wages and maximum of 20% of wages to employees drawing
Rs.3500/-per month or less. The bonus to be paid to employees getting Rs.2500/- per
month or above upto Rs.3500/- per month shall be worked out by taking wages as
Rs.2500/-per month only. The Act does not apply to certain establishments. The newly
set-up establishments are exempted for five years in certain circumstances. Some of
the State Govemments have reduced the employment size from 20 to 10 for the
purpose of applicability of this Act.

industrial Disputes Act 1947: The Act lays down the machinery and procedure for
resolution of Industrial mu.f_ln \Tf ituations a strike or lock-out becomes illegal
and what are the requ M off or retrenching the employees or closing
down the establishment. e

industrial Employment (Standing Orders) Act 19468: It is applicable to all
establishments employing 100 or more workmen (employment size reduced by some of
the States and Central Government to 50). The Act provides for laying down rules
goveming the conditions of employment by the Employer on matters provided in the Act
and get the same certified by the designated Authority.

Trade Unions Act 1928: The Act lays down the procedure for registration of trade
unions of workmen and employers. The Trade Unions registered under the Act have
been given certain immunities from civil and criminal liabiitties.

Child Labour (Prohibition & Regulation) Act 1986: The Act prohibits employment of
children below 14 years of age in certain occupations and processes and provides for
regulation of employment of children in all other occupations and processes.
Employment of Child Labour is prohibited in Building and Construction Industry.

Inter-State Migrant workmen's (Regulation of Employment & Conditions of
Service) Act 1978: The Act is applicable to an establishment which employs 5 or more
inter-state migrant workmen through an intermediary (who has recruited workmen in
one state for employment in the establishment situated in another state). The Inter-
State migrant workmen, in an establishment to which this Act becomes applicable, are
required to be provided certain facilities such as housing, medical aid, travelling
expenses from home upto the establishment and back, etc.

The Bullding and Other Construction workers (Regulation of Employment and
Conditions of Service) Act 1898 and the Cess Act of 1996: All the establishments
who carry on any building or other construction work and employs 10 or more workers
are covered under this Act. All such establishments are required to pay cess at the rate
not exceeding 2% of the cost of construction as may be modified by the Government.

Employer of the establishment is required to provide safety measures
wmuguwmmmmmw.l i = e
faciities, Ambulance, Housing accommodations for
The Employer to whom the Act applies has to obtain a
wmwmnymeomm.

focinfps’ B
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P) Factories Act 1948: The Act lays down the procedure for approval at plans before
setting up a factory, health and safety provisions, welare provisions, working hours,
annual eamed leave and rendering information regarding accidents or dangerous
occurrences to designated authorities. It is applicable to premises employing 10
Parsons or more with aid of power or 20 or more persons without the aid of power
engaged in m-nufﬂchring process.

Noise and Disturbance

All Works lha_ﬂ be carried our without unreasonable noise and disturbance. The Contractor

shall indemnify and keep indemnified the Employer from and against any liability for

damages on account of noise or other disturbance created while or in carrying out the

Works and from and against all claims, demands, proceedings, damages, costs, changes

and expenses whatsoever in regard or in relation to such liability.

Pollution

The Contractor shall take all reasonable steps to protect the environment (both on and off

the site) to avoid adverse impacts, limit the damage and nuisance to people and property

resulting from pollution, noise and other results of his operations.

The Contractor shall insure the emissions, surface discharges and effluents from

Contractor's activities shall not exceed values stated in the Specifications or prescribed by

applicable Laws,

Subject and withoul prejudice to any other provision of the Contract and the law of the land

and its obligations as applica e_thbg Contractor shall take all reasonable pracaution.

a) Procurement and renetya oﬂkm from State Pollution Control Board, till
the expiry of the Contract will be the sole responsibility of the Contractor. The
Employer shall be indemnified against any claim arising out of non-obtaining of
the NOC by the Contractor.

b) Procurement and renewal of the NOC from Jal Nigam/ Nalkoop Nigam for
boring etc., till the expiry of the Contract will be the sole responsibility of the
Contractor. The Employer shall be indemnified against any claim arising out of
non-obtaining of the NOC by the Contractor.

¢) Procurement and renewal of the NOC from the Department of Geology and
Mines, till the expiry of the Contract will be the sole responsibility of the
Contractor, The Employer shall be indemnified against any claim arising out of
non-obtaining of the NOC by the Contractor.

d) in connection with rivers, streams, waterways, drains, water-courses, lakes,
yeservoirs and the like 10 preveni
i) Silting:
i) Erosion of their beds or banks: and
iii) Pollution of the water so as to affect adversely the quality or appearance
thereof of cause injury or death to animal and plant life.
e) in connection with underground water resources including percolating water to
prevent:
i) Any interference with the supply to or obstruction from such sources; and
ii) Pollution of the water so as to affect adversely the quality thereof.

The Apprentices Aot 1961
The Contractor shall duly comply with the provisions of the Apprentices Act 1961
(111 of 1961) the rules made there under word and any order that may be issued from
time to time under the said Act and the said Rules and on higTallure or neglect 1o do
50 be shall be subject to all liabilities and penalties providgd by the said Act and the

said rules.

T"".. — 91, ' A '
o2 |
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Detalls to be Confidential

Th actor

h':':_o:‘tr m b:h.ﬂ treat the details of the Contract as private and confidential, save

same or myay i necessary for the purposes thereof, and shall not publish or disclose the

previous con particulars theraof in any trade or technical paper or elsewhere without the
sent in writing of the Employer. If any dispute arises as to the necessity of any

Publication or disclosure fo
r the purpose of the Contract the same shall be referred to the
Employer whose determination shall be final.

ThLm‘e 8 ving Appliances and First-Aid Equipment
e f:ncl??lm thal! provide and maintain upon the Works and the Site sufficient, proper
i o scc:}rd?-“ ng appliance_s and first-aid equipment to the approval of the Engineer
o o o nce with the requirements of ILO Convention No. 62. The appliances and
o pment shall be available for use at all times during the Contract Period

ustoms and Security Requirements
The Contractor shall comply with all regulations for the time being imposed by the Customs

and Security Authorities in respect of the passage of Plant, vehicle, materials and personnel
through Customs bamiers. p— " '

Indemnification

The Contr.actor shall keep the Employer both during and after the term of this Contract fully
and effectively indemnified against all losses, damages, injuries, deaths, expenses, actions,
proceedings, demands, costs and claims including, but not limited to, legal fees and
expenses, suffered by Employer, where such loss, damages, injury or death is the direct
result of the wrongful action, negligence, pr breach of Contract of the Contractor or their
sub-contractors, or the personnel of* &igefts.8f either of them, including the use or violation
of any statutory regulations, laws in vouge in the Employer's country.

Generic Environmental Management and Monitoring Plan

Environmental Manoq&r:ant and Monitoring Plan (EMP) is the key to ensure a safe and
clean environment. desired results from the environmental mitigation measures
proposed in the project may not be obtained without a management plan to assure its
proper implementation and function. The EMP envisages the plans for the proper
implementation of mitigation measures to reduce the adverse impacts arising out of the
project activities.

The Contractor shall follow the generic environmental management plan given as
Appendix-l, Particular Conditions of Contract. However, based on the site requirements,
mitigation measures worked out in road specific EIAMEE reports shall be adopted in
coordination with Site Engineer.

Soclal Liability
() The Contractor shall bear the cost of any impact on structure or land due to

movement of machinery during construction.
(i) AN tsmporary use of lands outside ROW to be through written approval of
Landowner

(ifi) Location of'aonm camps to be set up in consultation with PWD.

HIV-AIDS Awareness and Prevention \ _
(a) The Contractor shall conduct an HIV-AIDS awareness programme via an approved service
W«m&wneo,m.mwmmmmmummm
this Contract to reduce the risk of the transfer of the HIV virus between and among the
cmmmuwmm.mmmmmmmz
sfiected individuals. The Contractor shall throughout the contract: (i) conduct Information,
Education and Consultation Communication (IEC) campaigns, at least every other month,
Mmdusmmnwhbatmwﬂmcmmm.uab-
Contractors and Consultants’ employees working on the Site, and truck drivers and crew
deliveries to the Site for Works and Services executed under the contract, and to

the immediste local communities, conceming the risks, dangers and impact, and
appropriate avoidance behavior with respect to of Sexually Traagijtted Diseases (STD)—
(ST1) in general and HIV/AJ m{i}m\rﬁ;

-:‘I‘- ;rl ..c-.-‘.' - A L J hs




::: ﬂmgﬁ mng(, m‘mh. counseling and referral 'I:' g w&u national ST)
« (Unless otherwise agreed) of all Site staff and labor.

(b] m"m""’“’s.;,,':; B kit In the propram o be submited for the seculon of the
fa 'n' i 8 under Sub-Clause 17 a program for Site staff and labour and their
D‘mI o8 In respect of Sexually Transmitted Infections (ST1) and Sexually Transmittsd

e (STD) including HIV/AIDS. The STI, STD and HIV/AIDS alleviation program
shall_ indicate when, how and at what cost the Contractor plans to satisfy the
requirements of this Sub-Clause and the related specification. For each component,
oo Program shall detail the resources to be provided or utiized and any related sub-
contracting proposed. The program shall also include provision of a detailed cost
estimate with Supporting documentation. Paymant to the Contractor for preparation and

implementation this program shall not exceed the Provisional Sum dedicated for this
purpose.

Removal of staff

If the Engineer or his Representative asks the Contractor to remove @ person who is a
member of the Contractor's staff or work force, stating the reasons, the Contractor shall

ensure that the person leaves the Site within seven days and has no further connection
with the work in the Contract.

It will be the sole responsibility of the Contractor to replace the removed person
with a suitable candidate having equivaleni or better quaiification.

GCC @83

The Contractor shall (a) establish: ! rational system for managing environmental
impacts, (b) carry out all of the monjtoring Bnd mitigating measures set forth in the
Technical Specifications attached hereto, (c) the budget required to ensure that

such measures are carried out, and the & costs for the implementstion of such
measures shall be reimbursed by the Employer to the Contractor from Provigional Sums.
The Contractor shall submit to the Employer quartarly reports on the carrying out of such
measures.
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A. General

1. Definitions

General Conditlons of Contract

AL

1.1 Boldface type is used to identify defined terms,

me;:::'c":‘:r f}-":ntrlet iAmmmt means the amount accepted in the Letter of
execution ] ing of

s el arid completion of the Works and the remedying o

;rh" Activity Schedule is a schedule of the activities comprising the construction,

nstallation, testing, and commissioning of the Works in a lump sum contract. It

includes a lump sum price for each activity, which is used for valuations and for

assessing the effects of Variations and Compensation Events.

The Adjudicator is the person appointed jointly by the Employer and the

Contractor to resolve disputes in the first instance. as provided for in GCC 23.1

hereunder,

Bill of Quantities means the priced and completed Bill of Quantities forming part

of the Bid.

Compensation Events are those defined i GEC #1.1 hereunder.

The Completion Date is the date of completion-of the Works as certified by the

Engineer, in accordance with GCC 52.1.. . |

The Contract is the Contract between-the Emiployer and the Contractor to execute,

complete, and maintain the Works. It consists of the documents listed in GCC 2.3

below.

The Contractor is the party whose Bid to carry out the Works has been accepted by

the Employer.

The Contractor’s Bid is the completed bidding document submitted by the
Contractor to the Employer.

The Contract Price is the Accepted Contract Amount stated in the Letter of
Acceptance and thereafter as adjusted in accordance with the Contract.

Days are calendar days; months are calendar months.

Dayworks are varied work inputs subject to payment on a time basis for the
Contractor's employees and Equipment, in addition to payments for associated
Materials and Plant.

A Defect is any part of the Works not completed in accordance with the Contract.
The Defects Liability Certificate is the certificate issued by Engineer upon
correction of defects by the Contractor.

The Defects Liability Period is the period calculated from the Completion Date
where the Contractor remains responsible for remedying defects.

Drawings include calculations and other information provided or approved by the

Engineer for the execution of the Contract.
The Employer is the party who employs the Contractor 1o carry out the Works. as

ified in the PCC.
Equipment Is the Contractor's machinery and vehicles brought temporarily to the

Site to construct the Works.
5 Majeure means an exceptional event or circumstance: which is beyond a
Party's control; which such Party could not i gy .
entering Into the Contract; which, having arisen, such Party could
have avoided or overcome; and, which is not substantially attribufs
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(u)

(v)
(w)
(x)
(y)
(2)

(aa)

(bb)

(cc)
(dd)

(ee)
(fH)

(g2)
(hh)

(i)
(1)

2.2

The Initial Contrac .
t .
Acceptance, Price is the Contract Price listed in the Employer’s Letter of

The Intended ;
Contractor sha“(;:::;?::‘::e ?J;'k *S_rlhe date on which it is Intetjdcd that the
the PCC. The Intended >l t'r 8. The Intended Completion Date is specified in
issuing an extension of time of:nig:cle)l:‘r:tfmyo?; gt e i
Le ion order.
de;:l:sot;: :‘-'tepul.n ©¢ means the formal acceptance by the Employer of the Bid and
ormation of the Contract at the date of acceptance

Matcrhh’ are all supplies, including consumables, used by the Contractor for
incorporation in the Works. ' 4
P'("_“Cﬂy means the Employer or the Contractor, as the context requires.

means P§mcular Conditions of Contract
th_ IS any integral part of the Works that shall have a mechanical, electrical,
chemical, or biological function.
The _E"Iilleer is the person named in the PCC (or any other competent person
appo:ntgd by the Employer and notified to the Contractor, to act in replacement of
the Engineer) who is responsible for supervising the execution of the Works and
administering the Contract.
Retention Money means the aggregate of all monies retained by the Employer
pursuant to GCC 45.1.
The Site is the area defined as such in the PCC.
Site Investigation Reports are those that were included in the bidding documents
and are factual and interpretatiye repqr: ut the surface and subsurface
conditions at the Site. > WESEIA
Specification means the Specification of the Works included in the Contract and

any modification or addition made or approved by the Engineer.
The Start Date is given in the PCC. It is the latest date when the Contractor shall

commence execution of the Works. It does not necessarily coincide with any of the
Site Possession Dates.

A Subcontractor is a person or corporate body who has a Contract with the
Contractor to carry out a part of the work in the Contract, which includes work on

the Site. .
rks are works designed, constructed, installed, and removed by the

g:;nmponryﬂ‘g :nc needed for construction or installation of the Works.

A Variation is an instruction given by the Engineer which varies the WO'.ks'

The Works are what the Contract requires the Coniractor i construct, install, and

turn over to the Employer, as defined in the PCC,

Interpretation ) —

interpreting these ular also means plural, male also means female or
i I;,g other Sff ;::::gd Headings have no significance. Words have their
neuter, and the f the Contract unless specifically defined. The

ing under the language 0 .
Eon:?:: ;ﬁ‘:f'.fmme instructions clarifying queries about these GCC.

ified in the PCC, references in the GCC to the

d the Intended Completion Date apply to any
w ﬂ?ﬂ,?&oplr:go(nou?e:wﬂ:u:n references to the Completion Date and Intended
on 0

Completion Date for the whole of the Works).
ontract shall be interpreted in the fo

If sectional completion is spec

g order of
The documents forming the C
priority:

78

o~
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Section-8 General Conditions of Contract é ] a

; (a) Agreement,

(b)  Letter of Acceptance,
(;} Contractor's Bid,
(d)  Particular Conditions of Cont

ra

[ (¢) General Conditions of Contractcg
1 ()  Specifications, !
i, (®) DfawingS.
_ (h)  Bill of Quantities (or Schedules of Prices for lump sum contracts), and

(i) any other document listed in the PCC as forming part of the Contract.

3. Language and Law

1 3.1 Tl;ecgnguage of the Contract and the law goveming the Contract are stated in the

f 4. Engineer’s Decisions

4.1 Except where otherwise specifically stated, the Engineer shall decide contractual

, matters between the Employer and the Contractor in the role representing the
Employer.

5. Delegation ) ’

5.1 The Engineer may delegate any 4f hig dutieq #rd responsibilities to other people
except to the Adjudicator, after notifying the-Contractor, and may cancel any

) delegation after notifying the Contractor.

6. Communications

6.1 Communications between parties that are referred to in the Conditions shall be
effective only when in writing. A notice shall be effective only when it is delivered.

7. Subcontracting _
7.1 The Contractor may subcontract with the approval of the Engineer, but may not
assign the Contract without the approval of the Employer in writing. Subcontracting
shall not alter the Contractor’s obligations. The subcontracting shall not exceed 50%
of the total value of work. The Sub Contractors should have an experience in any
one year with in the last 3 years of execution of similar item of construction to an

extent of 50% of the quantity proposed to be executed as a subcontract.

8. Other Contractors

| cooperate and share the Site with other contractors, public

8.1 ':‘he Cm ';:: and the Employer between the dates given in the Schedule of
Other Contractors, as referred to In the PCC. The Contractor shall also provide
facilities and services for them as described in the Schedule. The Employer may
modify the Schedule of Other Contractors, and shall notify the Contractor of any

such modification.
erson ent .
: :.r mw;zg ::;!T employ the key personnel and use the equip identified in
- itsBidtocmyoutmeWoda.orotMrpemnnelandeqmpm gproved by the

m
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Section-6 General Conditions of Contract é, 3
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9.2

10.
10.1
I1LE

(@)

(b)

Engineer. The Engi
J ngineer sh
and equipment only i!:‘ a:hl :_Pprovc any proposed replacement of key personnel

. r . " Fih
substantially equal to or better thanrx‘:gxr:m:::;ﬂi?:::n; idor characteristics are

If the Engi ;

C Onlmct:%!:Zet;ﬂ'as:rs\:[:kcfmtmmor_ to remove a person who is a member of the
the person leaves the Site D.r;‘?' stating the reasons, the Contractor shall ensure that
work in the Contract. Within seven days and has no further connection with the

Employer's and Contractor's Risks

The Employer carries the r

isks which thi 's ri
the Contractor carries the r is Contract states are Employer’s risks, and

isks which this Contract states are Contractor’s risks.
mployer’s Risks

From Fhe Start Date until the Defects Liability Certificate has been issued, the
following are Employer’s risks:

The risk of personai injury, death, or loss of or damage to property (excluding the
\Yutks, Plant, Materials. and Equipment), which are due to

(i) use or occupation of the Site by the Works or for the purpose of the Works,
which is the unavoidable result of the Works qr

(ii) negligence, breach of statutory dmy,"dr.in'&rmce with any legal right by the
Employer or by any person employgd'by or contractéd to him except the Contractor.
The risk of damage to the Works, Plant, Materials, and Equipment to the extent that
it is due to a fault of the Employer or in the Employer's design, or due to war or
radioactive contamination directly affecting the country where the Works are to be

executed.

11.2 From the Completion Date until the Defects | iability Certificate has been issued, the

(@)
(b)

()

risk of loss of or damage to the Works, Plant, and Materials is an Employer’s risk
except loss or damage due to )

a Defect which existed on the Completion Date, ; )

an event occurring before the Completion Date, which was not itself an Employer’s

risk, or

‘the activities of the Contractor on the Site after the Completion Date.

12. Contractor’s Risks

12.1

13.
13.1

(a)
_—(b)

i until the Defects Liability Certificate ha:s been_ issuec_i. the
F.mm t:-‘; Esﬁmmf ?ne:;' death, and loss of or damage to property (including, without
r::ft;;mn, the Wo;’ks. 'Plam, Materials, and Equipment) which are not Employer’s
risks are Contractor’s risks.
Insurance k
The Contractor shall Pﬂ";‘"s
insurance cover from

tractor’s risks: _
::::f ;n damage to the Works, Plant, and Materials;

loss of or damage to Equipment:

de, in the joint names of the Employer and the Contractor,
art Date to the end of the Defects Liability Period, in the
PCC for the following events which are due

Contractop

Pl ot st

i

}:il. o - ‘W
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(¢) loss of or damage to n
; i property (ex t
In connection with the Contr::c:; a:;pt Mo Wik, Fikes, Masecials. and CUIERER

(d)  personal injury or death,
- E:J‘hic;cs ap o cmiﬁca.'cs f?r insurance shall be delivered by the Contractor to the
Pmﬁrideeﬂfo?rc:)hn: Engm'cer s approval before the Start Date. All such insurance shall
; npensation to be payable in the types and proportions of currencies
required to rectify the loss or damage incurred. i P

13.3 If the Contractor does not provide any of the policies and certificates required, the
i Employer may effect the insurance which the Contractor should have provided and
: recover the premiums the Employer has paid from payments otherwise due to the
F_ dC&ﬂtmctor or, if no payment is due, the payment of the premiums shall be a debt

13.4 Alterations to the terms of an insurance shall not be made without the approval of
the Engineer.

13.5 Both parties shall comply with any conditions of the insurance policies.
14. Site Investigation Reports

14.1 The Contractor, in preparing the Bid, shall rely on any Site Investigation Reports
referred to in the PCC, supplemented by ahy, ?f(j{gmtion available to the Bidder.
’ LR LI U S

15, Contractor to Construct the Works

15.1 The Contractor shall construct and install the Works in accordance with the
Specifications and Drawings.

16. The Works to Be Completed by the Intended Completion Date

16.1 The Contractor may commence execution of the Works on the Start Date and shall
carry out the Works in accordance with the Program submitted by the Contractor, as
ted with the approval of the Engineer, and complete them by the Intended

Completion Date.

* 17. Designs by
| 17.1 The Contractor shall carry out design to the extent specified in the PCC.

F Contractor and Approval by the Engineer

' r shall ly submit to the Employer all designs prepared by him.
'- Ivlhi:h(l:ﬂ ms :t;mep?:ﬁ: Employer shall notify any comments. The Contractor

shall not construct any element of the permanent work designed by him within 14
§ days after the design has been submitted to the Employer or where the design for
that element has been rejected. Design that has been rejected shall be promptly
tted. The Contractor shall resubmit all designs commented on

3
amended and resubmi |
' taking these comments into account as necessary.
| (72 The Contractor shall be responsible for design of Temporary W
H’ ' ? o (N
| PR T :
 Clatractor oM. E. ]
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17.3 F\c Contractor shall submit Specifications and Drawings showing the proposed
Jemporary Works to the Engineer, who is to approve them If they comply with the
Specifications and Drawings,

I 17.4 The Engineer's approval shall not alter the Contractor's responsibility for design of
the Temporary Works.

17.5 The Contractor shall obtain approval of third parties to the design of the Temporary
Works, where required.

|
! 17.6 All Drawings prepared by the Contractor for the execution of the temporary or
permanent Works, are subject to prior approval by the Engineer before this use.

18. Safety

3
18.1 The Contractor shall be responsible for the safety of all activities on the Site as
specified in the PCC.

19. Discoveries

19.1 Anything of historical or other interest or of significant value unexpectedly

discovered on the Site shall be the/propeity'of; A Employer. The Contractor shall
take reasonable precautions to prevent Contractor’s Personnel or other persons from

removing or damaging any of these discoveries. The Contractor shall notify the
Engineer of such discoveries and carry out the Engineer's instructions for dealing

with them.

20. Possession of the Slte

20.1 The Employer shall give possession of all parts of the Site to the Contractor. If
possession of a part is not given by the date stated in the PCC, the Employer shall

be deemed to have delayed the start of the relevant activities, and this shall be a
f Compensation Event.

21, Access to the Site

21.1 The Contractor shall allow the Engineer and any person authorized by the Engineer
access to the Site and to any place where work in connection with the Contract is

being carried out or is intended to be carried out.

22, Iastructions, Inspections sad Audits

22.1 The Contractor shall carry out all instructions of the Engineer which comply with
the applicable laws where the Site is located.

22.2 The Contractor shall permit the Employer to inspect the Contractor's accounts,
records and other documents relating to the submission of bids

i performance and to have them audited by auditors appointed by the E
Contractor shall maintain all documents and records related to the

period of three (3) years afier completion of the Works. The C;

(s Tast Aer }:u N |

COI Iauw -Jr

for a
shall

a3
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provide any docume -
collusion zmr:im“"m“ hecessary for the Investigation of allegatlons of fraud, ' 6
knmﬂedée of th {g" O corruption and require its employees or agents with

¢ L-ontract to respond to questions from the Pmployer.

23, Appointment of the Adjudicator

23.1 The Adjudicator shall bhe
the time of the E
Acceptance, the
the Employer
appoint the A

appointed jointly by the Employer and the Conteactor, at
mployer's issuance of the Letter of Acceptance. If, in the Lstter of
.‘1'“0|03’er does not agree on the appointment of the Adjudicator,
Will request the Appointing Authority designated In the PCC, to
djudicator within 14 days of receipt of such request.

23.2 Should the Adjudicator resign or die. or should the Employer and the Contractor
agree that the Adjudicator is not functioning In accordance with the provisions of
the Contract, a new Adjudicator shall be Jointly appolnted by the Employer and the
Cc_mt.ractor. In case of disagreement between the Employer and the Contractor,
within 30 days, the Adjudicator shall be designated by the Appolinting Authority at
the request of either party, within 14 days of recelpt of such request.

24. Procedure for Disputes

24.1 1f the Contractor believes that a decision taken by the Engineer was either outside

the authority given to the Eggjneer tgxdthg Cantract or that the decision was wrongly
taken, the decision shall b&‘referred.t0 the Adjudicator within 14 days of the
notification of the Engineer’s decision.

242 The Adjudicator shall give a decision in writing within 28 days of receipt of a
notification of a dispute. If the adjudicator fails to glve its decision with In the
period of 28 days of the receipt of a notification of a dispute, either party may with
in 28 days of the expiration of the above mentioned period, give notice to the other

! party of its dissatisfaction and intention to commence arbitration.

24.3 The Adjudicator shall be paid the daily allowance at the rate specified in the PCC,
together with reimbursable expenses of the types specified in the PCC, and the cost
‘ shall be divided equally between the Employer and the Contractor, whatever
'. decision is reached by the Adjudicator. Either party may refer a decision of the
; Adjudicator to an Arbitrator within 28 days of the Adjudicator’s written decision.
Neither party shall be entitled to commence arbitration of a dispute unless a notice

of dissatisfaction has been served in accordance with the GCC
242 above. If neither party refers the dispute to arbitration within the above 28 days, the
Adjudicator’s decision shall be final and binding. In the event that a party fails o
comply with the decision of the adjudicator which has become final and binding,
then the other party may without prejudice to any other rights it may have, refer the

failure itself to arbitration.

24.4 The arbitration shall be conducted In accordance with the arbitration procedures
published by the institution named and in the place specified in the PCC.

e =
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B. Time Control

25, Program

25.1 Within the time stated in the PCC, after the date of the Letter of Acceptance, the
Contractor shall submit to the Engineer for approval a Program showing the general
methods, arrangements, order, and timing for all the activities in the Works. In the

case o_fa lump sum contract, the activities in the Program shall be consistent with
those in the Activity Schedule.

25.2 An update of the Program shall be a program showing the actual progress achieved
on each activity and the effect of the progress achieved on the timing of the
remaining work, including any changes to the sequence of the activities.

25.3 The Contractor shall submit to the Engineer for approval an updated Program at
intervals no longer than the period stated in the PCC. If the Contractor does not
submit an updated Program within this period, the Engineer may withhold the
amount stated in the PCC from the next payment certificate and continue to
withnoid this amount untii the next payment after the date on which the overdue
Program has been submitted. In the case of a lump sum contract, the Contractor
shall provide an updated Activity Schedule within 14 days of being instructed to by
the Engineer.

s 0 1 Fd
25.4 The Engineer’s approval of thg Progran shall not alter the Contractor’s obligations.
The Contractor may revise the Prograin and submit it to the Engineer again at any
time. A revised Program shall show the effect of Variations and Compensation
Events.

26. Extension of the Intended Completion Date

26.1 The Engineer shall extend the Intended Completion Date if a Compensation Event
occurs or a Variation is issued which makes it impossible for Completion to be
hieved by the Intended Completion Date without the Contractor taking steps to
accelerate the remaining work, which would cause the Contractor to incur additional
cosi. 262 The Engincer shall decide whether and by how much to sutend the
Intended Completion Date within 21 days of the Contractor asking the Engineer for
a decision upon the effect of a Compensation Event or Variation and submitting full
g information. If the Contractor has failed to give carly warning of a delay
or has failed to cooperate in dealing with a delay, the delay by this failure shall not

be considered in assessing the new Intended Completion Dats.

27. Acceleration
27.1 When the Employer wants the Contractor to finish before the Intended Completion

Date, the Engincer shall obtain priced proposals for achieving the necessary
acceleration from the Contractor. If the Employer accepts these proposals, the
Intended Completion Date shall be adjusted accordingly and confirmed by both the

Employer and the Contractor.

272 If the Contractor’s priced proposals for an acceleration
Employer, they are incorporated in the Contract Price and treat
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28. Delays Ordered by the Engineer

28.1 The Engineer may in
st
. activity within lheyWork:m the Contractor to delay the start or progress of any

29. Management Meetings

29.1 Ee“:f ‘he_g]nginec_r or the Contractor may require the other to attend a management

i ing. The business of a management meeting shall be to review the plans for

maining work and to deal with matters raised in accordance with the early
waming procedure.

29.2
The Engineer shall record the business of management meetings and provide copies
of the record to those attending the meeting and to the Employer. The responsibility
of the parties for actions to be taken shall be decided by the Engineer either at the
management meeting or after the management meeting and stated in writing to all
who attended the meeting.

30. Early Warning

\

30.1 The Contractor shall wam the Enginecr at thg carliest opportunity of specific likely
future events or circumstances that niay ly affect the quality of the work,

increase the Contract Price, or delay the execution of the Works. The Engineer may
require the Contractor to provide an estimate of the expected effect of the future
event or circumstance on the Contract Price and Completion Date. The estimate

shall be provided by the Contractor as soon as reasonably possible.

30.2 The Contractor shall cooperate with the Engineer in making and considering
posals for how the effect of such an event or circumstance can be avoided or

reduced by anyone involved in the work and in carrying out any resulting
instruction of the Engineer.

C. Quality Control

31. Identifying Defects

shall check the Contractor's work and notify the Contractor of any
are found, Such checking shall not affect the Contractor's
The Engineer may instruct the Contractor to search for a Defect and
any work that the Engineer considers may have a Defect.

31.1 The Engineer
Defects that

responsibilities.
to uncover and test
32, Tests

ineer instructs the Contractor to carry out a test nol specified in the
i Esfp:c‘ieﬂf:gon to check whether any work has a Defect and the test shows that it
the Contractor shall pay for the test and any samples. If there Defect. the

test shall be a Compensation Event.

o R
vOnifacior
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33. Correction of Defects

331 i . )
gcfe[;:tr;gll?ieaet:i:;lm:.glye flotice to the Contractor of any Defects before the end of the
- The Defects Lit);;'ren od, which begins at Completion, and is defined in the PCC.
; corrected. ability Period shall be extended for as long as Defects remain to be
| 33.2 Every time notice
|
|

of a Defect is gi i
Defect within el is given, the Contractor shall correct the notified

ength of time specified by the Engineer’s notice.
34. Uncorrected Defects

34.1 If the Contractor has not corrected a Defect within the time specified in the

Engineer’s notice, the Engineer shall assess the cost of having the Defect corrected,
and the Contractor shall pay this amount.

D. Cost Control
35. Coutract Price

35.1 In the case of an admeasurement contract, the Bill of Quantities shall contain priced
items for the Works to be peglorineti by, ?TQOntm:lor. The Bill of Quantities is
used to calculate the Contract Price. The Contractor will be paid for the quantity of
the work accomplished at the rate in the Bill of Quantities for each item.

35.2 In the case of a lump sum contract, the Activity Schedule shall contain the priced
activities for the Works to be performed by the Contractor. The Activity Schedule is
used to monitor and control the performance of activities on which basis the
Contractor will be paid. If payment for Materials on Site shall be made separately,
the Contractor shall show delivery of Materials to the Site separately on the Activity

Schedule.
36. Cusages i the Contract Price

f an admeasurement contract:
?:3.1 :?g:c;n‘:loq ity of the work done is in excess of the quantity in the Bill of

Quantiti particular item by more than 20%, the Engineer shall adjust the

i wit;?.x:: for the varied qu::yuitiu with the prior ap?rpva} of the Emplo‘yer:
(b) The Engineer shall not adjust rates from changes in quantities if thereby the Initial

Contract Price is exceeded, except with the prior approval of the Employer. .
(c) If requested by the Engineer, the Contractor shall provide the Engineer with a
detailed cost breakdown of any rate in the Bill of Quantities.

the Activity Schedule shall be amended by the

i m ;{:c:z“n;m?h::::s of Progrlz or method of working made at the

Contractor’ iscretion. Prices in the Activity Schedule shall not be altered
when the C;n‘::toc: makes such changes to the Activity Sched
84
i

e
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37. Variations

37.1 All Variations shall be inc

sum contract, also in the A luded in updated Programs, and, in the case of a lump

ctivity Schedule, produced by the Contractor.

37.2 In the case of
adjustment of m?: t:deeasufem"“‘ contract, if the work in variation requires an
Engineer shall appl applied to varied quantities in accordance with GCC 36. the
orevalant markel:P Y the least of the following rates for the varied quantities, (i)
rates, (ii) the rates as per the Uttarakhand Public Works

Department Sch ; : T -
e o de:m?::l'e of Rates and (iii) rates in the Bill of Quantities for the item

i ::] dt.l:f" cas; of an admcasur'tmenl_ contract, if the work in the Variation requires
ition o pa::tlcuiar extra items in the Bill of Quantities. the rates for such extra
items shall be in the form of new rates for the relevant items of work decided from

the Uttarakhand Public Works Department Schedule of Rates.

38. Cash Flow Forecasts

38.1 When the Program, or, in the case of a lump sum contract, the Activity Schedule, is
updated, the Contractor shall -provide .-(heliggﬂineer with an updated cash flow
forecast. P BT AW

39. Payment Certificates

39.1 The Contractor shall submit to the Engineer monthly statements of the estimated
value of the work executed less the cumulative amount certified previously.

39.2
The Engineer shall check the Contractor’s monthly statement and certify the amount

to be paid to the Contractor.

39.3 The value of work executed shall be determined by the Engineer. 39.4 The value of

rk executed shall comprise:
- ;:notl'uc case of an admeasurement contract, the value of the quantities of work in the

ill of Quantities that have been completed; or
(b) E:lthz S:s': of a lump sum contract, the value of work executed shall comprise the

value of completed activities in the Activity Schedule.

39.5 The value of work executed shall include the valuation of Variations and

pensation Events. W
39.6 %O:“ Engineer may exclude any item certified in a prcviqus cenfﬁcate or reduce the
i tion of any item previously certified in any certificate in the light of later

information.

40. Payments
for deductions for advance paymerys
il i adjumgntmr:tor the amounts certified by the

the C
E;Eli?trhsehﬂtepagf each certificate. If the Employer make

Jata” E.j“

‘tr‘ac’ﬂﬂ
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40.2

40.3

Co! -l
sh:l‘:ﬁtg:lzz?:le?fmm ihterest on the late payment in the next payment. Interest
to the date when th:ml:::he date by which the payment should have been made up
:Jt?rmwing as specified in tmeg.t is made at the rate of interest for commercial
th: n:d@:;m certified is iﬂC_l"eased in a later certificate or as a result of an award by
delaved mawoor OF an Arbitrator, the Contractor shall be paid interest upon the
Yyed payment as set out in this clause. Interest shall be calculated from the date

:mtrh ich the increased amount would have been certified in the absence of

Unless otherwise stated, all payments and deductions shall be paid or charged in the
proportions of currencies comprising the Contract Price.

40.4 ltems of the Works for which no rate or price has been entered in shall not be paid

for by the Employer and shall be deemed covered by other rates and prices in the
Contract.

40.05 With respect tc maicrials brought by the Contracior io ihe Site for incorporaiion in

a)

ii)

iii)

iv)

vi)
b)

¢)

the Permanent Works, the Contractor shall (i) receive a credit in the month in which
these materials are brought to the Site and (ii) be charged a debit in the month in
which they are incorporated in to the Permanent Works, both such credit and debit
to be determined by the Bpgh}dpzh adcpslancgwith the following provisions;
no credit shall be given unléss'the followWing conditions shall have been met to the
Engineer’s satisfaction;
the materials is in accordance with the specifications for the Works.
the materials have been delivered to the Site and are properly ?lomd (bulk materials
are to be stored in measurable stocks) and protected against loss, damage or
deterioration. . . L
the Contractor’s records of the requirements, orders receipts and use of materials is
kept in a form approved by the Engineer, and such records are available for
inspection by the Engineer.
only the materials for which payment has ‘t;een made ll::d mf:o Con;ractoc r shall be
. advan jals are i m the Contractor’
sy mf; o :asown:::r:md;: s VAfisis of el matefials SIadl b
furnished by zhe Contractor. The materials brought on credit to the Site shall not be
? e. _ _
f&@émzz r;:a:cubmitted a statement of t;lis cr::d of l;lcquirlnﬁ; ;nd delivering the
. ite together with paid vouchers other such documents as may
T o g b
the material shall be incorporated or used within 90 days pen_od. )
unt to be credited to the Contractor shall be !.he equivalent 9t‘ 75 percent of
:hh: a::mo otor’s reasonable cost of the materials delivered to the Site, after review
BT in sub graph (a) (v) above, as determined by the
of the dmg:‘;ﬁ'“ﬁﬁh;. ke advance shall not exceed 75 percent of the
Engineer. ue of materials determined on the basis of the BOQ rates.

g v f terials incorporated into the
oun ited to the Contractor for any maier into
:’hen:::mml t\\o!obr:csdcsl::all be equivalent to the credit previously gmr!md 10 the
e
Contractor for such materials

Engineer.

pursuant to sub-para (b) above, as ined by the

b

adhf
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i 41. Compensation Events

zlal).I TT?heefgl lox;ring shall be Compensation Events:
mployer d : :
pursuant to GCCO;:'}.';(,‘l 8iVe access to a part of the Site by the Site Possession Date

(b) The Employer modifies th
work of the Contractor un

F () The Engineer
: instructigns mq::dmfjrsfo: delay or does not issue Drawings, Specifications, or

date of request, execution of the Works on time beyond 21 days from the

L (d) The Engincer instructs the Contractor to uncover or to carry out additional tests
) #r;‘on work, which is then found to haye no Defects.

f %Egmra?"m“?:ab'}‘ does not approve a subcontract to be let beyond 28 days

: i Cearnd o ditiongw th requisite details of sub-contractor

4 od Ons are substantially more adverse than could reasonably have been

} assum l?efore Issuance of the Letter of Acceptance from the information issued to

] blddFrs (including the Site Investigation Reports), from information available

: publicly and from a visual inspection of the Site.

- (8) The Engineer gives an instruction for dealing with an unforeseen condition, caused

] by the Employer, or additional work required for safety or other reasons.

- (h)  Other contractors, public authorities, utilities, or the Emplayer does not work within
the dates and other constrajnts styted [r_{ﬂgc,Commcn and they cause delay or extra
cost to the Contractor. ' g

(i) The advance payment is delayed beyond 42 days from the request along with
furnishing of requisite details and documentation.

(G) The effects on the Contractor of any of the Employer’s Risks.

(k) The Engineer unreasonably delays issuing a Certificate of Completion beyond 14
days from the date of request along with necessary information / clarifications.

e Schedule of Other Contractors in a way that affects the
der the Contract,

41.2 If a Compensation Event would cause additional cost or would prevent the work
being completed before the Intended Completion Date, the Contract Price shall be
increased and/or the Intended Completion Date shall be extended. The Engineer
shall decide whether and by how much the Contract Price shall be increased and
whether and by how much the Intended Completion Date shall be extended. ‘

; i onstrating the effect of each Compensation Event upon

o tﬁmﬁ’:ﬂ E.’.':mm Hos e provided by the Contractor, it shall be
assessed by the Engineer, and the Contract Price shall be ad:|usted accordi_ngly. If

the Contractor’s forecast is deemed unreasonable, the Engineer shall adjust the
Contract Price based on the Engineer’s own forecast. The Engineer shall assume

that the Contractor shall react competently and promptly to the event. 41.4 Tt}e
Contractor shall not be entitled to compensation to the extent that. the Employer’s
interests are adversely affected by the Contractor’s not having given early waming

or not having cooperated with the Engineer.
42. Tax

42.1 The Engineer shall adjust the s, dute, g oxhe levies ae
te 28 days before the su e
::::glzdd:et:z:emtdéompleﬁ; certificate. The adjustment/shafl be the change in

the amount of tax payable by the Contractor, providef“ s;lx:h changes are not al
reflected in the Contract Price or are a result of GCC 44.1. ready

bl i S

Lt LY
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43.1 Wh : .
cm:!tfym:g; are made in currencies other than the currency of the Employer’s
to be paid shall bem the PCC, the exchange rates used for calculating the amounts

paid shall be the exchange rates stated in the Contractor's Bid.

44. Price Adjustment

ca rhr:c;scs(l:\all Ne adjus!ed for fluctuations in the cost of inputs only if provided for in
. If so provided, the amounts certified in each payment certificate, before

deducting for Advance Payment, shall be adjus : : A
. , ted lying the respective price
adjustment factor to the payment amounts dujc. iR e

44.2 To the extent that full compensation for any rise or fall in costs to the Contractor is

not °°"'°"°d by the provisions of this or other Clauses in the contract, the unit rates
and prices included in the contract shall be deemed to include amount to cover the

contingency of such other rise or fall in costs. Section 6. General Conditions of
Contract

45. Retention

45.1 The Employer shall retain from each payment due to the Contractor the proportion
stated in the PCC until Conipl?p'r,lj.‘i_f m\z\\glg of the Works.

45.2 The total amount retained shall be repaid to the Contractor when the Defects
! Liability Period has passed and the Engineer has certified that all Defects notified
by the Engineer to the Contractor before the end of this period have been corrected.
The Contractor may substitute retention money with an “on demand” bank

guarantee.
46. Liquidated Damages

r shall pay liquidated damages to the Employer at the rate per day
T o e PCC for each day that the Completion Dt is ater than the Intended
Completion Date. The total amount of liquidated damages shall not exceed the
amount defined in the PCC. The Employer may deduct liquidated damages from
l payments due to the Contractor. Payment of liquidated damages shall not affect the
Contractor’s liabilities.

tended Completion Date is extended after liquidated damages have been
= mﬂ[: Engineer lflll" correct any overpayment of liquidated damages by the
! Contractor by adjusting the next payment certificate.

47. Bonus

id a Bonus calculated at the rate per calendar day stated in
42) ThaCamranne sy ‘f;;“(",;, any days for which the Contractor is paid for
the leration) that the Completion is earlier than the Intended Completion Date. The
Engincer shall certify that the Works are complts, although et deto

be complete.

‘F
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48. Advance Paymen¢

er wi i

ays :;lzorlakc the interest bearing advance payment to the Contractor

(A) Mobilization hiniae ract signing as follows:
be paid to the conti'acﬂ:;?’r :‘f: Nt up to a maximum of 5% of initial contract price shall
form and by a reputable lo:f“:m’mfm of an unconditional bank guarantee in a
banks acceptable to fho B anks including scheduled banks or nationalized
be drawn before the end of ,f' aOYer for an amount equal to the advance payment (to
cffective until the ad 0f'20% of the contract period). The guarantees shall remain

(B) Equipment advanes oo, PeYments have been fully repaid.
o e;:]ui mm:’aqcc slhall be paid as 90% for new and 50% of depreciated value for
value T!Eo’c advs otal amount will be subject to maximum of 5% of the contract
The a s & :“I‘;Bbl: not apphcablg for equipment already owned by the contractor
Enei : all be paid after equipments brought to site (Provided the Executive

IREIL 18 s isfied that the equipment is required for performance of the contract)

and a submission of unconditional bank guarantee for amount of advance.

(C) The advance payment shall be repaid with interest @ State Bank of India Prime
Lending Rate applicable on the date of release of mohilization advance by
deducting from payments otherwise due to the Contractor.

48.2 The Contractor is to use the advance payment only to pay for Equipment, Plant,
Materials, and mobilization, exgnmquired specifically for execution of the
Contract. The Contractoy $hal|'demonstrate that advance payment has been used in
this way by supplying copies of invoices or there documents to the Engineer. 48.3
The recovery of mobilization advance shall start from bill after the work done
exceeds 10% of the initial contract price or three months form the date of payment
of advance which ever period concludes earlier and shall be made at the rate of 15%
of the work done in each IPC. The recovery of advance shall be completed when
90% of the work has been completed or prior to the expiry of original time for
completion which ever is earlier. No account shall be taken of the advance payment
or its repayment in assessing valuations of work done, Variations, price
adjustments, Compensation Events, Bonuses, or Liquidated Damages.

49, Securities

49.1 The Performance Security shall be provided to the Employer no later than the date

: in the Letter of Acceptance and shall be issued in an amount specified in
e eC. from reputable local banks including scheduled banks or nationalized

acceptable to the Employer. The P.erformanee Securi.ry shall be valid until 28
::;:s from tph':bdatc of issuance of the Certificate of Completion.

50. Dayworks

Dayworks rates in the Contractor's Bid shall be used for small
ts of work only when the Engineer has given written instructions

itional work to be paid for in that way.

50.1 If applicable, the
additional amoun
in advance for add

or on forms

as Dayworks shall be recorded by the Con
igned by the

id for
T wo;: g;l:;epgngineer. Each completed form shall be verifi
Engineer within two days of the work being done.
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50.3 The Con .
ook tractor shall be paid for Dayworks subject to obtaining signed Dayworks

51. Cost of Repairs

51.1 Loss or damage to the Works or Materials
the Start Date and the end of the Defects
the Contractor at the Contractor's cost
Contractor’s acts or omissions.

to be incorporated in the Works between
Correction periods shall be remedied by
if the loss or damage arises from the

E. Finishing the Contract

52. Completion

52.1 The Contractor shall request the Engineer to issue a certificate of Completion of the
Works, and the Engineer shall do so upon deciding that the work is completed.

(7

Taking Over

L
b

i The Empioyer shali take over the Site and the Works within seven days of the
Engineer's issuing a certificate of Completion.

54. Final Account ’h{ V1 Ak I |
54.1 The Contractor shall supply the Engineer with a detailed account of the total amount
that the Contractor considers payable under the Contract before the end of the
Defects Liability Period. The Engineer shall issue a Defects Liability Certificate and
certify any final payment that is due to the Contractor within 56 days of receiving
the Contractor’s account if it is correct and complete. If it is not, tl'fe Engineer ghall
issue within 56 days a schedule that states fhe scope of the corrections or additions
that are necessary. If the Final Account is still unsatisfactory after it has been
resubmitted, the Engineer shall decide on the amount payable to the Contractor and

issue a payment certificate.
§5. Operating and Maintenance Manuals

55.1 If “as built” Drawings and maintenance manuals are required, the Contractor shall
. supply them by the dates stated in the PCC.

¢ supply the Drawings and manuals by the dates stated in
55.2 If the Ccomr:rscf;nf?;s(;‘gcss g F; ,}' or they do not receive the Engineer’s approval, the
g:gipn(c:ef Ehall withhold the amount stated in the PCC from payments due to the

Contractor.

56. Termination

56.1 The Employer or the Contractor may terminate the Contract if the other party causes
' a fundamental breach of the Contract;
56.2 Fundamental breaches of Contract

following: work for 28 days when no stoppage of wor

H tmn::::n:m the stoppage has not been authorized by the
C

80

hall Include, but shall not be limited to, the

Posu jeof s -
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the i :
o inst Em_z.lnee-r b "'.c"" the Contractor to delay the progress of the Works, and the
ruction is not withdrawn within 28 days;

c) th i

(© . ¢ Employer or the Contractor is made bankrupt o goes into liquidation other than

i ora reconstruc.tmn or amalgamation;
a .p;:.(ment certified by the Engineer is not paid by the Employer to the Contractor

) \;1! in 8.4 days_of the dgtc of the Engineer's certificate;
(e L:aEcanmeer gives Notice that failure to correct a particular Defect is a fundamental
h of Cont.ract and the Contractor fails to correct it within a reasonable period

of time determined by the Engineer;

() the Contractor does not maintain a Security, which is required; and

(®) lhe.Contractor _has delayed the completion of the Works by the number of days for
:Il:léh the maximum amount of liquidated damages can be paid, as defined in the

(h)  if the Contractor, in the judgment of the Employer has engaged in corrupt or

;r;l.:dulent practices in competing for or in executing the Contract, pursuant to GCC

56.3 When either party to the Contract gives notice of a breach of Contract to the
Engineer for a cause other than those listed under GCC 56.2 above, the Engineer
shall decide whether the breach is fundamental or not.

e p g
56.4 Notwithstanding the above, the ‘Erhployer may terminate the Contract for
convenience. HYIA_ i

56.5 If the Contract is terminated, the Contractor shall stop work immediately, make the
Site safe and secure, and leave the Site as soon as reasonably possible.

87. Fraud and Corruption

57.1 Government of Uttarakhand requires the Employer, as well as Contractors,
Subcontractors, manufacturers, and Consultants; observe the highest standard of
ethics during the procurement and execution of such contracts. In pursuit of this
policy, the Employer: _ [

(a) defines, for the purposes of this provision, the terms set forth below as follows:

(i) “corrupt practice” means the offering, giving, receiving, or soliciting, directly or
indirectly, anything of value to influence improperly the actions of another party;

(i) “fraudulent practice” means any act or omission, including a misrepresentation, that
knowingly or recklessly misleads, or attempts to mislead, a party to obtain a
financial or other beneft or to avoid an obligation;

(iii) “coercive practice” means impairing or harming, or threatening to impair or harm,
directly or indirectly, any party or the property of the party to influence improperly
the actions of a party; ’

(iv) “collusive practice” means an arrangement between two or more parties designed to
achieve an improper purpose, including influencing improperly the actions of
another party; and :

(b) will sanction a firm or an individual, at any time, in accordance with Government of
Uttarakhand's Anticorruption Policy and Integrity Principles and Guidelines,
including declaring ineligible, either indeflnitely or for a stated period of time, to
participate in Government of Uttarakhand-financed or Government of Usttarakhand-
administered activities or to beneflt from an Government of Uttaralfiang
or Government of Uttarakhand-administered contract, financially o

i

A kg

B2 YT

Lt
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at any time determines that t

engaged in corrupt, fraudule he firm or individual has, directly or through an agent,

nt, collusive, or coercive or other prohibited practices.

8. Payment upon Termination

58.1

58.2

59.
59.1

l(!othe Contract s terminated because of a fundamental breach of Contract by the
ntractor, the Engineer shall issue a certificate for the value of the work done and
Materials b_mughl to site, less advance payments received up to the date of the issue
of the cemﬁcatle and less the percentage to apply to the value of the work not
completed, as indicated in the PCC. Additional Liquidated Damages shall not
apply. If the total amount due to the Employer exceeds any payment due to the
Contractor, the difference shall be a debt payable to the Employer.

If the Contract is terminated for the Employer's convenience or because of a
fundamental breach of Contract by the Employer, the Engineer shall issue a
certificate for the value of the work done, Materials ordered, the reasonable cost of
removal of Equipment, repatriation of the Contractor's personnel employed solely
on the Works, and the Contractor’s costs of protecting and securing the Works, and
iess advance paymenis received up to the date of the cerificate.

Property

Consequent to termination of the contract because of a fundamental breach of
Contract by the Contractor, the Employer shall give notice that the Contractor’s
Equipment and Temporary Warks will bd feleased to the Contractor at or near the
Site. The Contractor shall promptly atrange their removal, at the risk and cost of the
Contractor. However, if the Contractor fails to make a payment due to the
Employer, all Materials on the Site, Plant, Equipment, Temporary Works, and
Works may be sold by the Employer in order to recover this payment. Any balance
of the proceeds shall then be paid to the Contractor.

60. Release from Performance

60.1

61.1

61.2

61.3

If the Contract is frustrated by the outhreak of war or by any other event entirely
outside the control of either the Employer or the Contractor, the Engineer shall
centify that the Contract has been frustrated. The Contractor shall make the Site safe
and stop work as quickly as possible after receiving this certificate and shall be paid
for all work carried out before receiving it and for any work carried out afterwards
to which a commitment was made.

Eligibllity

The Contractor, subcontractors or suppliers for any part of the contract including
related services shall have the nationality of India.

The materials, equipment and services to be supplied under the Contract shall have
their origin in source countries not under sanction by the Government of India. All
expenditures under the Contract will be limited to such materials, equipment, and
services. At the Employer's request, the Contractor may be required to provide
evidence of the origin of materials, equipment and services.

For purposes of GCC 61.2, »origin” means the place where |
equipment are mined, grown, produced or manufectured, and

- »
2l VIR
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services are provided. Materials and equipment are produced when, through
manufactpnng. processing, or substantial or major assembling of components, a
commerc.lal.ly recognized product results that differs substantially in its basic
characteristics or in purpose or utility from its components.

62. Labor Laws and Regulations

62.1 The Contractor shall comply with all relevant lubor laws and regulations applicable
to the Contractor’s personnel.

61.2 The Contractor shall provide equal wages and benefits to men and women for work
of equal value or type.

62.3 The Contractor shall not employ any child to perform work, including work that is
economically exploitative, or is likely to be hazardous to, or to interfere with, the
child’s education, or to be harmful to the child’s health or physical, mental,
spiritual, moral, or social development. “Child” means a child below the statutory
minimum age of 18 Years.

62.4 The Contractor shall not employ “forced and compulsory labor” in any form.
“Forced or compulsory labor consists of all works or service, not voluntary
performed that is extracted froran iridividyalk under threat or force or penalty.

w Pt e

62.5 Contractor shall comply with th'e"'s'péciﬂc.‘lhbbr regulations as stated in the PCC.

62.6 Breach by the Contractor of any of the provisions stated in Sub-Clause GCC 18.1,
GCC 62.2, GCC 62.3, GCC 62.5 and GCC 62.5, stated above, will be a ground for
the Employer to terminate the Contract,

63. Environmental Laws and Regulations
The Contractor shall comply with all applicable national, provincial, and local
environmental laws and regulations. The Contractor shall comply with the specific
environment monitoring requirements as stated in the PCC.

COntra b .M. : 3 A
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Alfa-Therm

ALFA-THERM LIMITED

434, 1st Floor, Udyog Vihar Phase-3, Sector-20, Gur ram,Haryana-122
Phone : 01244003444, 4215444 12016 (INDIA)
E-mall : info@alfatherm.in Web Site : www.alfathermitd.com
CIN No. : UT4899DL1994PLC056781

Method Statement
On receipt of your order, we will start the work as per the below method:-
1. Preparation of drawings
2. Submission of requirement of civil platform drawings to client
3. To provide details of electricity requirement to client

4. Manufacturing of plant and equipment as per tepger specifications and approved
drawings by the client P 2 O :

S. Supply of equipment at site by our logistics team
6. Installation and commissioning of the equipment by our project team.
7. Training to client after completion of work

8. After sales service as per requirement of the client

for ALFA THERM LIMITED
r
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AUTHORISED SIGNA
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Contractor

- Office : B-119, Ground Floor, Mayapuri Phase-l, Industrial Area, New Delhi-110054
TORS OAIR HEATERS 0 SHREDDERS QCOMPOSTING O MSW EQPTS.
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Alfa-Therm e

ALFA-TH_ERM LIMITED

431, 1st Floor, Udyog Vihar Phase-3, Sector-20, Gurugram,Haryana-122016 (INDIA)
Phone : 0124-4003444, 4219444
E-mall : Info@alfatherm.in Web Site : www.alfathermitd.com
CIN No. : U74899DL1994PL" 056781

Mobilization Schedule

The work relates to engineering and equipment supply and installation.
Mobilization of the production at our plant is done as per 1SO standards.

Once material is supplied, the team will be mabilized for immediate installation and
commissioning of the equipment.

The work will be completed in time.

For Alfa Therm Limited

for ALFA THERM LIMITED
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Alfa-Therm L5

ALFA-THERM LIMITED

4341, 1st Fioor, Udyog Vihar Phase-3, Sector-20, Gurugram,Haryana-122018 (INDIA)
Phone : 0124-4003444, 4219444
E-mail : info@alfatherm.in Web Site : www.alfathermitd.com
CIN No.:U74899DL1904PLCOBETB1

Construction Schedule

The work is not related to Civil Construction, therefore this does not apply for the subject

work.

For Alfa Therm Limited

%ﬂzﬂ;}v 4 t

C ~ntractor
. Office : B-119, Ground Floof, Mayapuri Phase-, Industrial Aroa, New

DAIR HEATERS D SHREDDERS
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Alfa-Therm &
BALLISTIC SEPARATOR |
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Key Features

Durability: Built with robust materials for long-lasting performance.
Efficiency: Achieves high separation efficiency for diverse materials.
Customization: Tailored to meet specific industry needs.

Low Maintenance: Easy access for servicing reduces downtime.

Advanced Technology: Utilizes the latest technology for precise separation.

Benefits of Stationary Ballistic Separator

o Environmental Impact: Significantly reduces landfill waste and enhances resource recovery.
o Economic Benefits: Lowers operational costs and generates revenue through recycling.
¢ Operational Efficiency: Speeds up processing times and cuts down on labor costs.

o Munidpal Solid Waste (MSW): Effective in separating heavy rolling fractions and flatlightweight

——

; fractions.

¥

' Ballistic separator operates with a series of six paraliel paddies in orbital This
design maximizes separation efficiency by shaking materials. Material gets

y
»

| .,}n.j M for ALFA THERM LMITED |
: ?’ﬂ !\h/ \ "IVT\; A9
AUTHORISED SIGNA M
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TROUGH BELT CONVEYOR e

OJ}BS

Key Features

| Troughed belt conveyors are suitable for conveying any type of material that must be
| trll:portﬁd quickly across vast distances through rough terrain. With extremely tight

curve radii and large Centre distances, these systems enable very high thronghput and
high mass flows of robust and heavy materials. Different materials can be conveyed in
the upper and lower strands at the same ti-e. ‘This makes troughed beit conveyors
particularly flexible and efficient. In addition, low investment costs and the short
amortization time easare high cost effectiveness.

Technical Specifications
¢ The belt, which forms the moving and sapporting aurface on which
the conveyed material rides.
e The idler, which form the sapports for the carrying and retura strands of
the beit.
) * The pulleys, which sapport and move the belt and coatrol its tension.
{ ¢ The structure, which supports and maintains the alignment of the idlers
and pulleys, and sapports the driving machineries.

Applications
The Trough conveyor serves multiple industries, including recycling, waste management, and
construction. It effectively processes:

o Municipal Solid Waste (MSW): Efficiently separates different fractions.
o RDF & AFR Piant: Paper, cardboard, plastics and metals.

for ALFA THERM LIMITED
Y
\
% =t _ Nogp
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ROTARY TROMMEL

Key Features Wi, a1

7 L5
Robust Design: Constructed with high-quality materials for durability.
High Efficiency: Maximizes separation efficiency for various materials.
Custom Solutions: Tailored to meet specific industry requirements.
Low Mainteaance: Easy servicing access reduces downtime.

L

Technical Specifications

Overall Dimensions: Customizable based on application

Number of Discs: Varies based on model and application

Screening Area: Adjustable surface area to meet different needs
Output Capacity: High throaghput rates tailored to industry demands
Material Compatibility: Suitable for a wide range of materials

o 0000

Applications
The Stationary Disc Screen serves multiple industries, including recycling, waste
management, and construction. It effectively processes:

o Municipal Solid Waste (MSW): Efficiently separates differeat fractions.
o Recyciables: Paper, cardboard, plastics and metals.
o [Industrial Waste: Suitable for heavy-duty applications
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ALFA-THERM LIMITED (IND1A)
TWIN SHAFT SHREDDER

MODEL: UHT-28.

EQUIPMET & TECH

|
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INSTALLATION PROGRESS CHART

5l No.

Description

Equiepment

2-Nov-24

3-Nov-24

4-Nov-24
S-Nov-24

6-Nov~-24

T-Nov-24

8-Nov-24
9-Nowv-24

10-Naov-24
11-No
12-Na

v-24
v-24

13-Nov-24
14-Nov-24
15-Nov-24
16-Nov-24
17-Nov-24
18-Nov-24

19-Nav-24

20-Nav-24

21-Nov-24
22-Noy-24
23-Nov-24
24-Nov-24

27-Nav-24

30-Nov-24

Trommel

Maving Bed Conveyor with
Hooper

Feeding conveyor

Trommel-75 MM

Accept conveypr

Transfer conveyor

Rejert conveyor

Ballistic separator

Apron feed conveyor with

er
Feeding conveyor-2 with

hopger
30 T=H Ballistic separator with

Base Structure

Reject conveyor-2

Accept conveyor-2

Shreddey

Shreddert Feeding Conveyor
with Hooper & Static Megnet

Twin Shaft Shredder

Shreddert Output Conveyor

Allied Itemn

Movirg Bed Conveyor with
Hooper(A)

Moving Bed Conveyor with
Hoaper(B)

Accept conveyor-A

Acoept conveyor-B

Feec conveyor-3 with Hooper
& Satic Meanet

Feed conveyor-4 with Hooper
& Static Meanet

Reject conveyor-3 with 10 HP
Air Blower

Reject conveyor-4
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Alfa-Therm

OHSAS 45001:2018
|36 |

ISO 9001:2015
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ALFA-THERM LIMITED

Factory : 32 KM Stone, National Highway No. 1, Kundli, Distt. Sonepat - 131 028 ( Haryana)
Ph.: 9896857113

DISPATCH SCHEDULE - PWD DEHRADUN
S.No. AS item Description Specifications Qty Date of Readiness
PER BOQ (LxW)mtr
1 Moving bed conveyor with hopper 4x1 1 DISPATCHED ON 16/10/2024
Moving bed conveyor with hopper 4x1 2 DISPATCHED ON 19/10/2024
2 Feed conveyor with hopper 15x1 1 DISPATCHED ON 24/10/2024
3 Trommel 75mm 9 x2.5 1 DISPATCHED ON 15/10/2024
4 Accept conveyor 11x1 3 26/10/2024
5 transfer conveyor 20x1 1 27/10/2024
6 Reject conveyor 25x1 1 DISPATCHED ON 24/10/2024
7 Apron feed conveyor with hopper Sx1l 1 DISPATCHED ON 19/10/2024
8 Feed conveyor with hopper 18x1.2 1 27/10/2024
9 Ballastic Separator 30 TPH 1 4/11/2024
10 Accept conveyor 10x1 1 28/10/2024
11 Reject Conveyor 10x1 3 28/10/2024
12 shredder feed belt conveyor with static 10X6 1 29/10/2024
magnetic separator 9300x300mm
13 Shredder 25TPH 1 DISPATCHED ON 16/10/2024
14 Shrdder output belt conveyor 9x16 1 29/10/2024
15 Feed Conveyor with hopper for 25mm & 20x1 1 DISPATCHED ON 24/10/2024
4mm trommel
Feed Conveyor with hopper for 25mm & 20x1 1 28/10/2024
4mm trommel
16 Reject conveyor for 25mm & 4mm trommel 10x1 1 DISPATCHED ON 24/10/2024
with ADS of 10HP blower
Reject conveyor for 25mm & 4mm trommel 10x1 1 27/10/2024
with ADS of 10HP blower
17 tlectrical control panel with wiring and VFD & accessories 1 4/11/2024
for all conveyor and trommel except ballastic M/C and
shredder

RS

d INCINERATORS

QO AIR HEATERS U SHREDDERS OQCOMPOSTING 0O BURNERS

O MSW EQPTS

Corporate Office : 431, 1st Floor, Udyog Vihar Phase-3, Sector-20, Gurugram, Haryana-122016 (INDIA)
Phone : 0124-4003444, 4219444
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INSTALLATION PROGRESS BAR CHART

£33

Sl. [¥o. |Description Task |Stari Date |End Date

[Conveyar Structure placement 102-11-2024 |02-11-:1024

Friome, Rollers, Head pulley, Tail Puley fitment 04-11-2024 |04-11-:1024 |
Belt placement & Joirt work 10-11-2024 {10-11-:1024
i Moving Bed Conveyor with Hooper Heoper, Gearbox & Motor placement & drive allignment, 15-11-2024 |15-11-1024
Cable schedule & Connection 18-11-2024 [18-11-2024
Finish work, Belt Alignment & Trial Run 20-11-2024 [21-11-2024
Final inspection & Handover 22-11-2024 |30-11-1024
|Conveyor Structure placement 02-11-2024 |02-11-1024
Frame, Rollers, Head pulley, Tail Puiey fitment 04-11-2024 [04-11-2024

Belt placement & Joint work 10-11-2024 |10-11-21024
2 Moving Bed Conveyor with Hooper(A) Hcoper, Gearbox & Motor placemert & drive allignment. 15-11-2024 [15-11-2024
Cable schedule & Connection 18-11-2024 [18-11-2024
Finish work, Belt Alignment & Trial Run 20-11-2024 {21-11-2024
Final inspection & Handover 22-11-2024 [30-11-2024
Conveyor Structure placement 02-11-2024 |02-11-2024
Frame, Rollers, Head pulley, Tail Pulley fitment 04-11-2024 |04-11-21024
Belt placement & Joint work 10-11-2024 [10-11-2024
3 Moving Bed Conveyor with Hooper(B) Hcoper, Gearbox & Motor placement & drive allignment. 15-11-2024 |15-11-2024
Cable schedule & Connection 18-11-2024 {18-11-2024
Finish work, Belt Alignment & Trial Run 20-11-2024 |21-11-2024
Final inspection & Handover 22-11-2024 |30-11-2024
Conveyor Structure placement 03-11-2024 |03-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 04-11-2024 |04-11-2024
Belt placement & Joinz work 11-11-2024 [11-11-2024
4 Feeding conveyor-1 Side skirts, Gearbox & Motor placement & drive allignment. 16-11-2024 [16-11-2024
|{Cable schedule & Connection 19-11-2024 |19-11-2024
Finish work, Belt Alignment & Trial Run 22-11-2024 |22-11-2024
Final inspection & Handover 22-11-2024 |30-11-3024
Trommel structure placement 09-11-2024 |09-11-2024
Accessories fitment work 09-11-2024 |09-11-2024
Gearbox & Motor placement & drive allignment. 16-11-2024 [16-11-21024
J TeammalkS N Cable schedule & Connection 19-11-2024 [19-11-2024
Finish work & Trial Run 22-11-2024 |22-11-2024
Final inspection & Handover 23-11-2024 |30-11-2024
Co nveyor Structure placement 03-11-2024 |03-11-2024
er Frame, Rollers, Head pulley, Tall Pulley fitment 04-11-2024 |04-11-2024
Be It placement & Joint work 12-11-2024 [12-11-1024
6 Accept convayor-1 Side skirts, Gearbox & Motor placement & drive gll_lgnment 17-11-2024 |17-11-2024
Cable schedule & Connection 20-11-2024 [20-11-2024
Finish work, Belt Alignment & Trial Fun 23-11-2024 |24-11-2024 |
Final inspection & Handover 24-11-2024 |30-11-; I024
Conveyor Structure placement 05-11-2024 |05-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 06-11-2024 [06-11-2024
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Belt placement & Joint work 12-11-2024 [12-11-2024 |
7 Accept conveyor-A Sitle skirts, Gearbox & Motor placement & drive allignment. 17-11-2024 {17-11-2024
CBLMMM 20-11-2024 120-11-.1024 |
Firiish work, Belt Alignment & Trial Run 23-11-2024 |24-11-,1024
Firal inspection & FHandover 24-11-2024 |30-11-:1024
'Conveyor Structure: placement 05-11-2024 |05-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 06-11-2024 |06-11-2024
Belt placement & Joint work 12-11-2024 |12-11-2024
8 Accept conveyor-8 Side skirts, Gearbox & Motor placement & drive allignment. 18-11-2024 |18-11-1024
ICable schedule & Connection 20-11-2024 |20-11-2024
Firiish work, Belt Alignment & Trial Run 23-11-2024 [{24-11-2024
Final inspection & Handover 24-11-2024 |30-11-2024
Conveyor Structure placement 07-11-2024 [07-11-2024 |
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 08-11-2024 |08-11-1024
Belt placement & Joint work 11-11-2024 [11-11-2024
9 Reject conveyor-1 |Side skirts, Gearbox & Motor placement & drive allignment. 18-11-2024 |18-11-2024
|Cable schedule & Connection 21-11-2024 |21-11-2024
Firish work, Belt Alignment & Trial Run 23-11-2024 |24-11-21024
Final inspection & Handover 24-11-2024 |30-11-1024
|Conveyor Structure: placement 07-11-2024 |07-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 08-11-2024 |08-11-21024
Belt placemert & Joint work 11-11-2024 |11-11-2024
10 Transfer conveyor-B Side skirts, Gearbox & Motor placement & drive allignment. 19-11-2024 [19-11-2024
Cable scheduls & Connection 21-11-2024 [21-11-2024
Firish work, Belt Alignment & Trial Run 25-11-2024 |25-11-2024
Final inspecticn & Handover 26-11-2024 |30-11-11024
Conveyor Structure placement 13-11-2024 [13-11-2024
Frame, Rollers, Head pulley, Tail Pulley fitment 16-11-2024 |16-11-2024
Belt placement & Joint work 18-11-2024 |18-11-2024
11 Apron feed conveyor with hopper Hooper, Gearbox & Motor placement & drive allignment. 19-11-2024 [19-11-2024
|Cable schedule & Connection 22-11-2024 |22-11-2024
| Finish work, Belt Alignment & Trial Run 25-11-2024 |25-11-2024
Final inspection & Handover 26-11-2024 |30-11-2024
Conveyor Structure: placement 13-11-2024 |13-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 16-11-2024 |16-11-2024
Belt placement & Joint work 19-11-2024 [19-11-2024
12 Feeding conveyor-2 Sice skirts, Gearbox & Motor placement & drive allignment. 20-11-2024 |20-11-2024
Cable schedule & Connection 22-11-2024 |22-11-2024
[Firish work, Belt Alignment & Trial Run 26-11-2024 [26-11-2024 |
Final inspection & Mandover 27-11-2024 |30-11-2024
|Base Structure placement 13-11-2024 [13-11-2024 |
P Assembly work 20-11-2024 [20-11-3024
13 gf;:tt‘];a"‘s"“’ Separatar with Bdse Cable schedule & Connection 23-11-2024 [23-11-:024
Finish work & Trial Run 26-11-2024 [26-11-2024
Final inspection & tandover 27-11-2024 |30-11-2024

637
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|Conveyor Structure placement 14-11-2024 |14-11-2024

Roller Frame, Rollers, Head pulley, Tail Pulley fitment 16-11-2024 |16-11-2024 |

M_Mnt & Joint work 18-11-2024 |18-11-.1024 |
14  |Refect conveyor-2 Sicle skirts, Gearbox & Motor placemient & drive allignment.  |20-11-2024 |20-11-024
Cable schedule & Connection 24-11-2024 [24-11-4024

|Finish work, Belt Alignment & Trial Run 26-11-2024 |26-11-1024

Final inspection & Handover 27-11-2024 |30-11-23024

Conveyor Structure placement 14-11-2024 14-11-2024

Roller Frame, Rollers, Head pulley, Tail Pulley fitment 16-11-2024 [16-11-21024

Be it placement & Joint work 18-11-2024 [18-11-1024

15 Accept convayor-2 Side skirts, Gearbox & Motor placement & drive allignment. 20-11-2024 |120-11-2024
Cable schedule & Connection 24-11-2024 [24-11-1024

Finish work, Belt Alignment & Trial Run 26-11-2024 |26-11-2024

Final Inspection & Handover 27-11-2024 {30-11-23024

|Conveyor Structure placement 15-11-2024 [15-11-2024

Roller Frame, Rollers, Head pulley, Tail Pulley fitment 17-11-2024 |17-11-2024

Belt placement & Joint work 19-11-2024 [19-11-2024

-3 wi : Side skirts, Gearbox & Motor placement & drive allignment, 21-11-2024 |21-11-2024

16 ;fdn::"”ey"' 3 with Hooper & Static e tic megnet base structure placeraent & Assembly. 15-11-2024 [15-11-4024
9 Cable schedule & Connection 24-11-2024 [24-11-:024

Finish work, Belt Alignment & Trial Run 27-11-2024 |27-11-2024

| Testing & Commissioning 28-11-2024

Final inspection & Handover 27-11-2024 [30-11-2024

Caonveyor Structure placement 15-11-2024 |15-11-2024

Roller Frame, Rollers, Head pulley, Tail Pulley fitment 17-11-2024 |17-11-2024

Belt placement & Joint work 19-11-2024 |19-11-2024

2w Side skirts, Gearbox & Motor placement & drive allignment. 21-11-2024 [21-11-2024

17 |Reject convayor-3 wikh 10 HP Alr Blower [or e lacamert & Assambiv, 24-11-2024 |24-11-2024
Cable schedule & Connection 25-11-2024 |25-11-21024

Finish work, Belt Alignment & Trial Run 27-11-2024 [27-11-2024

Final inspection & Handover 28-11-2024 [30-11-2024

Shredder Placement 20-11-2024 |20-11-2024

Platform, Ladder & Hooper fitment 21-11-2024 |21-11-2024

18 Twin Shaft Shredder Cable schedule & Connection 23-11-2024 |23-11-2024
Finish work & Trial Run 27-11-2024 |27~ 11-?024

Final inspection & Handover 28-11-2024 [30-11-2024 |

|Conveyor Structure placement 19-11-2024 |19-11-2024

Roller Frame, Rollers, Head pulley, Tail Pulley fitment 19-11-2024 [19-11-2024

[Belt placement & Joint work 22-11-2024 [22-11-2024

19 Feed conveyor-3 with Hooper & Static Side skirts, Gearbox & Moteor placement & drive allignment. 23-11-2024 |23-11-1024
Megnat Static megnet base structure placernent & Assembly. 23-11-2024 |23-11-2024

Cable schedule & Connection 26-11-2024 [26-11-3024

Finish work, Belt Alignment & Trial Run 28-11-2024 |28-11-1024

Final inspection & Handover 29-11-2024 |30-11-2024

Conveyor Structure placement 20-11-2024 |20-11-2024

£uo
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Roller Frame, Rollers, Head pulley, Tail Pulley fitment 21-11-2024 [21-11-1024
Belt placement & loint work 21-11-2024 |21-11-.1024
20 Shreddert Feeding Conveyor with Hooper [Sice skirts, Gearbox & Motor placement & drive allignment. 22-11-2024 [22-11-:1024
& Static Megnet Static megnet base structure placersent & Assembly, 23-11-2024 |23-11-/1024 |
(Cable schedule & Connection 26-11-2024 |26-11-11024
Firish work, Belt Alignment & Trial Run 28-11-2024 |28-11-:1024 |
Final inspection & Handover 29-11-2024 [30-11-2024
Conveyor Structure: placement ey 20-11-2024 |20-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 21-11-2024 |21-11-2024 |
Belt placement & Joint work 21-11-2024 |21-11-11024
Side skirts, Gearbox & Motor placement & drive allignment. 22-11-2024 |22-11-11024 |
21 Shreddert Qutput Conveyor Static megnet base structure placeraent & Assembly, 23-11-2024 |23-11-2024
Cable schedule & Connection 26-11-2024 |26-11-2024
Finish work, Belt Alignment & Trial Run 28-11-2024 |28-11-21024
Final inspection & Handover 29-11-2024 |30-11-2024
Conveyor Structure: placement 22-11-2024 [22-11-2024
Roller Frame, Rollers, Head pulley, Tail Pulley fitment 22-11-2024 [22-11-1024
Belt placement & Joint work 22-11-2024 |22-11-2024 |
22 Feed conveyor-4 with Hooper & Static Side skirts, Gearbox & Motor placement & drive allignment.  |23-11-2024 |23-11-2024
Megnet Static megnet base structure placernent & Assembly. 23-11-2024 [23-11-2024
Cable schedule & Connection 26-11-2024 [26-11-1024
Firiish work, Belt Alignment & Trial Run 28-11-2024 |28-11-2024
Firal inspection & Handover 29-11-2024 |30-11-2024
Conveyor Structure placement 22-11-2024 [22-11-2024
Roller Frame, Rollers, Head pulley, Tall Pulley fitment 22-11-2024 |22-11-1024
Belt placement & Joint work 22-11-2024 [22-11-2024
23 Reject conveyor-4 Side skirts, Gearbox & Motor placement & drive allignment. 23-11-2024 |23-11-2024
Cable schedule & Connection 26-11-2024 |26-11-2024
Finish work, Belt Alignment & Trial Run 28-11-2024 [28-11-2024
Final inspection & Handover 29-11-2024 |30-11-1024 |

(o
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Additional Machine & Spare parts reached the Sheeshambada
Processing Plant for capacity increase. Current photo
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GRS Map
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Current photo windrows section at Sheeshambada Plant
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Confie6r CONTRACT BOND | "‘,"'\ §
{ B D RISE-O" [s02418 Dated .. 31..8%, /

|
‘i
|
|

1. Name of Contractor :- M/s BISARIYA Surveyor & Contractors,

Khasra No 231/2 Plot No 19,
Abupur Industrial Area Muradnagar Ghaziabad(UP)

2. Name of Work :- Design, Build and Maintenance (for 2 years) of Leachate

Treatment Plant 100 KLD at Shishambara Dump Yard.

3. Estimated Cost Rs.:- 1,07,58,015.00+ (18 % GST 19,36,442.70)= 1,26,94,457.70

4. Tendered Cost Rs. :- 1,07,36,500.00+ (18% GST 19,32,570.00)= 1,26,69,070.00
S.Stamp Duty Rs. 100,00

6. Date of Start- Biles|zeze S,
7. Date of Completion - Sasjupest ¢ v hdeledion € 292mm e
8. Amount of Earnest Money Rs. 6,34,000.00 Vide FDR No. :- Bank of India

(Performance+Additional Performace Security)

(i) FDR Ac No. 711945110010667 dt 03-08-2024, Rs- 2,15,000.00
(ii) FDR Ac No. 711945110010680 dt 20-08-2024, Rs- 4,19,800.00

Rs. 6,34,800.00

PROGRESS CHART

SL Financial Progress Time Allowed (From Date of Start) Grace Period
No.
1- 1/3rd (15%) the cost of total work done. 1/3rd (15%) of Bonded Period
) Covinnin Month)
2- | 273" (50%) the cost of total work done. 2/3" (50%) of Bonded Period
{(....... Month)
3. | Full/(100%) the cost of total work done. Full (100%) of Bonded Period ]
(<ssee.. Month)

As per recommandation Tender Advisory Commitee the above agreement

checked from page .Ql.... to QU.. and found to be correct in respect.

M.B. No Gross 1% S.D GST 1% Stock | By Cheque |
& Date Amount LT 5% L Cess

W il
/
?@JN@FF!CER
Rovei} | St

C}ltra or : H'j"i-l .,._;

I\

e ¢ —— =il
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Fw,  Office of the Superintending Engineer, 9™ Circle PWD, Dehradun Uttarakhand
. g Eng '

Phone/ Fax:- 0135-2831152 F-mall: seddn.pwduk@gov.in
Web-http://govt.ua.nic.in/pwd
UAE  5554( 1) /685(3 )¥0-9 /24 fedtw : 31/ 8 /2024
T §,
RAN JERI,
e Wi R osngogo,
aofofdo 2evrg |
fawy Design,Build and maintenance (for 2 years) of Leachate Treatment Plant

100 KLD at Shishambara dump yard.

Ix fovwe o @ gATH PICYFERT M/s Bisariya,Surveyor &
Contractors & T §0 FRITG gRT IeH H0-.. 35/ TA0S0 —9 /202425, RIS 34-eB-se2a
............. g1 uelted fbar 21 R e # e weR war ax aRa e o e 2
- Yol 3E e
-  Jod faaRe q H|
- I W 9A o H|
Hel.— IRITIFER el A |

el e /
T qROIE e e e,
T T, hofoRo e

gRfefl R, 7o g AoMofo, WG 1 M/s Bisariya,Surveyor &
Contractors @ W W ¥ Jlfe FRSTUTTR wEnMRENEKE 8’1 I FDR.NO.
711945110010667 fRAT® 3-8-2024 BRI %0 2,15,000.00 U8 FDR.NO. 711945110010680

femian 20-8-2024 T %0 4,19,800.00 FH W0 6,34,800.00 F1A W ¥ I Ave ¥ Wi
G &

" a@mﬁvm/
7 g, SofieRo g |
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Office of the Superintending Engineer/ @
Chief Project Manager, Smart City
9" Circle,P.W.D.,Yamuna Colony,Dehradun,Uttarakhand
Phone/ Fax:- 0135-2531152

E-mail:- sepwdddun09@gmail.com
Web-http://pwd.uk.gov.In

Letter No. 5554 /685(3)Yata-9/2024 Date 3{ / €/2024

To,
M/s Bisariya,Surveyor & Contractors,
Khasar No 231/2 Plot No 19 Abupur,
Industrial Area,Muradnagar Ghaziabad(U.P)
Subject - Design,Build and maintenance (for 2 years) of Leachate Treatment Plant
100 KLD at Shishambara dump yard.
Dear Sir,

You are hereby informed that your Contract Bond No.- 33 /S.E.-9/2024-25

Date - 31-e§-2924-for work mentioned above has been accepted by me on behalf of the Governor
of Uttarakhand.

Your should start thc work at once and should be completed by

Date of Start- i B :—4- (
Date of Completion- meeeee izl 2024
Enclosed- One Copy of Bond. Catrenth ‘ﬁ;“‘:: -
g Yours Paifhfully
\
(AniPPangty)

Superintending Engineer/
Chief Project Manager, Smart City,
\;/m Circle,P.W.D.,Dehradun.
Copy to Municipal Commissioner, Nagar Nigam, Dehradun.

Copy to Project Manager, Dehradun Smart City (PIU) P.W.D., Dehradun for
the information and necessary action.

losure- inal Bo
Copy to Bond.
~
Superintending Engineer/
Chief Project Manager, Smart City
9th Circle,P.W.D.,Dehradun.

-' 1o :
4 ‘-i'.;l"“ oy T AR
Zwd AlR [ B 5
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INDEX FOR CONT

Name of Work :-  Design, Build and Maintenance (for 2 years) of Leachate

—e

639

L ]

CT BOND [\ A’

Treatment Plant 100 KLD at Shishambara Dump Yard.

Estimate~ * ‘<. Rs.:- 1,07,58,015.00+ (18 % GST 19,36,442.70)= 1,26,94,457.70

Tendered Cost Rs. :- 1,07,36,500.00+ (18% GST 19,32,570.00)= 1,26,69,070.00

Date of Start-  .ovcvreninns Rl:ek-iead

Date of Completion- .. R2.:\\z.4e2.4. C_‘}mq-d' h \m\rwu"‘“' - "d“‘“ M

S.N. Particulars Page No. of Bond
1 Index sheet
]|
2 | Contract agreement 02 - oy
3 | Letter of acceptance 0S-16
4 Letter of technical bid I7- ay
5 | Letter of price bid 25~ 29
| 6 | Perticular conditions of contract. 20 -g
T Ge‘nert;I conditions of contract _
8 | Specification
92-qy
9 | Drawings.
10 | Completed schedule. -

Contractor

WM.

P.W.D. Dehradun
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Government of Uttar._nkhand

e-Stamp :
Bertficate Issued Date ! 22-Aug-2024 04:02 PM i
fccount Reference : NONACC (SV)/ uk1234404/ DEHRADUN/ UK-DH 7
‘Wrique Doc. Reference . SUBIN-UKUK123440486875019953138W ¢
urchased by : BISARIYA SURVEYORS AND CONTRACTORS :
scription of Document : Article 5 Agreement or Memorandum of an agreement .
operty Description : NA
sonsideration Price (Rs.) i 0 i
: (Zero) :
st Party : BISARIYA SURVEYORS AND CONTRACTORS
ocond Party : CPM DEHRADUN SMART CITY PIL| PWD
amp Duty Paid By :  BISARIYA SURVEYORS AND CONTRACTORS
lamp Duty Amount(Rs.) 7 1(%!::‘ ———
HAHd A49d

N LT HAL TTRS [0 ARITA S s

A= (i Vendor)

- ibb 7983985236
Contract Agreement

THIS AGREEM’?&T e the .« ~ B day of HWT Aoy between
Chief Project Manager/Superintendin Engineer, 9th Ci Dehradun name of
the Employer (hereinafter “the Employer”), of the one part, and M/s BISARIYA

Murad
tractors, Khasra No 23172 Plot No 19, Abupur Industrial Are:: M
iﬁ;?zaﬁidmp) ’name of the Contractor (hereinafter “the Contractor"), of the

th 1
ki WHEREAS the Employer desires that the works

aintenance (for 2 years) of Leachate Treatment Plan
Dump Yard should be executed by the Contractor, and

mp : oo
Contractor for the execution and completion of these Work§/gnd xhei' remedying o{ any

d CWWF and the Confractor agreeas s of ]
Statutory _ .E. :
cartificale be

efe
: &)
Wmumm’%m ey v b ) R
2 The the legitimacy Is on the users of the certificate.
3 _3 IHHMWWMM“WM‘

=
£y

3
own as Design, Build and
00 KLD at Shishanébara
accepted a Bid by the
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1. In this Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Contract documents referred to.

2. The following documents shall be deemed to form and be read and construed as part

of this Agreement. This Agreement shall prevail over all other Contract documents,
- the Letter of Acceptance

- the Letters of Technical Bid and Price Bid

- the Addenda Nos .. .. .. insert addenda numbers if any. . . . .
- the Particular Conditions

- the General Conditions;

- the Specification

- the Drawings, and

- the completed Schedules,

3. In consideration of the payments to be made by the Employer to the Contractor as
indicated in this Agreement, the Contractor hereby covenants with the Employer fo
execute the Works and to remedy defects therein in conformity in all respects with the
provisions of the Contract.

4. The Employer hereby covenants to pay the Contractor in consideration of the
execution and completion of the Works and the remedying of defects therein, the
Contract Price or such other sum as may become payable under the provisions of the
Contract at the times dnd in the manner prescribed by the Contract.

hereof the parties hereto have caused this Agreement to be
ith the laws of India on the day, month and year indicated

above.
sifheo
Signed by ..... ooy e, O B R -
for and on behalf of the Employer tgnﬁ . and on behalf the Contractor
in the presence of in the presence of

Witness, Name, Signature, Address, Date Witness, Name, Signature, Address, Date

Contractor
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ice of the Superintending Engine YO\

' Chief Project Manager, Smart Cit

9" Circle,P.W.D.,Yamuna CoIony,Dehradun,Uttarakhand

Phone/ Fax:- 0135-2531152 E-mail:- sepwdddun@rediffmail.com
Web-http://pwd.uk.gov.in

L

Letter No. 5128 /685 (3)Yata-9/2024 Date /5 /08/2024
LETTER OF ACCEPTANCE
To,
M/s Bisariya,Surveyor & Contractors,
Khasar No 231/2 Plot No 19 Abupur,
Industrial Area,Muradnagar Ghazi abad(U.P)
Subject - Design,Build and maintenance (for 2 years) of Leachate Treatment Plant 100
KLD at Shishambara dump yard.
Dear Sir,

This is to notify you that your bid, Dated 6-8-2024 consisting of the Technical and
Price Bids for execution of “Design,Build and maintenance (for 2 years) of Leachate Treatment
Plant 100 KLD at Shishambara dump yard” and Tender ID: 2024 - pwd_738521 for the accepted
Contract Amount of the equivalent of T 1,07,36,500.00 + 18% G.S.T. ¥ 19,32,570.00
(1,07,36,500.00 + 19,32,570.00) = T 1,26,69,070.00 (Rupees One Crore Twenty Six Lakh Sixty
Nine Thousand Seventy only) as corrected and modified in accordance with the instructions to
bidders is hereby accepted by our agency on behalf of the Governor of Uttarakhand.

You are requested to furnish Performance Security ¥ 6,34,800.00 (Rupees Six
Lakh Thirty Four Thousand Eight Hundred) only as per Section Two Bid data sheet ITB 33.5
of Standard Bidding Document in favour of the Chief Project Manager/Superintending Engineer,9"
Circle, P.W.D.,Dehradun within 7 days in accordance with the Conditions of Contract, using for
that purpose of the Performance Security Form included in Section 8(Contract Forms) of the

Bidding Document.
Yours Faithfully

>
(Anil Pangty)
Superintending Engineer/
Chief Project Manager, Smart City.
9th Circle,P.W.D.,Dehradun.

JICopy to Municipal Commissioner, Nagar Nigam, Dehradun.
Copy to Project Manager, Dehradun Smart City (PIU) P.

information and necessary action.

., Dehradun for the

Superin

'\\g‘/ hief Project Manager,
Contractor M. X:th Circle,P.W.D.,
2
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Design build & Maintenance (for 2 years) of Leachate treatment plant 100
KLD at Shishambara dump yard.
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Design build & Maintenance (for 2 years) of Leachate treatment plant 100
KLD at Shishambara dump yard.
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1. M/s BISARYIA, Surveyor & Contractors, Abupur Industrial Area
Muradnagar Ghaziabad.

N ifdararar @1 AW @
 Fifer & e

M/s BISARYIA, Surveyor & Contractors, Abupur Industrial Area
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N/S. BISARIYA . FURVEYOR AND CONTRACTORS

Date H

Depoait T bab
CHAZIABAD, UTTAR PRADESH 'r-ogu, m-rms'r: 6498

MIC/QIC INT. : 0
Nominatlon Reqd 1 Mo
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1 0eu/00) | | T i
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-----------------
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Iin the names of : ..
BISARIYA SURVEY hND CQNTR&CTORG

*'Hatutity Vhlue 1- bjucL to change on arcount ‘of pay
at Source(TDS) ,vwherever applicable.**. ..
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Annexure 3 — Brief Company Profile

NTRACTORS

GST Mo
e Eoenn (d Toi Mob.: +91

9312160966

Emall ; bscgzb@gmall.com
sales@bisariyagroup.com
www,bisarlyagroup.com

0. Parti
SN culars Description
1 Nam
1 € of Bidder BISARIYA SURVEYORS & CONTRACTORS
. Legal status of Bidder (company, | PROPRIETOR
Pvt. Ltd., NGO etc.)
3 Main business of the Bidder MANUFACTURING OF SOLID/ LIQUED
WASTE HANDLING EQUIPMENTS/PLANTS
4 Registered office address PLOT NO-19, KHASRA NO-231/2,
ABUPUR I_NDUSTRIAL AREA,
MUDRADNAGAR, GHAZIABAD U.P.,, NEAR
BISCUIT GODOWN, GHAZIABAD, UTTAR
PRADESH -201206
5 Incorporation date and number 01/07/2017
09AQFPBO522K1Z6
6 GST No 09AQFPBOS522K126
7 PAN details AQFPBOS522K
8 Primary Contact Person (Name, NITIN BISARIYA, PROPRIETOR
De"i“:”;“' 'dd';)”‘ moblle L-007 OFFICER CITY 1 RAINAGAR
ERATESRE 1 91 EXTENTION GHAZIABAD U.P-201017,
+91-9312160966
BSCGZB@GMAIL.COM
9 Secondary Contact Person (Name, Vinay Saini , SALES MANAGER C/0
Designation, address, moblle Subhash Saini, 3/2062 near compony bag
number, gate beribagh sukkhupura , Saharanpur,
PO- Saharanpur Distt. Saharanpur Uttar
Pradesh-247001
+91-7500325000 \ &
10 EMD detalls BANK NAME: -BOI,
FDR NO. 711945110010667 :
For Bisjriya
L DATEP: 03/08/2024 T0 03/02/4(88
oF: Premium Quality of Garbage Tipper, Cement Bulker, Sewer , Sewer Maching,
v umu:rb;nrnr Refuse Compactor/ Compactor, Nalg-man,
§ With Lift, Cattie Catichers, Wheel Borrow, Tow Truck & All type of Hydraulica Accessories,

(O&M Super Sucker & Al Type of Sewer Cleaning Machine)
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POWER OF ATTORNEY

\ 3 » AL)NF AL 13 v
AR DDOWN , g g )

We hereby constitute, appoint and authorize Mr. Vinay Saini . C/0 Subhash Saini.
y2062 near company bag gate be

" AN s . ahara Hi)- §3 Alls [
.]l.-.l-.l'-.l', — - R R

. who ies prgsentlg employed with us and holding the position of , as our Attorney to do
\ our am a our behalf all or any of the acts, deeds or things necessary or incidental to
ur B - - ple T — ; ainte .

n, H (1 and o eV !

1 % hishambara dumeg AlCl SILE BIRAGAC
- 21T t - -
ehradul 1 L npiementation sncy of Napsz Nigam Denradur

cluding signing a}nd submission of the RFP response, participating in the meetings,
sponding to queries, submission of information or documents and generally to represent
s in all the dealings with Client or any other Government Agency or any person, in
pnnection with the works until culmination of the process of bidding till the Project

eement is entered into with Chief project manager. PIU PWD Smart city Dehradun
mplementation =ICY Of INagar Nigam Dehradun Denradur LLaraidiallc (LS

d thereafter till the expiry of the Project Agreement.

We hereby agree to ratify all acts, deeds and things lawfully done by our said
ttorney pursuant to this power of attorney and that all acts, deeds and things done by our
oresaid Attorney shall and shall always be deemed to have been done by us.

Jated this the 02 August2024

(INRY AW Gaiw’

al‘b’fﬁﬁrm Company

itness 1: \\\qoum .
\ a1, Qo vty P—Qtw‘ou\
B M AR AR T G HA2RBED

it]]eSS 2: vean ™mag «
39, Hpebars ToRape  measul %‘:’

R e %‘/\}[
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BSARIYA

f'_C]NTFx’/\CTL’JHS

=i H?\/l‘ Y( )F‘\‘ &
e bam garayy g
EOF HYDRAULIE [rDFW\TFDl’thJ\
okt y Kt
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To,
Chief project manager,
PIU PWD Smart city Dehradun

(implementation agency of Nagar Nigam Dehradun)
Dehradun, Uttarakhand, India

place OHAIARAD .
pate OX|s}| 209y ,

Subject: Self Declaration of not been blacklisted/debarred in Selection of Agency for Design, Build
and maintenance of Leachate Treatment Plant of capacity 100 KLD at Shishambara dumpsite under
PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam Dehradun).

Ref: RFP No. 4373/1C-9/2024, Dated 20-07-2024

Dear Sir,

We confirm that our company or firm, ,is currently not blacklisted/debarred In any manner
whatsoever by any of the State or UT and or Central Government In Indla on any ground Including
but not limited to Indulgence In corrupt practice, fraudulent practice, coercive practice, undesirable

; Deslgnatlon
Seal Date: * DA | P
J Place: GLq
Business Address PLOT NO-19, KHASRA NO-231/2, ABUPUR INDUSTRIAL AREA, MUDRADNAGAR,
GHAZIABAD U.P., NEAR BIS:

CUIT GODOWN, GHAZIABAD, UTTAR PRADESH -201206

[ ] L]
Piace, Reuse Compacia Calecks, i """‘w"‘“,whw" Spere Prta of Al ltems
Calchers, Wheel Borrow, Tow



SISARIYA

=IRVEYUR & CONTRACTORS

GST No. : I3
Mob.: +91 9312160966
Email ; bscgrb@gmail.com
sales@bisarlyagroup.com
www.bisariyagroup.com

An -C

Tv——

i we.herebv curtify am! confirm that in the preparation and submission of our Bid for “Selection of Agency for
: Design, Build and maintenance of Leachate Treatment Plant of capacity 100KLD at Shishambara dumpsite
under PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam Dehradun), against the RFP
issued by PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam Dehradun), we have not
acted in concert or in collusion with any other Bidder or other person(s) and also not done any act, deed or
thing, which is or could be regarded as anti-competitive. We further confirm that we have not offered nor

will nffa il ] i oy s P (e o T TN 3 - . i e e e i
win o 2ny hega: gratification in cash or kind to any person or organization in connection with the instant
bid

rs and Contract

Prop./Auth. Si;
Signature of the Bidder)

f Printed Name Designation Seal
- NITIN BISARIYA (PROPRIETOR)

\ Date: 02/08/2024
: Place: GHAZIABAD

Business Address: PLOT NO-19, KHASRA NO-231/2, ABUPUR INDUSTRIAL AREA, MUDRADNAGAR,
GHAZIABAD U.P., NEAR BISCUIT GODOWN, GHAZIABAD, UTTAR PRADESH -201206

——
[ Ne ™=~
N 4

-"\.'-. For Bisariya Su and Contractor

i

i

JAuth. Sig.

Garbage Tipper, Coment Bulker, Sewer Maching, Sewer Jelling Cum .
} Dumper Placer, Refuse Compacior/ Compacior, Maching
“Eky Lifl, Cattie Caichars, Wheel Bomrow, & R All type of ulics Accessories, Spare Parts Jof All lems

'{omwmmwummm;
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\.”‘ IRVEYOR & CONTRACTORS

YORAULIC OPERATE () (. AfE - R o Mob 4-91 9312160966
b AT R NS SRR Emall : bscgzb@gmali.com
sales@bisarlyagroup.com

www.bisariyagroup.com

%
4

Annexure 3 Manpower Detalls

e

.N Na
e " Qualification Experience 6 ?‘o
1 MR. NAVEEN PREM CIVILENGINEER | 06 YEARS
JARCHITECT
2 MR. PARVEEN KUMAR GRADUATE 08 YEARS
/PRODUCTION
HEAD
4 3 MR. NﬁDDEM KHAN 12‘1’“ / FORMAN 12 YEARS
_ PRODUCTION
4 MR. ANUP PRASAD GRADUATE /SALES | 14 YEARS
| MANAGER
5 MR. KAPIL SIWATCH GRADUATE 11 YEARS
‘ JASST.SALES
MANAGER
6 MR. MOSIN ALI 10™ /FITTER 13 YAERS
7 MR. RASID KHAN 10™ /FITTER 15 YEARS
| BC MR. SANJAY KUMAR 12" /WELDER | 09 YEARS
1 ;
i 9 MR. AMARNATH 10™ /WELDER 14 YEARS
10 MR. BHAGMAL 12™ / HYDRAULIK | 12 YEARS
11 MR. MD. ANEES DIPLOMA INCIVIL | 15 YEARS
/SUPERVISOR
I P B
!
i For Bisariya Su and Contracto
| .
i
ﬁ g
i Name: NITIN BI ./Auth. Sig,
‘ Signed:
| | (Duly .mﬁ,&/agnm.mﬂmmuonfmm on behalf of)
1 JIray Q
' Date: ozfomo

[SignatureNJComp

v AX \

uwuwwuwwwm Sewer m.hm;;“ Machine Un:;
Uﬂ.mcml.waum TWTMIMWNMNU““Wu Spare | ltems

(O&M Buper Bucker & All Typa of Sewer Claaning Machine)
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Jwd,

fawg:

RGeS T,

L CONTRA( MISOM'HOHI.T Regd.

g W R (e e ),

e |

-RNTABHAF Y |

woey,

GET No.  0RAQFPROAZINIZSE
Mob : +91 8312160966
Email : bscgeb@gmanl.com
sales@bisariyagroup com
www.blsariyagroup.com

STRIF RAWa® (@ F1 § R Design, Bulld and maintenance (for 2 years) of
Leachate Treatment Plant 100 KLD at Shishambara dump yard (Tender Id:
2024 _pwd_72196_1) BT 87 1T U3 W avs/ R 11w 07.08.24 ¥ Srurem & v ot

RFBTERTIFEA P TETIL |

L S.NO. | PARTICULARS AMOUNT (RS.)
|01 Design, Build and maintenance (for 2 years) of Leachate Treatment Plant | 1,07,36,500.00
ke 100 KLD at Shishambara dump vard (Tender Id: 2024_pwd_72196_1)

| 02. | GST 18% - 19,32,570.00
L TOTAL 1,26,69,070.00 |

Your Faithfully,

3a: AR oy & B gt PR Wga s dpaat |

&
sl

Q\

4
il § W Skl

- - i SR



LY
sratery gt gawis
Contracto wE R uRaYorn frgraas 5918

P Frafor frmr
777, MRS TR W e v WG s e
:- pindehradunsmartcity@gmai,com Phone no 0135-3597674

R 03 /08/2024 6?7'

M/s BISARIYA,
Surveyor & Contractors

Abupur Industrial Area Muradnagar,
Ghaziabad.

; LD
| - Design, Build and maintenance (for 2 years) of Leachate Treatment Plant 100 K
at Shishambara dump yard (Tender Id: 2024_pwd_ '

gel-  aualt §-Rifder Reiw 05.08.2024 1

IR & wH ¥ v Huen & B Rwem s ¥g a0 R SR
o§ $-f3raaT (Price Bid) 3ner Reis 07.08.2024 Bt Bkt ord, et anudt ffRran
- @ 2 Reme @ A afte ura g8 ¥
s dter Rar @ offar sraoa vt @1 o 353, 5 anu srveh e
| @ 7 g3 & o Remie @ = o= 3g Feea § arear @
- (Yo

E®,

0|, 2ege !ﬁ\&ﬁ(ﬁomﬁozgp)

s lryg e Pew) Raie 1710312024
R aifrerean, sraey ga avoferof¥o e B TR Faerd W)
e , deucw e A8 (Roandoyo) = Jmemed wd
2. JEI® URAGET W6,
e wrfard g Ui

O

N%
cohu}:'bfr\/ \P.M.

: ¢ Pin letters Laprop




Cont&ﬁ/

me of Work- Design, Build and mainte

jshambara dump yard.
me of Contractor :

R —

1632 : 028
REVISED SHEDULE-B R

nance (for 2 years) of Leachate Treatment Plant 100 KLD at

- M/s BISARIYA, Surveyor & Contractors.

A

¢
b2

”7 ltem

Quantity Uait Rate Amount
- 2 3 4 5 6
] sgigctiop of agency for Design(including vetting from 11T Roorkee), Build
and maintenance o!‘ Leachate Treatment Plant of capacity 100 KLD at
Shishambara dumpsite and maintenance of two year, (inclusive of all taxes,| 1,00 Job 10736500 10736500.00
levies. duties, etc. as applicable byt excluding GST. GST will be paid
separately as per guideline of state Government )
Total 10736500.00
Add 18% GST 1932570.00
Grand Total 12669070,00

'EB‘Q&&MMM ~60— @Q&h“ﬁb bejey
lwek vertes & 12¢,69,0%0 Olllr(m“‘\hﬂ)
y fuou-g M. BISARYA, Swveyor potecss
8 o advtee by Joudy adn\(wr Commiber.

%w

_f?;ﬁ_.. i \od %‘ aa.'.l-Hﬁ“"-“ b‘:'ﬁ \W;}*
vty § 1469 oFo.0 (Ot “”"'wuﬁ\;‘m
Lakh Siy e Thanspand sauey oY)

) {fwm o fs. QISARIYA, swyeyer P

w por advipe by dendat.

contractos




Name of Work: Selection of agency for Design, Bulld and maintenance (for 2 years) of Leachate Treatment Plant 100 KLD at Shishamb

City PiU (Impemention agency of Nagar Nigam Dehradun).
RH No: 4373/1C-9/2024, Dated 20-07-2024

Roorkee), Build and maintenance of Leachate Treatment Plant

capacity 100 KLD at Shishambara dumpsite and maintenance

two year, (inclusive of all taxes, levies, duties, etc. as applicable

but excluding GST. GST will be paid separately as per guideline of]
Govemnment )

Bfpier |BISARIYA SURVEYORS AND CONTRACTORS, GHAZIABAD, UP, (=]
Nadhe : :_?—
& o
alr
PRICE SCHEDULE
& template must not be modified/replaced by the bidder and the same should be uploaded after filling the relevent columns, else the bidder is liable to be rejected for this tender.
- are allowed to enter the Bidder Name and Values oaly )
SL tem Description Quantity Units RATE In Figures |TOTAL AMOUNT TOTAL AMOUNT
Mo. {Excluding G8T) In Words
To be entered by
the Bidder
Re. P
1 |Selection of agency for Design(including vetting from IIT 1 Job 12890000.00 12990000.00{INR One Crore Twenty Nine Lakh Ninety

Only

12990000.00|'NR One Crore Twenty Nine Lakh Ninety
Thousand Oniy

INR One Crore Twenty Nine Lakh Ninety Thousand Only

{5:3
b.n}ﬁ lpu{ v ogm ”
G Gl R
Project cape )
Sumcny (PIL)
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Contractor

UTTAMRAKH.A N LD

PIU PWD UTTARAKHAND

REQUEST FOR PROPOSAL

FOR

Sclecnon ol Acencey lor Desien. Budd-and-maintenanee(Hor—2 vears)-olLcachate

freatment Plant of capacity 100 KED at Shishambara dumpsite under PIU PWD

smart - ity Dehrndun (inplementation
Uttarakband

ageney ol Nagar Nigam Dehradun)

NIT NO: 4373/1C-9/2024 Dt 20-07-2024

PIU PWD Smart City (implementation agency of Nagar Nigam Dehradun)
UTTARAKHAND 9th circle PWD office Yamuna colony

E-Mail:piudehradunsmartcity@gmail.com, sepwdddun09@gmail.com

FENIICTT TR

e e T

L

e

——— e —————
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) Contram_\__li,-)'/ bl

DISCLAIMER

h

Elogfddziex?al:fﬁef:ﬁ, hﬁs been taken while preparing the RFP document,
SHall satisfy them that the document is complete in all

ects. imati i
li‘;siedisatellgn?tli::m’n of any discrepancy shall be given to this office
: O Intimation is received from any Bidder within Seven (7)
days from the date of notifica

tion of RFP/Issue of the RFP documents, it

shall be considered that the RFP ¢ i .
has been received by the Bj dedet OCument is complete in all respects and

Iglir:;v[)) Smart city Del}radun (implementation agency of Nagar Nigam a
r chradun) reserves the right to modify, amend, or supplement this RFP
ocument including all formats and Annexure. Any such change would be |

communicated to the bidders by posting it on the website
www.uktenders.gov.in

The information provided in this RFP not intended to be an exhaustive on
account o.f st.atutoxy requirements and should not be regarded as a complete
or authoritative statement of law. The Authority accepts no responsibility
for the accuracy or otherwise for any interpretation or opinion on the law
expressed herein.

The Authority, its employees and advisers make no representation or .
warranty and shall have no liability to any person including any Bidder :
under any law, statute, rules or regulations or tort, principles of restitution
or unjust enrichment or otherwise for any loss, damages, cost or expense
which may arise from or be incurred or suffered on account of anything
contained in this RFP or otherwise, including the accuracy, adequacy.
correctness, reliability or completeness of the RFP and any assessment,
assumption, statement or information contained therein or deemed to form |

part of this RFP or arising in any way in this subject.

|
The issue of this RFP does not imply that the Authority is bound to select a [
Bidder for the project and the Authority reserves the right to terminate the _i
process at any time without assigning any reasons whatsoever. The Bidder [
shall bear all its costs associated with or relating to the participation in this

process regardless of the conduct or outcome of the process.

The Bidder shall bear all its costs associated with or relating to the
preparation and submission of its Bid including but not Iimi.ted to

| preparation, copying, postage, delivery foes, exponses ?SSOCI&! i
demonstrations or presentations which may be'requt.red by P PWP
Smart City or any other costs incurred in connection with or clafing to its ;
Bid. All such costs and expenses will remain with the Bid

,  Contractor M s



PWD Smart Ci |

or for any otlﬁ::):::h;“ not be liable in any manner whatsoever for the same

for submission ofs & . ‘?lhef expenses incurred by a Bidder in preparation
¢ Bid, regardless of the conduct or outcome of the

Selection process or an _
. y Othe’f CDStS incu i H ‘ .
to its Bid. rred in connection with or relating

SD/-

Chief project manager
PIU PWD Smart City
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Contractor _ o

| Invitation for Bids
Short Tender

LN 4373/1C-9/2024
Date: 20-07-2024

PIU PWD Smart City invites online proposals for Selection of Agency for

Design, Build 'and Maintenance (for two years) of Leachate Treatment
Plant of capacity 100 KLD at Shishambara dumpsite under PIU PWD
Smart City Details of schedule for the bid are given below: - j
. Date  of  onling,
, publi cation 22'07-2024 6:30 pm
Document  download
| ¢
2 lstast date 22-07-2024. 6:50 pm
27-07-2024, 12:00 pm g
3 ::))i?it/e r:nd place f:: E;; Office of Chief project manager PIU PWD l
t?re . ProPOSa s mart city, 9th circle pwd office Yamuna
RPESIES colony Dehradun
4 |Bid submission starlyg 7 2024, 3:00 pm
date
5 (Document  download,s o0 5054 3.00 pm
end date
05-08-2024, 3:00 pm
Last date and place for |Office of chief project manager PIU PWD)
5 |Submission off smart city,9th circle pwd office Yamungy
documents in hard copy (colony Dehradun
i 05-08-2024, 3:00 pm
6 |Proposal due date
05-08-2024, 3:30 pm
7 |Opening of proposal
g |Costof Bidding INR th00+18% GST demand draﬂﬁ‘n favour
Document (Tender Fee) |of project manager Dehradun smart pity PIU

-
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INR  2,15.000(FDR/NSC/original ~ Bank
8 |EMD guarantee) duly pledged in Favor of Chief
project manager Dehradun smart city PIU

RFP  document/ bid document shall be available on website:
www.uktenders.gov.in
For Queries & Clarifications, send e-mail to: piudehradunsmarteity @ gmail.com,

sepwdddun09@gmail.com

SD/-
| Chief Project Manager
| PIUPWD Smart City Dehradun
(implementation agency of Nagar Nigam Dehradun)




2 Instructions for Online Bid Submission

| 28 ]

Thel-rRFF-' documan containing the project profile, invitation for
qualification and criteria for evaluation may be obtained from the
website: www.uktenders.pov.in

For st{pport related to e-tendering process, bidders may contact at
following address “piudehradunsmartcity@gmail.com”

Detailed N.L'T can be seen of website www.uktenders.gov.in.

PIU PWD Smart City will not be responsible, in case of any delay, due
to any reason whatsoever, in receipt of Bid Documents by the Bidders.

The authority (PIU PWD Smart City) reserves the right to reject any or
all .Blfls or cancel/withdraw the Invitation for Bids (IFB) without
assigning any reason whatsoever and in such case, no Bidder/ intending
Bidder shall have any claim arising out of such action.

For participating in e-tendering process, the agency shall have to get
themselves registered to get user ID, Password and digital signature.
This will enable them to access the website www.uktenders.gov.in and
download/participate in e-tender.

PIU PWD Smart City intends to undertake a competitive bidding
process in order to shortlist and qualify suitable Bidders, who shall be
eligible for selection in terms of the RFP for the project.

The detaii of the bidding process and summary of the scope of wWorks for
the project is included in the RFP document.

Any clarifications may be sought online through the tender site, through
the contact details or during pre-bid meeting if any. Bidder should take
into account the corrigendum if any published before submitting the bids

online.

10.In the unlikely event of the server for www.uktenders.gov.in being down

for more than two consecutive hours (in the period from midnight to
closing time for receipt of tenders) on the last date of receiving of bid,
the last date of the same shall be extended by concemned authorify only
to the next working day till the last receiving time stipulate the

original NIT.
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k their file size of uploaded documents
hey should ensure that work file is

omplete file is not uploaded then they
the same

at the time of submission & ¢
uploaded. If they feel tha the ¢
should click on cance| & update

12. B:{f)re/ st.ll:tm.i.?sion. The bidders should satisfy themselves of download
ability/ visibility of the scanned & uploaded file by them.

.No clai .
13 aim shall be entertained on account of disruption of internet

SCTIIFC being used by.bidders. Bidders are advised to upload their bids
well in advance to avoid last hour's technical snags.

14.In exceptional circumstances, the competent authority, PIU PWD Smart

City may solicit the Bidder’s consent to an extension of the period of
validity.

ls.Bids. that are rejected during the bid opening process shall not be
considered for further evaluation, irrespective of the circumstances.

16.The bidders shall submit their eligibility and qualification details,
Technical bid etc., in the online standard formats given for respective
tenders in e-Procurement website (www.uktenders.gov.in) at the
respective stage only. The bidders shall upload the scanned copies of all
the relevant certificates, documents etc., in support of their eligibility
criteria / technical bids and other certificate, /documents in the e-
Procurement website. The bidder shall sign on the supporting
statements, documents, certificates, uploaded by him, owning
responsibility for their correctness /authenticity.

17. Corrigendum/ Addendum, if any, will be published on the website itself.

18.Bidder shall submit the Demand Draft for Tender Fee non refundable
and EMD (FDR/NSCloriginal Bank guarantee), in hard copy and
Scanned copy of the instrument should be upload.ed as part of the offer
(ie. basic eligibility, technical eligibility criteria, turn over and all
annexure etc) as per Clause of this RFP are to be submitted/uploaded
online before the online bid submission date. in hard copy and uploaded

e before the dates mentioned in this RFP. The hard copy shfmld be

onlin
due

submitted at the place mentioned in this RFP within bid submis
date and time as indicated in the tender.

'physically del s (\

e
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scanned copy

_ and the data entered during bid submission time,
otherwise submi

tted bid shall not be acceptable or liable for rejection.

20.A demand draft in favour of Project manager Dehradun smart city PIU
for tender fee amounting INR 4000+18% GST extra payable at
Dehradun (nonrefundable) and EMD duly pledged in Favor of Chief
project manager Dehradun smart city PIU amounting INR 2.15,000.00
in form of FDRfNSCfnriginai bank guarantee must be submitted in hard

copy lo the address of office of chief project manager as mentioned
above.

21.For any queries regarding Tendering process, the bidders may contact at
address as provided in the RFP document.




3 Introduction

Contw 1643 039

3.1 Project Background

:linf;:;ims-“i:pprtzjx. 4,98 lac ton legacy waste dumped on Shishambara

and approximately 450 TPD fresh Waste collected from
ot tie 4 ward;; of Nagar Nigam Dehradun. Leachate generated from
municipal dump sites are highly toxic and contain very high doses of
contaminants. PIU PWD Smart City is now desirous of exploring various
options f‘_’f comprehensive disposal of leachate from the site with a view to
meet environment regulation and to improve public health.

3.2 Objective of project

PIU PWD Smart City on behalf of Nagar Nigam Dehradun intend to select
an agency for Design, Build and maintain of Leachate Treatment Plant of
capacity 100 KLD at Shishambara dumpsite under Nagar Nigam Dehradun.
The selected agency will be solely responsible for design and build of
leachate treatment plant as per approved from authority and SWM Rules
2016 and two year maintenance in compliance of SWM Rules 2016. The
selected agency shall design and build the leachate Treatment plant for
capacity of 100 KLD (Kilo Litter per day) and maintain the LTP tor dispose
the leachate from site with a view to meet environment regulation and to
improve public health.

33 Request for Proposal

The Authority invites online proposals (the “Proposals™) for Selection of
Agency for setting up of 100 kld LTP at Shishambara dumpsite under NND
area in conformity with the scope of work and other terms and condition as
specified in this RFP. The Authority intends to select ?he agencies through
an open competitive bidding process in accordance with the procedure set

out herein.

34 Due diligence by Bidders

Bidder are encouraged to inform themselves fully about the assignment and
the local conditions before submitting the Proposal by paying a visji to the
Authority and the Project site, sending written queries to tl}e Authdrify. and
attending a Pre-Proposal Conference on the date and time spe

Details of schedule for the bid.

Contractor
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3.5 Sale of RFP Document

RFP document can be downloaded from the website of
www.uktenders.gov.in. However, the bids of only those Bidders shall be
considered for evaluations who have made payment in form of demand
draft in favour of Project manager Dchradun smart ¢city PIU for tender fee
amounting INR 4000+18% GST extra (nonrefundable) and EMD duly
pledged in Favor of Chief Project Manager Dehradun smart city PIU
amounting INR 2,15,000 in form of FDR/NSC/original bank guarantee.

The Proposal shall be valid for a period of not less than 60 days from the
Proposal Due Date (the “PDD”).

3.6 Brief description of the Selection Process

The Authority has adopted a single-stage two-part competitive bidding
process (selection process for evaluating the Proposals comprising of
technical bids and financial bid to be submitted by the Bidder). For
avoidance of doubt, the technical proposal shall be submitted in soft copy
online through e- procurement portal and the financial proposal shall be
submitted only online through e- procurement. The selection will be done
through LCS

(Least cost based selection method) based on selection of technically
qualified agency with lowest financial bid. In the first stage, a technical
cvaluation will be carried out and bids will be evaluated on basis of
responsiveness and minimum eligibility parameters as specified in this
RFP. Based on this technical Evaluation, a list of short-listed bidders shall
be prepared which will consist of bidders successfully qualifying the
technical evaluation stage. In the second stage the financial bid of
technically qualified bidders will be opened and a financial evaluation will
be carried out as specified. Proposals will finally be ranked according to
their financial scores, as lowest rate bid will be declared L1 and then L2,
L3 subsequently .

5
: 1
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3.7 Schedule of Selection Process: -
The Authori -
ority would endeavoyr to adhere to the following schedulé:

NIT:-4373/1C-9/2024
Date- 20-07-2024

1 Date of
" |publication 22-07-2024. 6:30 pm
rz— Document |

download start date |22-07-2024. 6:50 pm

27-07-2024, 12:00 pm

Office of Chief project manager PIU PWD smart
city, 9th circle pwd office Yamuna colony,
Dehradun

Date and place for
Pre-bid/pre proposal
conference

Bid submission start
date 29-07-2024, 3:00 pm B

Document |
download end date |0> 0¢-2024, 3:00 pm

Last date and place0-08-2024 3:00 pm
Office of chief project manager PIU PWD smart

tat city,9th circle pwd office Yamuna colony,

Submission of,
Dehradun
documents in hardtT g

copy

Proposal due date 65-08-2024, 3:00:pm

05-08-2024, 3:30 pm
Opening of proposal

INR 4000+18% GST demand draft in favour of

Cost of Bidding .
project manager Dehradun smart city PIU
/A

Document (Tender
Fee)

INR 2,15,000(FDR/NSC/original

guarantee) duly pledged in Favor of chief
e manager Dehradun smart city PIU

0o
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38 Pre-Proposal visit to the Site and inspection of data i b

Prospective Bidders may visit the Chief project manager PIU PWD Smart '

City Office and review the avajlable data at any time prior to PDD. For this

purpose, they will provide at least two days prior notice to Chief project
manager. |

3.9 Pre-Proposal Conference
The date, time, and venue of Pre-Proposal Conference shall be: |
Date and Time: As mentioned in details of schedule for the bid 27-07-2024,12:00
pm. Venue: office of chief project manager PIU PWD smart city, 9th circle pwd
office Yamuna colony Dehradun.

3.10 Official Contact for the proposal

All communications including the submission of Proposal should be
addressed to:

Chief project manager

PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam
Dehradun)

II Address: office of chief project manager PIU PWD smart city,9th circle
'! pwd office Yamuna colony Dehradun
L

Email: piudehradunsmarteitvi@ gmail.com, sepwdddun09@gmail.com,

3.11 The Official Website for submission of oniine Bid is:

http://www.uktenders.gov.in

r
|
3.12 All communications, including the envelopes, should contain the \

following information, to be marked at the top in bold letters:

RFP Notice No. (as per brief NIT) Selection of Agency for selection of agency
for design, build and maintenance of leachate treatment plant of capacity 100
kid at Shishambara dumpsite under PIU PWD smart city Dehradun
(implementation agency of Nagar Nigam Dehradun) .

: T
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3.13 Condition of Eligibility of Bidders-

+ Bidders must read carefull
“Conditions of Eligibility’
Bidders who satisfy the C
technical evaluation.

Y the minimum conditions of eligibility (the
) Qrf)vided herein. Proposals of only those
onditions of Eligibility will be considered for

Joint venture/Consortium is not allowed for this work.

To be eligible for evaluation of its Proposal, the Bidder shall fulfil the
following:

A. Basic Eligibility criteria

A bidder may be a natural person or a body corporate including but not
limited to a company incorporated under the companies act 1956/2013
or under the applicable laws of the jurisdiction of its origin or a society
registered under the societies registration act 1860 or any other
applicable Governing laws or a trust registered under Indian Trust Act
1882 or any other governing laws for public trusts or a partnership.
limited liability partnership or a sole proprietorship registered under
relevant applicable governing laws.

- Valid PAN card and GST registration in India.

As on date of submission of the proposal, the Bidder shall not be
blacklisted/debarred by any State Government Department / Central
Government Department/PSUs.  (Notarized affidavit for not
blacklisted/debarred must be submitted).

B. Technical Eligibility

The bidder should have experience in integrated §olid waste management
project for collection, Transportation,. Processing and disposal along
with designing, construction and operating of Leachate Treatment Plants
(LTPs) of 50 KLD capacity or more / Effluent Treatment Plants (ETPs)
of 200 KLD or more capacity/ Sewerage Treatment Plan.ts (STPs) .of 200
KLD or more capacity in the last 5 (five) years preceding the Bid [?ue
Date in any state govt./central govt/Government undertaking

company/PSU.

Contractor M.
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C Financial Eligibility
Average annug ‘er Of Rs i
\verag wal turnover of Rs. 5] lacs in last 3 (three) Financial Years

3020-21, 2021-22, 2
(,’t _ .. 2021 g 2022-23) and should have a posilive net worth., as on
financial year ending 31 MARCEH 2023

The _Bldd*e:*shal.l enclose with its Proposal, certificate(s) from its Statutory
Auditors***stating Its total revenues from supply as stated during each of
the 3 (Three) financial years preceding the PDD and the fee received in
respect of each of the Assignments specified in the Proposal.

Note-

Bidder to enclose all of the following documents in support of his Qualification
for bidding:

£ [ncorporation certificate of the company /Proof of Company
registration document/MoA.

ii. Copy of Agreement & Work order of the client for which
technical elligibility is claimed,

iii. Certificate(s) (completion or Currently operating, as the case may be)
from its concerned client(s) in support of “the technical eligibility " clearly
stating the capacity of project (or, quantity processed till date in case of
currently running project) including performance of the firm for the work
completed during the contract period of the project in respect of the projects

whose experience is claimed.
. Performance certificate should be issued from the concerned client(s)
v Audited balance sheet of preceding three financial years (2020-21.

2021-22. 2022-23) from the due date of submission of this bid and
Certificate(s) from its Statutory Auditors in support of “the Financial

Lligibility™.

V. Copy of the GST/ Copy of PAN Card.
Vi,  Notarized affidavit for no-blacklisting / debarred.

vii.  All annexure as per RFP (If applicable)

Attorney of authoriged represg

The Bidder should submitla qucr of
as per the format at given In this RFP.

—— %'.‘.._;___,__ A
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A Bidder should have, durin

the H * .
perform on any agreement, g the last three financial years, neither failed to

arbitral or judicial authori - CVide_"ced by imposition of a penalty by an
award against the B.ddonty Or a judicial pronouncement or arbitration
‘ader or its Associate, nor been expelled from any

project or agreement nor have had an !
such Bidder or its Associate. WSSl Wemminaes foF breach by

While submitting a Proposal, the Bidder should attach clearly marked and
refer_enced continuation sheets in the event that the space provided in the
specified fonns.m the Appendices is insufficient. Alternatively, Bidders
may t:ormat, ‘Without changing the content of the forms. making due
provision for incorporation of the requested information.

3.14 Conflict of Interest

A Bidder shall not have a conflict of interest that may affect the Selection
Process or the Work (the “Conflict of Interest”). Any Bidder found to have
a Conflict of Interest shall be disqualified. In the event of disqualification,
the Authority shall forfeit and appropriate the Bid Security as mutually
agreed genuine pre-estimated compensation and damages payable to the
Authority for, inter alia, the time, cost and effort of the Authority including
consideration of such Bidder’s Proposal, without prejudice to any other
right or remedy that may be available to the Authority hereunder or

otherwise.

The Authority requires that the Agency provides professional, objective,
and impartial solution and at all times hold the Authority’s interests

paramount, avoid conflicts with other assignments or its own interests, and
act without any consideration for future work. :l'he Agt?ncy s..hall. not accept
or engage in any assignment that would be in conf?lc_t with its prior or
current obligations to other clients, or that may p!ace it in a position of. not
being able to carry out the assignment in the best interests of the Authority.

3.15 Number of Proposals
No Bidder/bidder shall submit more than one Application for the said work.

3.16 Site visit and verification of information

Bidders are encouraged to submit their respective Bifis after vis
Project site and ascertaining for themselves the conditions at the

sites, surroundings, availability of power, water & other utili}is

(ST e
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construction, access ite :
S 1o sites, handlmg and storage of materials, weather

re i i
gulations and any other matter considered

relevant by them. No f .
B : ‘ nancial clai st .
information shall be reimbursabl';t:Ialms M i St o o o et of

3.17 Acknowledgement by Bidder
* [t shall be deemed that by submitting the Proposal, the Bidder has:

0 Made a complete and carefi] examination of the RFP;
o Received all relevant information requested from the Authority;

0 4"‘“}"0"?"3__‘130(1 and accepted the risk of inadequacy, error or mistake
in the information provided in the RFP or furnished by or on behalf

of the A.“thofity or relating to any of the matters referred to all the
above given Clauses;

* satisfied itself about all matters, things and information, including
matters referred to all the above given Clauses herein, necessary and
required for submitting an informed Application and performance of all
of its obligations there under;

* acknowledged that it does not have a Conflict of Interest; and

* Agreed to be bound by the undertaking provided by it under and in
terms hereof.

* The Authority shall not be liable for any omission, mistake or error on
the part of the Bidder in respect of any of the above or on account of any
matter or thing arising out of or concemning or relating to RFP or the
Selection Process, including any error or mistake therein or in any

information or data given by the Authority.

3.18 Right to reject any or all Proposals

+ PIU PWD Dehradun smart city reserves the right to accept in part or in
full any Bid or reject any or more Bid(s) Withﬂ“} assigning any reason or
to cancel the Biding process and reject all Bids 'at any time, ithout
incurring any liability, whatsoever to the affected Bidder or Biddgrs

Contractor




o The Bidder does not

Authority, the supplemental in
evaluation of the Proposal.

provide, within the time specified by the
formation sought by the Authority for

Misrepresentation/ improper response the Bi
: i i d d th

disqualification of the Bidder. A y e Bidiner 10 lags B e
Bidders_ rec.]uirin'g.any clarification on the RFP may send their queries to the
Authority in writing by email so as to reach before the date mentioned in

the Sc‘hed}xle of Selection Process. The subject shall clearly bear the
following identification:

“Ql.leries concerning for Selection of Agency for Design, Build and
maintenance of Leachate Treatment Plant of capacity 100 KLD at
Shishambara dumpsite under PIU PWD Dehradun smart city”

* The Authority shall endeavour to tespond to the queries within the
period specified therein but not later than 3 (three) days prior to the
Proposal Due Date. The Authority will post the reply to all such queries
on the Official e-Procurement Website (www.uktenders.gov.in).

* The Authority reserves the right not to respond to any questions or
provide any clarifications, in its sole discretion, and nothing shall be
construed as obliging the Authority to respond to any question or to
provide any clarification and under such conditions the provision under

RFP shall prevail.
3.19 Amendment of RFP

* At any time prior to the deadline for submission of Proposal, the
Authority may, for any reason, whether at its own initiative or in
response to clarifications requested by an Bidder, modify the RFP
document by the issuance of Addendum/ Corrigendum / Amendment

and posting it on the www.uktenders.gov.in website.

* All such amendments/corrigendum/addendums will be posted on/ the

www.uktenders.gov.in website and will be binding on all Bidders

J el 18,




* In order to afford the Bidders a reasonable time for taking an
amendment into account, or for any other reason, the Authority may, in
its sole discretion, extend the Proposal Due Date.

3.20 PREPARATION AND SUBMISSION OF PROPOSAL
3.20.1 Language

The Proposal with all accompanying documents (the “Documents™) and all
communications in relation to or concerning the Selection Process shall be
in English language and strictly on the forms provided in this RFP. No
supporting document or printed literature shall be submitted with the
Proposal unless specifically asked for and in case any of these Documents
is in another language, it must be accompanied by an accurate translation
of the relevant passages in English, in which case, for aii purposes of
interpretation of the Proposal, the translation in English shall prevail.

3.20.2 Format and signing of Proposal

* The Bidder shall provide all the information sought under this RFP. The
Authority would evaluate only those Proposals that are received in the
specified forms and complete in all respects. The technical proposals
(basic eligibility criteria, technical eligibility, financial eligibility, and
annexure as per RFP) shall be submitted online only. The EMD, tender
fee and self declaration for non-blacklisting shall be submitted online as

well as hard copy as per this RFP.

* The Bidder shall prepare one original set of the Proposal (together with
originals/ copies of Documents required to be uploaded along therewith

pursuant to this RFP).

* The Proposal shall be typed or written in indelible ink and signed by the
authorized signatory of the Bidder who shall initial each page. In case
of printed and published Documents also each pages shall be signed. All
the alterations, omissions, additions, or any other amendments made to
the Proposal shall be signed by the person(s) signing the Proposal. The
Proposals must be properly signed by the authorized representative
(the “Authorized Representative”) as detailed below:

o by a partner, in case of a partnership firm and/or a limite
partnership; or

Contractor
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o by a duly authorized

e person holding the Power of Attorney, in case of
a Limited Company

Or a corporation: or

A copy of the Power of Attorn

py ot ey certified by a notary public in the form
specified in Appendix given in

this RFP shall accompany the Proposal.

o Bidders should note the PDD, as specified in this RPF, for submission '
of Proposals. Except as specifically provided in this RFP, no
supplementary material will be entertained by the Authority, and that
evaluation will be carried out only on the basis of Documents ,
submitted online by the closing time of PDD. Bidders will ordinarily
not be asked to provide additional material information or documents

subsequent to the date of submission, and unsolicited material if
submitted will be summarily rejected.

3.20.3 Technical Proposal

* Bidders shall submit the signed technical proposal online at

www.uktenders.gov.in_in the formats at Appendix (the “Technical
Proposal’) before the date and time mentioned in this RFP.

* While submitting the Technical Proposal, the Bidder shall, in particular,
ensure that:

o The Bid Security is submitted as per the provisions laid down in this
RFP.

o All forms are submitted in the prescribed forma.ts and f.igned by the |
prescribed signatories ;Power of attorney, if applicable, is executed as |
per Applicable Laws; |

o o All eligibility criteria.
o All annexure (Except financial proposal)

e Failure to comply with the requirements spelt out in this above Clauses
shall make the Proposal liable to be rejected.

. ity reserves the right to verify all statements, information,
2:: :o‘::tll:;;rtl{s submitted by the Bidde.r in l:esponse to the REP) Any ;
such verification or the lack of such verification by the Autho s}za!l |
not relieve the Bidder of its obligations or liabilities hereunder npr/will it |
affect any rights of the Authority hereunder.

-
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o :: case it is found durir}g the evaluation or at any time before signing of
¢ Agreement or after its execution and during the period of subsistence
thereof, t_hal one or more of the eligibility conditions have not been met
b?' the Bidder or the Bidder has made material misrepresentation or has
given any materially incorrect or false information, the Bidder shall be
disqualified forthwith if not yet appointed as the Agency either by issue
of the LOA or entering into of the Agreement, and if the Selected Bidder
has already been issued the LOA or has entered into the Agreement, as
the case may be, the same shall, notwithstanding anything to the
contrary .con.tained therein or in this RFP, be liable to be terminated, by a
communication in writing by the Authority without the Authority being
liable in any manner whatsoever to the Selected Bidder or Agency, as
the case may be.

* In such an event, the Authority shall forfeit and appropriate the
Performance Security/bid security, if available, as mutually agreed pre-
estimated compensation and damages payable to the Authority for, inter
alia, time, cost and effort of the Authority, without prejudice to any other
right or remedy that may be available to the Authority.

3.20.4 Financial Proposal

o The Financial Proposal shall be submitted online only and as per
given in Annexure (the “Financial Proposal”), clearly indicating the
total cost of the work in both figures and words, in Indian Rupees, and
signed by the Bidder’s Authorized Representative. In the event of any
difference between figures and words, the amount indicated in words
shall prevail. In the event of a difference between the arithmetic total
and the total shown in the Financial Proposal, the lower of the two

shall prevail.
» While submitting the Financial Proposal, the Bidder shall ensure the

following:

) The total amount indicated in the Financial Proposal shall be
without any condition attached or subject to any assumption and
shall be final and binding. In case any assumption or condition is
indicated in the Financial Proposal, it shall be co
nonresponsive and liable to be rejected.

b) Before submission of financial proposal, bidders are ad
read carefully scope of work and visit the site.

695"
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<) The Financial Proposal shall take into account all expenscs and
including of all taxes but exclusive of GST. GST will be paid
separately as per govt. guidelines. The financial proposal should
be submitted only online. If any bidder will submit financial
proposal in hard copy or along with technical proposal shall be
liable for rejection.

3.20.5 Submission of Proposal

The Bidders shall submit the Technical Proposal online as per date and
time mentioned in this RFP. However, the Financial Proposal shall be
submitted online only as mentioned. The Bidders shall submit the
Technical Proposal online and the EMD. tender fee and self
declaration for non-blacklisting shall be submitted online as well as
hard copy as per this RFP (as per date and time mentioned in this
RFP). Each page of the submission shall be signed by the Authorized
Representative of the Bidder as per the terms of this RFP. In case the
Proposals are submitted online and the Bidders are unable to submit the
hard copy of the documents mentioned in this FRP on or before the date
and time mentioned then the Bids shall be liable for rejection.

The completed Proposal must be submitted online on or before the
specified time on PDD. Proposals submitted by fax, telex, telegram or e-
mail shall not be entertained. Technical Proposal shall be uploaded on

the www.uktenders.gov.in duly signed.

The Proposal shall be made in the Forms specified in this RFP. Any
attachment to such Forms must be provided on separate sheets of paper
and only information that is directly relevant should be provided. This
may include photocopies of the relevant pages of printed documents.

No separate documents like printed annual statements, firm profiles,
copy of contracts etc. will be entertained.

The rates quoted shall be firm throughout the period of performance of
the assignment up to and including discharge of all obligations of the

bidder under the Agreement

3.20.6 Proposal Due Date

Proposal should be submitted on or before the Proposal Dye Date
specified in bid schedule at the address provided in the mann d form

2 %

y




B

.Contra}ur\/ 1656

as detailed _in this RFP, A receipt thereof should be obtained from the
person specified therein.

b The_Autho"itY may, in its sole discretion, extend the bid submission date
Y. issuing an Addendum in accordance with Clause mentioned above
uniformly for all Bidders/bidders.

3.20.7 Late Proposals

Proposals received by the Authority after the specified time on Proposal
Dl:le Date shall not be eligible for consideration and shall be summarily
rejected.

3.20.8 EMD and tender fees

* A demand draft for tender fee amounting INR 4000+18% GST extra in
favour of Project manager Dehradun smart city PIU (nonrefundable) and
EMD amounting INR 215000.00 in form of FDR/NSC/original bank
guarantee pledged in favour of Chief project manager Dehradun smart
city PIU.

* The Authority shall not be liable to pay any interest on the Bid Security
and the same shall be interest free.

* The Bidder, by submitting its Application pursuant to this RFP, shall be
deemed to have acknowledged that without prejudice to the Authority’s
any other right or remedy hereunder or in law or otherwise, the Bid

Security shall be forfeited and appropriated by the Authority as the
mutually agreed pre- estimated compensation and damage payable to the
Authority for, inter alia, the time, cost and effort of the Authority in
regard to the RFP including the consideration and evaluation of the

Proposal under the following conditions:
If a Bidder engages in any of the Prohibited Practices;

(4]

If an Bidder withdraws its Proposal during the period of its
validity as specified in this RFP and as extended by the Bidder from

time to time;
In the case of the L1 Bidder, if the Bidder fails to reconfirm its
commitments after its selection;

(+]

If any bidder commits breach any clause of this RFP.
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In th : .
° © case of a L1 Bidder, if the Bidder fails to sign the Agrecment

or commence the assignment as specified in this RFP: or

o If the Bidder is found to have a Conflict of Interest as specified in

Clause given overleaf

3.20.8 Performance Security

The Bidder, by submitting its Application pursuant to this RFP, shall be
deemed to have acknowledged that without prejudice to the Authority’s
any other right or remedy hereunder or in law or otherwise, its
Performance Security shall be forfeited and appropriated by the
Authority as the mutually agreed pre-estimated compensation and
damages payable to the Authority for, inter alia, the time, cost and effort
of the Authority in regard to the RFP, including the consideration and

evaluation of the Proposal, under the following conditions:
* [fa Bidder engages in any of the Prohibited Practices;

e if the Bidder is found to have a Conflict of Interest as specified

overleaf; and
e if the awarded Bidder commits a breach of the Agreement.

e An amount equal to 5% of agreement value shall be provided by

awarded bidder at the time of work order/ agreement in the shape of

FDR/NSC/B.G. it should be in favour of Chief project manager
Dehradun smart city PIU. Payable at Dehradun which will valid for 24
months after installation of LTP. The performance security shall be

returned after the expiry of maintenance period.

321 EVALUATION PROCESS

a) Evaluation of Proposals

@ The Authority shall open the Proposals on the date menti
FRP. The envelopes marked *“Technical Proposal” shall

‘Contractor

A
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(i) Prior to evaluation of Proposals, the Authority will determine
whether each Proposal is responsive to the requirements of the RFP.
A Proposal shall be considered responsive only if:

(@) the Technical Proposal is received in the form specified;
(b) it is received by the PDD including any extension thereof;

() itis signed, sealed, bound together in hard cover or spiral bound and
marked as stipulated in this RFP;

(d) it is accompanied by the Power of Attorney;

(¢) it contains all the information (complete in all respects) as requested
in the RFP;

(H it does not contain any condition; and

(8 it is not non-responsive in terms hereof.

(i) The Authority reserves the right to reject any Proposal, which is
non-responsive, and no request for alteration, modification,
substitution or withdrawal shall be entertained by the Authority in
respect of such Proposals.

(iv) The Authority shall subsequently examine and evaluate Proposals in
accordance with the Selection Process specified in this RFP and the
criteria set out in this RFP.

) The technical evaluation will be carried out and the bids will be
evaluated on the basis of responsiveness and against technical &
financial eligibility criteria. _

(vi) Bidders whose bid will be responsive and fulfils the technical &
financial eligibility conditions will be declared successful and they
will be considered for further financial evaluation. The financial bid
of the Bidders not qualifying the technical evaluation stage will not
be considered for further evaluation.

(vii) After the technical evaluation, the Authority shall prepary
pre-qualified Bidders for opening of their Financial Proposals.
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Authori i :
o g:illtymwm qot entertain any query or clarification from Bidders
qualify at any stage of the Selection Process. ;

(\'11Il){?tl‘dt::l'l:;ll':1 ac!vised. that Selection shall be entirely at the discretion
. ﬂl: ority. Bldder's shall be deemed to have understood and
exgl'eedplmaﬁ 01: tht.a ﬁ;thomy shall not be required to provide any

or justification in respect of any aspect of the Selection
Process or Selection. iy

(ix) Any mformatiop c?ntained in the Proposal shall not in any way be
con.strued as bmdmg. on the Authority, its agents, successors or
assigns, but shall be binding against the Bidder if the Consultancy is
subsequently awarded to it.

b.) Confidentiality

Information relating to the examination, clarification, evaluation, and
recommendation for the selection of Bidders shall not be disclosed to any
person who is not officially concerned with the process or is not a
retained professional adviser advising the Authority in relation to matters
arising out of, or concemning the Selection Process. The Authority shall
treat all information, submitted as part of the Proposal, in confidence, and
shall require all those who have access to such material to treat the same
in confidence. The Authority may not divulge any such information
unless it is directed to do so by any statutory entity that has the power
under law to require its disclosure or is to enforce or assert any right or
privilege of the statutory entity and/or the Authority or as may be required

by law or in connection with any legal process. |

¢.) Clarifications

To facilitate evaluation of Proposals, the Authority may, at its sole
discretion, seek clarifications from any Bidder regarding its
Such clarification(s) shall be provided within the time

Proposal. : 1

specified by the Authority for this purpose. Any request ff)r
clarification(s) and all clarification(s) in response thereto shall be in
writing.

er doés not provide clarifications sought abov
its Proposal shall be liable to be rejected
ected, the Authority may proceed to
the particulars requiring clarific

ithin the i
case the I
Aluate the |
to the

ii. Ifany Bidd

speciﬁed ﬁmet
“ Proposal is not rejec
i Proposal by construing

Contractor
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bezt of its undets'tan‘ding, and the Bidder shall be barred from
subsequently questioning such interpretation of the Authority

3.22 Appointment of Agency/bidder-

a. Negotiations

e k.’w.ﬁ t quoted bidder may, if necessary, be invited for negotiations. The
negotiations shall generally not be for increasing royalty of the Proposal,
but will be for re-confirming the obligations of the Agency under this RFP.
Issues suc':h as design, minute details, strategy and roadmap, methodology
and C.llllfllty of the work shall be discussed during negotiations. The
negotiations shall conclude with a review of amended draft contract and
preparation of minutes of negotiation both of which shall be signed by the
authority’s’ and the bidder’s authorized representative. In case the Selected
Bidder fails to reconfirm its commitment, the Authority reserves the right
to designate the next ranked Bidder/bidder invite it for negotiation at L1
rate.

b. Indemnity

Selected bidder shall, subject to the provisions of the Agreement, indemnify
the Authority, for an amount not exceeding the value of the Agreement, for
any direct loss or damage that is caused due to any deficiency in services

by Agency appointed.
c. Award of Work

After selection, a Letter of Award (the “LOA”) shall be issued, in duplicate,
by the Authority to the Selected Applicant and the Selected Applicant shall,
within 7 (seven) days of the receipt of the LOA, sign and return the
duplicate copy of the LOA in acknowledgement thereof. In the event the
duplicate copy of the LOA duly signed by the Selected Applicant is not
received by the stipulated date, the Authority may, unless it consents to
extension of time for submission thereof, appropriate the Bid Security of
such Applicant as mutually agreed genuine pre- estimated loss and damage
suffered by the Authority on account of failure of the Selected A
acknowledge the LOA, and the next highest-ranking Applic

considered. 5
,\F"‘:M. ;é X W
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d. Execution of Agreement

After acknowledgement of the LOA as aforesaid by the Selected Applicant,
it sh.all execute the Agreement within 15 working days. The Selected
Applicant shall not be entitled to seek any deviation in the Agreement.

e. Commencement of assignment

The Agency shall commence the work within 7 days from the date of
execution of Agreement or such other date as may be mutually agreed. If
the Agency fails to either sign the Agreement or commence the assignment
as specified herein, the Authority may invite the second ranked Applicant
(L2) for negotiations. In such an event, the Bid Security of the first ranked
Applicant shall be forfeited and appropriated in accordance with the
provisions of this RFP.

3.23 FRAUD AND CORRUPT PRACTICES

+ The Bidders and their respective officers, employees, agents and
advisers shall observe the highest standard of ethics during the Selection
Process. Notwithstanding anything to the contrary contained in this RFP,
the Authority shall reject a Proposal without being liable in any manner
whatsoever to the Bidder, if it determines that the Bidder has, directly or
indirectly or through an agent, engaged in corrupt practice, fraudulent
practice, coercive practice, undesirable practice, or restrictive practice
(collectively the “Prohibited Practices”) in the Selection Process. In such
an event, the Authority shall, without prejudice to its any other rights or
remedies, forfeit and appropriate the Bid Security or Performance
Security, as the case may be, as mutually agreed genuine pre-estimated
compensation and damages payable to the Authority for, inter alia, time,
cost and effort of the Authority, in regard to the RFP, including
consideration and evaluation of such Bidder’s Proposal.

Without prejudice to the rights of the Authority under above Clause
hereinabove and the rights and remedies which the Authority may have
under the LOA or the Agreement, if an Bidder or Agency, as the case
may be, is found by the Authority to have directly or indigactly or
through an agent, engaged or indulged in any corrupt '
fraudulent practice, coercive practice, undesirable practice or
practice during the Selection Process, or after the issue of t
the execution of the Agreement, such Bidder or Agency sh

—

4
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Cllg.lblc 10 participate in any tender or RFP issued by the Authority
during a period of 2 (two) years from the date such Bidder or Agency. as
the case may be, ls.found by the Authority to have directly or through an
agent, engaged or indulged in any corrupt practice, fraudulent practice,

coen;:e practice, undesirable practice or restrictive practice, as the case
may be.

eor tl.‘e PuIposcs of this Section, the following terms shall have the
meaning hereinafter respectively assigned to them:

o “corrupt practice” means (i) the offering, giving, receiving, or
soliciting, directly or indirectly, of anything of value to influence the
action of any person connected with the Selection Process (for
avoidance of doubt, offering of employment to or employing or
engaging in any manner whatsoever, directly or indirectly, any
official of the Authority who is or has been associated in any manner,
directly or indirectly with the Selection Process or the LOA or has
dealt with matters concerning the Agreement or arising there from,
before or after the execution thereof, at any time prior to the expiry
of one year from the date such official resigns or retires from or
otherwise ceases to be in the service of the Authority, shall be
deemed to constitute influencing the actions of a person
connected with the Selection Process); or (ii) save as provided
herein, engaging in any manner whatsoever, whether during the
Selection Process or after the issue of the LOA or after the execution
of the Agreement, as the case may be, any person in respect of
any matter relating to the Project or the LOA or the Agreement, who
at any time has been or is a legal, financial or technical Agency/
adviser of the Authority in relation to any matter concerning the

Project;
“fraudulent practice” means a misrepresentation or omission of facts
or disclosure of incomplete facts, in order to influence the Sefection

Process;




“coercive racti " - . 4

impair or l;:arm c::j' e Impairing or harming or threatening to

influence any pe Tectly Or indirectly, any persons or property to
¥ PErson’s participation or action in the

““d::tzb::isi‘acnce" means (i) establishing contact with any person
T o or employed or engaged by the Authority with the
- . ‘canvassing, lobbying or in any manner influencing
‘ attf:mptlng to influence the Selection Process; or (ii) having a
Conflict of Interest; and

“restrictive. practice” means forming a cartel or arriving at any
unde.rst_andmg Or arrangement among Bidders with the objective of
restricting or manipulating a full and fair competition in the Selection
Process.

3.24 Duration of contract:
The duration of contract is 3 months plus 24 months in which 3 months is

for design, vetting, foundation of machineries, other civil works &
installation and 24 months is for maintenance of leachate treatment plant.

Project Execution Milestones & timeline-

Sr.nof Project Execution Milestones/key deliverables

Timelines

I

Submission of site survey, design of leachate T1=T0+12
treatment plant, detail vetted drawing from IIT it
Roorkee, specification, including all etc.

Approval of site survey, design of leachate| ., .. .
treatment plant, detail drawing, specification, s

2

including all etc.

Necessary approval for construction  and T3=T2415
3 installation of leachate treatment planf at dig

Shishambara dumpsite from all concemed bodies

Complete construction and installatiqn of leachate| T4=T3+60
* treatment plant at Shishambara dumpsite. days

i it a complete time
The Implementing Agency should submi i
act:vitypin detail as per the scope of work to be carried

deliverables.

T0: Date of issue of contract/Work order to the Successful Bidder / Agency.

p for each
and key
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I:::iet; l:{ro,]!:ct compleh?n period is 3 months which includes site survey,

Sign, vetting Of_dl‘awmgs from IIT Roorkee, necessary approval and
complete construction. After completion of project, two year maintenance
shall be provided by agency. If the agency failed to pay the amount to

IIT Roorkee for vetting of design and drawing of LTP plant, the
amount will be deducted from the payment of the agency.

325 PRE-PROPOSAL/PRE-BID CONFERENCE

: Pl'e'ProposaJ Conference of the Bidders shall be convened at the
deSlgna_ted (:'late, time, and place. The queries shall be submitted to the
Alo.lth.onty via email on the email address as specified in this RFP and
within the stipulated time. A maximum of two representatives of

each Bidder shall be allowed to participate on production of an
authority letter from the Bidder.

During the course of Pre-Proposal Conference, the Bidders will be free
to seek clarifications and make suggestions as per the queries submitted
for consideration of the Authority. The Authority shall endeavour to
provide clarifications and such further information as it may, in its sole
discretion, consider appropriate for facilitating a fair, transparent, and
competitive Selection Process.

3.26 MISCELLANEOUS

. The Selection Process shall be governed by, and construed in accordance
with, the laws of India and the Courts in the State in which the Authority
has its headquarters shall have exclusive jurisdiction over all disputes
arising under, pursuant to and/or in connection with the Selection

Process.

The Authority, in its sole discretion and without incurring any
obligation or liability, reserves the right, at any time, to:

o suspend and/or cancel the Selection Process and/or amend and/or
supplement the Selection Process or medify the dates or other terms
and conditions relating thereto;

o consult with any Bidder in order to receive clarificatio further

information;

' ‘ll i A
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. Contractor |
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o retain any i . .
s behalg !?fonnatlpn and/or evidence submitted to the Authority by,
of and/or in relation to any Bidder: and/or

Indepen . ] )

’ submiss?oel-:;tlzr z:;lﬁ"! ‘:_'sq“ﬂhf)ﬁ reject and/or accept any and all
€r informati : :

behalf of any Bidder lon and/or evidence submitted by or on

:;;hailzs::eﬂ? 1"“ by submitting the Proposal, the Bidder agrees
irrevocably, unconditi uth?my, its employees, agents and advisers,
e .l itionally, fully and finally from any and all liability
» 10sses, damages, costs, expenses or liabilities in any way
related to or anising from the exercise of any rights and/or performance
of any obllgatic.ms hereunder, pursuant hereto and/or in connection
herewith and waives any and all rights and/or claims it may have in this
respect, whether actual or Con[i_ngent, whether present or future.

All documents and other information supplied by the Authority or
submitted by -a Bidder shall remain or become, as the case may be, the
property of the Authority. The Authority will not return any submissions
made hereunder. Bidders are required to treat all such documents and

information as strictly confidential.

The Authority reserves the right to make inquiries with any of the clients
listed by the Bidders in their previous experience record.

3.27 Disqualification

PIU PWD Dehradun smart city may at its sole discretion and at any time
during the evaluation of Proposal, disqualify any bidder, if the bidder has:

Submitted the Proposal documents after the response deadline.

Made misleading or false representations in the forms, statements and
attachments submitted in proof of the eligibility requirements.

Exhibited a record of poor performance such as doing as abandoning
works, not properly completing the contractual ol:.vligations. il.mrdi.nately
delaying completion or financial failures, etc. in any project in the

preceding three years.
Submitted a proposal that is not accompanied by

documentation or is non-responsive.

Failed to provide clarifications related thereto, when sought.
Declared ineligible by any Department or office .Of Gove
state for corrupt and fraudulent practices or blacklisted or de

quired




4 General Conditions of Contract

4.1 Definitions

“Applicable Law”
force of law in Indi
to time.

means the laws and any other instruments having
a as they may be issued force and in force from time

“Prol?osals" means proposals submitted by bidders in response to the
RFP issued by P}U PWD Dehradun smart city for “RFP for Selection of
Agency for Design, Build and maintenance of Leachate Treatment Plant

of capacity 100KLD at Shishambara dumpsite under PIU PWD
Dehradun smart city”,

“Competent Authority” means the PIU PWD Dehradun smart city,
Dehradun

“Committee” means the committee formed for the evaluation of the

proposals.

“Agency” means any private or public entity, which will provide the
services as per scope of work mentioned in this RFP to PIU PWD
Dehradun smart city under the contract after providing of LOA/work
order.

“Contract” means the Contract signed by the parties along with the
entire documentation specified in the RFP

“Day” means Calendar Day

“Effective date” means the date on which the contract comes into force
and effect.

“GCC” means General Conditions of Contract, specified in this Section
of RFP

“Government” means State Government.

PIU PWD Dehradun smart city means project implementation unit PWD
Dehradun smart city 9th circle pwd office Yamuna colony Deh

“pPersonnel” means professional and support staff provide ' the
agency.

IR L B k. " ’ ;
Contractor 1 1-".
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faintenance™  means Alter complete construction of 1 eachate

treatment plant, ageney  shall '
X Vo provide two year Maintenance for
Leachate treatment plant, .

“Services™ means the work to be performed by the awarded hidder
pursuant to the sel

ection by PIU PWD Dehradun smant city and to the

e«'{tmct 10 be signed by the parties in pursuance of any specific
assignment awa

rded to them by PIU PWD Dehradun smart city.

Shishambara dumpsite refers 1o where Leachate treatment plant o be
constructed.

Projectwork refers to Design, Build and maintenance of Leachate
Treatment Plant of capacity 100KLD at Shisambara dumpsite.

A.nthority refers to PIU PWD Dehradun smart city whereas awarded
bldfiﬂ' /Service agency refers to the Selection of Agency for Design,
Build and maintenance of Leachate Treatment Plant of capacity

100KLD at Shisambara dumpsite under PIU PWD Dehradun smart city.

42 Contract duration:

The duration of contract is 3months plus 24 months which includes 3

months for design, build and 24 months for maintenance of leachate
treatment plant.

Project Execution Milestones & timeline-

Srno, Project Execution Milestones/key deliverables | Timelines |

1

 Submission of site survey., design of leachate! S
‘treatment  plant, detail vetted drawing, o,
E specification, including all etc.

| Approval of site survey, dfsign of ‘lmhale T2=T143
treatment plant, detail drawing, specification, days
| including all etc.

Necessary approval for  construction and T3=T24+15
installation of leachate treatment plant at da
Shishambara dumpsite from all concemed bodies | %

4

Complete construction and installation of leachate| T4=T3
treatment plant at Shishambara dumpsite days

TO: Date of issue of contract/Work order to the Successful Bidder/ geney.

M. S‘{.I

708
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The implementing A
activity in detail as
deliverables.

gency should submit a complete timeline for each
per the scope of work to be carried out and key

:;Iot‘e; - Project completion period is 3 months which includes site survey,
eS1gn, necessary approval and complete construction. After completion of
project, two-year maintenance shall be provided by agency.

43 Testing-

It will be the responsibility of the agency to conduct testing of treated
lem-:.hate after every 1 month from IIT Roorkee during the maintenance
period of 2 years, If the agency failed to pay the amount to IIT Roorkee
for testing of treated leachate every month, the amount will be
deducted from the pavment of the agency.

44 Manpower:

The agency shall provide experienced managerial, engineer, technical,
supervisory, and nontechnical personnel, security personnel and labour
necessary to implement and execute the works properly, safely and
efficiently on a continuous 24-hour basis. While doing so due consideration
shall be given to the labour laws in force.

The qualification and capability of agency’s personnel shall be appropriate
for the tasks they are assigned to perform. The staff provided shall be fully
irained in the operation of the works before being given responsibility. If,
in opinion of the Authority, a member of agency’s staff is considered to be
insufficiently skilled or otherwise inappropriate for the assigned task, and
Authority informs the agency in writing, the Contractor shall replace
him/her with a person of appropriate skills and ex?eﬁcnce for the task,
approved by the Authority, within one week of b.emg $0 in.formed. The
agency’s Engineer/Technical Staff should be available at site and take
instructions from the Authority/PIU PWD Dehradun smart city or other

supervisory staff.
45 Indemnity:

The agency shall i
authority, and their
employees, subsidiaries,
assigns, from and against

ndemnify, defend and hold harmless the cq
End Users, and their respective officers,

affiliates and successors and ey
any and all losses, liabilities,
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or expen i :
cost:p of si::; chuding reasonable legal fees and disbursements and
estigation, litigation, settlement, judgment, interest and

penalties, arising from or relating to third party claims, demands or

actions (collectively, “Claims™) arising from or relating to:

a) ang’c breach by the successful bidder, employees or
w ontractors of any of the warranties if any, pertaining to the
ork and Documentation that are passed through to End Users;

b) any injury to any person, including death, illness or bodily
Injury, or damage to real or tangible personal property, resulting
fron? (i) the Work, Documentation or any other Deliverables
furnished by the successful bidder or (ii) any act or omission of
successful bidder or its agents, employees or subcontractors; and

<) 'Witl'lout limiting paragraph (a) above, any alleged or actual
infringement, violation or misappropriation of any Intellectual

Property Rights of any third party by successful bidder or its
agents, employees or subcontractors or any Work,

Documentation or other Deliverables furnished by successful
bidder to the contracting authority.
While providing services as per Scope of Work, the agency shall ensure that
there is no infringement of any patent or design rights or violate any intellectual

property or other right of any person or entity and shall comply with all
applicable Laws, Statute, regulations and Governmental requirements and he/she

shall be solely and fully responsible for consequence / any actions due to any

such infringement.
In instances of change in ownership/control of a company during the

project period, it shall be the responsibility of the agency to ensure that new
management continues to deliver the terms of the contract. And in cases

where there is such a change during the bidding process, the
Department/Contracting authority reserves the right to reject the bid.

4.6 Application:

' These general conditions shall apply to the extent that provisions in other
§ parts of Contract do not supersede them. For interpretation of any clause in

the RFP or Contract Agreement, the interpretation of PIU P hradun
smart city shall be final and binding on the agency.
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47 Standards of Performance:;

+ The agency shall give the services and carry out their obligations under
the Contract with due diligence, efficiency, and economy in accordance
with generally accepted professional standards and practices. The
agency shall always act in respect of any matter relating to this contract
as faithful advisor to PIU PWD Dehradun smart city. The agency shall
abide by all the provisions/Acts/Rules etc. related to labor laws and tax

laws prevalent in the country. The agency shall conform to the standards
laid down in RFP in totality.

The agency shall be responsible to comply with the provisions of
various Labour Acts like Employees Provident Fund, Payment of wages
Act/ Contract Labour (R &A) Act./ Bonus Act./ Minimum wages as per
Govt. of Uttarakhand cic. and the rules framed there under. Agency

would do necessary deduction of PF/ESI Contribution/IT etc. from the
concemned employee’s wages.

47 Applicable Law

Applicable Law means the laws and any other instruments having the force
of law in India as they may be issued and in force from time to time. The
contracts shall be interpreted in accordance with the laws of the Union of
India.

48 Governing Language

The Contract shall be written in English Language. English version of the
Contract shall govemn its interpretation. All correspondence and other
documents pertaining to the contract, which are exchanged between the
parties, shall be written in the English Language.

49 Sub Contracts

No Sub Contracting shall be allowed for this project without the prior
approval of PIU PWD Smart city Dehradun (implementation agency of
Nagar Nigam Dehradun) authority.

4.10 Assignments
Agency shall not assign the project to any other agency, in who in part,
to perform its obligation under the Contract, without PIU P hradun

smart city’s prior written consent.
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411 Leachate Treatment Plant (LTP)-

The agency shall study, investigate, design and estimate on it's own based
on Geo-graphical and Meteorological conditions at the Project site and
arrive at the Design capacity to perform the Project activities in accordance
with the provisions of this RFP, All the design , drawing and estimate
should be vetted form IIT Roorkee as per the direction of PIU PWD
Dehradun smart city authority, No extra payment shall be made by the
authority for this work . The agency will setup leachate Treatment Plant at
Shishambara dumpsite with capacity of 100 KLD for disposal of leachate
with the compliance of SWM rules 2016 after approval and vetting from
IIT Roorkee of design and drawing and necessary clearance from
government officials. After setup of LTP, agency is binding to maintain the
plant in such a manner that treated leachate will have parameters as per
SWM rules 2016.

4.12 Maintenance of LTP:

After successfully construction of LTP, agency will provide two year
maintenance as per schedule 1 of solid waste rules 2016.

413 Commencement of assignment

Agency shall commence the work immediately from the date of execution
of work order/LLOI/LOA or such other date as may be mutually agreed. If
Agency fails to commence the assignment as specified herein, the
Authority may allocate the work to another agency. In such an event, the
Bid Security/performance security of the that agency shall be forfeited and
appropriated in accordance with the provisions of this RFP.

4.14 Performance Assessment.

PIU PWD Dehradun smart city shall carry out monthly review meeting
of the agency in which the services provided by agencies, compliances
to the scope of work etc. shall be reviewed and the agencies not
complying with the tender terms shall be appropriately treated.

4.15 Payment Schedule
The payment to the agency will be as follows for design, construct;
and maintenance:

work

AL
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4.16 Schedule of Payment:

e ——————— ——— e ——

. The value of work executed shall be determined, based on

certification by the Authority

The payment shall be made after necessary deduction.

P}; Payments will be made as per schedule of payments given in

During commissioning of the machine, any deviation from schedule [
mentioned in this RFP i.e., failure to meet the treated leachate
disposal standards, the Authority shall have the right to reject the

payment proportionate to the number of days for which deviation is
identified by the Engineer of In charge.

1 2 3 4
Complete i. Site cleaning
constructions  of ,excavation and leachate
leachate pond and laying of pipe 40%
Treatment Plant for collection & disposal

as per approved of leachate and required
design & | 60% infrastructure.

drawings. ii. Installation and

commissioning of all
equipment/machinery for | 60%
LTP as per approved
desigand dmwing.

After 1 year from

two-year _ :

Maintenance of completion of construction| 50%

Leachate 0% work

Treatment plant After 2 year from
completion of construction| 50%
work.

Total 100%




4.16 Liquidated Damages

The awarded bidder shall
the rate of 0.5% of Cont
Contract Data for each w
Intended Completion D
shall not exceed 10%

pay liquidated damages to the Authority at
ract value/bill value per week stated in the
eek that the Completion Date is later than the
ate. The total amount of liquidated damages
: . of the total contract amount/bill value upon
which Fhe Authority can decide upon terminating the Contract. The
Authority may deduct liquidated damages from payments due to the
agency. Payment of liquidated damages shall not relieve the agency
from hls./ her / their obligation to complete the works or from any
other duties, obligations, or responsibilities which he / she / they may

have under the contract.

4.17 Penalty:

out its maintenance of leachate Treatment Plant.

The agency shall be subject to the following penalties for its failure to carry

Basis of Penalty

Penalty Value

Failure to maintain parameters of treated
Leachate as mentioned in schedule I of this RFP

Rs.5000
Occurrence

per

Non availability of adequate staff.

Rs. 1000/~ per Day

If testing of Leachate sample is not carried out
after every months.

Rs. 1500/~ per Week

4.18 Suspension:

o Shall specify the nature of failure

of failure.

E " Contractor - ’

. PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) may, by written notice to agency, suspend all
payments to the agency hereunder if'the agency fails to ?erfon'n any of
its obligations under this contract mcludm_g the carrying out of the
services, provided that such notice of suspension:-

est the agency to remedy such failure within a period not
’ E::idrf:: thirty (B%Mays after receipt by the agency of such notice

e ———————————————
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4.20 Force M.jeure

Notwithstandi : .
liable for liq lll?cfa:::lﬁgmg contained in the RFP, the agency shall not be
citsnt (g, 16w Aot tfmages or termination for default, if and to the
chligafions und & tla1y n Perfonnaf;ce or other failures to perform its
Mijeure. cr the agreement is the result of an event of Force

« For purposes of this clause “Force Majeure” means an event beyond the

control t:')f the agency and not involving the agency’s fault or negligence
and w!uch was not foreseeable. Such events may include wars or
revolutions, fires, floods, epidemics, quarantine restrictions, and freight
e-mbargos. 'l:h= decision of PIU PWD Smart city Dehradun
( :mPlementatmn agency of Nagar Nigam Dehradun) regarding Force
Majeure shall be final and binding on the agency.

If a Force Majeure situation arises, the agency shall promptly notify to
PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) in writing, of such conditions and the cause thereof.
Unless otherwise directed by PIU PWD Smart city Dehradun
(implementation agency of Nagar Nigam Dehradun) in writing, the
agency shall continue to perform its obligations under the agreement as
far as reasonably practical, and shall seek all reasonable alternative

means for performance not prevented by the Force Majeure event.

4.21 Termination
A. The Authority may terminate the Contract if the other party causes a

fundamental breach of the Contract
Fundamental breaches of Contract include, but shall not be limited to

the following:
nation of Contract by the PIU PWD Smart city Dehradun

(a) Termi '
(implementation agency of Nagar Nigam Deh{'adun) due to non-
performance during the execution of Project by giving prior notice 30
days in advance due to:

Performance is below expected level.
Non adherence to the timelines of the Project.

Quality of work is not satisfactory.

Contractor
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) The agency is made bankrupt or goes into liquidation other than for a
reconstruction or amalgamation:

o) the Authority gives Notice that failure to correct a particular Defect is
a fut?damental breach of Contract and the Agency fails to correct it
within a reasonable period of time determined by the Engincer;

(4) The agency does not maintain a security which is required:

(e) The agency has delayed the completion of works by the number of
days for which the maximum amount of penalty reaches 20% of
performance security.

B. Termination for Default

+ The PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) may, without prejudice to any other remedy for
breach of contract, by written notice of default sent to the service
provider, terminate the Contract in whole or part:

o if the agency fails to deliver any or all of the services within the
period(s) specified in the Contract, or within any extension thereof
granted by the PIU PWD Smart city Dehradun (implementation |
agency of Nagar Nigam Dehradun) pursuant or ;

o if the agency fails to perform any other obligation(s) under the
Contract.

o If the agency, in the judgment of the PIU PWD Smart city Dehradun
(implementation agency of Nagar Nigam Dehradun) has engaged in
corrupt or fraudulent practices in competing for or in executing the
Contract.

« For the purpose of this Clause:

o “Corrupt practice” means the offering, giving, receiving, or soliciting
of anything of value to influence the action of a public official in the

procurement process or in contract execution. f_
o “Fraudulent practice: a misrepresentation of facts in ogder to [)Lb
A

influence a procurement process or the execution of a contgé
detriment of the Borrower, and includes collusive practi
Bidders (prior to or after bid submission) designed to est}

| 42
~— A

". -"“'-'-—-_...T._______.._ o -, - I L
! : }J .
.,l ‘ _ tMn

ContratTor




prices at artificial non-com

etitive level :
of the benefits of free and P evels and to deprive the Borrower

open competition;”
If the agency fails to conform to the quality requirement laid down,

C. In the event PIU PWD Smart city Dehradun (implementation agency of
Nagar Nigam Dehradun) terminates the Contract in whole or in part,
PI_U PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) may procure the services, upon such terms and in
s.uch manner as it deems appropriate and the service provider shall be
liable to .the PIU PWD Smart city Dehradun (implementation agency of
Nagar Nigam Dehradun) for any excess costs for such similar Services.
However, the service provider’s hall continues the performance of the
Contract to the extent not terminated.

D. If agency has not deposited statutory dues for the period exceeding 2
months.

E. If any such compliant is received from any of reporting head, and the
agency has not complied with it, within the term as specified in a query
from PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) in this regard.

F. Terminations for Insolvency

O PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam
Dehradun) may at any time terminate the Contract by giving written
notice to the agency; if the agency becomes bankrupt or otherwise
insolvent. In this event, termination will be without compensation to the
service provider, provided that such termination will not prejudice or
affect any right of action or remedy which has accrued or will accrue
thereafter to the PIU PWD Smart city Dehradun (implementation

agency of Nagar Nigam Dehradun).
G. Termination for Convenience

5 PIU PWD Smart city Dehradun (implementation agency of Nagar Nigam
Dehradun) by written notice sent to the awu:ded bidder /service provider
terminate the Contract, in whole or in part, at any timé¢ Yor i
onvenience. The notice of termination shall specify that terny
for the PIU PWD Smart city Dehrac_lun (lm[t)jl:memmm L
i Dehradun)'s convenience, the extent 1§
:;?};ImmNncﬂf the service provider under the Contract is te i

717
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:::’if;: tﬁ::::;l‘-’::mwihlch such termination becomes effective. The
the service provider® piete and readjf for rendering within 30 days after
by the PIU PWD S receipt of notice of termination shall be accepted
: Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) at the Contract terms and prices. For the remaining

services, the PIU PWD Smart city Dehradun (i [
: mplementation agency of
Nagar Nigam Dehradun) may elect: mp :

o To ha\_rc any portion completed and delivered at the Contract terms
and prices; and/or

o To cancel the remainder and pay to the service provider an agreed
amount for partially completed services and for services previously
delivered by the service provider. t

o No amendment to this Contract shall be effective unless it is in
writing and signed by duly authorized representative of both parties.

o The contract shall be given subject to compliance by all the laws of l
the land, including renewal of registration of its license under Shop ‘
& Establishment Act, Contract labour Act etc. and other applicable '

laws. .l

4.22 Taxes and Duties

The agency shall fully familiarize themselves about the applicable
Domestic taxes (such as GST etc.) on amount payable by agency under the
contract. The agency shall pay such domestic tax, duties, fees and other

impositions (wherever applicable) levied under the applicable law.

4.23 Outstanding Dues
Any amount outstanding for any reason from the agency shall be recovered

from the ormance security deposit. If even after this recovery, any
amount o?err:covery is pending interest at the rate of 18 % shall be
recovered on it and the agency shall be fully responsible for that. If the

company is compelled to resort to any legal proceedings in thi.s respect, the
expenditure incurred by the company for the legal proceedings shall be

recovered from the agency.

4.24 Legal Jurisdiction
All legal disputes between the parties shall be subject to the
Jurisdiction only.

e e e
———— L

. e N P
mm;kﬁ%/ }Ml S




V' —— R —

———————

1678 074 <l

Conira 1
/"'—r_ A A5 P ?}? ]l
4.25 Notice
Any notice, request, or consent required or permitted (o be given or made

t to this contract shall be in writing. Any such notice request or b

consent shall be deemed to have been given or made when delivered in £
person 10 an authorized representative of the party to whom the :
communications addressed, or when sent to such party at the address i
mentioned in the project specific Contract Agreement. 5
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SPECIAL CONDITION OF CONTRACT
5.1 COMPLIANCE WITH LABOUR REGULATIONS

:i):}:“% conltlm'-la.mfe of the contract, awarded bidder shall abide at all
5 O all existing labour enactments and rules made there under.
ggulatlons, notifications and bye laws of the State or Central
(l)vernment or local authority and any other labour law (including
rules), rFSU|3t10"S. bye-laws that may be passed or notification that
may be issued under any labour law in future either by the State or the
Central‘ quemment or the local authority. The Agency shall keep the
Authority indemnified in case any action is taken against him by the
com;'ae.tent authority on account of contravention of any of the
provisions of any Act or rules made there under, regulations or
notlﬁ_catlons including amendments. If the Authority is caused to pay
or reimburse, such amounts as may be necessary to cause or observe,
or for non-observance of the provisions stipulated in the
notifications/bye laws/Acts/Rules/regulations including amendments, if
any, on the part of the Agency, Authority shall have the right to deduct
any money due to the Agency including his amount of Performance
security. The Authority shall also have right to recover from the
Agency any sum required or estimated to be required for making good
the loss or damage suffered by the Employer.

The employees of the Agency in no case shall be treated as the
employees of the Authority at any point of time.

5.2 PROTECTION OF ENVIRONMENT

Agency shall take all reasonable steps to protect the environment on and
off the Site and to avoid damage or nuisance to persons or to property of
ers resulting from pollution, noise or other causes

arising as a consequence of his methods of operation. During
continuance of the contract, the agency shall.ablde at all times by all
existing enactments on environmental protection and rules made there
under, regulations, notifications and bye-laws of the State or Cc:}tral
Government, or local authoritics and any other law, bye-law, regulations

assed or notification that may be issued in this respect in
that may be p Central Government or the local authori

the public or oth

future by the State or
Contractor M. S.E. w




5.3 POWER SUPPLY

Electric.ily connections for machines is to be arranged by agency by
contacting concerned govt. body . The agency will pay the bills for the
cost of power consumed by him during work period. Authority will not
pay any for this power consumption bill,

5.4 WATER SUPPLY

The agency has to make his own arrangement for water required for the work
and to the staff and work site, which are to be established by the agency. No
separate or additional payments are admissible in this regard.

5.5 Scope of Work:

The scope of work of Project shall include, but not limited to, the following:

To use suitable technology on Design, build, commissioning and
maintenance of leachate treatment site at Shishambara dumpsite as per
the SWM Rules 2016 and applicable norms of CPCB.

The agency is responsible for design, construction/installation,
commissioning, manage, and maintenance (during treatment and
disposal) at the Project Site and in conformity with the Specifications
and Standards submifted by the agency and as approved by the
Authority.

The agency is responsible for testing of treated leachate after every
one month during maintenance period of 2 years.

The agency shall design and build thie leachaie treatment plant of
capacity 100 KLD including all civil construction work necessary
for installing LTP. No extra payment will be made for any
construction work necessary for installing LTP.

All the design, drawing & specification should be vetted from IIT
Roorkee . The amount needed for vetting to be borne by the agency.

The agency shall start construction and installation of leachate
treatment plant after the approval of design, drawing, and estimate etc.

from PIU PWD Smart city Dehradun (implementation agency of
Nagar Nigam Dehradun).

all support infrastructures, electromechanical, instrumentt
such other activities that are required to be carried o
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To provide testing reports of treated leachate from IIT Roorkee
after every one month during maintenance period.

All types of clearance and NOC required for Setting up of LTP should
have to be _taken from appropriate authorities. PIU PWD Smart city
Dehradun (implementation agency of Nagar Nigam Dehradun) will
0'}‘5’ provide necessary support for acquiring such clearance/NOC. It
will be responsibility of the agency to get all such type of clearance &
NOC from appropriate authorities.

The Leachate treatment plant shall meet standards prescribed by
Ministry of Environment & Forest and other applicable laws, rules.
guidelines, and best engineering practice.

Electricity, water etc. utility expenses/ charges will be bome by the
agency.

Construction of the Project at the Site in conformity with the
Specifications and Standards submitted by the agency and as approved
by the Authority

Leachate treatment as per specified in Schedule I.

PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) will provide land of suitable size for setting up the
plants and construction of Leachate Treatment Plant. However, it will
be responsibility of the agency to visit the LTP installation site prior to
submitting proposal to assess the land size available at Shishambara
dumpsite for installation of leachate treatment plant.

To eliminate environmental impacts.

To satisfy regulatory norms for Leachate discharge.

Treating the leachate to standards acceptable for safe disposal as per
SWM2016 rule.

maintain the Project in accordance with Schedule I&II of the RFP and
provisions of SWM2016 and CPCB.

PIU PWD Smart city Dehradun (implementation agency of Nagar
Nigam Dehradun) also reserves the right to alter, modify, change, or
remove any of the conditions mentioned, with prior notice to agency.

H
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6 Schedule 1

Standards for treated leachates:-

The disposal of treated leachates shall m

eet the following standards,

namely:-
S.No  Parameter T
. Suspended solids, mg/l, max 100
2 Dissolved solids (inorganic) mg/l, |2100
max
3. | pH Value 5.5t09.0
| Ammonical Nitrogen (as N), mg/l, | 50
max
5. Total Kjeldahl nitrogen (as N), mg/l, | 100
max
Biochemcial Oxygen demand (3
6. days at 270 30
C), max, (mg/l)
() Chemical Oxygen demand, mg/l, (250
max.
8. Arsenic (as As), mg/l. max 0.2
9. Mercury (as Hg), mg/l, max 0.01
10. |Lead (as Pb), mg/l, max 0.1
11. | Cadmium (as Cd), mg/l, max 2.0
| 12, "Total Chromium (as Cr), mg/l, max |2.0
13 Copper (as Cu), mg/l, max. 3.0
14. | Zinc (as Zn), mg/l, max. 5.0
15. | Nickel (as Ni), mg/l, max 3.0
16, Cyanide (as CN), mg/l, max 0.2
17. | Chioride (as C1),mg/l, max 1000
18, | Fluoride (as F), mg/l, max 2 [
9 Phenolic compounds (as C6HSOH)| | \
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i The disposal of treated leachate shall also comply with any other upplici?hlc
b standards as mandated by the applicable other rules or standards from time
to time in addition to those set out in SWM Rules 2016 by MoEF & CC.

In case of any deviation from this Key Performance Indicator (KPI) ie..
failure to meet the treated leachate disposal standards, the Authority shall
have the right to reject the payment proportionate to the number of days for
which deviation is identified by the authority.




The scope of work for desi
LTP are as follows but not |

7. Schedule-I1

en, build, commissioning and maintenance of
mited to:-

The agency shall maintain the
for a total period of 2 years,

All necessary repairs, maintenance, overhaul, replacements ctc., shall
be made by agency during the maintenance period. Agency shall be
responsible for preventive repair, breakdown repair, comprehensive
repair during the 2 years period of maintenance.

Insurance policy to cover accident/fire/earthquake risk will be
Pm}‘"ded by agency on the cost of LTP during 2 years period of
maintenance.

Agency shall include supply of all tools, tackles, spares, oil&
lubricants, laboratory chemical, glassware, chemicals like,
phosphoric acid, ferric chloride, aluminium sulphate etc.

Agency shall be responsible for establishment of plant which is
capable of treating leachate as per standard mention in the schedule I.
Maintenance of Proper records of sampling as per approved
Performa.

installing and Maintenance including Mechanical, Electrical, Civil,
and all allied works of LTPF.

Sampling and testing of influent leachate based on the tests and
frequency desired by the PIU PWD Smart city Dehradun
(implementation agency of Nagar Nigam Dehradun) representative.
Maintenance of all functional and utility buildings, infrastructure,
and common areas within the plant campus.

The maximum downtime of the whole plant shall not exceed
24hours.

The Leachate Treatment Plant and associated services shall be
capable of working continuously 24-hours basis.

Equipment which needs repair to be carried out by Manufacturer/
Manufacturer’s authorized representative, the down time shall not
exceed 48 hours otherwise penalty shall be levied on the Contractor
at the discretion of PIU PWD Smart city Dehradun (implementation
agency of Nagar Nigam Dehradun) authoﬁty .
The Agency shall provide .the ‘requlred qualifie
technical supervisory, , administrative and non techn

Y

entire plant within its Contract price




and labour necessary to maintain the treatment plant so that plant can
operate 24 hrs.
The maintenance shall include the appropriate preventiv.c
maintenance  of equipment as per the Manufacturers
recommendation.

The plant must be in position to Work at the design capacity at
anytime.

The plant must be maintained according to the rules and procedures
laid down in the O & M manual (as per CPHEEO MoUD Manual).
At the end of maintenance period the plant shall be handed over to
the Nagar Nigam Dehradun in fully functional condition.
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gbF: - BSC/NB/CPM-PIU/2024/01 DATE: 02™ Aug. 2024

To,
wpmlect manager, :
DEHMDUN' UK :

subject:  Proposal for 100 KLD Leachate STP Plant (Blological Treatment).

Dear Sir,
We thank you for your enquiry for the above project for treatment of effluent. We wish to introduce
ourselves as one of the leading companies in design, supply, erection and commissioning of water
and wastewater treatment systems. Our main focus has been to understand the customer
requirements, offer most appropriate solutions at a r;ésonabl_e price. Since most of our plants have
been installed in very prestigious companles, we h_av'qe ensured that they match the international 1
quality. | | ='
We are now pleased to enclose our proposal for the Electro Mechanical equipment for sewage
. treatment plant. We hope you will find our proposal in line with your requirement. In case you
| desire any clarification, please contact the undersigned.

Your requirement is of 8 100 KLD STP Plant to .c;}hince the treatment treat of the effluent.
The Effluent water generated from Leachate, The water requires treatment to meetthe standard
horms set by the Pollution Control Board.

This proposal shall consider various aspects covering the parameters of water (both quality and
Qantity), the Scheme & process of treatment, process units involved in the treatment, their
. ecification with commercial terms & conditions.

" ::"“"C you. Yours

P, ( ﬁ
: , Sky Lif, Cattie Calchers, Whee! Borrow, Tow T of Hydruulics Age
s {Olﬂmwuluwdlmm‘m" Raing
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Machine, Sewer Machine,
Compactor, Shed Structure, Nala-man, Super
All type of Hydraulics Accessories, Spare Parts of All ltems
& All Type of Sewer Cleaning Machine)
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1.0 PROJECT INFORMATION ??-9
23 Project : STP
2.4 Refno. : ESTP/2530/24/100 KLD
2.5 Total flow rate : 100 m? per day

2.6 Operating hours 20 hrs per day
2.7 Designflowrate : S m3per hour

2.8 Model $ TIS-ETP-150-24
2.0 Operational Processes includes:
e Screening, e Filtration, .
o Sedimentation, .~ %"“Disinfection;
« Flocculation, - »*;" « Odourmanagement,
o Clarification ~ . . « [lrrigation of treated effluent.
3.0 RES ' '
3.1 Minimal !ﬂaqpower required:
3.2 Minimal civil work required.

3.3 Minimal operational cost. ‘

34 Minimal’f.oll(j waste generation. "

3.5 Easyto Ir:fqtall and easy to operate with automatic control *
3.6 No odor formation

4.0 INTRODUCTION

Your requirement is of a Effluent treatment Plant with a capacity of 100 m*/day to treat the effluent.
The Effluent water generated from Leachate etc. The effiuent water requires treatment in order to meet
the standard norms set by the Pollution Control Board.

This proposal shall consider various aspects covering the parameters of effluent water (both quality
and quantity), the Scheme & process of treatment, process units lved in the treatment, their

specification with commercial terms & conditions. .

5.0 DESIGN §PECIFI§§I!ON§
DESIGN INLET AND OUTLET CHARACTERTICS FOR ESTP
Effivent d e rate of wastewater to be treated: 100 m?/da | Mlu

= | Ppre-treatment | Post-Treatment 2
Ambient Ambient
5.5-8.5 6.5-8.0
200 ppm | <20ppm
300 ppm < 30 ppm

< 50 ppm

oo TR As o o AR
mmmwnﬂdmﬂ-ﬂnm
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6.0 END USE OF THE TREATED EFFULENT WATER

The treated effluent will be used for the following pu
¢ Gardening / Irrigation s

7.0 TREATMENT SCHEME

The ETP is of modular construction and the treatment process will consists of four stages.

TRADE EFFLUENT

A Stage 1: Primary Treatment
Screen Chamber, Effluent collection tank.

A Stage 2: Sel:ondary Treatment
SKID MOUNTED — Reaction Chamber, Primary Clarifier, And Secondary Clarifier.

Y Stage 3: Tertiary treatment
Filter Feed Tank, Pressure sand Filter and Activated carbon filter

N Stage 4: Sludge Trntment
Sludge Drying Beds, Filter Press

8.0 PROCESS UNITS
th their hm.f\'purpwe to be used for the treatment of leachate water are

The process units along wi
given in the following table:
:ao.' PROCESS UNIT BRIEF PURPOSE
1. | Barscreen For retaining coarse + 10 mm solids
2. | Effluent collection tank For collection of Effluent Water

T Primary & Secondary Treatment Eor settling out the solids, and control the pH
To store the treated sewage water for further polishing

Filter Feed tank
Multimedia Sand & Carbon Filter | For removing the suspended solids, Color & Odor
_|

! LS‘ udge Drying Beds | Pgmtgrlng of the sludge by solar.

o
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E_B,Q.E.Q-S-E—D WASTEWATER TREATMENT SCHEME

Following treatment scheme is employed for production of quality water for irrigation

discharge or recycling.

!! [l 165 Ifi;_.-,r"'
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www.bisariyagroup.com

32

L= e

RAW SEWAGE —
wo“K an .§
sew : ' : el
A RAW SEWAGE SCREENING
Seepy OIL & GREASE TRAP
b SEWAGE COLLECTION cum EQUALIZATION /
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10.0 Detailed Process Description of ETP
PRIMARY TREATMENT

The scheme for treatment of sewage wastewater will first pass through a screen chamber for
removal floating materials and then flow through the Ol & Grease Trap by gravitational force. The
overflow of screen chamber will go to Septic cum Sewage Collection tank (Equalization Tank). From
there the sewage water will be pumped to BIO reactor for Biological Treatment.

a.

b.

BAR SCREEN: The pumped influent passes through two no’s of in-line screen for removal of
coarse suspended solids. These screens would be manual.

OIL AND GREASE TRAP: Complete oll and grease trap with siphon arrangement to arrest all oil
contents in the trap will be provided. This trap will have specific RCC partition with underflow
arrangement to trap oil contents in each chamber. In last chamber there will be a siphon
arrangement as outlet for sewage. The tarp oil contents can be cleaned manually. There can be
a provision of oil skimmer application on higher volume of oil contents.

COLLECTION CUM EQUALIZATION: The effluent flows into the collection cum equalization tank

to meet the peak hour’s requirement and to get a homogenous mixture. Equalization tank helps
in sedimentation of grit in the absence of grit chamber. To avoid septic conditions, an aeration
grid can be provided which will also keep the suspended matter in suspension. We have
considered the invert level SW pipes at STP area maximum of minus 1.5 meter If the invert level
is more than considered one then a sewage receiving sump is required with pumping station.

SECONDARY (CHEMICAL) TREATMENT
PRIMARY CLARIFIER: The effluent from collection cum equalization tank will be pumped to a Reaction

Chamber for mixing chemical and to settle out the solids after flocculation. The supernatant from the
clarifier will be fed to main chamber reactor whereas the sludge will be sent to sludge drying bed.

The Primary clarifier/tube settler, which is designed on low overflow rate, is provided after the
collection tank to enable separation of solids. A steep slope is provided in the Tube Settler to eliminate

the need of scrapper mechanism.
The Clarifier water collected from the collection launder of the tube settler is then passed to the Filter

Feed tank.

PRIMARY CLARIFIER: The wastewater Is pumped from Equalization Chamber and flow to a
primary clarifier so as to settle out the solids and control the pH variations for/fyrther biological

treatment. A chemical dosing system will be provided before clarifier to aid i
supernatant from the clarifier will be fed to'BIO R'EA ze




SISARIYA

DURVEYOR 6 CONTRACTORS

PR CLEARING ECUIPMENTS & Email : B;cubg;mall.com
thip i sales@bisariypgroup.com
www.bisarlyagroup.com

b. FLOCCULATION: Water is then fed to flocculation chamber which is dosed with alum on frequent ? 3 3

basis at a proportional flow rate (sized to the capacity of the plant) for solids removal by
sedimentation in the clarifier.

TERTIARY TREATMENT

It is necessary to pass the sewage water further through tertiary treatment comprises of filtration with
pressure Sand Filter for removal of suspended solids then with Activated Carbon filter for removal of
trace organic matter, colour & odour. The treated sewage water will be given dose of chiorine for killing
of pathogens (Disinfection). Then this treated water will discharge to irrigation/plantation.

a. CHLORINATION CUM DISINFE Optional): Supernatant water from the secondary
clarifier is fed to the chlorine contact tank or surge tank. A chlorination system will dose
chlorine on a continuous basis. This tank will also act as housing tank for filter feed
pumps. i

b. MULTI MEDIA FILTRATION (MMF): The disinfected water will then be passed through
Multimedia filter(s) to reduce suspended load and turbidity, BOD, colours, odour and fine
particles. It finally polishes the treated water and reduces the residual chlorine.

The wastewater so treated can be utilized for gardening or for flushing and recycling.
The backwash from the MMF unit will be fed back into the collection tank.

¢. SLUDGE DISPOSAL: A proportion of sludge from the clarifier and bloreactor is pumped
via the hydro cyclone into the sludge holding tanks/ Sludge drying beds (SDB).
Supernatant from the sludge holding tanks is decanted and returned to collection tank
for re-processing. A part of sludge is periodically re-circulated as MLSS to bioreactors.

d. ELECTRICAL CONTROLS: The BIO Reactor will have a complete centralized control panel
mounted on the same skid. it will have both automatic and manual operation mode. The
control system shall include circuit breakers, motor, starters and timers all housed in a
weatherproof cubicle type panel board.
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11.0 SCOPE OF SUPPLY: LIST OF MECHANICAL EQUIPMENTS

The list of the mechanical equipment required for the ETP is given below:

L S.No. Description Qty.
" Primary Treatment
1 Bar Screen 1 No.
Secondary Treatment
2 Effluent Lift Pump 2 Set
3. Air Blower with Accessories 2 Set
4. Anoxic Tank 1 No.
4. Aeration Tank 1 Set
5. Primary Tube settler Tank with media 1 set.
8. Sludge Lifting Pump 1 Nos.
Tertlary Treatment
9. Filter Feed pump 2 Set
10. Sand Carbon Media Filter 2 Nos.
11. Online PH meter 1 No.
10. Online Flow Meter 1 No.

For Bisarlya Ana Lontractors
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Garbage Tipper, Cement Bulker, Sewer Machinel Sewer éﬁl

Dumper Placer, Refuse Compactor/ Static Compacior, Shed
gmmmwamm & All type of Hydraulica Accessories,

(O&M Super Sucker & A Type of Sawer Cleaning Maching)
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12.0 Schedule of Supply for 100 KLD STP Model - 2530

I. BAR SCREEN CHAMBER:

Location Before Equalization Tank

Application Screening of floatable matter

Chamber & Screen MOC / Type | RBC Chamber with SS Screen / Bar Rack

Size of Bar | 10 mm, Inclination 45 °C

Size of spacing 10 mm

Quantity 1 No Al
Il. EFFLUENT LIFT PUMP;

Location After Effluent Collection Tank

Application To feed Effiuent water to Reaction Chamber

Capacity 5 m¥/hr,

MOC (o]

| Make Kirloskar
Quantity 2 No. (1w +1s)

ill. ANOXIC TANK WITH ACCESSORIES

Application Reduce blo-Load
MOC MSEP (4mm MS Sheet +2mm FRP)
Accessories Gear box with motor shgf_t

V. AIR BLOWER WITH ACCESSORIE R )
Make Everest / Alrvac
Type Bbwe.r tvpe
Quantity 2 Nos. (1w + 2s)

V. AERATION TANK
Make MSEP (4mm MS Sheet +2mm FRP)
Quantity 1 Nos.
MBBR Media TIS

Vi. PRIMARY TUBE SETTLER TANK WITH MEDIA - 1 Lot.

" Location After Reaction Chamber
Application Settling of suspended solids
Description Cﬂmpl.t. with tube "tt"ng and CO“QTOH compartments
suitable with Sludge withdrawal systerh.
Capacity Suitable to handle 100 m*/day
| MOC MSEP (4mm MS Sheet +3mm FRP)

W

S5 TS
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VIl. _ Tube Settler Media o0
Length 750 mm # 3 6
Angle Inclination- 55°
MOC PVC UV Stabilized
Make TS

VIil. SLUDGE LIFT PUMP
Location For the Connected with Tube Settler Tank
Application To feed Sewage water to BIO Reactor
Type Mud Pump Centrifugal, Self-priming
Capacity 2 m*/hr.
Head 10m
; MOC Cl
- Make Kirloskar
Quantity 1 No.
IX. FILTER FEED PUMP
Location Before Multimedia filter
Application To feed the treated sewage to PSF and for backwashing
Type Centrifugal, Monobloc
Capacity 5 KL/hr.
Head 15-20m
Make Kirloskar / equivalent
Quantity 2 No. (1w +1s)
X. MULTIMEDIA FILTER
1 Location After Filter feed tank
Application Remove fine suspended solids, color and odor
Capacity SKL/hr
MOC FRP (24" X 72")
Make Seaflo / Equivalent
Quanﬂty 2 No.
Location At the Pipe Line
Application To Indicate the PH of Water /
Online Digital [ ]
Aspof Exidlent [
s e AU
s And Lontractors | )
6‘ .l ._ : ._..’ ]
oh\Garbege Bulker, ) !tllr
Bin Dumper Placer, Refuse Compactor/

rs, Sky Lif, Catte Caichers, Wheel Bomow,
(O&M Super Sucker & Al Type of Sewer Cleaning Machine)

———

LTI AL ARE. P SN




SUF\?IS/\R|Y/\

EYOR & [ ( INTRACTORS
' No.: 1
ALL TYPE OF : HYDRAULIC OPERATED CARBAGE. SEWER CLEANIAEAIPMENTE & PARTS Mob.: +91 93
St et R SR e LALE S Email : bscgzb@gmail.com
aog OB & : sales@bisarlyagroup.com
— i , www.bisariyagroup - om
'l.

mie

Xil. FLOW METER -1 No. -
Location At the Outlet Pipe Line ?3;’
Application To indicate the Water Flow
Type Analog g =t N
Make Kranti / Eqvt.

9. DETAIL OF ELECTRICAL WORKS

CONTROL PANEL

Location McCC

Description Control panel will be fabricated In 14 SWG/ 16 SWG CRCA sheet with
non-compartment, dust and vermin proof. Machine mounted.

Internal Electronic Components Siemens / Bentex / Tele-mechanic / Equivalent

10 . DETAIL OF INTERCONNECTING PIPING . G, T
Description AN Supply of lnterconnectin_g_L piplng, fitting & valves, for ZLD units

MOC ] UPVC /MS
Make - PRINCE

11. DETAIL OF CIVIL WORK: -
A aVIL WORK \

1.0 SCREEN/GRIT CHAMBER/OIL AND GREASE TRAP SPEQRCATIONS

1.1 | No. of units No, 1

1.2 | Capacity KL 5

13 MOC RBC/ RCC RCC/RBC walls

2.1 | No. of unhts No. 1

2.2 Capacity KL 50
23 | MOC RCC/RBC RCC

Proprietor

- Woppier of; Tipper, Cament Bulker, Mﬁw
o “wmimw Compacior, &
, Sky Lift, Cattie Caichers, Whael Borrow, 8 Al type of Hydraulics Accessories, Al ltomg
(O&M Super Sucker & All Type of Sewer Cleaning Machine)
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,. ET MSEP WORK: - -
A | aviL work

L OPERATT D GARHAGE SEWER CLEANING FOUIPMERTS & PaltTs

1.0 MBBR Tank B ?35
1.1 No. of units No. o ke
12 | Capacity T x| 15415-30
13 | MocC MS + FRP MS + FRP
2.0 Primary Tube Settier Tank =
. 2.1 | No. of units No. e =
i 2.2 | Capacity KL R
r' 23 | MOC MS + FRP MS + FRP
12, BIS SCOPE OF WORK
S e
S. No. Description
1. Supply Mechanical Equipment’s as per detall above
r 3 Supply of Electrical Items as per detail above
3. Supply of piping, valves, and other accessories as per detall above
4. Supply of Instrumentation items
5. Operator’s training
6. Supply of operation and maintenance manuals
7. Erection & Commissioning
8. Supply Civil drawings & supervision over civil works.
Z0 ixnsfg,"_\__
%,.,/’—\ (4 L.ﬁ\
g(f;u;izmsﬂu
N\ 25,
NS '
\:;-_:.. ™
Tipper, Coment Butker Machine, tainer,
Refuse Compactor/ , Static Compacior, : Maching
Immc.:.“c.jd..‘mm. I“lwidﬂydrluhhmu:-u. All tema
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WARRANTY ‘ 7 3 q

Ou.r sgpplzers warrant its product to be free from defect in material and workmanship
upon leav.tng_ l‘ts factory. The obligation shall be limited to repair or replacement and in no event
shall the liability exceeds said parts repair or replacement for the period thereof.

The Warranty does not cover the damage caused by:
1. Improper Electrical supply,
2. Non-qualified personnel loading or unloading, moving, or installing the equipment,
3. Fire, Explosion Flood or similar perils,
4. Unauthorized modifications or alterations of the equipment,
S. Improper or inadequate maintenance.

NON-CONSUMABLE PARTS
From the date of installation of machine for a period not to exceed 24 months.

CONSUMABLE PARTS
No warranty is, however, offered for the consumable parts.

ORDERING ADDRESS:

BISARIYA SURVEYORS AND CONTRACTORS

Plot No. 19, KHASARA NO 231/2 ABUPUR INDUSTRIAL AREA NEAR BISCUIT
GODOWN MURADNAGAR GHAZIABAD UP 201206.

A 1303-1304, 13™ FLOOR RAJNAGAR RESIDENCY RAJNAGAR
EXTENSION GHAZIABAD, UP, India

WWW.BISA YAGROUP.COM

Proprieto!

NV
Tipper, Cement Bulei,

mww | , Static Compacior, , Nala-
g8 LR, Cattle Catchers, Wheel 3 A typs of Hydraulics Accessories, o
A (OBM Super Sucker Type of Sawer Cleaning Machine)
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Civil work is in under progress for 100 KL LTP plant installation. ? qo
~ Current photo

GPS Map
| Camero Lite |

— i v - % E -

8WWC+FGV, Caentral Hope Town, Uttarakhand 248007, India

| atitude Longitude
30.3432837/5" 2870211287

Local 030303 PM Altitude 5149 meters
GRT 09 33032 AN Saturcday, 0911 2024

GPS Map
 Camerc Lite |

8VVF + 3CC, Dhulkot Rd, Mehreka Gaun, Central Hope Town, Uttarakhand
24800/, India

Latitude Longitucde
30.3431468° 28739151

Local 03202:13 PM Altitude 515 moeters
GMT 09:32:13 AM Saturcay, 09.11..20249
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SEP Pond Current Photo at Sheeshambada Processing plant
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GPS Map

BVVC+ F6V, Central Hope Town, Uttarakhand 248007, India

atituie |l ongitucie

300.34311252° il 7

Local 0% 3902 PM Altitude 519 meters
MIT 1220902 PM Thursday, 24.10 20249

GRS Map

.f_—"  Camera Lite ]

SVVC r FOV, Central Hope Town, Uttarakhand 248007, India

Laatitiicdes Longitucie
10). 3431 2934" 77.87060797"

e al 05 39.49% PMM Altitucte S149 maoters
Gl 120949 P Thursclay, 24 .10 2024
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8VVC+F6BV, Central Hope Town, Uttarakhand 248007, India
Lat 30.343078°

Long 77.870751°

08/08/24 10:47 AM GMT +05:30
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u GFES Map Camoras

Central Hope Town, Uttarakhand, iIndia
BYVVC+FGYV, Contral HMope Toawn, Uttarakhand 248007, India
Lat A0.343063"

Long 7/.B706088%
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MONTHLY DISTRICT-WISE RAINFALL SUMMARY OF UTTARAKHAND

#HE 9 39EvE: Ia0Es
MET. SUBDIVISION: UTTARAKHAND

¥ FIRET, 2024 ¥y asht (73 (R 01.08.2024 WI: 08:30 = B RIS 06.08.2024 WIA: 08:30 ¥ 7%F)
RAINFALL(M.M.) FOR THE MONTH OF AUGUST 2024 (FROM 08:30 HRS IST 01.08.2024 TO 08:30 HRS IST 06.08.2024)

DISTRICTS arEafa® ACTUAL HIHT NORMAL 9w+ DEPARTURE (%)
m ALMORA 40.1 49.2 -19
ATINAT BAGESHWAR 119.7 49.2 143
THRTHT CHAMOL 95.3 54.3 75
TFgTEad CHAMPAWAT 26.8 79.7 &7
¥ DEHRADUN 157.4 1148 37
qidt rgarer PAURI GARHWAL 48.3 103.8 53
2 EaTe TEHR) GARHWAL 92.4 75.7 22
FREET HARIDWAR 17.7 80.8 45
AT NAINITAL 7% 88.5 14
g PITHORAGARH 63.8 95.2 -33
FEWATT RUDRAPRAYAG 80.8 129.6 38
IUH FAE AAT UDHAM SINGH NAGAR 471 78.8 40
FEETY UTTARKASHI 109 87.1 25
IYQUE T9T SUBDIVISION RAINFALL 83.6 83.2 1
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Special Press Release Date: 20-07-2024

Sub:_Active to vigorous monsoon conditions over Uttarakhand on 21" & 22™
July 2024.

4 Current Meteorological analysis :

The current meteorological analysis and Numerical Weather Prediction models
indicate existence of Monsoon trough at mean sea level passing through Jaisalmer,
Ajmer, Damoh, Mandla, Raipur centre of depression over Odisha coast and thence
east-southeastwords to east central Bay of Bengal. A western disturbance as a trough
in middle tropospheric westerlies with its axis at 5.8 km above mean sea level runs
roughly along Long. 66 degree East to the north of Lat. 28 degree North. Moreover,
A cyclonic circulation lies over Himanchal Pradesh at 1.5 km above mean sea level.

Under the influence of above systems, the peak activity of rainfall likely to occur
from Afternoon/ evening of 21* to Afternoon/evening of 2_2..3 July 2024,

4 Rainfall forecast:

Light to moderate rain/ thundershowers are very likely to occur at most places
from 21% i 22™ July 2024 in disirici of Uttarakhand.

% Weather Warning for Uttarakhand :

21* July 2024

*Watch : Heavy rainfall likely to occur at isolated places in Tehri, Dehradun,
Rudraprayag, Chamoli & Haridwar districts of Uttarakhand.

=1

/%
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*Thunderstorm accompanied with lightning and intense to very intense spells
very likely to occur at isolated places in Tehri, Dehradun, Rudraprayag, Chamoli
& Haridwar districts of Uttarakhand.

22" July 2024

* Watch : Heavy rainfall likely to occur at isolated places in Tehri, Dehradun,
Rudraprayag, Chamoli & Haridwar districts of Uttarakhand.

¢ Thunderstorm accompanied with lightning and intense to very intense
spells very likely to occur at isolated places in Tehri, Dehradun,
Rudraprayag, Chamoli & Haridwar districts of Uttarakhand.

% Impact/Advisory:
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Note:1. *Kindly login to Meteorological Centre, Dehradun’s Website
m.imd.gov.in/dehradun/) for regular & detailed updates of forecasts, warnings and

impacts.

2. The revised special press release will be issued tomorrow on dated 21* July 2024,
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LEGENDS:
1 — L —
INTENSITY (INSTV) DISTRIBUTION (DESTR) s b
VERY LIGHTATR 57l TRACE-24mm | ISOLATED S5t | ISOLATED(DFTO 25% AREA) UNLAKELY Upwish
Py pr— 28 15 mm FEW S T SCATTERED (DETWEEN 3559% LIKELY 26 10 50%
MODERATE MWORy 156-6ldmm | MANY 5w TR JASILY VADESPREAD (BETWEEN | yemy LIKELY | 510 78%
REAVY il “S11SSmm | MOST AR vEE &mmmux MOSTLIKELY | Above 75%
VERY BEAVY Wy o0 115.6- 2044 mus
EXTREMELY HEAYY /3780 | =
n [ )
Intense rainfall spell 20-30 mm/hour
Very ntenserainfallspell | 30-50 mmhour |
Extremely intense rainfall spell 50-100 mm/hour
Cloud Burst >100 mm/hour
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Green Clean Waste Management Private Limited
Sheeshambara, Selaqui, Dehradun,Uttarakhand 248197
CDRO LOGSHEET
Date: otloa | 2™ Page No.: © |
Electricity Outlet
SNo| Time Consumption ",}:‘r (trested) ':2,‘::;'
(UsiVKWH)) .y (m’/hr)
|

11 g0 359 \:o 09 03
2 | giae il 08 oY
3 |10'30° -1 0’3 03
4 | .3 1+ o' o3
5 | 130 11! 08 0-3
6 w:ae AR o-8 o'\
7 15330 |0 o 0+3
8 IG~3e "‘ 0<% o+3
9 113:30 I-! o5 ©+3
10 | (g.30 e o8 o-Y
11 | 19230 [\ 3%0 \-1 0% 63
12
13

Ta"b’ 2| R+6

NOLE: . cviismscommmmmmmmrsorame s i
Ravi * 8070 20200

Lustk ® 13100 Tel4100

CDRO Operator
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®eshambara, Selaqui, Dehradun, Uttarakhand 248197
, CDR HEET
Date : bxloq\zow L 2 Page No.: ©2-
h-__-—_--—-'——-—-__
SNo |  Time cﬂ?::;g, Inlet (?uT:::i) Rejues
(Unit/KWH)) (m/hr) (m’/hr) ke
| L~
%30 tizgo | 9+ 8 e
2 | g:30 -1 0% 0+3
3 |we:ao L 0-8 o-H
4 | Wrz2e 10 o3 o-3
5 RS ) -1 o3 o+3
6 [lysae ! 6°8 o 2
7 1330 -] 0°g o-3
8 16y 30 1+ L 0= o4
9 |11:3° e -3 il
i | s \e) 0.8 03
g - Fi50 ] 1+ oo} ©-3 i
12
13
ok - =
Note:
e i kit
?_o.\fl B =
(g™ e 148
Lyt 7 L
CDRO Operstor
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5 Green Clean Waste Management Private Limited
3 Sheeshambara, Selaqui, Dehradun, Uttarakhand 248197
]
® Dat b
e "
5 Dglo 9 I'af-‘ﬂ" Page No.:q 3
Electric Outlet

3 S.No Time Conunp‘t?on IE::‘ (“';"d) Rej";:.d
) (UniVKWH)) Ll (m’/br) i)
S
by : O (S Yot Il 08 03
9 2 9 o | 2 o9 O'L‘
) 3 | lo3p 1o ot 03
a .

4 .36 I L 0%
[N
° 5 I-Q :30 ‘ 1 Q- 8 o Ll

| 9 6 |14 2, | o R 0.3

>
- 7 IS* 3o e o 0.7} o3
» g8 |16 32e V2 o g o\
o 9 1730 = B % 03
2
. 10 |37 30 I o 09 03
e 11 | 19: 3 Nnua¢ } & o o‘l‘l
B

12
®
) 13
:

R R.§&
9 To +a)
L
Note

'.QQV;"CS@-E,(D@
® Lunch Time -
* CDRO Operator
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Green Clean Waste Management Private Limited i :
Sheeshambm Selaqui, Dehradun,Uttarakhand 248197 ’ j: % l
o CDRO LOGSHEET |
U 69 204 e AT ",
SMo | Time / 55;"“:.:.;;; ] ot / s [ i | .
v &
! I a2y ! I'EYS -2 I 0-% I ¢ '!r =
, ] o, ge } I [ " } 63 | &
3 1] .5 b I o7} 7 c > :
_4]!2:35 v [ 5 foz ¢
5 llh‘s ke o3 ! o .
6 |15 3¢ I'o o+ } & = :
7(!6:30! ’ b o8 lf? €
8 Il'—'}.zo] Uy l 1% ] &5 ]c.-u. ‘:

f | ‘
o] | | f °
10 ] ! I 1} :
T | | ;
il | | l '
] | | | f @

-r;&q_'l] I 2 L 6: 2 / __j'l :

S'Q&un-:'oq:)(g To |R:ad
Lunch Time - 137w 1, 1u. 4
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SILVERTOAN -

PAPERS LIMITED

PURCHASE ORDER

Phone No.:- 9756750000
Email :-silvertoanpapers@rediffmail com

To
GREEN CLEAN WASTE MANAGMENT PVT.LTD.
PATNA, BIHAR-800001

Our Ref. No. 714
Dated: - 24-10-2024
GST No. :-09AABCS2553E1Z)

Dear Sir,
With reference to your above offer, We are pleased to place the following purchase order to
you on the terms and conditions given below:-

| PARTICULARS | ~|arv [ RATE _ _AMOUNT
1. RDF /NRSW %soooqw 1000/~ [0.00/-
Terms And Conditions :-
s Delivery Period IMMEDIATELY.
s  Taxes GST AS APPLICABLE
e P&F NIL.
e FREIGHT PAID BY US
For SILVERTOAN PAPERS LIMITED
Works : 9th Km., Bhopa Road, Muzaffarnagar-251 001 (U.P.) INDIA ® Phone : +91 131 2468783, 2756768007 375R 709000

Fax : +91-131-2468784 & e-mail : silvertoanpapers@gmail.com, silvertoanpapersarediftinai o o
Regd. Office : D-201-A-1, The Nagarjuna Apartment, Chilla Regulater, Mayur Kunj, Delhi-110096 INDIA & CIN : U201 200800 i
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v Government of Uttarakhand
‘:: \ ...........
4
\ «  Certificate Issued Date s
P > Account Reference . by 0
" Unique Doc. Reference . SUBIN-UKUK128900472320315727556V ;e
: . Purchasedby : NACOF INDIALTD , oo %o
g *  Description of Document '+ Article 5 Agreement or Memorandum of an agreement ... °
¢ Property Description ©NA o
lll : ion P Ra. . 0 - e, a .
| : Conslderal rice (Rs.) (Zero), > e
. First Party : NACOF INDIA LTD ¢ s
Second Party . NA i i
Stamp Duty Paid By : NACOF INDIA LTD P
: h ; ; 500 - i
. : Stamp Duty Amgunt(Rs} Five Hundred only)
& - 3wty -
I
{ L
A
|
# ShaliglUwar!
4 Stamg Vendor
! Co it Road,Dehradun
}I
|
N R srveeas Please wiite ot type bulow this fine
5 Agreement for Co-processing of Shredded & Non Shredded RDF/Plastic waste
i S e 2 :
§ & Thig Agreement is made and entered.into this 03" day of February, 2023
AN By and between:
[ |
4 First Party M/s. NACOF Indla Ltd, which Is the having its facilities at Sheeshambada, Sherpur.
¥ Selaqui, Dehradun, Uttarakhand (hereinafter called as NACOF and referred to as first part, which
‘,} ! ] expres_slan shall, unless repugnant to the'context, include ils suet¥Ssars and penmtted assigns.)
' P iACOF 983669

s

Signntury
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And

Shree cement Limited a Company incorporated under the provisions of Companies Act, 1956,
having its registered office at Bangur Nagar, Beawar, Distt Ajmer (Raj) (herein called as SCL) and
which expression shall, unless repugnant to the context, include its successors and permitted

assigns, this agreement is for supply of Shredded and Non Shredded RDF/Plastic waste to SCL's
following Cement Plants: - :

1. Ws. Shree Cement Ltd, Beawar plant-Address- Village Andheri Deori, Beawar, Distt

Ajmer, Raj

2. Ws. Shree Cement Ltd, Ras plant-Address- Village Ras, Tehsil Jaitaran, , Distt Pall, Raj

lhlﬁlAG't,)Fma\nd SCL are hereinafter individually referred to as a "Party”, and collectively referred to as
e "Parties”,

WHEREAS:

A.

NACOF is engaged is operation of supply of horticulture, forestry, planting equipment's &
machinery, solar energy, organic farming etc. It is involved in the business of collection,
Segregation, disposal of Non-Recyclable Plastic waste area in the safe disposal & environment
fria_:d:_y manner in consonance with laws and within the framework of State and National
guidelines,

SCL is in the business of manufacture and sale of different types and grades of cement and has
the capabllity to dispose the waste materials in an environment friendly manner thru co-
processing in the cement kilns located at RAS unit (hereinafter referred to as the Units’).

The primary objective of this Agreement is to support the pious intent of the government to free
India from single-use Plastic waste and conserve environment in the public interest. This initiative

would be helpful to in getting rid of the menace of single-use plastic which is degrading the
environment and creating health hazards for the society at large.

. NACOF shall supply Shredded and Non Shredded RDF/Plastic waste to respective SCL units

for Disposal through Co processing. Shredded and Non Shredded RDF/Plastic waste shall be
free from dehbris, stones, construction wastes, dead animals, metals, Bio-medical waste and other
banned items by CPCB for Co-processing (Specified in Annexure 1B).

. Inturn, SCL has agreed to co-process the waste in.the public, social and environmental interest

and as part of its social initiative at its cement kilns located at the above said Unit. For this
purpose, SCL commits itself to make requisite capital and other investments for making the
sustainable use of the Shredded and Non Shredded RDF/Plastic waste and thereby contributing
to the aforementioned sociel cause. Thus, both the Parties jointly while observing their respective
commitments in public, social and environment interests enter into this agreement in consonance
with laws, where NACOF the promises to provide Shredded and Non Shredded RDF/Plastic
waste in consonance with this agreement, and in turn SCL commits itself and promises to co-
process the Shredded and Non Shredded RDF/Plastic waste at its cement kilns while committi

ng
to make requisite capital and other investments for this purpose, which shall be good and
valuable consideration for each other.

. Any Green Benefits, subsidies and/or other benefits of any nature, if any, amiving out of

procurement/use of above Non Shredded RDF/Plastic waste supplied shall be claimed by SCL
plants. These could be related to CDM, PAT, CO2, Bio mass use, as per applicable laws.

NOW, THEREFORE, in consideration of the mutual agreements, promises, covenants,
representations and warrantles set forth In this agreement, the receipt and sufficiancy of which is

acknowledged by the Parties, the Parties hereby agree as follows:

r NACOF
%’ﬂwﬂw

- —

aull

% L

-

780
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1. Scope of Supply of S8hredded and Non Shredded RDF/Plastic waste
During the Term, the NACOF shall supply Shredded and Non Shredded RDF/Plastic waste

to SCL as per the following specifications.

Table 1 :- Specifications and acceptable limits of Materlal

<y Parameter UOM Acceptance limit- al plants
1 |NCV (As received) K.calK.g > 2000-2500
Loading at source is in scopa of NACOF and
2
Loading & Uniceding Unloading at receiving end Is in scope of SCL.
3 |Qua ; Daily Generation of Shredded and Non
iy Aatabiy Shredded RDF/Plastic waste is 100 MT
Quantity Commitment of Non Quantities may Increase / decrease as pes
4 Shredtzltyed RDF/Plastic waste per MT Iavailabnmy at NACOF and utilization by SCL,
Month (Indicative) Plant.
5 |Size Varied
SCL may discontinue/ taking of Shredded and
Non Shredded RDF/Plastic waste with prior
intimation If NCV _(ARB) < 2000 KCal/Kg in
6 |Supply Prospects Keal/Kg receipt vehicles.
the Truck
7 |Moisture % Max. Monthly Avg. Moisture < 40%
8 |Chloride % <25%

11

NACOF shall make avallable the Shredded and Non Shredded RDF/Plastic waste while

complying the aforementioned

specifications for delivery to S8CL's factory set from the

NACOF factory. The NACOF shall be responsible for loading material in bags / bale / loose
in to the transporting vehicle arranged by the 8CL.

1.2 Shredded and Non Shredded RDF/Plastic waste should be free from

1.2.1 Any of the banned items listed in the Annexure 1B attached herein.

1.2.2 Construction and demolition wasie and inert material like stones, glass, metals atc.
1.3 The Parties agree that the NACOF shall ensure that the spacifications as per Table 1 in the
Shredded and Non Shredded RDF/Plastic waste shall be maintained on monthly average basis.
It is further agreed that quality of Shredded and Non Shredded RDF/Plastic waste is not within
the permissible limits, then SCL shall be entitied to discontinue/Stop the supplies of Shredded
and Non Shredded RDF/Plastic waste from that source, it is agreed and understood between
Partles that it shall be prerogative of the 8CL to decide the same.
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Su and Dellvery:
guzpngn- NACOF, will make available 500 MT/Month Shredded and 500 MT/Month Non

Shredded RDF/Plastic waste for SCL, SCL may align vehicles for Shredded and Non
Shredded RDF/Plastic waste liiting from their Unit as per SCL plant requirement and quality.
however SCL may intimate any change in the schedule as per their unit requirement.
Dellvery

221 The delivery schedule of Shredded and Non Shredded RDF/Plastic waste shall be

pared in agreement with both parties on fortnightly/monthly basis.

22,2 In case of any change in the mutually agreed delivery schedule by parties, then the
affected party will Intimate to the other Parties and all parties will discuss and arrive at
mutually agreed solution to deal the situation,

2.2.3 The Transportation of the Shredded and Non Shredded RDF/Plastic waste to the
SCL's factories shall be at the cost and responsibllity of the 8CL. The NACOF shall
ensure that the vehicle is loaded at the earliest with the quality Shredded and Non
Shredded RDF/Plastic waste as per specifications under clause 1. Notwithstanding
the aforesald, the NACOF shall continue to bear 100% risk of any item that are not
ordered by SCL as per the clause 1 of the agreement.

224 The dispatch documents shall be prepared by the NACOF while complying with the
requirements of applicable laws inciuding those which may be required by the Pollution
Control Boards or other departments for the transportation of the Material.

2.2.5 All requisite approvals for supplying and dispatching the NACOF to the SCL by the
facllity or any other authority as per applicable rules shall be obtained and complied
with by the NACOF. 8CL shall obtain statutory registrations and approvals from
concerned authorities for co-processing the Shredded and Non Shredded RDF/Plastic
waste In s factories and comply with all applicable laws in this regard.

23 e

Documents to be provided by the Parties

2.3.1 NACOF shall ensure for weighing of Shredded and Non Shredded RDF/Plastic waste
at its own and Issue necessary challan / Dispatch documents, The SCL shall arrange
for, unloading and storage of the material at it factories. The weighing of the Shredded
and Non Shredded RDF/Plastic waste shall be carried out and recorded at Weigh bridge

_located at NACOF. i

2.3.2 NACOF shall at the beginning of each month, issue to the S8CL Dispatch quantity details
during the term of this agreement.

2.3.3 SCL shall be responsible for unloading, Storing, Pre-Processing, and Disposal of
Shredded and Non Shredded RDF/Plastic waste through Co-Processing in its kiln in
the cement plants.

2.3.4 SCL shall at the beginning of each month during the Term of this agreement, issue to
the NACOF upon their request, a Certificate of Co-Processing of the Non Shredded
ROF/Plastic waste received for Co-Processing during the previous month in the format
set out in Annexurs 1A attached to this agreement.

Commerclal terms for the Co-processing of Shredded and Non Shredded RDF/Plastic

waste: .

Price:

3.1.1 Charges for material on ‘Shredded and Non Shredded RDF/Plastic waste at Co
processing Specifying the parameters as per Specifications mentioned in Tabled,
GST shall be extra as applicable

Sr. No. | Waste type Cost Rs./MT
1 Shredded RDF/Plastic waste 650
2 Non Shredded RDF/Plastic waste NH

¥
3.1.2 Charges for Shredded RDF/Plastic waste will be pald by SCL to Nacol. Bills will be
ralsed by Nacof to SCL on monthly basis and payment by SCL will be within 7 days

'i'-' O\ “iACOF
' L]
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after receipt of the Invoices.
3.1.3 Loading of Shredded and Non Shredded RDF/Plastic waste Is in the Scope of NACOF.
314 ;gnspmaﬂons of Shredded and Non Shredded RDF/Plastic waste Is in the scope of
L.
: 3.1.5 Any other statutory dues shall be extra as per appticable rules.
4, Term and Validity of the Agreement
The Agreement will be valid from 03" February -2023 to 2™ Februray -2024 (for 01 Years)
or till further period, the generation of The Agreement may be amended by written consent
of all the Partles to the Agreement.

5.  Testing of quality Parameters
5.1 Each consignment of Shredded and Non Shredded RDF/Plastic waste shall be tested by
SCL for the parameters, and Resulis as per SCL laboratory shall be final and finding.
. However in case of huge variation In results, Parties shall be entitied for joint sampling and
testing at SCL's lab or any other third party lab.
5.2 Pre-shipment inspection: SCL shall be entitled to inspect the consignment prior to dispatch
(including third party inspection) at site or source location of NACOF If required.

8. Point of Contact
NACOF and SCL shall nominate persons who should act as points of contacts during the term
of the Agreement.
7. Force Majeure.
Neither party shall be considered in default in the performance of its obligation under the Agreement,
if such performance is prevented or delayed on account of war, civil commotion, strike, epidemics,
pandemic, accidents, fires, unprecedented floods, earth quake or because of promulgation of any law
or regulations by the Government, unforeseen breakdowns, operational and maintenance stoppages
at the Second Party's Cement Plant or on account of Acts of God.
At the time of occurrence of a force majeure condition, the affected party shall give a notice in writing
with documentary proof within Ten (10) days from the date of occumrence of the force majeure
condition Indicating the cause of force majeure condition and the period for which the force majeure
condition was likely to subsist. This agreement shall remain suspended during the period of force
majeure. However, if the reason continues more than ninety (80) days, the parties hereto may
mutually agree to modify the terms of the Agreement or terminate the same. On such termination,
SCL/ NACOF shall be obliged to settle all dues to other party as the case may be.

8. Settiements of Disputes

The Parties shall endeavor to settle by mutual consultation any claim, dispute, including any Dispute
with respect to the existence or validity heraof, the interpretation hereof, the activities performed under
the Agreament, or the breach of the Agreement.

Any Dispute which cannot be settled within Thirty (30) days of consultation as provided written notice
to that effect o the other Parly and such arbitration shall be conducted at place mutually decided by
all parties in accordance with the provisions of the Arbitration & Concillation Act, 1996.

The Partles agree that the award passed by the arbitration panel shall be binding upon the Parties,
and that the Parties shall not be entitled to commence or maintain any action in any Court of Law in
respect of any matter in Dispute arising from or in relation to the Agreement, except for the
enforcement of an arbitral award or for seeking injunctive rellef or in case of appeal against arbitral
awards passed by an arbltration panel pursuant to this Clause.

9. Indemnity
NACOF shall defend, indemnify and save harmiess SCL and their directors, empioyees and agents

from and against any and all claims, demands, fines, loses, damages, costs, penalties, expenses,
actions, sults or proceedings, Injuries, monetary liability on account of death of any person, cost of
response to any governmental inquiry, llability for loss of or damage to property and reasonable
attoney and consulting fees and costs relating to any of the forgoing resulting from the act or
omission, breach or nonconformance by either party with the provisions contained in the Agreement
or any statutory non-compliance. The foregoing indemnification shall not apply to the extent that such
losses, expenses, claims, actions, damages or liablilities to which the Indemnified Party may be

]

L

v "'l’
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subject were caused by the gross negligence, fraud or willful misconduct of an Indemnified Party.
10. Non-Waiver )
Any delay or omission on the part of each Party in exercising any rights provided under applicable
laws or under this Agreement shall not impair such rights or operate as a waiver thereof, The partial
exercise of any right provided under applicable laws or under the Agreement shall not preclude any
other or further exercise thereof or the exercise of any other rights under the Agreement.
14.  Relationship .
It is understood that this Agreement between the parties shall be on a principle to principle basis.
None of the provisions of this Agreement shall be deemed to constitute a joint venture or a parinership
or even agency between the parties hereto and party shall have any authority to bind the other or will
be deemed to be agent of the other party in any way.
12.  Notice
Unless otherwise provided in the Agreement, any notice, report or other communications given or
made under or in connection with the matters contemplated by or arising herein, shall be deemed fo
have been duly given or made if sent by personal delivery or by facsimile fransmission confirmed by
email or upon receipted delivery at the address of the relevant Party.
13.  Applicability
Any Purchase Orders issued for the transaction mentioned herein in this document shall be subject
to the terms herein,
14. Non-Exclusive Transaction
This Agreement Is nonexclusive in nature, The parties are free to enter into mutual understanding
with any of the third parties for transaction of similar nature.
16.  Jurisdiction:
In the event of any dispute arising out of this agreement, Beawar court, District: Ajmer (Raj.) shall
have the sole jurisdiction in the matter. §
16.  Termination of agreement:
Eugyerpartyshali havetho right to terminate the'MOU by giving 60 days’ written notice to the other
pa

SIGNED AND DELIVERED for and on behalf of-

NACOF INDIA LTD S e
For (NACOF gﬁw
Ho- .
Authorized Signator“!"®"*® o Authorized Signatory
Signature of Witness 1, Signature W
Signature of Witness 2 ! Signature orvmnes{z
Hoosntbs—
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Annexure 1A

CERTIFICATE OF CO-PROCESSING of Shredded and Non Shredded RDF/Plastic waste (To
: be given by SCL)

This is to certify that we have taken receipt of the « MT of Shredded and Non Shredded

RDF/Plastic waste received from M/s. NACOF India Ltd for Co-processing in our Cement Kiln during
the period from: to

. The same would be safely and completely Co processed
upon receipt and thereafter will not exist.

Authorized Signatory

Certificate of Co-Processing
Issued To: M/S......c.ccornrcensinissersssssnnen
Reference Invoice No...

78
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Annexure 18 ? é?é

List of Banned tems

The Shredded and Non Shredded RDF/Plastic waste dispatched by NACOF India Ltd shall not
contain following items that are listed as banned items for Co-processing.

- Anatomical Hospital Wastes (Bio-medical waste)
- Asbestos-containing Wastes

- Blo-hazardous Wastes

- Electronic Scrap

- Entire Batteries

- Explosives

= High-concentration Cyanide Wastes
= Mineral Ackls

- Radioactive Wastes

F “319'?! ACOF

Authorised Signatory

- Unsorted Municipal Garbage




With reference to vour

subject to terms and conditicrs stated below and printed overl=af/attached with -kis purchase order

votatioa and s.ibssguent negatiations, we ars pleased to place -his Purchase Order on vou for the supply of following items/services
qu g p E ¥ ¥ 2

PECDUCTIOH

PO Item No /| Item Code Dascription & Specification Delivery [Taxes/Duzies Value oty oM Price in INR Total Amount in INR
PR No / Dept] Date Discount

onogl/ 04000000315 | AF-EIF-RDF WITH PLASTIC WASTE 31.c7.2023 | Integrazsd GST s5a¢.000 | TO Z,800.00 INB 1,%00,000.00
2702351575 HEN Zods:38Z51000 13§ DER 1 TO 0.00

/ AFE; SASTE;RDF WITH EBLASTIC WASTE

Grogs Price after Disc in

INE 1,400,000.00

Total in INR Fourteen Lakh Only

1,400,00C.00

Header Information :

BG for 560 MTg of RDF for ACL CL

Trangportation in Vendor Scoge
SBpecial Instructions :
in the s

1 Supply/ tx of Shreddsd 2DF

NERETTAtion to ECL DL

i

cape of wvendar

per GRET . Aut, khen € Company wwill nc: ke liakle co wpisburse any guch caxes =mi dubies p2id umder G5T Ruw., Turbher, che Supplier of 2 (
indemnifies the Company from and against any less/extra cost incarred by the Cowpany cn account of default b the Suwoplier oy anv of its thaird paxty in anv
L 2 B

2 Qualiny Paramsteve- MCV-2500 Heal/lke, (#olsture 20 §, Size 20 % loss ooan 70 mm other 10% upro 100 mm and Ash less than 23 Reference anly!
= S Contracted CTharges (Bs/MT) ¥ Acrtual OV [NCV)
BATRET ] CHEEGRE = i i o o e e e o a0 e i e e e O e - S A
Contragced CF (NCV)
i
Important Terms & Conditions :
Please invoice on sepply of infizrmaszicn within
provisions of The Contral CGopds end Serwvicssz %2 , 2017 sng 2llied Acts angd Iulse made thelrander.in

ANMBGIR CEN UTIAMREGRD,

& AN TAE 1 XODINAR, DIST: SOMNATH, ANBUSANAGLR-1E2T15, SUIARAT,




statutory compliance of the GST Act. ",

Please guote the purchase order number & PD Line Item No in a’l your chzller, b:ills & correspondence with us.
Please provide copy of valid MSMED certificate along with the copy of _nvoice =nd other documents. ?

Data protection clause :

Bny Confidential Information by us/Infcrmation shared wich Ambuja Cerents Limited by you shall always be governed by the Privacy Policy of Ambuja Cements
Limited as available on our website[amended from time to time, please 7is:t the website for regular updates]and Ambuja Cements Limited shall have the right to
its usage in a manner specifically p-ovided under the Privacy Policy and =s corsented by you as a part of this Agreement/Contract.

Code of Business Conduct for Suppl-ers - Our Expectations of Suppliers :
Qur Company is committed to meeting hich social, environmental, ancé CHiS standerds and we expect our Suppliers to de likewise. We prefer to work with the
suppliers who integrate environmental znd social considerations into their procurement process and have similar sustainable procurement guidelines for their own
downstream suppliers (at tier 1, tier z,... etc level). Suppliers must ccnply w.th local and national laws and regulations. Furthermore, we expect Suppliers
to adhere to the following standards (ftandards are based on the United Nztions CGlobal Compact principles].

Health & Safety and Security
Health and Safety

Suppliers shall provide a safe and healthy work place for their emplcyees &nd contractors. Suppliers must be compliant with local and national laws and
regulations on occupational Health and Safety (H&S), and have the regu.rez perm-ts, licenses and permissions granted by local and national authorities.
Suppliers must have documented health znd safety policies and/or procedur=ss in place together with appropriate safety infrastructure and equipment
Suppliers identified as being mcderaze to high risk for H&S shall take action end bring proof of continuous improvement towards a recognized H&S management
system in place. When on our sites, Suppliers must comply fully with oar =pplicakle policies and directives.

Security

Suppliers shall ensure that all necesssry security arrangsments are in plszce teo protect the:r employees, contractors performing work at their sites, as well as
their assets, especially in areas of conflict. In particular, suppliers zce expectad to have an acticnable crisis management pelicy in place to be able to
respond to emergencies timely and efficiently.

Working Conditions
Suppliers shall uphold fair and decent working conditions. Workers sha_l ke paid at least the local industry rate or minimum wage stipulated by national law,
whichever 1s higher, and bensfit from social security schemss according tz rational legal standards. Should there be no legal minimum wage in the councry of

operation, fair and decent conditions imply suppliers shall pay thei: vorke-rs considering the general level of wages in the country, thes ceost of living, social
security benefits and the relalive living standards

Freedom of Association and Non-retaliation

Suppliers shall not interfere with worker#s freedom of asscciation. Emplove= representatives shall ncot be subject to discriminartion or cermination of c_zn::xczf

N

AMBUSA CEMENTS LIMITED, PO AMBUJAKASAR, TAL : XCDINAR, DIST: 3IR SCMNATE, AMEOUANAGAR-362715, GUJARAT, WWW.AMBUSACEMENT.COM, CIN L26342GJ1581PLCOD4717 Pg: 2 ef 5



in retaliation for exercising employes rights, submitting grievances, participating in union actiwvities, or reporting suspected legal violations. - FE

Forced Labor
Suppliers shall not use work that is performed involuntarily under threat of penalty, including forced overtime, human trafficking, debt bondage, forced
prison labor, slavery or servitude. Suprpliers shall not withhold migranzs# workers# identification documents.

Child Labor

Suppliers shall not employ childrer at an age where educaticn is still compulsory. Children under the age of 18 or below the legal minimum age, shall not be
employed.

Non-discrimination

Employment-related decisions shall be tased on relevant and objective criteria. Suppliers shall make no distinctions on grounds including, but not limited to:

age, disability, gender, sexual orientstion, pelitical or cther cpinion, ethnic or sscial origin or religion. Employment-related decisions include, but are not
limited to: hiring, promotion, lay-off and relocation of workers, training and skills development, health and safety, any policy related to working conditions

like working hours and remuneratiocn.

Environmental Regulatory Compliance
Suppliers shall respect and comply withk environmental regulatory reguir=ments on all levels (local, national and international). In all their activities, thev
shall be covered by required envirommartal permits and licenses, and sucport a precautionary approach to environmental challenges.

Management of Environmental Impac:zs

Suppliers shall systematically rmanzge their environmental impacts with respect, but not limited to: energy, water, waste, chemicals, air pollution and
biodiversity and set objectives and targets to reduce such impacts. Supoliers identified as having a high snvirconmental impact shall take action and demonstrate
proof of continuous improvement towerds having a recognized Environmental Managemen: System in place.

Bribery and Corruption

Suppliers shall comply with all applizzsble anti-corruption laws and regilations and, to this effect, have a zero tclerance policy towards any form of bribery,
carrupticn, extortion and embezzlement. In particular, Suppliers shall not pay bribes or make any other inducement (including kickbacks, facilitation payments,
excessive gifts and hospitality, g-znts or donarions) in relation to their business dealings with customers and public officials. Suppliers are expected to
perform all business dealings transparently and these dealings shall be accurately r=flected on their business books and records. Suppliers shall not hire third
parcies do scmething they are not zllowed to do themselves, like paying bribes.

Competition Laws

Suppliers shall comply with all applizsble competition laws in the psricrmance of thzir contract wich our Company and, to this effect, have a zero telerance
policy towards any form of violatisr of such rules. Suppliers shall not. in particular, attempt ro intreducs in cheir contractual agrsements with our Company,
any conditiens that would be in brzzca of comperition laws. Supplisrs a-e also sxpacted tc taks all necesgsary precautions in order to avoid the disclosure of
any commercially sensitive informazica about their supply relationshis with our Company to third parties and vice versa.

AMBUJA CEMENTS LIMITED, PO AMBUCANAGAR, TAL : KCDINAR, DIST: GIR SCMNATH AMEUJSANAGAR-152715, GUJARAT, WWW AMBUJACEMENT.CCM, CIN L26942GJ1381PLCOD4717 ?g: 31 o
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Delivery At:
Ambuja Cements Limited,Unit

Invoice Instructions :

Invoice to be prepared in triplicate in the
Ambuja Cements Limited-Unit ( Unit: RAURI )
Address :

Village Rauri- Post Darlaghat, , Dist. Solan,
RAURI, PIN:171102,

Himachal Pradesh, India

( Unit: RAURI ),
Village Rauri- Post Darlaghat,,Dist. Solan,
RAURI, PIN:1711D2,

Himachal Pradesh, India

Incoterms: FOR ACL DARLAGHAT RAURI

rocessing, please write to email -
tphelpdesk®adani.com or call to tollfree mo.
B001037143.

The original Invoice along with copies should be sent]
to Mail room /Admin incharge as per address mentioned
ove. For any further information in invoice

Payment Terms: -
ZN55 : 100 % payment within 30 days
As per Vendor Master Payment Terms 4
Payment Mode:

RTGS/NEFT

Ethical View Reporting Directive:

In order to further improve upon our impeczable Corporate Governance
Ethical View Reporting Policy. In case you come across any unethical behavicr of our employees ,kindly
contact us at:: Email - acl@ethicalview.com or Toll free helpline - 1800 209 1005 or Fax - +91 (22)
6645 9796 or Post Box No. 25, HO Pune - £11001. or directly to the chaiman of the ACL Committee at at the
Company’s Corporate Office filing an onlins report at: https://integrity.lafargeholcim.com.

Information so received will be kept strictly confidential

record, ACL Board has instituted a

Anti Bribery Corruption Directiva:

Ambuja Cements Limited (ACL) desires to engage in a business relat:ionship with suppliers and / or, your
sub-contractors / agents that are committed to Sustainable Development. ACL follows a Code of Conduct
that demands the highest standards of moral and ethical behaviour in its business dealings. Our
intent is to partner with suppliers and / or,your sub-contractors / agents, who have not only set for
themselves high standards in sustainabilitv, but have specifically targeted avoidance of bribery and
corruption by following an Ethical Code of conduct.

Bribery and Corruption:

Suppliers and / or, your sub-contract-ors/agents shall conduct their business ethically and shall NOT
subscribe to bribery or corruption in any Zorm. They shall not either directly or indirectly, or request,
agree to receive or accept any undue pecun:ary or other advantage for the purpose of obtaining, retaining,
directing or securing any commercial. cont-actual, regulatory or personal acvantage. It includes any
financial or other advantage given or requssted for the improper performance of a business activity.

For Ambuja Cements Limited
Unit ( Unit: RAURI )

This is a electronically signed t and does not require any

physical pignature

AMBUJA CEMENTS LIMITED, PO AMBUJANAGAR, TAL : KODINAR, DIST: GIR SOMNATH, AMBUJANAGAR-352715, GUJARAT,

WWW . AMBUJACEMENT . COM,

l

CIN L26942GJ1581PLCO04717 Pg: 4 of 5
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PURCHASE ORDER

Vendor Details
Code : 1125690

NATIONAL FEDERATION OF FARMERS
PROCUREMENT PROCESSING AND
RETAILING COOPERATIVES

HIG-06 ,AMER COMPLEX

PO NO: 4100231337
PO Date: 19.08.2023
Quotation Reference:
Ver. No.: 0

Our Reference:
JK-NIMBAHERA

Bill To address
J.K. CEMENT WORKS
Kailash Nagar, Nimbahera-312617, Distt. : Chittorgrah (Raj.)
Tel. No. : 01477-220205 (Direct), 220087 (PBX)
GST No 08AABCJ0355R1Z7
PAN No.: AABCJ0355R

MP NAGAR ZONE-II

BHOPAL,

BHOPAL-462012

Madhya Pradesh

Mob.: 7387170970

Email id : nacof.dchradun@gmail.com
GST No: 23AAABNO498F1ZR

With reference to your quotation and subsequent negotiations, we are pleased to place this Purchase Order on you for the supply of following items

subject to terms and conditions stated below and printed overleaf/attached with this document

IS No.| Item Code & Item Description Unit |Quantity|Rate Per Unit Amount
PR NO. (INR) (INR)
0001/351438 RDI'-NON EPR (SHREDDED) TC 100 2300.00 230000.00
1000288684 | RDF-NON EPR
Tax Code : GC GST: IN: CGST(9%)
8aaT(7%)
Delivery Date :31.04.2024
Gross Value: 230000.00
Discount : 0.00
Total Amount: 230000.00
CGST 20700
sGsT 20700
Total PO valua: 271400, 00
Total (in Worde): | Two Lakh Seventy One Thousand Four Hundred Rupees Only
Header Text: .
Part{ will supply shredded material (RDF)Non-EPR to JK Cement Works Nimbahera Unit.
Quality parameters will be:
CV, Approx. 2500 to 3000 Kcal
Moisture, Approx. 35 %
Ash, Approx. 25 %
Material must be free from inert and foreign particles. Big size material will not be accepted.
Party will supply and transport shredded material from Dehradun, Uttrakhand site.
Transportation and Loading is in NACOF Dehradun Scope. Unloading in JK Cement scope at Mangrol unit.
Terms of Payment: 07 days credit from Dt of recipt material/services
Inco Terms: FOR site
This is an electronically signed document and does not require any plysical signature.
Corporate & Registered Office : Kamla Tower, Kanpur-208001, (U. P} INDIA Page : 1 of2

Phone : +#91-512-2371478 10 81 Fax :+91-512-2389854 E-mall: admin@jkcemeant.com

J.K. Cement Works, Nimbahera
J.K. Cement Works, Mangrol
J.K. Cement Works, Gotan

J.K. Cement Works, Jhari

J.K. Power, Bamania

J.K. Cement Works, Muddapur
J.K. White Cament Works, Gotan
J.K. White, Katni
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u% o BUILD SAFE

VcMm 1125690 - NATIONAL FEDERATION OF FARMERS PROCUREMENT PROCESSING AND PO NO: 4100231337

For J. K. CEMENT WORKS

- of

Commerciasl Hoad-Shared Services

This is an electronically signed document and does not require any physical signature.

Corporate & Registered Office : Kamia Tower, Kanpur-208001, (U. P.) INDIA Page : 2 of2
Phone : +91.512-2379478 10 81 Fax :+91-512-2393854 E-mall: admin@kcemant.com

J.K. Cement ¥Yorks, Nimbahera J.K. Power, Bamania

J.K. Cement Works, Mangrol J.K. Cement Works, Muddapur

J.K. Cement Works, Gotan J.K. White Cemant Works, Gotan

J.K. Cement Works, Jharli J.K. White, Katni
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IMPORTANT TERMS & CONDITIONS
Vendor Code: 1125690 - NATIONAL FEDERATION OF FARMERS PONO .- 4100231337

B ™
ARG

Please send us your order acceptance by return E-mail/post.

Invoice should be send on postal address at Purchase department, Nimbahera (Raj.)

Please provide details like Invoice No., Date, Bill Amount, Name of commodity, GST No. MSME certificate.

Our bankers are Allahabad bank, Kailash Nagar, Nimbahera.

Please provide RTGS bank details for payment.

All outstation goods to be despatched as per instructions given in the order. In case goods are wrongly booked supplier shall be

liable for payment of extra expenses.

7. All order are subject to execution within the period specified in the order falling which the suppliers shall be held liable for
damages and losses on account of delays in deliveries or non-deliveries of the goods and goods will be purchased on their account
from alternative sources.

8. No variation in quantity or quality of the goods indented or in the mode of despatch or in the period of execution or in rates of the
goods will be accepted unless confirmed by us before supply in made.

9. All Material supplied in execution of this order shall be subject to our inspection and our approval of the same. In case of rejection
of any material, the same shall be removed by the supplier at his own expenses both ways. In case of his failure to do so within
reasonable time we shall be at liberty to return the same to him at his own expenses. All rejected, short and broken material shall
be replaced by the supplier at his own expenses.

10. Any dispute relating to this order shall be jurisdiction of Kanpur Court only.

11. We shall not bear any bank charges for document routed through Bank/PBG/SBG/LV.

12. It is always our moto to give preference to the products manufactured by Environmentally Pollution free unit and meeting
qualily assurance paramelers.

13. Test certificate, material certificate, warranty certificate M.S.D.S., where applicable, must be provide along with material.

14. Warranty/Guarantee shall be as per order terms, else against manufacturing defect for 12 months from date of commissioning & 18
month from date of despatch will be applicable for all item.

15. LD CLAUSE: Liquidity damages will be applicable in case of late delivery @ 0.5% per week, maximum 5% of undelivered PO
value,

16. GST CLAUSE: Goods and Service tax (GST), extra as applicable at the time of billing / invoicing. Supplier shall be
responsible for providing proper GST invoicing in a manner as prescribed by the government for purchaser to avail 100%
credit against GST payment. In case purchaser was not able to avail the credit due to the reason attributable to the
supplier then the 100% GST paid by purchaser will be recovered from the supplier dues.

17. Force majeure: Neither party shall be liable for non-performance either in full or part of this contract due to the reasons unforeseen
and beyond its reasonable control such as strikes, lockouts, lockdown, acts of God etc. in your / our Works' premises. The
foregoing shall not however be considered a waiver of either party's obligations under this contract and as soon as the occurrence
shall cease, the affected thereby shall promptly fulfil its previously unfulfilled obligations under this contract. However, both the
parties shall share information of any such developments in writing.

18. Safety Clause -As per our company standard, safety policies and safety annexure.

19. Bribery and Corruption Clause:

Suppliers, Contractors and Business Associates shall comply with all applicable anti-corruption laws and regulations. JK Cement

Ltd, to this effect, have a zero tolerance policy towards any form of bribery, corruption, extortion and embezzlement. In particular,

Suppliers, Contractors and Business Associates shall not pay bribes or make any other inducement (including kickbacks,

facilitation payments, excessive gifts and hospitality, grants or donations) in relation to their business dealings. Suppliers.

Contractors and Business Associates are expected to perform all business dealings transparently and these dealings shall be

accurately reflected on their business books and records. Suppliers, Contractors and Business Associates shall not hire third

parties or do something they are not allowed to do themselves, like paying bribes. Suppliers, Contractors and Business Associates

-

Commercial Head-Sharad Services

5 S i QA S et

This is an electronically signed document and does not require any pliysical signature.

Corporate & Registered Office : Kamla Tower, Kanpur-208001, {U. P.) INDIA
Phosne : +91-512-2371478 to 81 Fax:+91-512-2399854 E-mall: admin@kcemant.com

J.K. Cement Works, Nimbahera J.K. Power, Bamania

J.K. Cement Works, Mangro! J.K. Cement Works, Muddapur
J.K. Cement Works, Gotan J.K. Whita Cemant Works, Gotan
J.K. Cement Works, Jharli J.K. White, Katni
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INDIAN AGRO ORGANICS /7

Address : 23/249 JEONI MANDI , AGRA-282004
Email : indianagroorganics@gmail.com
Tel : 91-0562-2520611

PURCHASE ORDER

| PO No : 005/IA0/2023-24 Dated : 26 JULY, 2023
TO FROM | =—uy
M/s NACOF India Ltd. |M/s INDIAN AGRO ORANICS
Address : DEHRADUN Address : 23/249 Jeoni Mandi

AGRA-282004

GSTIN : 10AAABNO498F1ZY GSTIN : 09A)IPK1479]J1ZS
Tel : 91-0522-4236980 Tel: 91-0562-4348776
Mob : 7903775650 Mob : 9837903741

We are pleased to issue a Purchase Order for "M /s NATIONAL FEDERATION OF FARMERS' &
PROCUREMENT , PROCESSING & RETAILING COOPERATIVE OF INDIA LTD" (NACOF) as per
below specifications.

DESCRIPTION HSN | Qty Rate Amount
COMPC ST Code | (MT)
(4.mm) 3101 | 10000 Rs.200/- [Rs. 20,00,000/-
Per MT
1. The material should be free

fromC&D ,RDF&

adhering City Compost Taxable Amount [Rs-20,00,000/-
Specifications.
TERMS OF BUSINESS

CGST @ EXEMPTED

1. The material will be lifted as per our lifting
schodule.

Z. Initlally, we are remitting Rs 15,000/-as advance to
cover the cost of 25 MT { Approx) and the halance
amount Rs, 41,000/~ will be remitted on receipt of
material and approval at our site .

SGST @ EXEMPTED
3. The empty bags will bs supplied by us for flling 50Kg
Net welght which includes packing, loading &
stacking If required .

In Words : Rupees Tewnty lakhs
Onty. GRAND TOTAL Rs. 20,00,000 /-
** The Invoice needs to be raised in name of “INDIAN AGRO ORGANICS” .

Accepted by,
M/s NACOF

Auth, Signatory



Date From: 01-0ct-2024 To: 27-0ct-2024; Material: COMPOST SALE: Customer: GURU PRASAD;

NACOF INDIA LTD, 1 754 H’h‘l@*’)’f p‘é/qg

printed on: 28/10/2024 02:14PM Page 1 oF 1 :: Total Records:

S.No |vehicle No |Gross w |Tara w |NeT w |Gross Date Tare Date |G Time |T Time |Party |Material |
186170|Uk07 CB 9047| 2380] 1150] 1230|08/10/2024 |08,10/2024112:31 |12:13 |GURU PRASAL: | COMPOST SALE |
186192 |uk07 CB 9047| 2580| 1130] 1450|08/10/2024 | 08,10/2024[16:20 |16:07 |GURU PRASAD | COMPOST SALE |
186625 |uk07 CB 9047| 2150| 1150} 1000114/10/2024|14,10/2024|13:17 |12:59 |[GURU PRASAD | COMPOST SALE |
186703 |uk07 cB 9047] 2260| 11701 1090]15/10/2024]15,/10/2024|14:28 |13:23 |GURU PRASAD | COMPOST SALE |
186843 |UKO7 CB 9047| 2410| 1300} 1110|17/10/2024|17,10/2024|16:31 |16:02 [GURU PRASAD | COMPOST SALE |
186918 |[UK07 CB 9047| 2170| 1140| 1030|18/10/2024|18/10/2024|17:15 |16:57 |GURU PRASAD | COMPOST SALE |
187031|uk07 CB 9047| 2510} 1140] 1370]20/10/2024|20,10/2024|11:55 |11:42 |GURU PRASAD | COMPOST SALE |
187335|UK07 CB 9047| 2520] 1140] 1380|24/10/2024124/10/2024|11:26 |11:13 |[GURU PRASAD |comPOST SALE |
187346 |UK07 cB 9047| 2530] 1150 1380)24/10/2024124/10/2024|13:44 |13:32 [GURU PRASAD | COMPOST SALE |
187355|uk07 CB 9047| 2530| 1160/ 1370|24/10/2024|24/10/2024|16:04 |15:42 |GURU PRASAD | COMPOST SALE |
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NACOF INDIA LTD. ‘1l7’55(5

Date From: 01-Sep-2023 To: 31-Dec-2023; Material: COMPOST SALE; Customer: SANDEEP KUMAR;
Printed On: 28/10/2024 02:24PM

pPage 1 of 1 :: Total Records: 2

S.No |vehicle No |[Gross w [Tare w |Net w |Gross Date|Tare Date [G Time |~ Time |Party |Material |

164910jUKlé cA 2641| 10920] 5540] S380|29/12/2023|29/12/2023]13:53 }113:32 |SANDEEP KUMAR |COMPOST SALE
164911{uUK16 CA 2761 12090| 5620/ 6470|29/12/2023[29/12/2023]14:02 |13:34 |SANDEEP KUMAR -. | COMPOST SALE



1757




NACOF INDIA LTD. 1 758

Date From: 01-0ct-2024 To: 28-0ct-2024; Material: COMPOST SALE; Customer: SANTOSH;

pPrinted on: 28/10/2024 02:25FM Page 1 of 1 :

: Total Records: 1

S.No |vehicle No |[Gross w |Tare w |Net w |Grass Date|Tare Date |G Time |T Time |Party
187345|Ukl6 ca 3249| 3140] 1100] 2040124/10/2024|24/10/2024[13:21 |13:09 [SANTOSH
Total] | 32401 1100] 2040|

|Material |
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Letter No _‘“.5(-"” Naotice Date..Q.)../07/2024

To
Project Manager Fo
M/S Green Clean Waste Management Pyt Itd
(SPV M/S NACOTF)

Processing Plant Sheeshambada

Dchradun, Uttralchand

Subject: Regarding project “For Operation and Malntenance of Existing Waste Processing Plant

along with Operation and Maintenance of Sanitary Landfill Facility at Sheeshambada, Dehradun
[RES'W‘““B dlspusal ol‘ nDl‘/Cnmpost/Rccyclables l'rom processing plant premiscs)

Reference Let er. ;_:.- Y . N N R s ;E #.
1 \09/2023

2. NND Lé'"t"ter No. ISSG(H) dated 19/10/2023
3. NND Letter No 1555(H) dated 19/10/2023 -

4. NND/Letter No. 1937(H) dated 18/01/2024 3

5. Your Letter No GCWMP/23-23/14/dated 1/2/2024'
6. NND Letter No. 4097(H) dated 01/04/2024 % -
7. NND Lerter No. 240(H) dated 22/05/2024

- ?

Nagar Nigam Dehradun signed concession agreement with you/Service Provider

M/S NACOF nn '19 December 2022.
-.-\; 4
The Clauseéof concession agreement with respect to disposal of‘ RDF ect. are reproduced
that all processed products are removed from the waste pracessing facﬂity within 180 days
by way of sales." or other arrangements at its own cost or need to take prior approval

depending upon the situation arises”.Clause 10 (5)of the agreement" “The Service provider
shall make aLsuitable arrangement to store such excess quantity at alternate location at its

own cost as per ciause 10 (5) of the agreement”.
:rs.

li;"a_-..'
. Bi'

ln this‘regard 'you have been Informed multiple timesindependent Project Engineer (IPE)

informed t% you verbally, Monthly report, inspection report to remove RDF and compost and
also in multiple meeting held at NND, you have been directed to remove this RDF &Compost

as per agreementclassed 8 (d).RDFlying in plant premises is causing degradation of the

surrounding physical environment.



| 1761
8 oL L1

. ¥

Kindlyclarified why action (Article 11: Termination for defauit) should not ho taken fop
. non-compliance / violation of the agreement and why should penalty be not imposed for thy

samo.
In view of the above, kindly clarify that violations of terms of concesslon agreem _—

being done by you and what is your further strategy to dispose off RDF cte In time bound

manner.

Chiel Municlpal Hoalth officer
Nagar Nigam Dehradun

-

ridnbad, Haoryana

[ i°

o ?:,;"‘ 1y

e
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(10— 0135=2714074: 05T~ 0135-2651060: §-NA—(nagarnigam.ddn@gmall,com)

Letter No \lé 60”) Da te...‘ﬁ../.,l.m./zoza

To

M/S Green Clean Waste Management Pyt Ltd
(SPV M/S NACOF)

Processing Plant Sheeshambada

Dehradun, Uttrakhand

Subject: Regarding project "For Operation and Malintenance of Exlsting Waste Processing Plant
along with Operation and Maintenance of Sanitary Landfill Facllity at Sheeshambada, Dehradun.
(Regarding disposal of RDF/Compost/Recyclables from processing plant premises)

Relerence letter.
1. Order passed by Hon'ble NGT in the dated 8-08-2024 in 0.A. N0.477/2022

Refer above letters & NGT order dated 08-08-2024 on the above cited subject.

Nagar Nigam Dehradun signed concession agreement with you/Service Provider M/S Green

Clean Waste Management Pvt. Ltd SPV (M/S NACOF) on 19 December 2022.

Your Company has processed and produced RDF 120040.78MT & Compost
6661.61MT till 30 September, 2024 out of which only nominal quantity of RDF 11949.22
MT& Compost 5082.35 MT is disposed/sold and thus rest of the RDF 108091.55 MT and
compost 1579.26 MT is still lying in the plant premises which has not been removed till
date. In this regard you have been informed multiple times by independent project
engineer (IPE) verbally, inspection report & maonthly report to remove RDF & Compost
and also in multiple meetings held at Nagar Nigam Dehradun office & jointly inspection
o report by NND officers & IPE, You have been directed to remove this RDF & Compost as
per agreement classed 8(d)&Clause 10(5) but the same has not been removed/ disposed
: off yet.

o8 As Nagar Nigam Commissloner has to file an affidavit before the Hon'ble NGT
: _ regarding the disposal of entire processed waste. You are advised to submit an affidavit/
sy undertaking by a senior functionary of M/s Green Clean waste management Pvt. Ltd (SPV

RN M/s NACOF) within 7 days giving the time line of removal of entire RDF & compost and

3 also to ensure that waste received in plant is treated on daily basis.

Enclosed: NGT Order Copy, dated 8-08-2024 r(mf;\w,ﬁa
Dy. Munlcipa 1 sioner

Nagar m Dehradun
Copy To
1. Municipal Commissioner , Nagar Nignm Dehradun
2. Independent Project Engincer, JBB Technocrat, Faridnbad, Haryana
é’nissloner

Dy. Munlcipal Co
Nagar Nigam Dehradun
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OPERATION AND MAINTENANCE OF EXISTING WASTE PROCESSING PLANT ALONG WITH OPERATION AND MAINTENANCE OF
SANITARY LANDFILL FACILITY OF FRESH WASTE PROCESSING AT SHEESHAMBADA, DEHRADUN

Total Disposal of RDF & Compost (Sale / Free Sample )

Total
Total MSW | Total RDF Totsl BE5 Total Compost | Compost | Recycling
o e s Recived | Production Sale [Free " o auction Sale /Free | Material
Sample sample
A B C D E F
1 26 Nov to Dec -22 TON 13579.61 5153.66 54.24 370.33 22.6 0
2 Jan-23 TON 11382.78 4202.66 24,01 416.42 .11.06 0
3 Feb-23 TON 11760.97 5394.42 51.92 340.01 84.13 0
4 Mar-23 TON 12547.26 5411.52 1442.16 133.51 62.84 0
5 Apriza Ton | 1227112 | 519174 i 187.88 9.17 L7
6 May-23 TON 13419.20 5866.41 225.31 228.35 82.14 0.53
7 Jun-23 TON 13156.74 6026.79 492.87 195.59 17.81 0
8 Jul-23 TON 14807.40 6609.23 292,05 273.16 630.78 3.21
9 Aug-23 TON 14112.07 6076.31 476.62 182.56 536.26 23
10 Sep-23 TON 14113.79 5978.24 669.69 147.38 638.6 5.52
11 Oct-23 TON 12908.29 5158.26 636.28 159.81 127.5 4.65
12 Nov-23 TON 13004.98 4846.77 753.81 117.51 9.44 4.21
13 Dec-23 TON 12220.46 5364.42 229.85 167.26 26.4 4.74
14 Jan-24 TON 11196.87 4812.61 644.60 132.88 61.07 8.45
15 Feb-24 TON 11631 .44 5159.08 753.38 353.54 208.26 64,23
16 Mar-24 TON 10830.16 4976.44 763.18 383.23 171.33 115.98
17 Apr 24 TON 13167.59 5306 464,73 408.24 152.76 125.42
18 May-24 TON _13223.23 4473.13 426.41 376.32 761.02 47.12
19 Jun-24 TON 13637.16 4870.08 950.266 249.49 240.13 26.66
20 jul-24 TON 15855.32 7160.58 722.42 555.26 225.47 5.81
21 Aug-24 TON 14382.85 6001.79 1065.22 547.62 409.99 28.34
22 Sep-24 TON 13137.67 6000.64 810.21 735.26 593.59 5.97
23 Oct-24 TON 11863.50 5045.28 2138.91 666.63 417.85 1.77
Total TON 298210.46 | 125086.06 | 14088.136 7328.24 5500.2 456.66

.
-

JoY
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CIN: U35221BR2023PTC064358 GSTIN: 10AAKCG6842K1Z1

GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

sRANCH OFFICE: SHEESHAMBADA WASTE MANAGEMENT PLANT, SHEESHAMBADA, SELAQUI, DEHRADUN-248197, UK

E-MAIL: pacof.dehradun@gmasll.com, Mob:-8126324345
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Ref. No.: GCWMPL/24-25/030 Date: 19 /10/2024

To
The Dy. Municipal Commissioner

Nigar Nigam Dehradun
Dehradun, Uttarakhand -248001

Subject: Regarding project “for operation and maintenance of existing waste processing
plant along with operation and maintenance Sanitary Landfill Facility at Sheeshambada,

Dehradun.
(Regarding disposal of Compost/RDF/Recyclables From Processing Plant Premises )

Reference:

1. Letter No. 1166 (H), Date:- 09.10.2024

2. GCWMPL/24 25/028, Dated 14.10.2024 (Revise Submlsslon of this Reference letter)
Dear Sir,

it

With reference to the above-mentioned subject, we have been issued a notice by you
regarding Non disposal of RDF/Compost/ Recyclables from Processing Plant Premises.

Sir, in the given context our humble submission is that we have been informing you in writing
and orally from time to time about the problem arising after the’ handing over of the plant
dated 26.11.2022’ and ‘date of Agreement dated 19.12.2022’, In this regard we have humbly
submitted our letter with the appropriate reasons. (Letter Attached)

Zoilla o ety TR

Sir the biggest challenge in Processing and Disposal is, not having the proper capacity of the
plant as per Incoming waste. The capacity of the plant is 300TPD, However Average 450 MT
of wastes are coming to the plant. The existing Machineries are not fit for processing,
however after our overhauling of all the machinery and purchasing of required machinery
ana vehicles which was not in our scope, the plant is able to process the entire receiving
Incoming Waste in two shifts of 16 hours. But Focusing on Complete processing and lacking
appropriate capacity of machinery, complete disposal could not take place. However, we
have entered into agreement with many cement companies and disposing the RDF as per
required Law.

e P A e o i e

v p 3O . ; i - R T ) Ay
@0;_%&1‘ NQ. 101, SHARDA FNC. SAHDEO MAHTO MARG, SRILKRISHNAPURI, PATNA BINAR, INDIA, 800001

B |
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CIN: UdS221BR2023APTCO064855 GSTIN: 10AAKCCO6342KK1ZI

’PGREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

W CH OFFACE: SHEESHAMBADA WASTE MANAGEMENT PLANT, SHEESHAMBADA, SELAQUI, DEHRADUN-248197, UK

E-MAIL: nacofdehradun@gmell.com, Mob:-8126324345

“d

A

sir, We have requested several time regarding increase the capacity of the machinery. Even

During various visits of Nagar Nigam officials and other departments like NGT committee,

Prakkalan Samlti meeting, Senlur Officars from Swachh Bharat Mission etc have also
recognise that the capacity of currently machinery is not proper as per incoming waste, and
recommended Nagar Nigam to increase the capacity of Processing Plant. We have even
acknowledged that within 4-5 months of installation and running of machineries we will

disposed all the RDF, but still, we could not get any such assistance.

However, we have never wait for the time and continuously put our effort for continuous
production despite such adverse conditions, we also begun disposal of the RDF and Compost
from starting but due to ‘attached and above-mentioned reasons’ we could not escalate the
disposal. However, in the present the compost is almost disposed off and continuous disposal

of RDF is also there.

Sir, currently we have disposed-off ulinost all the produced amount of compost. We humbly
ensure you that entire amount of accumulated RDF will be disposed-off within 7-8 months

from date of installation and running of new machineries.

Sir, for speedy disposal we have increased the shift for processing of RDF through shredder
machine and also started supply of Un-shredded RDF. Regarding compost, we have disposed
off almost the amount of Compost and have enough amount of order for disposal. Since we
are doing some experiment on composting materials to increase the compost quality, some
of the materials are still laying in the Windrow section will also be processed and disposed

off very soon.

Further we request you to please make Bills payment on time and remove the hold of 20% of
the amount of monthly bllling so that we can disposed off the un-shredded RDF, as it is
required additional cost. We also ensure you that we will continue to process all the Solid
waste received on daily basis, as we doing from initial. We are acknowledging our
responsibility to dispose all the |egitimate quantity of RDF and Compast producing in the

Processing plant.

It is therefore, humbly requested you to kindly provide us machineries as soon as possible
and after that if we have any delay in disposal beyond the glven time duration, then provide

such notice to us regarding any non- disposal.

FHOTFLAT NO. 101, SHARIA ENC. SAHDEO MAHTO MARG, SRI KRISHNAPURI, PATNA BARYKIDIA, 800001

é
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CIN: U3S221BR2023PTC064859 GSTIN: 10AAKCGG6842IK1Z1

{GREEN CLEAN WASTE MANAGEMENT PRIVATE LIMITED

YANCH OFFICE: SHEESHAMBADA WASTE MANAGEMENT PLANT, SHEESHAMBADA, SELAQUI, DEHRADUN-248197, UK

E-MAIL: nncnl.dehrndun@gmal{,oom, Mob:- 8126324345 .

7 43k LR

Thanking you and assuring of our hest services at all the times.
Your's faithfully
F“E CLEAN vfg MANAGEMERT PYT, LTD.
3 Aulhorised Signatory
Authorised Signatory
Copy to :- Municipal Commissioner , Nagar Nigam Dehradun

Enclosures: 1. Letters replied
2. Compost and RDF, PO and Agreements.

no o by
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FHOZFLAT NC. 101, SHARDA ENC. SAHDED MAKTO MARG, SRI'KRISHNAPURI, PATNA BIHAR, INDIA, 800001
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Subject:- The Project of solid waste, processing, composting and scientific Landfill
(SLF), disposal system in Build opera

" ; te and transfer Mode (BOT)”" for entire city's
municipal solid wastes at Sheeshambada Site,

(Quantification / Estimation of stored RDF/mixed waste at processing plant site.)
Dear Sir

The Nagar Nigam Dehradun has developed “solid waste, processing, composting
and scientific Landfill (SLF), disposal system in Build operate and transfer Mode (BOT)"
for entire city’s municipal solid wastes at Sheeshambada Site. At the sanitary land fill
site mixed waste/RDF is lying since last S years which is required to be processed.

The processing plant & Sanitary Landfill site covering an area of 8.323 hac is

]ocated at Sheeshambada around 20 Km from Dehradun having location at Latitude 30°
20’ 36.50"N & Longitude 77° 52' 15.85"E

For this purpose Nagar Nigam Dehradun intends to get done the volumetric
assessment of waste (quantification of waste) as well as quantity assessment (quality,
composition, and density of waste etc.) as per MSW Rules, 2016 & CPCB Guidelines.

Please indicate your terms and conditions and financial implicatiop for
undertaking work as described above. j

Chief Municipal tealth officer
Nagar Nigam Dehmdun
Copy to: - Municipal Commissioner, Nagar Nigam Dehradun

Chi unicipal Health officer

Nagar Nigam Dehradun
Dde 03]2123

FV1294023 4165 TN

Chutl (rufe

—o%)0 8)ReA3

C pmenefUST
for

3@
(@10-0
et t35-271407.‘#&;—0135—2551050:%—-#3{—“garnigam.ddun@gmail.com)
LEICON K=Y €2
H) RAim-0R]8 |ReR?
To,
Prof Absar Ahmad Kazmi
Civil Engineering Department
IIT Roorkee Uttarakhand
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n
D;;ﬁumvm,ﬂaﬂ - 247 667 (ITTWIL) WA
nomn e ARTMENT OF CIVIL ENGINEERING 8
UTE OF TECHNOLOGY, ROORKEE - 247 667 (U.K.) INDIA ¢
Dr. A. A. KazmP Phone: $89-1304 208726 (), 284257 (Lab
ne: -1332. i
B e T g A1 e gt L
Professor e-mail: absarkazmi@ce.lltrac.in
- absarakazmi@yahoo.com
Chief Municipal Health Officer Datad 4" Aug 2023

Nagar Nigam, Dehradun

Subject: Quantification and Characterlization of Stored Waste at Sheeshambara Site
Dear Sir,

2"“‘ reference to your letter No. 1062 (M) dated 2™ Aug 2023, we are interested in the Quantification and
haracterization of Stored Waste at the Sheeshambara Processing Site. Since the scope of the project is

large, we are providing two proposals for the same. The first Proposal deals with the general characterization,
and the second deals with a comprehensive analysis of legacy waste.
Proposal -2: Comprehensive Characterization

Scope of Work:

1. Estimation of Legacy waste in terms of Volume and weight by drone survey

2. Sampling of waste at five locations at three different depths. (Total 15 samples)

3. Analysis of 16 Samples for characteristics/Components such as Textile, wood, Rubber, Leather, metal
Glass, Stone Ceramic !

4. Analysis of 15 samples for Bulk density, moisture contents, and size distribution

5.

Analysis of 15 samples of larger fractions, i.e., >30 mm for calorific value, Moisture Content, Ash
Chlorine, Sulphur

Analysis of 15 samples of fine fraction, i.e., <4 mm for Density, pH, Moisture, Color, Odor, Conductivity,

Carbon, Nitrogen, Phosphorus, Potassium, Heavy Metals (Arsenic, Cadmium, Chromium, Copper,
Lead, Mercury (mg/kg), Nickel (mg/kg) Zinc (mg/kg),
7.

Analysis of 15 Samples 4-30 mm fraction for Bulk density, Moisture Contents, Size Distribution
8. TCLP Tests on 15 Samples of 4-30 mm and 15 Samples for < 4 mm Fraction

Time Frame: Within 3-4 months after the recelpt of fees

Consultancy Charges: Rs. 12.0 Lacs + GST =Rs. 14.16 Lacs

The project work shall be taken up per IIT Roorkee Consultancy Rules & Guidelines (Website No

192.168.122.241). You are requested to transfer Rs 14.16 Lacs to the attached IIT account.
Thank you, and with regards,

S

A. A. Kazmi
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To,

Prof Absar Ahmad Kazm|

Civil Engineering Department
IIT Roorkee Uttarakhand

nagarnigam.ddun@gmall.com)

Retie—. JgJag 123

Work Oder

iuil‘ject: - The Project of solid waste, processing, composting and sclentific Landfill (SLF), disposal system In
uild operate and transfar Mode (ROT)” for entire clty’s municipal salid wastes at Sheeshambada Site,

{Quantification/Estimation & Quality Analysis of stored RDF/mixed waste at processing plant site.)
Reference:-

1. Letter No. 1061(H) dated 02/98/23 of Nagar Nigam Dehradun.
2. Your letter dated 4% August, 2023."
Dear Sir

This refers ta your letter-dated 4™August-2023 whereln you proposed the rates for quantification &
characterization of stored waste at the Sheeshambada processing site. Nagar Nigam Dehradun is pleased to
issue work order to Civil Engineering Department T Roorkee Uttarakhand on following terms and
conditions:

A) Scope of work :-
Estimation of Legacy waste in terms of Volume and weight by drone survey.

Sampling of waste at five locations at three different depths. (Total 15 samples)
T 3.

Analysls of 15 Samples for cheracteristics/Components such as Textile, wood, Rubber, Leather,
metal Glass, Stone Ceramic.

1. Analyst of 15 samples for Bulk denslty, molsture contents, and size distribution.
5. .ﬂmalyst of 15 samples for larger fractlons, l.e., >30 mm for calorific value, Moisture Content,
| Ash Chlorine, Sulphur
6.

Analysis of 15 samples of fine fractlon, Le.<4 mm for Density, pH, Molsture, Color, Odor,
Conductivity, Carbon, Nitrogen, Phosphorus, Potasslum, Heavy Metals (Arsenic, Cadmium,
Chromium, Copper, Lead, Mercury (meg/kg), Nnickel (mg/kg) Zinc (mg/kg)
7. Anal{rsis of 15 Samples 4-30 mm fractlon for Bulk density, Moisture Contents, Size Distribution
8. TCLP Tests on 15 Samples of 4-30 mm and 15 Samples for <4 mm Fraction
B) Time Frame : within 34 month atter the recelpt of fee
€) Consulting charges : Rs 12.0 Lacs (Rs. Twelve Lac + 18% GST

Please acknowledge the receipt of this work order. You are required to start the work from within one
week as per terms mentioned above.
L Chief Municlpal Hg¢dfth officer
& Nagar Nigarh Dehradun
Copy to: -
p\:I'.. Munlcipal Commissioner, Nagar Nigam Dehradun
b} 2. Senlor Finance Office, Nagar Nigam Dehradun

>
My _—7,4%
ﬂ"’-}

EN 40450 390 WIN Chlef I\:‘unlc!pNallg He ;:h::.\'af{ljc:;
‘)&‘Z"Jf&, o\ Ve 20\1\23 *
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\9-0549. 2023
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SR vrenfireRt Wems, T3t - 247 667 (SAUWUS) WA

DEPARTMENT OF CIVIL ENGINEERING \
INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE - 247 667 (U.K.) INDIA
Dr. A. A. Kazmi' E?':me; 1311113%2222;55%% (0), 284257 (Lab) J
D Engg (Tokyo Univ.), M. Engg. (A1 T Bangkok) Mob. : msg;zzgzsszgg (R)
B. Engg. (Hons.) (AMU) e-mail : absar.kazmi@ce.iitr.ac.in
Professor absarakazmi@yahoo.com
To, 12" Feb 2024
Chief Municipal Health Officer
Nagar Nigam
Dehradun

Subject: Final Reports on Quantification and Characterization of Stored Waste at Shishambara Site
Dear Sir,

Please find attached herewith final reports on Quantification and Characterization of Stored Waste at
Shishambara Sanitary landfill Site.

With Regards



ATy

* A
‘W*?#5ﬁ£2:E:EEEEQEE:E:E$;@Emtouzmm

1773

-_—

/4”“%/?/2-0/5;# % },"‘:J'--
el 8 r H
4

’

mﬁ%;,m%ww s

Tt ¥ “Aifer 5 o

T TSN A B2 2

Ll
poa?

forar T

RO TR ST B 4T Wite S §Y 4w o e o |




1774

ey AU S

815

———

<
‘ FREg TR 7, ﬁ%‘ﬂiﬂ l AS)
(@10- 01352714074 B~ 0135-2651060: §—A— nagarnigam.ddn@gmail.com)

TE 032 (H) ..y la. 12y
¥t ¥,

IR W,

Qorgog0—aire Freior R

wie Rrél o, |

1997 @ B WG-2771(TH) feAE 01-05-2023 & EWI
Aerrgl MR @ie @ 4w wE ® Wi ik ke @ oo 3 PR, wed Rew

e, ST B W ad B sl @ orta oRf Wi o @ oy o i
fow o, R ¥y whe, el Rew R, swave aRE @ s 3 R

21072023 B AEE 465 4 Mrevrarer Wi @i 3 Aed dvefha wge W @l fos aw
E I 0 o A 03 O 4 0T (T e O O < A A o 1 M i B
e TAG-1397(Te) R 18-00-2023 (BTl ) @ R ewrer MR @ie & wed
woefhd WEe W w@hd ol de @ e/ wdem aoardodlo wed ® wwn g
HTE0SME0EN0 e T RAIG 31-01-202¢ B $et & wreaw ¥ Mermarer WAl wie @ el

> el TR @ie @ 4 W wE W @i forid e @ Prer @ o e Ry
/o A Wt A e R s g
Wgam Wfd, SRS URE b dEad H0—-UD2-11/A/39/2023-1-2-Urban
Development/174510/2023 H

we Rt 0 & ammta wfow Nosmogo-aiw Fton forr @1
TR fam, e A Rl

/AR 3g T R O @ waw § o wfe, Swrae
T @) e ¥ RAEE 04-12-2003 B US40 @

drdge fRAi® 12-12-2028 # AR fm,
drrta arfera @ Aol geg dwel e amTa 100 SR W aRE & & fraraE &g
derea e Rié o @ aeta fed Poamdoge-aite Frefor R @t wnfa fRvar man 2

I E Gfed W o dmarel YRR wie & o R e W uatd frkl aw @
mmmmmmﬁmmaﬁl

W, SRR |

TR RenRier / wemas, 2evgs & o |
-




B fadt wRateET frarerer L0t
_ e Fmfor fom
:g: wifers emr, BTG A%, o TR AERE~248001 TRIATS T
= e No. 01-764 ) E-mail : pludehradunsmartcity@gmall.com
|35 Mogar Nigam/2023-2028 o
AT g
T e
e
: mﬁﬂmﬂm%ﬁmmwmugacymste%w%
| - :
e STYe6l_9=ies 2072 (H) Reires 14.02. 2024

IR Rwms deife ﬁ%mm%mﬁﬁ?ﬁ%mﬁaﬁmﬂaﬁg?ﬁﬁn
. e 1 .
T B ¥ WO TR YT THET Legacy Waste 3 PRI B HY HT SR o 241886 W

A F T wT e @ gwafie gl ¥ ot omawas wdard g aRa ¥
- STvTEH- 0] st 7 )
Mosp

it an RS . et (Fo WdrT ) \

£
B e S L S T L

B e @ﬁa‘% e d froanEohgoe
mroffofflo AeugA

SIRINIS

1.'W,q@mw&wwaﬁm
2- HeIg® URANHT gaews, fadE, fwaga e {d, NosmEomo e fmter e

BULH B EEH HRAATE Y A |
\&)
Seieeh

REUgd e R Roatgoyo
%’L\\ o ofe 3?»'(1?\'1
& S

\e\¥ o,

S—
MaN T



e 776 813

S|

SPECIFICATION

: Name of Work :-shermmarer wiRin wie @ 4fy w1 wre
i R ST iR v @ e &1 o1t |

All the work shall be carried out as per P.W.D. Uttarkhand Detailed
specification,DSR and circular issued time to time by Chief Engineer

Level-1,PW.D. Uttrakhand (Dehradun) /&~ S'w M- 2el¢
Gadeline £° Guidelines of W\Sm's’mj l)'F Houcwa
g Urban Afloirs Govermevd EF ‘:],M:LIQ

A.P.M
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S.0.R/
D.S.R-2023 ITEM DESCRIPTION

Rate with
all tax

Rate without all
tax

Reclamation through Bla- mining,

| |Dehradun)

Scientific Dumpsite Remediation of Legacy Waste and Land
AePer

Resource Recovery and
'/ |Rejects Disposal at Shishambara dumpsite, Dehradun underPIU | 550,00
“Qeatsien |PWD Dehrdun Smart City(Implementation agency of Nagar Nigam

X 550.00

R4 %
B Ungines

AN

L

-
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ANNEX 10: BASIS OF COSTING FOR SWM COMPONENTS, CT/
PTs and USED WATER COMPONENTS
(As referred in Chapter 4)

Costing for Solid Waste Management

/S.No | Component | Nos/ | Unit Cost | Total  Central | Statc/ULB | Private
. . | Population (CGostRs 'Share |, Share | Share
4 ' ' |in Crore '
| 4 |
o f
; Solid Waste
k5 Management (through
o MRE, transfer stations,
b processing facilities, - Rs 605/
B L. remediation of legacy |42.86 Crores Capit 25930 16336 7675 1919
. waste dumpsites Spia
through Blomining &
Scientific Landfilling,
_ elc).
:
! p )
i -
l Rs 35/
. Capita
T C&D Waste (Rs 3.5
IO , , 111 111
3 > | Processing HMHCrams | e oresic | 500 =78
- Lakh Pop-
. ulation)
x 8 Mechanised Sweeping i
an
K tal of 816 |lakh per
3. for combating air ;oa:h?ncs machr':ne 449 283 166 0
5 pollution (average)
.. Collection &
b 3 transportation Rs 300/
@ |4, |including 42.86Crores [ . 0 12858 0 2572 10286
P 8 modernization of
H. existing system.
) oo & AT Y 8T - ot A W A =
.
-
r‘
‘! i:'-_.




Cost Estimate of SWM requirements proposed under SBM 2.0 (Aggregated for all ULBs)

l Qty. TPD Rate Unit Amount
1. MSW Treatment Plants Rs.Crore Rs.Crore
a. \ Compost Plants 30658.38
. say 30,700.00 11,50 | 100 tpd 3,531
b. | BioMethauation Plants 15,063.96
say 15,100 18.00 | 100 tpd 2,718
c. | MRF-cum-RDF Plants 45,152.98
say 45,200 8.50 | 100 tpd 3,842
WtE Plants (RDF based)(Elec-
d. | tricity) 9,647.23
say 9,700 18,00 | 100 tpd 1,746
Subtotal 11,837
11. SLF facilities for all ULBs 40,938.05
say 41,000 6.50 | 100 tp_d 2,665
111 Transfer Stations for ULBs> Slakh population
| 120358.63 TPD | 40% 48,143.45
say 48,200 4,50 | 100 tpd 2,169
V. C&D Waste management in all 102 NA cities + remalning 5
lakh cities
| 10409 | say 10,000 6.00 | 100 tpd 600
V1. Dumpsites remediation in all ULBs- 3
Categories
a=] 510 Lakh 754 | Lakh MT 754 | 550.00 | Per MT 4147
b |1-10lakh 519 | Lakh MT 519 | _550.00 | Per MT 2855
= T<1lam 400 | Lakh MT 400 | 550.00 | Per MT 2200 |
| Subtotal 9,202 |
TOTAL 26,472
Contingencies & rounding off (0.22%) 58
GRAND TOTAL 26,530

Rupees Twenty- Six thousand Five hundred Thirty Crore only

mtmﬂﬂrﬁtm-mﬂﬂaﬁﬁi%

N
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Details of N
Name of Work :-sfymaret

AR T B PRy w1 1)

-

\ S.No\

Item of Work

Scientific Dumpsite Remedlation of Legacy Wasie
and Land Reclamatlon through Blo- mining, -
Resource Recovery and Rejects Disposal at
Shishambara dumpsite, Dehradun underPIU PWD

Dehrdun Smart City{implementation agency of Nagar
Nigam Dehradun})

=
o
=3

N (VS
S\TH Eﬂb\\\w(

=npineer
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Details of Measurement
Name of Work :-ffivmaer yRfRiT wie @ 9 R wid ® yafd
Tl T @ o &1 e )

\s.m\ ftem ot Work No. L w D/H Qty Unlt

Scientific Dumpsite Remediation of Legacy Waste
and land Reclamation through Blo- mining,
Resource Recovery and Rejects Disposal at

4 TON
Shishambara dumpsite, Dehradun underPiU PWD 422877.00
Dehrdun Sman City{implementation agency of Nagar
Nigam Dehradun)) l
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Bill of Quantity ;
orwnr;;mmmfﬁnmiE%qﬁmmwwﬁawwaﬁ

{
ltem of work \ Qty, [ UﬂﬂT Rata Amount

Scientific Dumpsite Remediation of Legacy Waste
and Land Reclamation through Bio- mining,

Resource Recovery and Rejects Disposal at
Shishambara dumpsite, Dehradun underPlU PWD
o o edun Smart City(Implementation agency of | 422877.00 | Ton | ¥550.00 | ¥23,25,82,350.00

Nagar Nigam Dehradun) e A o e
CS" § g/g\ %,/ ’

N.Total ¥ 23,25,82,350.00
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Summry Of Cost

Name of Work :-¥¥IHATST WRIRT wie & i WO Wi Wv gaiya ol e
P PraRT &1 s |

S.No. Iltems Of Work Cost In Rs.
1 Scientific Durnpsite Remediation of Legacy Waste and
Land Reclamation through Bio- mining, Resource
Recovery and Rejects Disposal at Shishambara dumpsite,
Dehradun  underPlU  PWD  Dehrdun  Smart
City(Implementation agency of Nagar Nigam Dehradun)
2 23,25,82,350.00
2  |Electrification Work (As Per Attached) % 0.00
3 |t @m, 3 v 9% §0 01 W '
. _ Z69,77,470.50
4  [Toracn fgEe afe 1 wowE, ¥ W0 01 W
¥ 23,25,823.50
S Consultancy Charges = 20 months X 300000
= SOIN00.00 % 60,00,000.00
Total ¥ 24,78,85,644.00
(8% GiST om (ensultancy Changes % Jo,8000050 "~
Grand Total T "24.59,6554H00
N ] [ JSay Rs In lacs Z 2489.68
Q/ ‘%""’ Qﬁ*v
Sihe Ineor Ass! roject Manager-i| Project Manager
Dehradun Smart City,P.LUP.W.D Dehradun Smart Clty,P.LU.P.W.D Dshradun Smart City,P LU.P.W.D
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. TFE. W fmns oed Rew PRwem twwgE @ 09
F0-310 /84 /INNURM-SWM-DDN/2011-12 f2=1& 24042024 &7 €33 Tg” &
T TR F e g ww awd B 20 vEd @ arwta A A e %
S Firrare e @ve @ 5 R wre W wa @il e B P B
" B [ A W0 248966 FTE F JOT S FNA EY Faw ITOH B @
A VR A ey drad) Bsd oy &1 sga R man @ saa aRaiern Fsta

gaa: Pr=fafea gl @ w3g 3§ Rufy we @ o 8-

i’/z.wm.mmmm&ommmﬂwamm
TaiFa & B Quantification/Estimation of Stored RDF/Mix waste 29

”~
)‘L/ Consultamt gz fsar 7ar 2| amfosmdedio &3& g1 &nRfl & &
w"’h‘/ Quantification % %% ¥ Covering area ST 115000 Sqm. w1 urwafd®
13\‘ Arca dump sitc 40900 Sqm. @t 422 MT &Ml 4 & HTbdd W6
wead, 2024 A o &, fraer R oo we feéa s sifdo 1
~ 2. Project Report # ¥irerarer o% adwr Condition Report &1 Sea@ 78 #,
_"?’A/“ e 78 919 B We U4 9 ¥ wafyd 6l gR au-aar @ R M aun
e adar 4 Bio-Mining & Land Reclamation @ ar=nfa smdny @1 & &)
. S¢ W e ¢ e wfaRew gd | Susar Cquipment 3 wan Rafy & aun
@1 s IgaT fEar A waa 8
3. Sofoymo @ arefa AR T@ W=, Leachate Sample, Ground water
Sample, Ambient Air Quality & Noise Monitoring 3fE &1 YdswT =1
Se@ ¢ & af® Ambient Air Quality & Noise Monitoring Level &
Quality @1 ewga Y@ Monitoring & wrdomd)l =0 w1 o), we
ST arifere 8
4. Biomining & Land reclamation @ 3=rfu Wt Sorted useful material
Tur-Compost/Soil conditioner recyclables & waste Raw RDF (Refused
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derived Tuel), filler maten

al (soil & Inen resid 3 £ e
: U TS weray sidues) Y oY Aumy anr I g
gn*ﬁoaﬂ 3 51 ::m mfll'm W Meet out Rar s v €, @ T A —
¥ olaicment 4
5 e R Lo ncome 3 wy ¥ vafify W) & g:'?

and Reclamation of existi ; :
ground at Shishambad existing solid waste dumping

3, Dehradun & 11T Roorkee %) Prgae fvan mar,
;ﬁﬂo%mﬂwﬁm?&%mmmﬂﬂémmaﬁﬁm

S @“m&ﬁ*ﬁmﬁmﬂma@nwmmm

7. Sodosw ¥ wo 60.00 & 1 Wi Consullancy Charges 20 wie 89
0 300 1w SRR P T A A A ¢ e Te 18% GST WO 10.60 WA
R @ 9| saw R e R § ) O TreaT-o08873
ﬁ:‘m‘ﬂinr.ozzozsa?atgwwms.oomi‘rmﬁmma‘-ﬁqiwmm

Consultancy Charges @ afr@em dr 175 wiawa & we @ @
anfEa 2

8. T FHT Ry I e A TR w dvs Redivm (R
EFC (Expenditure Finacne Commitiee) gd ¥ ¥ gad 2) & Suiw Fze
Sfagg At B fhrmarst Red Plant @ Landfill Site 3 sw@m f&ar e
v & | e s Sofodrme F o @ WY |

9. T8 Garbage Depth g 1IT Roorkee RT Maximum density value 1234
kg per cum @7 SR (Lincarly interpolated) ig1 @@ivs dwwrgH R
s wige ad 2023 | grer Ry 7 @ ol (@ IfRE wda ol @ar B wwr
wdftvs 2 Sofoarmo | M A% e WA T R, I SAG TUR @
Garbage Depth 2 Density value /& T WAl §¢ 9@ @ 670 amfy ®
iy wym i

10. IIT Roorkee gR 397 T3 f&AT%-28.02.2024 &1 Independent Evaluation of
Biomining of Legacy Waste at Sheeshambara Solid Waste Landfill site,
Dehradun @ R=T R @ral 89 Terms & Condition & ¥ T968T1 17
mh 2, e wdg § wrdard 1 Soorm T R Ay -

a. Assessment of processing (design and capacily evaluation of
nr‘zachines). composting etc., of Legacy waste by executing agency.
b. Assessment of pollution prevention by the executing agency in
terms of public health, noise, odor, air and leachate generation,
prevention and treatment.
¢. Assessment of executing agency’s Air, groundwater, noisc, odor
and other monitoring reports. ;
d. Oversceing and exccution legacy in adherence to local regulations. i
c. Assessment of Onsitc storage and disposal mechanisms of ™\

executing agency.
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Asscssment of Hazardous and C&D waste management by

executing agency.

2. Assessment of safety measures taken by the executing agency. _
Conducting regular site visits and inspections to monitor project

progress, identify challenges and implement corrective measures.
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SHISHAMBARA DEHRADUN WORK PLAN

Bar chart for execution of work within timeline to complete the work is mandatory.
Bidders are advised to give the micro-details for completing the bio-remediation work in stipulated time period
(As Mentioned in NIT).
Abbreviation RN: - Rainy Season

W n— M A M ] J A $ o N D
January February March April May June July August September October November December

Sr. | Activity Month/ Year

No. 12 [1/ | 2/ 3/ 14/ b7 1 6/ |77 (87 | 9/ 1wy [iz/[1/ | 2/[3/ |4/ S/ |6/ |7/ |8/ |9/ | i0j[11/
2024 2025p025 2025[2025002¢ 2025 2025 025 2025 [20252025 p025 2026 2026 2026| 20262026 R026{2026| 2026[20262026| 2026

D |[JIF|M|A|M] )| )| A]|]S |OIN|DI]|F IM|]A|]]IEIM]|A|F|M| A

Deploying Poclain

Making Heaps of Waste

Sprinkling of Bio- Culture
on Waste

Turning of Heaps
Testing

6. | Installation of Weigh
Bridge

wl S

i
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10.

11
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Green Clean Waste Management Private Limited
Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code - 248197
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Green Clean Waste

Management Pri

Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197

vate Limited £\ \

Note: Density of water = 1 Kg/L

ENZYME SPRAY REPORT
il - 1st Spray (bw 9:30 - 10:30) | 2ad Spray(b/w 12:00- 13:00) | 3rd Spray (biw 16:00 - 17:00) | 4th Spray(b/w 19:00 - 20:00) Total
Persons Qty Persons Qty Persons Qty Persoms Qty Used(Litrs)
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Green Clean Waste Management Private

Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197

Limited %Y?

ENZYME SPRAY REPORT Note: Density of water = | Kg/L —
15t Spray (bw 9:30 - 10:30) | 2ad Spray(biw 12:00 - 13:00) | 3rd Spray (b/w 16:00 - 17:00) | 4th Spray(béw 19:00 - 20:00) EL,_!
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/ Green Clean Waste Management Private Limit

Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197
ENZYME SPRAY REPORT Note: Density of water = 1 Kg/L
SNo o Lst Spray (bfw 9:30 - 10:30) | Zad Spray(biw 12:00- 13:00) | 3rd Spray (b/w 16:00 - 17:00) | 4th Spray(b/w 19:00 - 20:00) Towl
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Green Clean Waste Management Private Limited  £Y("\

Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197
ENZYME SPRAY REPORT Note: Density of water = 1 Kg/L
. s 1st Spray (b/w 9:30 - 10:30) | 2ad Spray(b/w 12:00- 13:00) | 3rd Spray (b/w 16:00 - 17:00) | 4th Spray(b/w 19:00 - 20:00) Total
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Green Clean Was{éﬁanagement Private Limited
Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197
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Note: Density of water = | Kg/L

ENZYME SPRAY REPORT
SNe Date 1st Spray (b/w 9:30 - 10:30) | 2md Spray(b/w 12:00 - 13:00) | 3rd Spray (b/w 16:00 - 17:00) | 4th Spray(b/w 19:00 - 20:00) Total
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Green Clean Waste Management Private Limited 8?’ )
/ Sheeshambada, Selaqui, Dehradun Uttarakhand Pin Code — 248197

{ ENZYME SPRAY REPORT Note: Density of water = | Kg/L
1st Spray (b/w 9:30 - 10:30) 2ad Spray(b/w 12:00 - 13:00) 3rd Spray (b/w 16:00 - 17:00) | 4th Spray(b/w 19:60 - 20:00) Total
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada

J n GPS Map Camera
e W == u
Central Hope Town, Uttarakhand, India

8VVC+FBY, Central Hope Town, Uttarakhand 248007 India
Lat 30.343619°

Long 77.870927°
01/10/24 04:03 PM GMT +05:30

et~ T TT 2
Central Hope Town, Uttarakhand, India
8VVC+FBV, Central Hope Town, Uttarakhand 248007, India
Lat 30.344412°
Long 77.87049°
02/10/24 04:09 PM GMT +05:30
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¥ Dehradun, Uttarakhand, India
§# 8VVC+HQM, Dehradun, Central Hope Town, Uttarakhand 248007, India
% Lat 30.344147°
4 Long 77.872097°

05/10/24 10:51 AM GMT +05:30

% Central Hope Town, Uttarakhand, India
: 8VVC+F6Y, Central Hope Town, Uttarakhand 248007, India
Lat 30.34333°
Long 77.869675°
i 08/10/24 04:18 PM GMT +05:30
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ﬂ aPro Map Camara .. -

- ~gep T IRy
Central Hope Town, Uttarakhand, India
8VVC+F8Y, Central Hope Town, Uttarakhand 248007, India
Lat 30.343134°

Long 77.871106°

12/09/24 12:69 PM GMT +05:30

Central Hope Town, Uttarakhand, India
BVVC+F6V, Central Hope Town, Uttarakhand 248007, India
Lat 30.343406°
T Long 77.869672°
14/09/24 12:45 PM GMT +0D5:30
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada
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ﬂ OPS Map Camera

Central Hope Town, Uttarakhand, India
| 8VVC+FBVY, Central Hope Town, Ultarakhand 248007, India
| Lat 30.344145°
= Long 77.870562°
= 24/09/24 04:45 PM GMT +05:30

g IR trxr-“"\lh-.'n‘}.' SRR o
® Dehradun, Uttarakhand, India
8VVC+HQM, Dehradun, Central Hope Town, Uttarakhand 248007, India
Lat 30.344067°
%4 .8 Long77.871878°
00 4 F;;",&._zs_,;?;a 10:23 AM GMT +06:30
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Daily Bio-Enz pray Images in MSW Processing Plant at Sheeshambada

f I Central Hope Town, Uttarakhand, India
. SVRC+WHW, Cenltiral Hope Town, Utlarakhand 2481
Lat 30.3425°
Long 77.87148°
. 25/09/24 06:38 PM GMT +05:30

ALY o

¥ central Hope Town, Uttarakhand, India
BVVC+F6V, Central Hope Town, Uttarakhand 248007, India
Lat 30.343573°

* Long 77.869717°

© 26/09/24 05

148 PM GMT +05:30
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada

3 ﬁlw‘. Map Camura 1

e
Dehradun, Uttarakhand, India
BVVC+HQM, Dehradun, Central Hope Town, Uttarakhand 248007, India
Lat 30.3441271*
Long 77.872044°
27/09/24 10:23 AM GMT +05:30
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada
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! Central Hope Town, Uttarakhand, India
8VVC+FBV, Central Hope Town, Uttarakhand 248007, India
Lat 30.343987°
Long 77.870351°
08/08/24 04:28 PM GMT +05:30
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31 OPS Map Camera %
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Centrai Hope Town, Uttarakhand lndla
w8 BVVC+F6V, Central Hope Town, Uttarakhand 248007, India
? i # Lat 30.343418°
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada

Dehradun, Uttarakhand, India
8 BVVC+HQM, Dehradun, Central Hope Town, Uttarakhand 248007, India
" B Lat 30.344118°
¥ Long 77.87194°
10/08/24 10:58 AM GMT +05:30
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada

- G
g GF'S Map Cemera

I— : SUES 1) 2 -~
Central Hope Town, Uttarakhand, India
e % 8VVC+F8V, Central Hope Town, Uttarakhand 248007, India
= Lat 30,3« 3
Long 7/7.86
16/08/24 12:

Dehradun, Uttarakhand, India
BVVC+HQM, Dehradun, Central Hope Town, Uttarakhand 248007 India
Lat 30.344152°

Long 77.871843°

19/08/24 09:58 AM GMT +05:30
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Daily Bio-Enzyme Spray Images in MSW Processing Plant at Sheeshambada

1)
n GPS Map Camera

Central Hope Town, Uttarakhand, India
+ BVVC+F5Y, Central Hope Town, Uttarakhand 24!
e Lat 30.3

|

GFS Map Camera

Central Hope Town, Uttarakhand, India

SVVC+FBY, Central Hope Town, Uttarakhand 248007 India
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Current GPS Photo of Inner Boundary wall constructing work.

Inner boundary wall foundation work is under progress regarding raining water does not enter
in waste processing plant.

GPS Map
 Camera Lite

BV /7 + WM, Central Hope Town, Uttarakhand 24807171, India

Latitucle Longitude
30.3434/055" 77.86649489"

Local 0258032 P Adtitudie 513 moetears
GRMMT 10228 03 ARl Saturciay, 09 11,2024

Feater - Clinpyturedd by G5 MMap Ciovmera Lites

BVV/ v W, Central Hope Town, Uttarakhanda 2480117, Inchia

Latatucles Lesnmoyitucles
30.34424835" 7/7.86711491"

Leacal O3 Sa9: %8 PR Adtitucter S 16 metonr s
CalhATl 10 221 58 AN Saturciay, 09 11 024

Note . Captured by GRS Map Caoanera Lite

Page 1
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Central Hope Town, Uttarakhand, India

BVVC+Fa8V, Cantral Hope Town, Uttarakhand 248007, India
Lat : 3441656"

Long 772870204

)8;‘10,“1 4 10:61 AM GMT +06:30

Central Hope Town, Uttarakhand, India
BVVC+F6V, Central Hope Town, Uttarakhand 248007, India
Lat 30.344127°

Long 77.870341°
?8;10!24 10:52 AM GMT +05:30
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ITS Labotatin

+91 9911659800, 9305780312, 09958849764

A
ITS TESTING LﬁBORﬁTORY PRIVATE I.IMITED

Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
(An ISO 9001: 2015, ISO 14001:2016 & I1SO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itstab.in

TCanm
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Report Code: W-070924-27 Page 1 of 3

TEST REPORT
Water Sample Analysis
Report Code: W-070924-27 Issue Date: 18/09/2024
ISSUED TO: M/s. NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Debradun -248197
Uttarakhand India
Sample Description :  Ground Water Sample
Sample Received On :  06/09/2024
Sample Drawn By : ITS Lab Representntwe (Mr. Amit Sharma)
Sampling Location : Near-SLF
Sample Quantity ¢ 5.0 Liter in Pet Bottle for Chemical &500ml
For Microbiological in Sterilized Glass Bottle.
Sample Received On : 07/09/2024
Analysis Duration : 07/09/2024 To18/09/2024
Test Specification To Be Used : 18:10500:2012
TEST RESULTS
1. ORGANOLEPTIC & PHYSICAL PARAMETERS:
Requirement | Permissible Limit
S. No. | Parameter Test method Result Unit | (Acceptable in abscnce of
Limit) alternate source

1. Colour 18-3025(P-04) <1.0 Hazen 5 15

2, Turbidity 1S-3025(P-10) <1.0 NTU 1 o}

3 pH value 18-3025(P-11) 6.56 - 6.5-8.5 -

4, Total dissolve solid (TDS) | [S-3025(P-16) 196 mg/1 500 2000

2. GENERAL PARAMETERS CONCERNING SUBSTANCES

UNDESIRABLE IN EXCESSIVE AMOUNTS:

1. | Calcium (as Ca) 18: 3025 (P- 40) 20.8 _my/l 75 ! 200
2. Chloride (as CI) IS: 3025 (P- 32) 10.0 mg/l 250 1000
3 Fluoride (as F) [8: 3025 (P-60) <0.1 mg/l 1.0 1.5 ]
4, | Free Residual Chlorine | [S: 3025 (P-26) 0.18 mg/l 0.2 1.0
5. Iron (as Fe) 1S: 3025(P-53) <0.05 mg/1 1.0 -
6. Magnesium (as Mg) I8: 3025 (P-46) 9.23 m/] 30 100
T Nitrate (as NOj) 1S: 3025 (P- 34) <1.0 mg/l 45 No Relaxation
8. Sulphate (as SOy) 18: 3025 (P- 24) 2.98 mg/l 200 400
9. | Sulphide (as H2S) 18-3025 (P-29) <0.05 mg/l 0.05 No Relaxation
10. | Alkalinity (as CaCOsy) IS: 3025 (P- 23) 102 mg/l 200 600
Total Hardness
11, (as CaCO3) IS: 3025 (P- 21) 90.0 mg/l 200 }OD ‘

Y Testrap LA are o~ mmmpmmﬁwuﬂm 5 ol Seniroyollad ek ety poticy. s
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Requirement | Permissible Limit
S.No. | Parameter Test method Result Unit | (Acccptable in absence of
Limit) alternate source
12. | Aluminum (as Al) IS: 3025 (P- 55) <0.01 mg/l 0.03 0.2
13. Total Ammonia [S: 3025 (P- 34) <0.1 mg/l 0.5 No Relaxation
14. | Burium (as Ba) IS: 15302 <0.1 mg/l 0.7 No Relaxation
5. Boron (as B) IS: 3025 (P- 37) <0.1 mg/l 0.5 1.0
16. | Chloramines (as Cl) [S: 3025 (P- 26) <1.0 mg/l 4.0 No Relaxation
17. Copper (as Cu) IS : 3025 (P-42) <0.05 mg/l 0.05 L5
18. Manganese (as Mn) - IS : 3025 (P-59) <0.1 mg/l 0.1 0.3
18 | Mineral Oil IS : 3025 (P-39) <0.5 | mgl 0.5 No Relaxation
19. | Selenium (as Se) 18: 3025 (P- 56) <0.01 mg/l 0.01 No Relaxation
20 Silver (as Ag) Annex J [S: 13428 <005 | mgl 01 No Relaxation |
21. Zinc (as Zn) [S: 3025 (P- 49) <0.1 mg/l 5.0 15
2. f:g‘::i‘:;‘;;“w“"d IS: 3025 (P-43) <0.001 | mgn|  0.001 0.002
23, | Odour IS-3025(P-05) | Agreeable | - | Agreeable Agreeable
2. g;‘:::“:n“:(’g‘;m - IS-3025(P-68) 0.1 | mgl 02 1.0
25, Taste 1S-3025(P-7 &8) Agreeable ~ | Agreeable -
3.Parameters Concerning Toxic Substances: ) )
Requirement | Permissible Limit
8. No. | Parameter Test method Result Unit | (Accoptable in absonce of
Limit) alternate source
[ Cadmium (as Cd) [S-3025(P-41) <0.001 mg/l 0.003 No Relaxation
3 Cyanide (as CN) [S-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead ( as Pb) 1S-3025(P47) <0.01 my/l 0.01 No Relaxation
4, Mercury (as Hg) 18-3025(P-48) <0.001 mg/l 0.001 No Relaxation
5. Molybdenum (as Mo) 18-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. | Nickel (as Ni) ~ [8-3025(P-54) <0.01 mg/l 0.02 No Relaxation
{ 7. Poly nuclear Aromatic APHA 6440 <0.0001 mg/l 0.0001 No Relaxation
| 8 | Poly chlorinated biphenyl APHA 6630 <0.0001 | mgwl 0.0005 No Relaxation
9. Arsenic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 0.05
10. Total Chromium (as Cr) 15-3025(P-52) <0.05 my/l 0.05 No Relaxation
11. | Bromoform APHA 6232 BDL(0.O1) | mgd | 0.1 No Relaxation
12. Dibromochloromethane APHA 6232 BDL(0.01) | mg/l 0.1 No Relaxation
13. | Bromodichloromethane APHA 6232 BDL(0.01) | mg/!l 0.06 No Relaxation
14. Chloroform APHA 6232 BDL(0.01) | mg1 0.2

rﬂﬂﬂ! & Cufn.'lcl g
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4. RESIDUAL ANALYSIS:
Limit Permissible Limit
S.NO. | Parameter Test Mcthod Result Unit in absence of
—— B () alternate source
1. Alpha Emitlers 18:14914 (P-2) | BDIL(0.1) Ba/l 0.1 No Relaxation
2 Bela Emitters 18:14914 (P-1) | BDL(1.0) Ba/l 1.0 No Relaxation
3. | Alachlor USEPA-525.2 | BDL(0.05) | ug/l | 20max | No Relaxation
4. Atrazine USEPA-525.2 | BDL(0.05) | g/l 2 max No Relaxation
5. | Aldrin USEPA-508 | BDL(0.01) | up/l | 0.03max | No Relaxation
6. Dieldrin USEPA-508 | BDL(0.01) | ug/l | 0.03 max No Relaxation
P o USEPA-508 | BDL(0.05) | g/l | 1Omex | No Relaxation
8. Alpha HCH USEPA-508 BDL(0.01) ng/l 0.0 max No Relaxation
9. | Beta HCH USEPA-508 | BDL(0.01) | pg/l | 0.04max No Relaxation
10. | Delta HCH USEPA-508 | BDL(0.01) | g/l 0.04max No Relaxation
11. | Gamma-HCH (Lindane) USEPA-508 BDL(0.05) | pg/ 2.0max No Relaxation
12. | Endosulfan (a.B and Sulphate) USEPA-508 | BDL(0.05) | pg1 0.4max No Relaxation
13. | Monocrotophos USEPA-8141A | BDL(0.05) | pg/ 1.0max No Relaxation
14. | Ethion USEPA-1657A BDL(0.05) | ug/l 3.0 max No Relaxation
15. | Chlorpyriphos USEPA-525.2 | BDL(0.05) | ug/ 30 max No Relaxation
16. | Phorate USEPA-8141A | BDL(0.05) | pg/l | 2.0 max No Relaxation
17 | B} Dichlorophenoxy Acetic | ysgpA-51s.1 | BDL©.0S) | ped | 30max | NoRelaxation
| 18. | Butachlor USEPA-8141A | BDL(0.05) | ppgd | 125 max No Relaxation
19. | Isoproturon USEPA-532 | BDL(0.05) | pp/l 9.0max No Relaxation
20. | Malathion | USEPA-8141A | BDL(0.05) | ug/l 190 max No Relaxation
21. | Methyl parathion USEPA-8141A | BDL(0.05) | pg/l 03max | No Relaxation
5. MICROBIOLOGICAL REQUIREMENT:
RESULTS
e [— Test Method Resuits I ’}g;‘;ﬁ;’ﬂﬁ'
1. | Escherichia coli 1S-15185:2015 Absent Absent/100 ml |
2. Coliform Bacteria [S-15185:2016 Absent Absent/100ml |

Hence water is fit for use.
BDL.: Below Detection limit.
The detection limit of individual pesticide is 0.01ug/

Terms & Conditions :

1_Test raports arg valid only for the samples tested in our laboratory. 2. Samples will destrbyud .4
3. Any compigints about the report-should be communicated in writing within 7 days.

4. Tptat liability of our faboratory is limited to Invoiced amount.

Authorized Signatory

- 1_a'liy policy.

~ Remarks — Bascd on above tested parameter, water sample meet as per [S-10500-2012-RA-2018specification.
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TEST REPORT
Water Sample Analysis
Issue Date: 18/09/2024

Report Code: W-070924-28
ISSUED TO: M/s. NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Dehradun -248197

Uttarakhand India
Sample Description : Ground Water Sample
Sample Received On :  06/09/2024
Sample Drawn By : ITS Lab Representative (Mr. Amit Sharma)
Sampling Location ¢ Near-Outside Plant
Sample Quantity : 5.0 Liter in Pet Bottle for Chemical &500ml
For Microbiological in Sterilized Glass Bottle.
Sample Received On :  07/09/2024
Analysis Duration : 07/09/2024 To18/09/2024
Test Specification To Be Used : 18:10500:2012
TEST RESULTS
1. ORGANOLEPTIC & PHYSICAL PARAMETERS:
Requirement | Permissible Limit
S. No. | Parameter Test method Result Unit {Acceptable in absence of
Limit) alternate source
1. | Colour [S-3025(P-04) <l1.0 Hazen | 5 15
2. | Turbidity 1S-3025(P-10) <1.0 NTU 1 5
3 pH value 1S-3025(P-11) 7.31 - 6.5-8.5 -
4. Total dissolve solid (TDS) | 1S-3025(P-16 476 mg/l 500 2000

2. GENERAL PARAMETERS CONCERNING SUBSTANCES UNDESIRABLE IN EXCESSIVE AMOUNTS:

1. | Calcium (as Ca) 18: 3025 (P- 40) 74.8 mg/1 75 200

2. | Chlioride (as Cl) IS: 3025 (P-32) 28.0 mg/] 250 1000

3. | Fluoride (as F) 1S: 3025 (P-60) 047 mg/l 1.0 1.3

4, Free Residual Chlorine IS: 3025 (P-26) Nil mg/l 0.2 1.0

5. Iron (as Fe) IS: 3025(P-53) <0.05 mg/l T — -

6. Magnesium (as Mg) IS: 3025 (P-46) 9.23 mg/l 30 100

7. Nilrate (as NOy) IS: 3025 (P- 34) <1.0 mg/| 45 No Relaxation |

8. Sulphate (as SOu) 1S: 3025 (P- 24) 39.8 m/l 200 400

9. Sulphide (as H-S) 1S-3025 (P-29) <0.05 mg/l 0.05 ~ No Relaxation

10, | Alkalinity (as CaCOz) IS: 3025 (P- 23) 228 mg/l 200 600
Total Hardness B Ly IR

11, (as CaCOs) 1S: 3025 (P- 21) 280 mg/l 200, A 600

LA
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Requirement | Permissible Limit
S.No. | Parameter Test method Result Unit | (Acceptable in absence of
Limit) .alternate source
12, Aluminum (as Al) IS: 3025 (P- 55) <0.01 mg/i 0.03 0.2
13. | Total Ammonia 1S: 3025 (P- 34) <0.1 mg/l 0.5 No Relaxation
14. | Barium (as Ba) 1S: 15302 <0.1 my/l 0.7 No Relaxation |
15. | Boron (as B) 1S: 3025 (P- 57) <0.1 mg 0.5 1.0
16, | Chloramines (as Ch) IS: 3025 (P- 26) <1.0 mg/l 4.0 No Relaxation
17. | Copper (as Cu) IS ; 3025 (P42) <0.05 | mg/ 0.05 15
18. | Manganese (as Mn) IS : 3025 (P-59) <0.1 mg/l 0.1 0.3
18. | Mineral Oil IS : 3025 (P-39) <0.5 mg/] 0.5 No Relaxation
19, Selenium (as Se) 18: 3025 (P- 56) <0.01 mg/l 0.01 No Relaxation
20 | Silver (as Ag) Annex J 1S: 13428 <0.05 | mgl 0.1 No Relaxation
21. | Zinc (as Zn) IS: 3025 (P- 49) <0.1 mg/t 5.0 15
22, ;’;‘gﬂj gl‘;’;“""““d 1S: 3025 (P-43) <0.001 | mg/ 0.001 0.002
23. Odour 1S-3025(P-05) Agreeable - Agreeable Agreeable
Anionic surface
24. Detergents(as MBAS) 1S-3025(P-68) <(.] mg/l 02 1.0
25. | Taste IS-3025(P-7 &8) | Agreeable | - Agreeable =
3.Parameters Concerning Toxic Substances: - _
Requirement | Permissible Limit
§.No. | Parameter Test method Result Unpit | (Acceptable in absenece of
Limit) alternate source
1 Cadmium (as Cd) IS-3025(P-41) <0.001 mg/l 0.003 No Relaxation
2 Cyanide (as CN) 1S-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead ( as Pb) [S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4, Mercury (as Hg) 1S-3025(P-48) <10.001 mg/l 0.001 No Relaxation
L Molybdenum (as Mo) 18-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. | Nickel (as Ni) | 18-3025(P-54) <001 | mg/ 0.02 No Relaxation
T Poly nuclear Aromatic APHA 6440 <0.0001 mg/ 0.0001 No Relaxation
8 | Poly chlorinated biphenyl APHA 6630 <0.0001 | mgd |  0.0005 No Relaxation
9. Arscnic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 0.05
10. | Total Chromium (as Cr) I8-3025(P-52) <0.05 mg/l 0.05 No Relaxation
11. | Bromoform APHA 6232 BDL(0.01) | mg/l 0.1 No Relaxation
12. | Dibromochloromethane APHA 6232 BDL(0.01) | mg/l 0.1 No Relaxation
13. | Bromodichloromethane APHA 6232 BDL(0.01) | mg/l 0.06 No Relaxation
14. | Chloroform APHA 6232 BDL(0.01) | mg/l 0.2 No Relaxation
QRATOOJ'
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4. RESIDUAL ANALYSIS:

Permissible Limit
S.NO. | Parameter Test Method Resuilt Unit :‘;;II: in absence of
- alternate source
Alpha Emitters 1S:14914 (P-2) | BDL{0.1) | Bagfl 0.1 No Relaxation
2. Beta Emitters 18:14914 (P-1) | BDIL(1.0) Bg/l 1.0 No Relaxation
3. Alachlor USEPA-525.2 | BDL(0.05) [ ug/ 20 max No Relaxation
4. Atraginc USEPA-525.2 | BDL(0.05) | ugNt 2 max No Relaxation
-: Aldrin USEPA-508 BDL(0.01) | ped 0.03 max No Relaxation
6. | Dicldrin USEPA-508 | BDL(0.01) | ppA | 0.03max | No Relaxation
DDT(o.p & p.p-isomers of .
7. | DDT, DbEA DDD) USEPA-508  BDL(0.05) | ugd | 1.0max |  No Relaxation
8. Alpha HCH USEPA-508 | BDL(0.01) | ppi 0.0 I max No Relaxation
9. | Beta HCH USEPA-508 | BDL(0.O1) | peA | 0.04max No Relaxation
10. | Delta HCH USEPA-508 | BDL(U.OT) | g/l 0.04max No Relaxation
11. | Gamma-HCH (Lindane) USEPA-508 | BDL(0.05) | g 2.0max No Relaxation
12. | Endosulfan («.f and Sulphate) | USEPA-508 | BDL(0.05) | ug/t 0.4max No Relaxation
13. | Monocrotophos USEPA-8141A | BDL(0.05) | pg/ 1.0max No Relaxation
14. | Fihion USEPA-1657A | BDL(0.05) | up/l 3.0 max No Relaxation
15. | Chlorpyriphos USEPA-525.2 | BDL(0.05) | ug/l 30 max No Relaxation
16. | Phorate USEPA-8141A | BDL(0.05) | pgl | 2.0max No Relaxation
Ry . -
17, | o Dichlorophenoy Acetic | ygppa.sis.t | BDL0.0S) | peft | 30max | NoReiaxation
18, | Butachlor USFPA-8141A | BDL(0.05) | pg/l | 125max | No Relaxation
19. | Isoproturon USEPA-532 | BDL(0.0O5) | pg/l 9.0max No Relaxation
20. | Malathion USEPA-8141A | BDL(0.05) | up/l 190 max No Relaxation
21, Methyl parathion USEPA-8141A | BDL(0.05) | upp/l 0.3 max No Relaxation
5. MICROBIOLOGICAL REQUIREMENT: o
RESULTS
S.No. | Parameter Test Method Results '}g;‘;ﬁ,?ﬁ;r
1. | Escherichia coli 15-15185:2015 Absent - Absent/100 ml
2 Coliform Bacteria 1S-15185:2016 Absent Absent/100 ml

Below Detection limit,

Remarks - Based on above tested parameter, water sample meet as per [5-10500-2012-RA-201 8specification.
Hence water is fit for use.
BDL:
The detection limit of individual pesticide is 0.0 g/l

el

Terms & Conditions :

1. Test reporis are valid.on
3. Any comptaints about the

' i licy.
ly for the samples tested in our laboratory. 2-Samples will dostroynd as per qua ty po
: report should be communicatad 1n witting WIthif 7 days
tory is limited to involced amount.

4. Total liability or our fabora
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TEST REPORT
Water Sample Analysis
Report Code: W-070924-30 Issue Date: 18/09/2024

ISSUED TO: M/s, NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Dehradun -248197

Uttarakhand India
Sample Description ¢ Drinking Water Sample
Sample Received On : 06/09/2024
Sample Drawn By : ITS Lab Representative (Mr. Amit Sharma)
Sampling Location : Near-Main Gate
Sample Quantity : 5.0 Liter in Pet Bottle for Chemical &500m!
For Microbiclogical in Sterilized Glass Bottle.
Sample Received On :  07/09/2024
Analysis Duration + 07/09/2024 To18/09/2024
Test Specification To Be Used : 18:10500:2012
TEST RESULTS
1. ORGANOLEPTIC & PHYSICAL PARAMETERS:
Requirement | Permissible Limit
S. No. | Parameter Test method Result Unit (Acceptable in absence of
Limit) alternate source
1. Colour 1S-3025(P-04) <1.0 Hazen 5 15
2. Turbidity 1S-3025(P-10) <1.0 NTU 1 5
3. | pH value 1S-3025(P-11) 6.81 5 6.5-8.5 .
4. | Total dissolve solid (TDS) | 1S-3025(P-16) 182 mg/) 500 2000

2. GENERAL PARAMETERS CONCERNING SUBSTANCES

UNDESIRABLE IN EXCESSIVE AMOUNTS:

Termeii |

4. TotalHability-or our laboratory. is limited o invoiced amount.

el Iy
T IUTESY rE L0 are Sulid onty for the samples-tested in
3, Any complaints about the report should be communicated in writing within 7 days.

[\

B Calcium (as Ca) 18: 3025 (P- 40) 20.8 my/] 75 200
2 Chloride (as Cl) 18: 3025 (P- 32) 15.0 mg/l 250 1000
3 Fluoride (as F) 18: 3025 (P-60) 0.16 _mg/l 1.0 1.5
| 4 Free Residual Chlorine IS: 3025 (P-26) Nil my/l 0.2 1.0
5. | Iron (as Fe) 1S: 3025(P-53) <005 | mg/ 1.0 2
6. Magnesium (as Mg) 18: 3025 (P-46) 0.23 mg/l 30 100
i Nitrate (as NO:) [S: 3025 (P- 34) <1.0 mg/! 45 No Relaxation
8. | Sulphate (as SOs) IS: 3025 (P- 24) 5.43 ‘mg/l 200 400 i
9. | Sulphide (as I1;S) 1S-3025 (P-29) <0.05 mg/l_ 0.05 No Relaxation
10. | Alkalinity (as CaCO;) | IS: 3025 (P-23) 100 200 600
T P 15:3025-21) | 90 600

hw-mm&w;ﬂﬂ dezera, s anparqualitypolicy.
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Regquirement | Permissible Limit
S.No. | Parameter Test method Result | Unit | (Accoptable in absence of
Limit) alternate source
12, | Aluminum (as Al) 18: 3025 (I>- 55) <0.01 mg/l 0.03 0.2
13. | Total Ammonia IS: 3025 (P- 34) <0.1 mg/l 0.5 No Relaxation
14. | Barium (as Ba) IS: 15302 <0.1 | mg/ 0.7 No Relaxation |
15. Boron (as B) 18: 3025 (P- 57) <0.1 mg/l 0.5 10
16. Chloramines (as Cl») IS: 3025 (P- 26) <1.0 mg/l 4.0 No Relaxation
17. | Copper (as Cu) IS : 3025 (P42) <005 | mg/l 0.05 1.5
18. | Manganesc (as Mn) IS : 3025 (P-59) <0.1 mg/l 0.1 0.3
18. | Mineral Oil - IS:3025 (P-39) <0.5 mg/l 0.5 No Relaxation
19, Selenium (as Se) 18: 3025 (P- 56) <0.01 mg/l o No Relaxation
20 | Silver (as Ag) Annex J IS: 13428 <0.05 | mg/ 0.1 No Relaxation
21. | Zinc (as Zn) 1S: 3025 (P- 49) <0.1 mg/l 50 15
Phenolic Compound 4
22, (as CeHsOH) IS: 3025 (P-43) <0.001 mg/| 0.001 0.002
23, Odour 1S-3025(P-05) Agreeable - Agreeable Agreeable
2, g:g;:m“gﬁd BAs) | 1S3025(-68) 0.1 | mgh 02 1.0
25. | Taste 1S-3025(P-7 &8) Agreeable - Agreeable -
3.Parameters Concerning Toxic Substances: e
Requircment | Permissible Limit
8. No. | Paramcter Test method Result Unit | (Acceptable in absence of
Limit) alternate source
I Cadmium (as Cd) 1S-3025(P41) <0.001 mg/l 0.003 No Relaxation
2. Cyanide {(as CN) 1S-3025(P-27) <0.01 mg/l 0.05 No Relaxation
3. Lead ( as Pb) 1S-3025(P-47) <0.01 mg/l 0.01 No Relaxation
4. Mercury (as Hg) I1S-3025(P-48) <0.001 mg/l 0.001 No Relaxation
5. Molybdenum (as Mo) 18-3025(P-2) <0.05 mg/l 0.07 No Relaxation
6. | Nickel (as Ni) 1S-3025(P-54) <0.01 mg/l 0.02 No Relaxation
% Poly nuclear Aromatic ADPHA 6440 <0.0001 mg/l  0.0001 No Relaxation
8 | Poly chiorinated bipheny! APHA 6630 <0.0001 | mgl 0.0005 No Relaxation
9. Arsenic (as As) 1S-3025(P-37) <0.01 mg/l 0.01 0.05
10. | Total Chromium (as Cr) IS-3025(P-52) <0.05 myg/l 0.05 No Relaxation
11. | Bromoform APHA 6232 BDL(0.01) | mg/i 0.1 No Relaxation
12. | Dibromochloromethane APHA 6232 BDL(0.01) | mp/l 0.1 No Relaxation
13. | Bromodichloromethane APHA 6232 BDL(0.01) | mg/l 0.06 No Relaxation
14. | Chloroform APHA 6233 BDL(0.01) | mg/l 0.2 No Relaxation

Terms & Co:.a & Lide sk
_1.Yest reports 2.8 yalid onty for the samples tested in our laboratory. 2. Samples il db-.myod as per qmlity policy
3. Any complaints about the report should be communicated in writing within 7 days,
4. Total liability of our laboratory is limited to invoiced amount.
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4. RESIDUAL ANALYSIS:

Limit Permissible Limit
S.NO. | Parameter Test Method Result Uit in absence of
. (g alternate source
1. Alpha Emitters 18:14914 (P-2) | BDL(0.1) Ba/l_ 0.1 No Relaxation
2 Beta Emitters 15:14914 (P-1) | BDL(1.0) Bq/l 1.0 No Relaxation
3. | Alachlor USEPA-525.2 | BDL(0.05) | pg/l | 20 max No Relaxation
4, | Atrazine USEPA-525.2 | BDL(0,05) | g/l 2 max No Relaxation
5. | Aldrin USEPA-508 | BDL(0.01) | g/l | 0.03max | No Relaxation
6. Dieldrin - USEPA-508 | BDL(0.01) | pp/l | 0.03 max No Relaxation
7 gg;%%‘gg'ggg;‘m of USEPA-508 | BDL(0.05) | ! | 1Omax | No Relaxation
8. | Alpha HCH USEPA-508 | BDL(0.01) | g/l | 0.0lmax | No Relaxation
9. Bets HCH USEPA-508 BDL(0.01) | np/l 0.04max No Relaxation
10. | Delta HCH USEPA-508 | BDL0.01) | ugl | 0.04mux No Relaxation
11, | Gammu-HCH (Lindane) USEPA-508 | BDL(0.05) | py/l 2.0max No Reluxution
12. Endosulfan (a,f and Sulphate) USEPA-508 BDL(0.05) | ug/ 0.4max No Relaxation
13, | Monocrotophos USEPA-8141A | BDL(0.05) | uw/!l 1.0max No Relaxation
14. Ethion USEPA-1657A | BDL(0.05) | g/l 3.0 max No Relaxation
15. | Chlorpyriphos USEPA-525.2 | BDL(0.05) | pg/ 30 max Np Relaxntion
16. Phorate USEPA-8141A | BDL(0.05) | g/l 2.0 max No Relaxation
17, | 24 Dichlorophenoxy Acetic | \;5ppa-5)5.1 | BDL(0S) | peAt | 30max | NoRelaxation
18. | Butachlor USEPA-8141A | BDL(0.05) | pg/l | 125 max No Relaxation
19. | Isoproturon USEPA-532 | BDL(0.05) | nug/l 9,0max No Relaxation
20. Matathion USEPA-8141A | BDL(0.05) | pef 190 max WNo Relaxation
21. | Mecthyl parathion USEPA-8141A | BDL(0.05) | pp/ 0.3 max No Relaxation
5. MICROBIOLOGICAL REQUIREMENT:
RESULTS
SNo. | Parameter Test Method Results gl i
1. Escherichia coli 1S-15185:2015 Absent Absent/100 ml
2. Coliform Bacteria 1S-15185:2016 Abscnt Absent/100 ml

Remarks — Based on above tested parameter, water sample ineet as per 15-10500-2012-RA-2018specification,
Hence water is fit for use.

BDL: Below Detection limit.

The detection limit of individual pesticide is 0.01pg/l

Autho

Torms & Condmons
1. Test reports are valid only for the samples tesled In our laboratory. 2 Samples will dnlrmd as mf qu.alrly polu;y

3. Any complaints about the report should be communicated In Willng WIthIn 7 days.
4_Tolal lisbility or our laboratory is limited to invoiced amount.
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Report Code: AAQ-070924-15, Page - 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-070924-15 Issue Date: 17/09/2024

Issued To: M/s. NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Dehradun -248197

Uttarakhand India
SAMPLING & ANALYSIS DATA
Sample Description : Ambient Air
Date of Sampling : 06/09/2024
Sample Drawn By : ITS Teams Representative
Sampling Location : Near Fountain Area
Sampling Plan &Procedure 3 1S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m*/min.) : 1.16
Ambient Temperature & Humidity s 32°C & 72%
Weather Condition s Clear
Sample Received On s 09/09/2024
Analysis Duration - 09/09/2024 To 17/09/2024
TEST RESULT
S.No. Parameter Test Method | Results | Units N A‘:ggssxn‘::; rds i
1. | Particulate Matter (PM,y) 1S:5182 Part-XXIII 76.8 pg /m? 100 i
{ 2 Sulphur dioxide (as SO;) 1S:5182 Part-I1 16.6 ug /m 80
3. | Nitrogen dioxide (as NO,) 18:5182 Part-VI 302 | pg/m’ 80
4. | Ammonia (as NHs) APHA-AIR402 349 pg /m? 400
5. | Lead(as Pb) 1S:5182 Part-XXI11 <0.1 pg /m’ 1.0
-6,  Ozone (as 0s) 1S:5182 Part-1X 354 ug /m’ 180 ;
7. | Benzene (as C¢Hs) 1S:5182 Part-X1 <0.1 ug /m’ 5.0

CH mA AUTHORJZ}

Terms & Conditions :

1. Test reports are valid only for the €amples Tested in ourtaboratory. 2. Samples will destroyed as per quality policy
3. Any complaints about the report should be communicated In writing within 7 days.
4. Total Hability or our laboratory is limited te invoiced amount.
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Report Code: AAQ-070924-15, Page —2 of 2

Terms & Conditions :
1, Test.reports ara valid anly for the samples tasted in our laboratory. 2. E:ampies will destroyed as per quility policy.

3. Any complaints about

the report should be communicated in writing within

4. Total liability or our laboralory is limited to invoiced amount

7 days

R Particulate Matter (PMas) CPCR Valume -1/ 48.5 pg /m’ 60
Grayimetric
9. | Carbon monoxide (as CO) 1S:5182 Part-X 0.32 mg/m* 40
10. | Benzo (a) Pyrine 15:5182 Part-X1 <0.1 ng /m* 1.0
11. | Nickel (as Ni) APHA-AIR420 <1.0 ng /m’ 20
12. | Arsenic ( as As) APHA-AIR302 <1.0 ng /m? 6.0
**End of Report**
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Report Code: AAQ-070924-14, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-070924-14 Issue Date: 17/09/2024

Issued To: M/s. NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Dehradun -248197

Uttarakhand India
SAMPLING & ANALYSIS DATA
Sample Description : Ambient Air
Date of Sampling : 06/09/2024
Sample Drawn By i ITS Teams Representative
Sampling Location 3 Village — Selaqui
Sampling Plan &Procedure : 1S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m*/min.) : 1.18
Ambient Temperature & Humidity . 32°C & 72%
Weather Ceondition g Clear
Sample Received On : 09/09/2024
Analysis Duration 5 09/09/2024 To 17/09/2024
TEST RESULT
S.No. Parameter Test Method | Results | Units K Alﬁa‘g’sﬁn"’;’; s
I Particulate Matter (PM o) 15:5182 Part-XX1I1 56.2 pg /m’ 100
2. | Sulphur dioxide (as SO:) 1S:5182 Part-11 16.0 ug /m’ 80
3 Nitrogen dioxide (as NO;) 1S:5182 Part-VI 29.1 pg /m’ 20 |
4. | Ammonia (as NH;) APHA-AIR402 | 324 pe /m’ 400 =
5. | Lead(as Pb) [S:5182 Part-XX1 | <0.1 | pg/m’ 1.0 |
" 6. | Ozone (as 0y 1S:5182 Part-IX 347 | ug/m’ 180 ‘
7. | Benzene (as CsHy) 1S:5182 Part-XI <0.1 g /m’ 5.0

GNATORY

Terms & Conditions :

1. Test reparts are valid only Tor the sanmiples te81ed In our laboratory. 2. Samples will destroyed as per gquality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total Habifity or our laboratory-is limited to-involced amount.
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Report Code: AAQ-070924-14, Pa_age —-20f2

8. Particulate Matter (PMa5) CPCB Volume -1/ 47.3 pg /m?
Gravimetric
9. Carbon monoxide (as CO) 1S:5182 Part-X 0.30 mg/m’ 4.0
10. | Benzo (a) Pyrine 18:5182 Part-XI <(.1 ng /m’ 1.0
11. | Nickel (as Ni) APHA-AIR420 <1.0 ng /m’ 20
12. | Arsenic ( as As) APHA-AIR302 <1.0 ng /m’ 6.0
**End of Report**
C Y

Terms & Conditions
1. Test raports are valid only for the samples tasted In our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days

4. Total liability or our laboratory is limited to invoiced amount.
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Report Code: AAQ-070924-13, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-070924-13 Issue Date: 17/09/2024

Issued To: M/s. NACOF India Limited.
Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Dehradun -248197

Uttarakhand India
SAMPLING & TA
Sample Description s Ambient Air
Date of Sampling : 06/09/2024
Sample Drawn By : ITS Teams Representaiive
Sampling Location - Near Admin Building Area
Sampling Plan &Procedure g [S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m‘/min.) : 107
Ambient Temperature & Humidity : 32°C & 72%
Weather Condition g Clear
Sample Received On 3 09/09/2024
Analysis Duration $ 09/09/2024 To 17/09/2024
TEST RESULT
S.No. Parameter Test Method | Results | Units N Aligét;r:n':;r ds
1 Particulate Matter (PMo) 1S:5182 Part-XXI11 86.3 pg /m’ 100
2 Sulphur dioxide (as SOa) 1S:5182 Part-11 17.5 pg /m’ 80
3. | Nitrogen dioxide (as NO;) | 18:5182 Part-VI 296 | pe/m’ 80
| 4. | Ammonia (as NH3) APHA-AIR402 330 pg /m’ 400
[ 5 Lead(as Pb) 18:5182 Part-XXII <0.1 pg /m’ 1.0
| 6 Ozone ( as O3) 1S:5182 Part-IX 36.0 pg /m’ 180
7. Benzene ( as CsHy) 1S:5182 Part-X1 <0.1 ug /m’* 5.0

Terms & Conditions :

1. Tesl reports are valld only for the sampies tested In our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days

4. Totat fability or our laboratory-is fimited to invoiced amount.
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Report Code: AAQ-070924-13, Page -2 of 2

8. Particulate Matter (PM.5) CPCB Volume—1/ 479 ug /m’ 60
Gravimetric
9. | Carbon monoxide (as CO) 1S:5182 Part-X 0.29 mg/m’ 4.0
10. | Benzo (a) Pyrine 1S:5182 Part-XI <0.1 ng /m’ 1.0
11. | Nickel (as Ni) APHA-AIR420 <1.0 ng /m’ 20
12. | Arsenic ( as As) APHA-AIR302 <1.0 ng /m’ 6.0
**End of Report*”

/

Terms & Conditions :

1. Test reports are valid only for the samples tested in our faboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4, Total llability or our laboratory is limited to inveiced amount.
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Report Code: AAQ-070924-12, Page — 1 of 2
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ-070924-12 Issue Date: 17/09/2024

Issued To: M/s. NACOF India Limited.

Sheeshambada, Near Himgiri Zee University Sherpur Selaqui Debradun -248197
Uttarakhand India

SAMPLING & ANALYSIS DATA

Sample Description - Ambient Air
Date of Sampling § 06/09/2024
Sample Drawn By : ITS Teams Representative
Sampling Location : Near Main Gate Area
Sampling Plan &Procedure : 1S:5182 & CPCB Guidelines
Average Flow Rate of SPM (m%/min.) $ 1.16
Ambient Temperature & Humidity - 32°C & 72%
Weather Condition - Clear
Sample Received On : 09/09/2024
Analysis Duration : 09/09/2024 To 17/09/2024
TEST RESULT
S.No. Parameter Test Method | Results | Units N A[:alg;::n'::: rds
1. | Particulate Matter (PM,q) 1S:5182 Part-XXIIl 92.2 pg /m’ 100
2. | Sulphur dioxide (as SO.) 1S:5182 Part-11 184 | pg/m’ 80
3. | Nitrogen dioxide (as NO,) 1S:5182 Part-VI 36.6 pg /m’ 80
4. Ammonia (as NH3) APHA-AIR402 429 ug /m’ 400
3. Lead(as Pb) 1S:5182 Part-XXII <0.1 pg /m’ 1.0
6. Ozone ( as 03) 18:5182 Part-IX 389 pg /m? 180
T Benzene ( as CaHe) [S:5182 Part-XI <0.1 pg /m’ 5.0
CH AUTHORIZ} W‘ORY

Terms & Conditions :

1. Test reports are valid only for (e samples 18tad inpur laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicatad in writing within 7 days.

4. Towa! liabitity pr our laboratory is limHed to involced amount.
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8. | Particulate Matter (PM3 ) CPCB Volume - 1/ 49.0 pg /m’ 60
Gravimetric
9. | Carbon monoxide (as CO) 1S:5182 Part-X 0.33 mg/m’ 4.0
10. | Benzo (a) Pyrine 1S:5182 Part-X1 <0.1 ng /m’ 1.0
11. | Nickel (as Ni) APHA-AIR420 <1.0 ng /m’ 20
12. | Arsenic ( as As) APHA-AIR302 <1.0 ng /m’ 6.0
**End of Report**

Terms & Conditions : _ :
1. Testreports ara.valid only for the samples tested in our labaratory. 2. Samples will destroyed as per quzlity policy.

3. Aoy complaints about the report should be communicated in writing within 7 days
4, Total ilability or our lanoratory is limited to invoiced amount
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. ITS TESTING LABORATORY PRIVHT E LIMITED

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
(An ISQ 9001: 2015, ISO 14001:2015 & ISO 45001:2018 Certified Laboratory)
Website: www.itslab.in, Email: itfrclab@gmail.com, info@itslab.in, contact@itslab.in

TESTREPORTNO.:

Ww-070924-08

Name AndAddressofCustomer

TEST REPORT
WASTE WATERSAMPLEANALYSISREPORT

M/S.NACOF OF INDIA LIMITED
SHESHAMBADA, NEAR HIMGIRI ZEE UNIVERSITY, SHERPUR,
SELAQUIL, DEHRADUN- 248197, UTTRAKHAND

DATEOFREPORT:

CHE /Ld,

Terms & Conditions : .
1. Test reports are valid only for the-samples tested in our laboratory. 2. Samples will destroyed as per quality policy.

3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liabllity or our laberatory is limited to invoiced amount.

DateofSampling 06.09.2024
AnalysisStartDate 07.09.2024
AnalysisEndDate 18.09.2024
SamplelDNo WW-070924-08
SamplingDoneBy ITS Lab Representative
SamplingDescription Leachate Water
Samplinglocation CDRO Permeate Water or Treated Water
SamplingMethod [5:17614 (Part):2021
SampleQuantity 2.0 Liter in Pet Bottle & 500 Glass sterilized bottle
TEST RESULTS Standards
Mode of Disposal
S.No. | Parameter Test method Result Unit Inland Public Land
Surface | Sewers | Disposal
% pH value 1S-3025(P-11) 7.33 - %.5-9.0 5.5-9.0 5.5-9.0
2. Total Suspended Solids 15:3025(P-17) 16.0 mg/l 100 600 200
3. | Total Dissolve Solids (TDS) | 15-3025(P-16) 460 mg/I 2100 2100 2100
4. Total Ammonical Nitrogen 1S:3025(P-34) 43.0 mg/l 50 S0 -
5. Total Kjeldahal Nitrogen 15:3025(P-34) 519 mg/1 100 - w
Biological Oxygen Demand ;
'] (ag:zmggn e 15:3025(P-44) 28 mg/! 30 350 100
7. | Chemical DwgenDemand | 1s3025(p-56) | 98 | me | 250 » :
8. Arsenic (as As) 1S-3025(P-37) 0.09 mg/| 0.2 0.2 0.2
9. Mercury (as Hg) 1S-3025(P-48) BDL mg/] 0.01 0.01 .
10. Lead ( as Pb) 1S-3025 (P-47) 0.08 mg/I 0.1 1.0 -
11, Cadmium (as Cd) 15-3025(P-41) 0.72 mg/! 2.0 1.0 -
12 Total Chromium (as Cr) 1§-3025 (P-52) 0.24 mg/1 2.0 2.0 -
13: Copper (as Cu) IS : 3025 (P-42) 1.62 mg/1 3.0 3.0 -
14. Zinc (as Zn) 1S: 3025 (P- 49) 2.24 mg/l 5.0 15 -
15. Nickel (as Ni) 1S-3025 (P-54) 1.78 mg/1 3.0 3.0 -
16. Cyanide (CN) 1S-3025 (P-27) 0.12 mg/| 0.2 2.0 0.2
17, Chloride (Cl) 1S-3025 (P-32) 256 mg/l 1000 1000 600
18. Fluoride (as F) IS: 3025 (P-60) 0.7 mg/1 2.0 1.5 -
19. Phe“‘&‘;g ggg‘g;’““ds 1S-3025 (P-43) 0.3 mg/I 1.0 5.0 -
Pagelofi
-: End of the Report:-

.14

18.09.2024
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